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 the  same  to  the  Ministers  concerned.  I
 hope,  the  Minister  of  Commerce  &  Foreign
 Trade  who  had  visited  Calcutta  will  take
 an  early  opportunity  to  inform  the  members
 of  what  transpired  in  West  Bengal  ;  I  hope,
 he  will  mak2  that  report  to  the  House.

 4.53  hrs.

 BANKING  COMPANIES  (ACQUISITION
 AND  TRANSFER  OF  UNDER-

 TAKINGS)  BILL—Contd.
 Clause  42  Contd.

 MR.  CHAIRMAN:  Now  we  take  up
 further  clause-by-clause  Coasideration  of  the
 Banking  Companies  (Acquisition  and  Trans-
 fer  of  Undertakings)  Bill.

 Mr.  Limaye  was  on  his  legs.

 at  मधु  लिमये  (मुंगेर)  :  सभापति  महोदय,
 मुझे  इस  पर  एक  सुझाव  देता  है।  जैसे  आर
 सरकार  को  इजाज़त  दे  रहे  हैं  हर  रोज  नारे-नये
 अमेंडमेंट  मु  करने  के  ए,  महरबानी  कर  के

 मुझको  भी  इजाजत  दें  क्योंकि  मेरा  एक  अमैंड़-
 मेंट  बहुत  जरूरी  है  ।

 MR.  CHAIRMAN  :  Yes.

 श्री  मधु  लिये  :  दूसरी  बात  यह  है  कि
 शायद  हम  लोग  खंड  l2  के  ऊपर  विचार
 कर  रहे  थे  जब  श्री  गोविन्द  मेनन  ने  कहा  था

 MR.  CHAIRMAN  :  You  can  read  out
 your  amendment.

 श्री  मधु  लिमये  :  मेरा  अमेंडमेंट  यह  था  कि
 जो  एडवाइजरी  बोई  हैं  उन  पर  बैंक  तमंचा-
 रियों,  मजदूरों,  कारीगरों  ब्रोकर  किलानों  के  प्रति-
 निधि  हों  साथ  ही  साथ  श्री  जाज॑  फरनेन्डीज
 और  श्री  पाटोडिया  का  असेंसमेंट  था  कि  डिपो-
 जिम्मे  के,  खातेदारों  के  प्रतिनिधि  भी  होने
 चाहिएं।  गुप्त  को  लाता  है  कि  यह  अच्छी  बात

 है  और  उस  को  मंत्री  महोदय  कबूल  कर

 रहे  हैं  -  दोनों  अमेंडमेंटय  को  मिलाने  के  लिए
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 हम  श्री  गोविन्द  सेवन  को  इजाजत  दें  कि  वहू
 उसका  रि-ड्राफ्ट  कर  आयें।

 SHRI  BIBHUTI  MISHRA  (Motihari):  I
 have  got  may  amendment,  Amendment  No.
 369,  which  reads  as  follows

 Page  6,  line  20,—

 after  ‘Advisory  Board’  insert-—

 “having  —  persons  representing  the
 various  interests,  Particularly  —  agri-
 cultrists,  small  industrialists,  bank
 employees  and  small  depositors.”

 MR.  CHAIRMAN:  Are  you  speaking on  your  Amendment  ?

 SHRI  BIBHUTI  MISHRA  ;  Yes,

 इलाज  l2  जो  इस  तरह  है  :

 There  shall  be  an  Advisory  Board  to  aid
 and  advise  the  Custodian  in  the  discharge  of
 his  duies,

 उस  में  मेरा  यह  अमेंडमेंट  है  कि  :

 “having  persons  representing  the
 various  interests,  —  particularly  agrie
 culturists,  small  industrialists,  bank
 employees  and  small  depositors.”

 ऐंड्वाजरी  बोई  में  हर  एक  तरह  के  इन्टरेस्ट  का
 रिप्रेजेन्टेणन  इस  तरह  से  हो  जाता  है  और  इस
 सुधार  को  मान  छना  चाहिए  ताकि  एडवाइजरी
 बोई  में  हर  तरह  के  इन्टरेस्ट  आ  जायें  ।

 जो  आपका  एडवाइजरी  बोर्ड  है  और  यहां
 काम  करेगा  उसमे  हर  तरह  के  आदमियों  का
 इंटरेस्ट  है।  आज  बैंकों  में  जो  रुपया  जमा  है
 उसमें  से  अधिकतर  रुपया  किसानों  का  है।  पहले
 किसान  उन  रुपयों  को  सोना  और  चांदी  में
 रखता  था,  लेकिन  चोरियों  और  डकैतियों  के

 बढ़ने  से  तथा  कुछ  दूसरी  जरूरी  बातों  की  वजह
 से  किसान  घरों  मं  नोटों  को  नहीं  रख  सकते  हैं  ।

 कहीं  उसको  चूरे  खा  जाते  हैं  और  कहीं  खराब
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 हो  जाते  हैं।  इन  सब  बातों  को  देखते  हुए  किसान
 अब  अपना  रुपया  बेंकों  में  डिपाजिट  करने  लगा।
 सेठ  लोग  जो  हैं  वह  बैंकों  में  रुपया  डिपाजिट

 नहीं  करते  हैं।  किसानों  का  जो  रुपया  है  उसको
 और  अन्य  डिपाजिटस  के  रुपये  को  ले  कर  मिल
 वाले  अपने  खर्च  में  ले  कराते  हैं।  इसलिए  उन
 लोगों  का  रिप्रेजेंटेटिव  नहीं  होना  चाहिए।
 रिप्रेजेंटेटिव  उनका  रक्खा  जाए  कि  जिस  का
 बैंक  में  रुपया  हो  ।  इन्डस्ट्रीज  का  रिप्रेजेन्टेटिब

 इसलिए  न  रक्खा  जाये  कि  वह  बक्स  से  रुपया
 ले  कर  अपनी  इन्डस्ट्रीज  में  लगाते  हैं  और  फायदा
 उठाते  हैं।  सरकार  को  देखना  चाहिए  कि  उन्होंने

 जितना  फायदा  उठाया  और  उस  फायदे  पर  इन-
 कम  टैक्स  और  सुपर  टैक्स  लगना  चाहिए।

 दूरारी  बात  यह  है  कि  जो  छोटे-छोटे  इन्-
 स्ट्रियल्िस्ट  हैं  जो  अपना  रुपया  रखते  हैं  उन  के
 प्रतिनिधि  को  भी  रक्खा  जाय  ।  मैं  समझता  हूं
 कि  सरकार  को  मेरा  असेंसमेंट  कबूल  कर  लेना

 चाहिए  V

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  :  T  just)  wanted  to  point  out
 that  my  amendment  No.  64  says  that
 the  Advisory  Board  shall  consist  of  not  only
 respresentatives  of  employees—I  have  said
 elected  representatives  of  employees  but  also
 representatives  of  depositors,  banking  experts
 also  and  such  other  persons,  as  the  Govern-
 ment  may,  by  notification  in  the  official
 gazettee,  appoint.  Therefore,  while  Govern-
 ment  is  thinking  —and  we  are  happy  that
 Government  will  ultimately  agree  that  re-
 presentatives  of  workers  and  others  should
 be  there  in  the  Advisory  Board—at  the
 same  time  fit  is  possible  for  them  to  accept
 this  amendment  which  will  cover  all  the
 points.  I  think  that  we  should  have  bank-
 ing  experts  on  the  advisory  board,  not  only
 depositors,

 SHRI  N.  DANDEKER  (Jamnagar)  :
 After  the  Minister’s  acceptance  of  the  pro-
 posal  of  Shri  Madhu  Limaye  as  regards  the
 representation  oa  the  Advisory  Board  of
 employees  of  the  banks,  farmers,  workers
 and  artisans  and  in  the  light  of  any  amend-

 ment  about  a  couple  of  representatives  of
 the  depositors  also,  |  have  ventured  to  draw
 up  and  sent  advance  notice  of  a  complete
 amendmeat  that  incorporates  all  this.  I
 take  liberty  to  read  it;

 Puge  6,—

 for  lines  28  and  29,  substitute  —

 (2)  The  Advisory  Board  shall  consist
 of  two  representatives  of  the  de-
 Positors  of  the  corresponding  new
 banks,  and  one  representative  of
 each  of  the  following,  namely,
 employces  of  such  bank,  farmers,
 workers  and  artisans,  to  be  elected
 in  such  manner  and  by  such  authori-
 ty  as  may  be  prescribed,  and  shall
 also  consist.  of  such  other  persons
 as  the  Central  Government  may,  by
 notification  in  the  Official  Gazette,
 appoint.”

 Now  Iet  the  Law  Minister  accept  this,
 incorporating  all  the  suggestions,

 SHRI  NAMBIAR  (Tiruchirappal'i)  $  My
 amendment  No,  325  is  3

 Page  6,  line  28,—

 after  ‘persons’  insert—

 “"ncluding  onc  representing  the  em-
 ployees  and  representatives  from  the
 respective  State  Governments."’

 I5  hrs.

 Now  the  hon  Minister  has  accepted  the
 question  of  representation  of  employees,
 farmers  and  artisans,  etc.  It  is  all  welcome.

 But,  one  point  that  is  left  out  is  regard-
 ing  the  State  Government.  Therefore,  Sir,
 the  State  Government  ought  to  be  included.
 After  all,  the  operation  of  the  banks  in  the
 respective  States  will  get  more  enthusiastic
 support  fron  the  people,  if  the  State
 Government  also  has  a  chance  to  get  re-
 presented  in  the  Board,  Recently,  when  the
 Ordinance  was  issucd,  there  was  a  remark
 from  the  Finance  Minister  of  Madras  State,
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 Shri  Mathialagan,  who  state  that  he  would
 see  that  the  State  Government  also  gets  re-
 presented  in  the  nationalised  Banks,  and  it
 may  happen  that  a  particular  Bank  may
 have  branches  throughout  India  but  it  will
 be  difficult  to  have  representatives  from
 various  States.  But  in  respect  of  a  parti-
 cular  State  where  it  has  got  more  working,
 I  would  like  that  particular  State  to  be  re-
 presented,  Therefore,  Sir,  I  trust  the  hon.
 Minister  will  agree  that  a  representative  of
 the  respective  State  also  may  be  included.
 That  is  what  my  amendment  seeks  to  in-
 corporate.

 SHRIMATI  SHARDA  MUKERJEE;
 (Ratnagiri)  3  Mr.  Chairman,  Sir,  As  I  under-
 stand  this  clause—may  be,  I  am  mistaken
 this  clause  says  that  the  Board,  that  is,  the
 Advisory  Board,  shall  be  dissolved,  and  it
 will  be  replacz:d  by  a  Board  of  Directors.
 So,  when  the  Government  say  that  they  will
 accept  the  amendment,  what  does  it  mean  ?

 There  won’t  be  an  Advisory  Board,  as  I
 understand  it.

 SHRI  N.  DANDEKER  :  Ji  will  be  an
 Advisory  Board.

 SHRIMATI  SHARDA  MUKSRJEE:
 They  are  not  accepting  this  Board  of  Direc-
 tors,

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON)  :  I  am  accepting  that  for  the
 Board  also.  This  is  transitory.

 SHRIMATI  SHARDA  MUKERJEE  :
 That  is  what  I  wanted  to  be  made  clear.
 Now,  as  I  understani  it,  the  Nattonal
 Credit  Council  was  not  there  in  our  last
 Bill.  But  it  was  instituted  in  a  Resolution.
 Now,  what  has  to  take  the  place  of  the
 National  Credit  Council  ?  We  are  going  to
 have  a  Board  of  Directors.  And,  this  is
 going  to  come  under  the  Ministry  of
 Finance.  We  all  know  from  our  sad  ex-
 Perience  that  the  public  sector  is  b:coming
 less  and  less  public,  and  even  less  and
 less  of  a  sector;  it  has  bscome  more
 and  more  bureaucratic  and  more  and  more
 governmental.  So,  if  we  want  this  bank-
 ing  sector  to  work  as  {t  should  in  the
 national  interest,  we  should  provide  that  it  is
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 not  inundated  with  a  top-heavy  bureaucratic
 element.  Therefore,  I  suggest  that  if  this
 Advisory  Board  is  going  to  be  finished,  then
 in  place  of  it,  there  should  be  a  body  at  the
 national  level  which  will  replace  the
 National  Credit  Council,  something  Ike  the
 Avex  Body  the  national  banking  policy
 body.  Therefore,  my  amendment  seeks  to
 provide  for  this.

 AN  HON.  MEMBER  :  That  should
 come  under  Clause  I!.

 SHRIMATI  SHARDA  MUKERIJEE  :
 But  this  Board  is  redundant  ;  this  clause  is
 redundant.

 SHRI  GOVINDA  MENON:  What  is
 your  amendment  No.  ?

 SHRIMATI  SHARDA  MUKERIEE  :
 No.  200.  My  amendment  says  :—

 Page  6,

 for  lines  20  to  27,  substitute
 “I2,  (l)  There  shall  be  an  Apex  Body

 to  provide  guidance  to  the
 nationalised  sector  of  banking.
 The  Apex  Body  inrer-alia
 shall  consist  of  representatives
 of  agriculturists,  cooperatives,
 small  scale  industry,  trade  and
 industry  in  the  private  and
 Public  sectors,  and  three  re-
 presentatives  of  Parliament,

 (2)  The  Apex  Body  shall  lay
 before  Parliament  an  annual
 report  on  the  working  of  the
 nationalised  sector  of
 banking.”

 hat  sort  of  controt  can  there  be  on
 this  ?  We  doa’t  know  whether  the  Mintstry
 of  Finance  can  control  the  whole  thing.

 MR.  CHAIRMAN:  [hope  you  have
 finished.

 SHRIMATI  SHARDA  MUKERIJEE  :  I
 hope  the  hon,  Minister  will  accept  this
 amendment.

 श्री  अब्दुल गनों  डार  (गुड़गांव)  :  चेयरमेन
 साहब,  मेरी  एमेंडमेंट  77  नम्बर  की  है।  जहां
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 तक  मैं समझ  पाया  हैँ  आते  कस्टोडियन  उनको
 ही  मुरगेश  कर  दिया  है  जोकि  बैंकों  के  चेयरमन
 हुआ  करते  थे  ओर  एडवाइज़री  बोर्ड  उनका
 बनाया  जायेगा  जोकि  मौजूदा  वहां  शेर  होल्डर
 हैं।  बाकी  आपने  लिमये  जी  की  एमेंडमेंट  को
 मान  लिया  हैं,  बनर्जी  साहब  की  जो  एरेंजमेंट  है
 उसको  मान  रहे हैं।  यह  बहुत  खुशी  की  बात
 है  ।  मैंने  पहले  भी  कहा  था  कि  उस  चेयरमैन  को
 कस्टोडियन  न  बनाया  जाए  जिसके  खिलाफ
 पहले  से  सीरियस  एलीगेशज  मौजूद  हों  7  इसी
 तरह  से  उन  लोगों  को  एडवाइज़री  बोर्ड  में  नहीं
 लिया  जाना  चाहिए  जिनके  खिलाफ  एम् बैज  कमेंट
 के,  कुरशन  के,  बोगस  लोग  के  कैंसिल  मौजूद  हों
 चीज़  हों ।  जिनके  खिलाफ़  मैटीरियल  इस
 तरह  का  सरकार  के  पास  आया  हो,  उनको  न
 लिया  जाए।  मैं  दत  साल  से  कहता  आ  रहा  हूँ  कि
 ये  मुजरिम  हैं।  इन  राइटिंग  को  भी  इसको  दिया
 जा  चुका  है  और  किताबें  भी  छापी  जा  बुकी
 हैं  -  लेकिन  दस्त  सालों  में  इसके  बारे  में  कुछ  नहीं
 हुआ  है  1

 चेयरमेन  साहब,  मैं  यह  कहने  के  लिए  मज-
 बूर  हूँ  कि  जो  तीन  तरह  के  हठ  होते  हैं,  त्रिया
 हठ,  राज  हठ  और  बाल  हठ,  ये  तीनों  इन्दिरा
 सरकार  में  मौजूद  हैं।  इस  क्लास  में  यह  बात
 जरूरी  रहनी  चाहिए  कि  इस  तरह  के  जो  लोग
 हैं  वे  एडवाइज़री  बोझ  में  न  आने  पायें।  मैं
 चाहता  हूँ  कि  यह  जो  काम  है,  यह  कामयाब  हो
 हमारी  इज्जत  बढ़े,  देश  का  भला  हो  ।  यह  जो
 क्लास  आप  लाये  हैं,  इसमें  आप  इस  बात  को
 अपने  दिमाग  में  रखें  कि  बेईमान  लोग  फिर  से
 न  माने  पायें  |
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 श्री  भोगेन्द्र  झा  (जय नगर)  :  सभापति
 महोदय,  इस  बारह  क्लास  में  मंत्री  महोदय  कुछ
 सुभावों  को  स्वीकार  करने  जा  रहे  हैं,  यह  खुशी की  बात  है।  मेरा  संशोधन  5]  है।  आप  देखें
 कि  आज  तक  क्‍या  हालत  रही  है।  राजकीय
 क्षेत्र  के  जो  उद्योग  हैं,  वित्त  सम्बन्धी,  वाणिज्य
 सम्बन्धी  जो  संस्थान  हैं,  उन  सब  का  जिस  प्रकार का  प्रबन्ध  रहा  है,  उसके  चलते  उनकी  बरबादी
 ही  हुई  है।  इस  बरबादी  का  एक  बहुत  बड़ा
 कारण  यह  है  कि  उनमें  वैसे  लोग  रहे  जिनका
 पब्लिक  सेक्टर  में  विश्वास  नहीं  था,  पुराने कारखाने  के  मालिकों  को  उन  उद्योगों  को  सौंप दिया  गया,  भरत  राम,  टाटा  इत्यादि  लोगों  को
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 प्रबन्धक  नियुक्त  कर  दिया  गया  या  फिर  जो
 रिटायर्ड  लोग  थे,  जिनका  आगे  कोई  स्टेज  नहीं
 था,  उन  लोगों  को  इन  उद्योगों  को  सौंप  दिया
 गया  |  उससे  बरबादी  हुई  T

 दांडेकर  जी  ने  मांग  रखी  है  कि  जो  रुपया
 जमा  कराने  वाले  लोग  हैं  उनके  प्रतिनिधि  इसमें
 रहने  चाहिए  ।  एक  लिहाज़  से  तो  यह  उचित
 मांग  है।  जमा  करने  वालों  का  भी  कोई  संगठन
 होना  चाहिए  सुनने  में  आया  है  कि  मसानी  ने
 जमा  कराने  वालों  के  समक्ष  भाषण  किया  है
 ओर  ग्रखबारों  में  यह  छा  हैं  कि  उन्होंने  उनसे
 कहा  है  कि  वे  अपना  रुपया  निकालना  शुरू  कर
 दें,  वानी  बैंकों  का  वे  दिवाला  निकालना  चाहते
 हैं।  इस  तहूर  के  लोग  जमा  करने  वालों  में  ही
 हों,  ऐसो  बात  नहीं  है,  कारीगरों  में  भी  ऐसे
 लोग  हैं  जोकि  कारीगरों  के  हितों  के  खिलाफ
 जाते  हैं,  किसानों  में  भी  एसे  लोग  मिलेंगे
 जोकि  किसानों  के  हितों  के  खिलाफ  जाते  हों,
 कर्मचरियों  में  भी  ऐसे  लोग  मिलेंगे  जोकि  कर्म-
 चारियो  के  हितों  के  खिलाफ  जाते  हैं

 ऐसे  व्यापारी  भी  मिल  जायेंगे,  जो  व्यापारियों
 के  हितों  के  खिलाफ़  हों।  तो  फिर  रास्ता  क्या

 है  कि  इन  सब  वर्गों  के  प्रतिनिधि  बोड  में  श्री
 सकें  और  उनके  हितों  की  रक्षा  हो  सके  ?  मैंने

 यह  संशोधन  प्रस्तुत  किया  है  कि  स्वयं  पीलिया-
 मेंट  के  चुने  हुए  प्रतिनिधि  बोर्ड  में  रहें।  अगर
 मिनिस्टर  की  ओर  से  उन्हें  नामज़द  कर  दिया

 जायेगा,  तो  मिनिस्टर  की  मर्जी  के  अनुसार  वो
 सब  काम  होगा  ।  यह  कहा  जा  सकता  है  कि
 आखिर  पालियामेंट  के  सदस्य  भी  तो  समाज  से
 ऊपर  नहीं  हैं,  वे  भी  कंसे  अच्छे  हो  सकते  हैं।
 लेकिन  मैं  कहना  चाहता  हूं.  कि  पालियामेंट  के
 सदस्यों  का  इस  सम्बन्ध  में  बड़ा  स्टेज  है,  उन्हें
 जनता  के  सामने  जवाब  देना  है,  पांच  साल  के
 बाद  उन्हें  हटाया  भी  जा  सकता  है  और  कानून
 भी  बद्दी  पास  करते  हैं।  मेरा  आग्रह  है  कि  यह
 सदन  ओर  मंत्री  महोदय  मेरे  इस  संशोधन  पर
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 विचार  करें  और  उसको  स्वीकार  करें  कि  बोर्ड
 आफ  डायरेक्टर्स  के  कम  से  कम  आधे  मेम्बर
 पार्लियामेंट  के  द्वारा  निर्वाचित  हों,  न  कि  मिनी-
 स्टर  द्वारा  नामज़द  ।

 SHRI  S.  S.  KOTHARI  (Mandsaur)  :  I
 would  like  to  say  a  word  with  respect  to
 my  amendment  No.  2i3.  With  regard  to
 the  advisory  board  and  subsequently  the
 board  of  directors,  my  amendment  is
 identical,  I  have  stated  here  :

 “Provided  that  the  advisory  board
 shall  include  at  least  a  Member  of
 Parliament,  an  economist,  a  chartercd
 accountant  and  a  representative  each
 of  small-scale  industries,  agricultu-
 rists,  employees  and  depositors."

 I  would  like  to  go  into  the  details  of
 of  these  categories.

 That  is  not  nece-
 We  have

 MR.  CHAIMAN  :
 ssary.  It  will  be  a  repetition,
 very  litte  time  at  our  disposal.

 SHRI  S.  S.  KOTHARI:  I  shall  finish
 in  two  minutes.

 MR.  CHAIRMAN  :  I-  wanted  to  say
 that  I  was  not  going  to  allow  that.

 SHRI  S.S.  KOTHARI:  I  have
 something  new  to  urge.

 SHRI  ABDUL  GHANI  DAR:  Ona
 point  of  order,  अगर  आप  किसी  मेम्बर  को
 बोलने  की  इजाज़त  नहीं  देना  चाहते  हैं,  तो  फिर
 आप  ऐसे  ही  बिल  को  पास  कर  लीजिए  ।

 Hb  rojo  St  fi  SH!

 Sy  bbe  a  wis;

 The  hon.  Member
 Why  should  he

 MR.  CHAIRMAN  :
 cannot  shout  like  that.
 shout  like  that  ?

 Iam  on  my  legs,  and  the  hon.  Member
 has  had  his  say  already  and  he  must
 resume  his  seat  now,
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 SHRI  ABDUL  GHANI  DAR:  Iam
 sitting.

 MR.  CHAIRMAN:  The  point  is
 this.  Sometime  was  fixed  for  this,  and
 we  have  exceeded  it  very  much,  and  the
 Deputy-Speaker  has  already  stated......

 SHRI  $,  Ss.  KOTHARI  :
 clude  in  half  a  minute.

 MR.  CHAIRMAN:
 interrupting  his  speech.  Hon.  Members
 may  kindly  co-operate  with  the  Chair.
 Amendments  need  not  be  read  out  because
 they  are  almost  self-explanatory.  Hon.
 Members  should  also  be  as  brief  as  possible.
 Ido  not  know  why  Shri  Dar  should  shout
 like  this. i.

 SHRI  ABDUL  GHANI  DAR:  On
 a  point  of  order,  मेरी  अर्ज  यह  है  कि  अभी  तक
 गवर्नमेंट  एमेंडमेंट्स  छा  रही  है,  हम  नहीं  ला

 रहे  हैं  a अगर  आप  गवर्नमेंट  को  एमेंडमेंट्स  लाने
 की  इजाजत  देते  हैं,  तो  क्या  हम  कुसूरवार  हैं  ?
 या  तो  हमें  बहस  करने  की  इजाजत  दी  जिए,  वर्ना
 ऐसे  ही  बिल  को  पास  कर  दीजिए  v

 T  shall  con-

 I  am  sorry  for

 re  ei  Sh  Ve Hoye

 Severin  fat  Sof  ८७.७

 Dh  ९०१०  bs  Wi  pera:  bt

 Sabine  Ve8-9  35  0  SES  Se ‘
 ia

 ltt
 MR.  CHAIRMAN?  What  is  the

 Point  of  order  on  this?  There  is  no  point
 of  order,

 SHRI  ABDUL  GHANI  DAR:  Iam
 taising  a  point  of  order  and  I  want  your
 rullog  on  it.

 MR.  CHAIRMAN:  I  00  not  think
 that  there  is  any  point  of  order.

 SHRI  S.S.  KOTHARI:
 that  I  would  like  to  make  is  that  no
 Temuneration  should  be  paid  to  the
 members  of  the  advisory  board.  It  isa
 new  point  which  I  am  making.  They
 should  only  be  paid  travelling  expenses
 and  boarding  expenses  for  any  function
 that  they  may  perform  as  members  of

 The  point

 the  advisory  board.  They  should  not  be
 paid  any  remuneration  or  commission,
 They  should  be  Members  imbued  with  a
 public  purpose  so  that  we  shall  have
 people  who  would  honestly  carry  out  the
 objectives  of  Government  policy  and  see
 that  nationalisation  becomes  a_  success.
 Besides,  Government  must  be  a  model
 employer  and  in  order  that  they  may
 be  a  model  employer,  it  is  necessary
 that  there  should  also  be  the
 representatives  of  the  employees  and
 also  a  Member  of  Parliament  so  that
 it  could  be  seen  that  the  favourities  of
 Government  are  not  introduced  there  or
 frustrated  politicians  or  defeated  politi-
 cians  who  have  to  te  provided  with  jobs
 are  kept  of  out  these  boards.  That  is  a  very
 basic  point  which  I  am  making.

 The  same  remarks  apply  to  the  board
 of  directors  also.

 SHRI  TENNETI  VISWANATHAM
 (Visahkapatnam)  :  First  of  all,  Ido  not
 know  what  the  life  of  this  advisory  board  is.

 SHRI  GOVINDA  MENON:  It  is
 very  short,

 SHRI  TENNETI  VISWANATHAM?
 It  must  be  very  short.

 SHRI  MADHU  LIMAYE:  The  hon.
 Minister  should  have  called  it  a  transitional
 arrangement.

 SHRI  TENNETI  VISWANATHA  re  १
 That  is  the  reason  why  when  general
 amendments  such  as  the  inclusion  of  depo-
 sitors,  farmers,  and  so  on  are  suggested,
 the  hon.  Minister  says  ‘yes’  knowing  full  well
 that  the  advisory  board  would  be  of  a  short
 durtion.  However,  my  amendment  is  a
 very  small,  simple  and  specific  one.  There
 are  recognised  organisations  of  employees and  supervisory  staff.  It  is  easy  for
 Government  even  for  this  short  time  to
 include  in  the  advisory  board  represen-
 tatives  of  the  bank  employees  and  super-
 visory  staff  through  their  recognised
 associations.  It  can  be  easily  done  without
 resorting  to  any  complex  election  machinery.

 SHRI  D.  N,  PATODIA  (Jalore)  ;  व
 would  only  make  a  very  bsief  observation
 in  my  capacity  as  the  President  of  the
 All-India  Bark  Dcpositors’  Association.
 Rs.  4,600  crores  of  deposit  in  the  banks
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 Comes  from  1,60,00,030  depositors.  This
 amount  constitutes  their  life’s  hard-earned
 savings.  Out  of  this  number,  1,49,00,030
 are  individuals  comprising  lawyers,  doctors.
 teachers,  smal!  shopkeepers,  farmers  and
 all  sorts  of  other  people.  This  is  the
 class  which  is  not  only  the  intelligentsia;
 this  is  the  class  which  will  be  capable  of
 contributing  very  effectively  to  the  econo-
 mic  thinking  and  framing  of  banking
 Policy  in  the  country;  Acceptance  of
 this  amendment  will  help  in  attracting
 more  deposits  and  in  creating  confidence
 in  the  minds  of  the  depositors.  It  is
 therefore  only  desirable  that  depositors
 should  have  adequate  representation  in
 the  advisory  board  as  well  as  oa
 the  board  of  directors.

 श्री  देवेश  सेन  (आसनसोल)  :  सभापति
 महोदय,  मेरी  तरमीम  यह  है  :

 “Page  6,  line  29,—add  at  the  end
 “and  shall  include  representatives  of
 employees,  farmers  and  artisans’.

 मैं  कोई  भाषण  नहीं  देना  चाहता  हूँ  t

 श्री  शिव  चन्द्र  झा  (मधुबनी)  :  सभापति

 महोदय,  मेरा  संशोधन  यह  है  कि  लाइन  29  के
 बाद  ये  शब्द  जोड़  दिए  जायें  :

 “Provided  that  there  shall  be  includ-
 ed  in  such  broad  at  least  two  repre-
 sentatives  of  the  bank  employees”

 यह  आवश्यक  है  कि  बोले  में  फौज  और  वर्कर
 के  नुमाइंदों  के साथ-साथ  बैंक  कर्मचारियों  के
 प्रतिनिधि  भी  हों,  ताकि  ग्रासरूट  डेमोक्रेसी
 ओर  वर्क  पाटिसिपेशन  इन  मैनेजमेंट  के  लक्ष्य
 को  पूर्ति  को  दिशा  में  प्रगति  हो  ।

 SHRI  LOBO  PRABHU  !  (Udipi)  It  is
 admitted  that  the  advisory  board  is  a  tran-
 sient  body  and  it  will  be  taken  ever  by
 the  board  of  directors.  This  is  all  very
 beautifully  vague.  It  has  to  be  related,  if
 there  is  not  to  be  subservience  to  Govern-
 ment,  to  a  certain  principle.  [  would,
 therefore,  suggest  to  the  Minister  to  refer
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 to  cl.  2l  where  the  existing  banks  c:ase  to
 exist  and  the  corresponding  new  banks  come2

 -into  legal  existence.  Then  withoui  any
 discretion  to  Government,  the  board  of
 advisors  should  cease  to  exist  with  the  exist-
 ing  bank  and  as  tong  as  the  existing  bank
 continues  neither  Government  nor  anyo.c
 else  will  have  the  right  to  dissolve  the
 board  of  directors.  If  there  is  a  body  so
 completely  at  the  mercy  of  Government,  it
 will  be  nothing  more  than  His  Master’s  Voice
 it  will  just  carry  out  whatever  Government
 decides  and  its  advice  will  be  exactly  an
 echo  of  what  Government's  instruction  to
 it  are:

 THE  MINISTER  OF  LAW  AND  SO-
 CIAL  WELFARE  (SHRI  GOVINDA  ME-
 NON):  If  hon.  members  had  understood
 the  point  made  by  Shrimati  Sharda  Muker-
 jee,  there  would  not  have  been  so  many
 speeches  over  this,  Cl.  l2  says  in  the  pro-
 vision  that  the  advisory  board  shall  be  disso-
 Ived  on  the  construction  of  a  board  of
 directors  in  pursuance  of  a  scheme  made
 under  cl.  (b)  of  sub-section  (2)  of  sec.  13.
 It  is  a  transitory  body.  Even  so,  it  is  im-
 portant  that  we  should  accept  certain
 Principles  on  this  occasion.  I  accept  what
 has  been  said  by  Messrs.  Madhu  Limaye,
 Bibhuti  Mishra  and  many  others  that  it
 should  haye  representatives  of  employees,
 artisans,  peasants  be.  depositors  etc.  I  do
 not  accept  that  there  shoud  be  representatives
 elected  by  Parliament,  because,  the  burden
 of  the  song  all  along  has  been  that  there
 should  be  no  politics  in  the  administration
 of  the  banks.  Nor  do  I  agree  with  Mr.
 Nambiar  that  there  should  be  representatives
 of  the  State  Governments  because  the  Strate
 Governments  have  little  to  do  with  these
 things.  The  advisory  board  will  be  working
 in  the  headquarters  of  those  banks  and
 therefore  there  will  be  no  representation  for
 certain  State  Governments  and  many  for
 certain  others.  I  do  not  accept  that  amend-
 ment.  Regarding  Mr.  Dwivedy’s  amend-
 ment,  I  would  respectfully  request  him  to
 withdraw  it}  have  repeated  several  times
 here  that  the  whole  thirg  should  be  entrust-
 ed  to  persons  with  banking  experience.  I
 did  not  want  to  bring  banking  experts  in
 the  advisory  council.  After  considering  the
 various  amendments,  I  am  moving  an
 amendment  ;  I  am  not  moving  3  new  amend-
 ment  ;  Iam  simply  incorporating  all  that  has

 2n  stated  by  others  ia  one  amendment  ;
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 [Shri  Govinda  Menon]
 It  is  not  my  amendment  ;  It  may  be  taken
 to  be  the  amendment  of  the  House.  This
 is  how  it  would  read  :

 Page  6t  for  lines,  28  and  29,  substitute—

 (2)  The  Advisory  Board  shall  consist  of
 representatives  of  the  following,  namely,  the
 depositors  of  the  corresponding  new  bank,
 emplopees  of  such  bank,  formers  workers
 and  artisans,  to  be  elected  in  such  manner
 and  by  such  authority  as  may  be  prescribed,
 and  shall  also  consist  of  such  other  persons
 as  the  Central  Government  may,  by  notifica-
 tion  in  the  Official  Gazette,  appoint.”

 Mr.  Dandekar  moved  the  amendment
 that  there  should  be  to  represestatives  of
 depositors.  There  can  be  two  ;  there  can
 be  more.  There  can  be  more  than  two
 farmers,  as  many  in  number  as  is  possible.
 I  have  made  it  flexible.  ]  request  the  House
 to  aceept  this  amendment.

 SHRI  NAMBIAR  :  You  say  that  they
 will  be  elected—artisans,  etc.  Who  will
 elect  them  ?  What  is  the  electoral  college  ?

 SHRI  GOVINDA  MENON  :  That  has
 to  be  laid  down  under  the  rules.  Otherwise,
 Government  will  have  to  nominate,  We
 have  said  ;  ‘...to  be  elected  in  such  manner
 and  by  authority  as  may  be  prescribed’...
 (Interruptions).

 SHRI  S.  S.  KOTHARI  ;  What  about
 no  remuneration  2?  Let  them  have  a  sense
 of  duty.

 SHRI  GOVINDA  MENON:  This
 amendment  would  meet  the  consensus  that
 was  heard  in  the  House  :

 SHRI  RANDHIR  SINGH  (Rohtak)  :
 Representation  to  the  farmers  in  the  Board
 should  be  at  least  fifty  per  cent,  better  still
 70  per  cent.

 MR.  CHAIRMAN  :  The  hon.  Member
 has  made  this  point  and  the  hon.  Minister
 has  heard  it.

 SHRI  K.  NARAYANA  RAO  (Bobbili):
 I  seek  one  clarification.  This  is  a  transi-
 tory  provision  in  respect  of  the  Advisory
 Board.  The  Bill  envisages  the  emergence

 Bill
 of  a  board  of  directors  8०  on.  May  I
 know  whether  the  spirit  of  this  provision
 will  be  kept  in  view  while  forming  the  board
 of  directors  ?

 SHRI  GOVINDA  MENON  :  The
 scheme  will  be  laid  on  the  Table.  I  have
 said  that  already.

 MR.  CHAIRMAN:  The  Minister  has
 moved  his  amendment  saying  that  it  is  al-
 most  the  consensus.  What  about  the
 other  amendments  ?

 SOME  HON.  MEMBERS  :  Withdrawn,

 Amendments  Nos.  9,  50,  ‘S51,  77,  ‘102,
 ‘114,  ‘164,  170,  200,  213,  228,  229,  289,
 291,  325,  346  and  369  were,  by  leave,
 withdrawn.

 MR.  CHAIRMAN :  The  question  is  :

 page  6,  for  lines  28  and  29,  substitute—

 #2)  The  Advisory  Board  shall  con-
 sist  of  representatives  of  the  following,
 camely,  the  depositors  of  the  corres-
 Ponding  new  bank.  employees  of
 such  bank,  farmers,  workers  and
 artisans  to  be  elected  in  such  man-
 ner  and  by  such  authority  as  may  be
 Prescribed,  and  shall  also  consist  of
 such  other  persons  as  the  Central
 Government  may,  by  notification  in
 the  official  Gazette,  appoint.”

 The  motion  was  adopted

 SHRI  LOBO  PRABHU  :  This  is  a  most
 beautifully  vague  amendment  :  industry  is
 not  represented  ;  finance  is  not  represented
 and  trade  is  not  represented.

 MR.  CHAIRMAN :  The  question  is  :
 “That  clause  ‘12,  as  amended,  stand

 part  of  the  Bill

 The  motion  was  adopted.
 Clause  72,  as  amended.  was  added  to

 the  Bill.

 MR.  CHAIRMAN :  Now  shall  we  go
 back  to  clause  6?

 _SOME  HON.  MEMBERS  4  Clause  1B.
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 MR.  CHAIRMAN:  All  right  ;  clause
 13..  We  shall  finish  this  chapter.

 Clause  13,  (Power  of  Central  Govern-
 ment  to  make  scheme.)

 SHRI  MADHU  LIMAYE  :  I  move  :

 Page  6,  line  39

 after  “Directors”  insert—

 “which  shall  also  include  representa-
 tives  of  bank  employees,  farmers,
 workers  and  artisans,”’  (10)

 SHRI  DEVEN  SEN  (Asansol)  :  I
 move

 Page  6,  line,—

 after  “Directors”  insert

 “representatives  of  workers  em-
 ployees,  farmers  and  artisans’’.  (52)

 SHRI  0.  N.  PATODIA  :  I  move  :

 Page  6,  ide  42,

 add  at  the  end—

 “and  such  Board  shall  consist  of  a
 representative  of  deposi:ors  and  such
 other  persons  as  may  be  agreed  upon
 between  the  Reserve  Bank  and  the
 Central  Government’’.  (103)

 SHRI  SHIVA  CHANDRA  JHA:IT
 move  ३

 Page  6,  line  38,—

 Sor  “fifteen”  substitute  ‘ten,’’.  (15),

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  I  move  ३

 Page  6,—
 after  \ine  42,  insert—

 **(bb)  the  reconstitution  of  any  corres-
 ponding  new  bank  into  two  or  more
 corporations,  the  amalgamation  of
 any  corresponding  new  bank  with
 any  other  corresponding  new  bank  or
 with  another  banking  institution,  the
 transfer  of  the  whole  or  any  part
 of  the  undertaking  of  a  corresponding
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 new  bank  to  any  other  banking
 institution  or  the  transfer  of  the
 whole  or  any  part  of  the  undertaking
 of  any  other  banking  institution  to
 corresponding  rew  bank’’.  (130)

 Page  6,  line  46,—

 for  “vary  the  scheme”,  substitute
 *‘*yvary  any  schcme’’,  (I3)

 MR.  CHAIRMAN  :  165  is  the  same
 as  WMS,

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  :  I  move  :

 Page,  6—

 for  lines  40  to  42,  substitute—

 “called,  of  the  corresponding  new
 bank  consisting  of  elected  represen-
 tatives  of  employees,  representatives
 of  depositors,  banking  experts  and
 such  other  persons,  as  the  Govern-
 ments  may,  by  notification  in  the
 Official  Gazette,  appoint  to  further
 the  objective  of  acquisition  of
 banks  :”  (166)

 Page  6—

 after  line  42  insert—

 “(d)  setting  up  of  a  Banking  Control
 Commission  endowed  with  the  powers
 of  decision  as  regards  the  technical
 surveillance  of  the  acquired  banks  with
 power  to  impose  sanctions  on  them
 for  violation  by  its  directors.”  (167)

 SHRI  TENNETI  VISWANATHAM  :  I
 move  3

 Page  6,  line  42,—

 add  at  the  end—

 “giving  due  representation  to  recogni-
 sed  organisations  of  employees  includ-
 ing  supervisory  staff"’.  a7)
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 SHRIMATI  SHARDA  MUKERJEE  :
 T  move  :

 Page  6,  line  39,—

 after  “Directors”  insert

 “shall  consist  of  representatives  of
 agriculturists,  cooperatives,  small  scale
 industry,  trade  and  industry  and  eco-
 nomists.””  (201)

 SHRI  S.  S.  KOTHARI  :  I  move  :

 Page  6,—

 after  line  42,  insert—

 “Provided  that  the  Board  of  Directors
 shall  include  at  the  least  a  M:mber
 of  Parliament,  an  ecoaomist,  a  char-
 tered  accountant,  and  a_  representative
 each  of  smull-scale  industry,  agri-
 culturists,  endloye:s  and  depositors  :
 Provided  fu-ther  that  n>  rem  inera-
 tion,  other  than  travelling  and  board-
 ing  expenses,  shall  b:  paid  to  the
 members  for  attending  Board  mzelings
 or  performing  other  functions  as  Board
 members.”  (214)

 SHRI  LO30  PRABHU  ;  I  move:

 Page  6,  line  30,—

 for  ‘Central  Government”  substi-
 tulte—
 “Parliament  or  Committee  appointed
 by  it’,  (230)

 Page  6,

 omit  lines  45  to  47,  (23l)
 SHRI  N.  DANDEKER  :  I  move  4

 Page  6,  lines  30  and  3I,
 (i)  for  “The  Central  Government”  sub-

 Stitute  “The  Reserve  Bank”.
 (il)  for  “the  Reserve  Bank”  substitute”

 “the  Central  Government”.  (292)
 Page  6,  lines  क  and  42,

 (i)  for  “the  Central  Goverament”  sub-
 Stitute  “the  Reserve  Bank’’,

 (ii)  after  line  42,  insert—
 “Provided  not  less  than  2  Dfrectors
 on  such  Board  of  Directors  shall  be
 the  representatives  of  the  depositors’,
 (293)

 ill
 Page  6,  lines  45  and  46,

 (i)  for  “The  Central  Government”
 substitute  “The  Reserve
 Bank’’,

 (ii)  for  “the  Reserve  Bank’  substi-
 tute  “The  Central  Bank’”’
 (294).

 SHRI  KANWAR  LAL  GUPTA:  I
 gave  some  amendments  in  the  morning.  I
 am  told  the  Speaker  has  admitted  them.  I
 move  :

 Page  6,  line  32,—
 add  at  the  end—

 “provided  that  new  banks  shall  not
 be  merged  or  amalgamated  with-
 out  the  approval  of  the  Purlta-
 ment.”*  (5)  new  list].

 Page  6,  line  38,—

 for  “fifteen  crores”  Substitute—

 “ten  crores”  [(6)  new  list].

 Page  6,  line  38,—

 add  at  the  end—

 “Provided  that  the  Board  of  Direc-
 tors  shall  include  the  representatives
 farmers,  employees,  depositors  and
 traders’’.|(7)  new  list)]

 SHRI  N.  DANOEKAR  :I  have  given
 notice  early  this  morning  of  an  am:ndment,
 and  I  believe  that  you  have  waived  the  time-
 limit  already.  I  move  :

 Page  6,—

 after  line  44,  insert—

 “(2A)  Every  Board  of  Directors  of  a
 corresponding  new  bank  shail  include
 two  representatives  of  the  depositors
 of  the  corresponding  new  banks  and
 one  representative  of  each  of  the
 following,  namely,  the  employees  of
 such  bank,  farmers,  workers  and
 artisans,  to  be  elected  in  such  manner
 and  by  such  authority  as  may  be
 specified  in  the  scheme  made  under
 sub-section  (i),”
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 SHRI  GOVINDA  MENON :  Same  is
 the  principle  here  also.

 SHRI  MADHU  LIMAYE:  Then  no
 speech  is  necessary.

 SHRI  SURENDRANATH  DWIVEDY  :
 Sir,  I  have  moved  three  amendments  to  this
 clause.  In  my  amendment  No.  65  ]  have
 said  that  on  page  6,  line  36,  for  ‘Rs.  5
 crores’””  we  may  substitute  ‘Rs.  l0  crores’’.
 Today,  as  you  know,  excepting  the  State
 Bank  of  India,  all  these  4  banks  which  we
 are  nationalising  have  a  share  capital  of
 Rs,  4  crores,  Rs.  4.5  crores,  Rs.  3  crores,
 Rs.  2  crores  and  so  on.  The  Statg¢  Bank  of
 India  is  the  only  bank  which  has  near
 about  Rs.  !O  crores  or  more  than  that.  By
 Providing  here  Rs.  5  crores,  if  by  chance
 all  thesc  banks  are  amalzamated,  which.  we
 do  not  want  because  the  main  idea  behind
 it  is  that  there  should  be  compztition
 amongst  the  banks,  that  would  defeat
 the  very  purpose  and  we  do  not  want  that
 there  should  be  a  bigger  bank  thao  the
 State  Bauk  of  India.  Even  the  State  Bank
 of  India  today  has  become:  an  enormous
 Orginisation  to  manage  their  affairs,  There-
 fore,  I  want  that  no  bank  waich  we  are
 na‘ionalising  has  a  share  capital  which  is
 more  than  that  of  the  State  Bink  of  India.
 I  want  to  limit  it,  therefore,  to  Rs.  0
 crores  and  I  hope  the  Government  would
 accept  it  if  they  really  want  that  there
 should  be  more  competition  and  more  banks
 should  come  in  the  field.

 About  my  second  amendment  No,  66
 ]  need  not  say  anything  since  the  very
 Principle  has  been  accepied.  I  hope  the
 Boord  of  Directors  should  also  include
 representatives  in  the  same  way  as  we  have
 recommended  for  the  Advisory  Board.  I
 hope  an  amendment  on  behalf  of  the
 Govhrnment  would  be  put  forward  here,  If
 that  is  acceptable  I  do  not  want  to  press  my
 amendment.

 My  amendment  No.  67  is  very  impor-
 tant.  I  am  suggesting  the  setting  up  of  a
 Banking  Control  Commission  endowed  with
 the  powers  of  decision  as  regards  the
 technical  surveillance  of  the  acquired  banks
 with  power  to  impose  sanc:ions  on  them  for
 violation  by  its  directors.  As  our  experi-
 ence  shows,  the  Reserve  Bank  has  super-
 visory  control.  It  gives  directions.  But  we
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 know  for  a  fact  that  the  directions  are
 violated.  They  are  not  only  violated  but
 it  has  become  impossible  for  the  Reserve
 Bank  to  be  burdened  with  this  responsibility
 of  having  a  technical  supervision  of  the
 entire  funcifoning  of  the  banks.  As  is
 known,  Sir,  in  France  where  the  Bank  of
 France  functions  as  a!most  the  Reserve
 Bank  in  this  country,  they  have  recently
 nationalised  four  banks.  There  are  two
 other  bodies  provided  for  deciding  the
 policy  of  scrutinising  and  other  aspects  of
 the  functioning  of  the  banks.  One  is  the
 credit  policy,  the  other  is  the  technical
 thing  about  it.  I  am  now  laying  stress  oa
 this  because  those  technical  matters  cannot
 be  gone  into  by  the  policy-making  body.  I
 think  if  we  want  that  these  banks  should
 function  in  a  proper  manner  and  there
 should  be  proper  supervision  about  the
 work,  then  it  is  highly  essential  that  we
 should  provide  a  Banking  Control  Com-
 mission  which  is  quite  independent  of  the
 Reserve  Bink.  About  how  it  will  be  form-
 ed  etc.,  rules  may  be  framed.  I  hope  this
 will  be  acczp:able  to  Governmeat  so  that
 we  have  a  Banking  Control  Commission  at
 least  for  technical  supervision  of  these
 banks,

 श्रो  नंबर  लाल  गुप्त  (दिल्ली  सदर):
 सभापति  महोदय,  मुझे  इतना  ही  कहना  है  कि
 क्लास  3  (L)  के  अन्त  में  यह  जोड़  दिया  जाये--

 “Provided  that  new  banks  snall  not
 be  merged  or  amalgamated  without
 the  approval  of  the  Parliament.”

 इसके  जोड़ने  के  बाद  यह  क्विज़  इस  तरह  से
 बनेगा--

 “The  Central  Government  may,
 after  consultation  with  the  Reserve
 Bank,  make  a  scheme  for  carrying
 out  the  provisions  of  this  Act  pro-
 vided  that  new  banks  shall  not  be
 merged  or  amalgamated  without  the
 approval  of  the  Parliament.”

 इस  सम्बन्ध  में,  सभापति  जी,  प्रधान  मंत्री
 जी  और  मंत्री  महोदय  ने  यह  कहा  है  कि  इन
 बैंकों  की  एनटीटी  अलग-अलग  रहेगी।  करू
 अगर  सरकार  इन  को  मिलना  चाहती  है  तो  उस
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 के  लिए  पार्लियामेंट  की  स्वीकृति  आवश्यक  होनी
 चाहिए।  जैसा  द्विवेदी  जी  ने  भी  कहा  है--अगर
 सरकार  इनको  एक  कर  देगी  तो  जिस  मतलब
 से  बैंकों  का नेशनलाइजेशन  किया  जा  रहा  है,
 वह  मतलब  पूरा  नहीं  होगा,  क्योंकि  इन  बैंकों
 के  बीच  में  फैअर-कम्पीटीशन  होना  चाहिए।
 इन  को  इतना  बड़ा  इरादा  नहीं  बनाना  चाहिए
 कि  उनको  हैडिन  करना  मुश्किल  हो  जाये  और

 वहां  गड़बड़  शुरू  हो  जाये  ।  इसलिए  मैं  चाहता
 हूँ  कि  यहां  पर  यह  व्यवस्था  जरूर  हो  क्रि  ये
 अमलगमेट  नहीं  होंगे  और  यदि  सरकार  को

 करना  होगा  तो  बहू  उस  का  रीजन  दे  कर
 पालियामेंट  के  सामने  रखेगी  t

 et  शिव  चन्द्र  झा  (मधुबनी)  :  सभापति

 महोदय,  मेरा  संशोधन  कछार  नं०  L3  (६३  पर

 सं०  ii5  है,  जिसमें  पेड-अप  कैपिटल  को  बात

 कही  गई  है।  मैं  चाहता  हूं  कौरसौंडिग  न्यू  बैंक
 का  पेड-अप  कैपिटल  5 करोड़  की  जगह  0

 करोड़  होना  चाहिए।  l0  करोड़  से  ज्यादा  के

 कौरस्पॉडिंग  बैंक  नहीं  होने  चाहियें।  इस  की

 वजह  यह  है  कि  इनमें  कोई  शक  नहीं  कि  यदि

 आप  बड़े  पैमाने  पर  चाहे  बैंक  हो  या  कोई  भी

 उद्योग  बनाते  हैं  तो  उस  में  इन-एफिशियेन्सी  आ

 जाती  है।  लेकिन  उसके  साथ  ही  यह  कोशिश

 भी  होनी  चाहिए  कि  वह  कोई  सुपर-बाडी  न

 बन  जाये।  l0  करोड़  कैपिटल  का  जो  बैंक

 होगा,  वह  न  बड़ा  बैंक  होगा,  छोटा  बैंक  भी

 नहीं  होगा  in  इससे  लाभ  यह  होगा  कि  जो  कौर-
 स्पॉ डिंग  बैंक  होंगे  वे  अपने  एडवांटेज  को  फैला
 सकेंगे  |  यहां  पर  रूरल  क्रेडिट  की  बात  उठाई

 गई  है--उससे  यह  काम  ठीक  तरह  से  हो  सकेगा,

 बह  छोटा  भी  नहीं  होगा  ओर  सुपर-बाडी  भी

 नहीं  लगेगा  |  इसलिए  मेरा  संशोधन  है  कि  5

 करोड़  पेड-अप  कैपिटल  की  जगह  पर  LO  करोड़
 पेड-अप  कैपिटल  होना  चाहिए  i  इसी  किस्म  का
 संशोधन  द्विवेदी  जी  ने  भी  रखा  है,  मैं  चाहता  हूँ
 कि  मंत्री  महोदय  इस  पर  गौर  करें  और  इसको
 मान  लें  |

 SHRI  LOBO  PRABHU  (Udipi)  :  Mr.
 Chairman,  Sir,  we  are  dealing  with  a  very
 important  question  about  the  constitution  of
 a  permanent  board  of  directors.  There
 must  be  a  distinction  made  between  the
 advisers  and  the  directors.  The  directors  are
 going  to  be  there  for  a  long  time  to  time.
 Now,  my  first  objection  is  that  the  princi-
 ples  underlying  the  two  bodies  should  be
 different.

 My  second  objection  is  this.  We  have
 very  recently  passed  the  Social  Control  of
 Banks  Act  where  a  very  careful  thought  has
 been  given  to  the  representation  of  different
 interests.  As  far  as  possible,  the  same
 Pattern  should  apply  because  you  have  got
 here  a  position  which  is  simiiar.  I  would
 therefore,  suggest  that  we  should  have  the
 the  same  pattern  and,  in  place  of  the  re-
 Presentatives  of  directors,  there  may  be  re-
 Presentatives  of  Parliament  because  they
 would  be  representing  the  people  of  this
 country.  This  is  my  earnest  suggestion  and
 I  would  like  the  House  to  take  note  of  it.

 Then,  my  another  amendment  relates  to
 the  substitution  of  Parliament  of  its  Com-
 mittees  for  Government.  Mr.  Dwivedy  has
 pressed  very  strongly  the  necessity  of  a  body
 independent  of  the  Reserve  Bank  to  look
 at  the  progressive  policies  or  the  ex-
 ecutive  polices  of  the  banks  as  distinct  from
 the  supervisiory  policies  of  the  Reserve
 Bank.  My  suggestion  is  that  wis  body  may
 be  called  a  credit  body  but  it  should  contain
 representatives  of  Parliament.  That  would
 be  the  only  way  to  exclude,  not  introduce,
 Politics.  They  are  the  representatives  of
 Parliament  and,  as  in  the  Estimates  Com-
 mittee,  all  partles  will  be  represented  and
 there  will  be  a  proper  balance  and  the
 Government  will  not  use  the  enormous  power
 in  its  own  favour.  I  earnestly  commend  to
 this  House  to  consider  this  because  we  are
 dealing  with  a  very  importent  part  of  this
 Bill.

 SHRI  S.S.  KOTHARI:  Clause  3  (ly
 reads  as  follows  :—

 “The  Central  Government  may,  after
 consultation  with  the  Reserve  Bank,
 make  a  scheme  for  carrying  out  the
 Provisions  of  this  Act.’’

 Therefore,  the  scheme  would  be  a  very
 important  document  containing  provisions
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 for  the  actual  constitution  and  future  set-up
 of  the  industry  and  how  it  would  carry  out
 its  objectives.  I  would  submit  that  the
 scheme,  after  it  is  framed,  must  be  placed
 before  Parliament  and  the  express  sanction  of
 Parliament  must  be  obtained  for  the  scheme.
 This  is  very  important  and  necessary,
 because  many  of  the  provisions  that  should
 have  been  included  in  this  Bill,  that  shou!d
 have  formed  part  of  the  Bill,  regarding  the
 future  set-up,  etc.,  are  proposed  to  be  incor-
 porated  in  the  scheme.  Therefore,  I  would
 submit  to  the  Law  Minister  that  the  scheme
 must  be  placed  before  Parliament  and  its
 express  sanction  obtained,

 Secondly,  I  would  suggest  that  an  econo-
 mist  and  a  chartered  accountant,  besides
 Members  of  Parliament  as  has  been  suggested
 by  my  hon,  friend,  should  be  taken  on  the
 Board  ;  this  provision  may  be  included  in
 the  Bill  or  if  is  not  included,  by  convention,
 the  Government  may  take  on  the  Board  an
 economist  and  a  charctered  accountant.  A
 chartered  accountant,  with  his  specialised
 knowledge  on  income-tax,  law  and  accounts,
 would  be  a  positive  asset  to  the  bank.  I
 believe,  Mr.  Dandeker,  who  is  a  accountant,
 chartered  is  serving  on  a  number  of  banks.
 You  may  agree  or  disagree  with  Mr.  Dande-
 ker...(7nferruptions)  The  point  is  that  it
 should  not  be  a  political  appointment.  He
 should  be  a  chartered  accountant  and  he
 would  act  with  the  prestige  of  the  Board
 and  would  provide  sobriety  to  the  proceed-
 ings  of  the  Board.

 श्री  अब्दुल  गनी  डार:  चेयरमेन  साहब,
 इसमें  भाई  मधु  लिमये  ओर  द्विवेदी  जी  ने  जो

 कहा  वह  उसूल  मान  लिया  गया,  जो  इलाज  I2
 में  माना  गया  था  तो  इस  पर  भी  होगा  तो  मैं

 हैरान  सा  हो  गया  क्‍योंकि  डायरेक्टर  का  बनाना
 तो  किसी  के  बस  की  बात  नहीं  है--यह  कोई
 एडवाइजरी  बोर्ड  नहीं  है  कि  गवर्नमेंट  जिसको
 चाहे  उसको  न  मजद  करदे  या  रिजवी  बैक  नाम-
 जद  कर  दे  ।  बोर्ड  के  मेम्बर  के  लिए,  दायरे-
 ईटर्स  के  लिए  कुछ  शरायत  होती  हैं,  जब  तक
 वह  इन  शरायत  को  पूस  न  करें,  उनको  डाय-
 रेक्टर  बनने  का  कभी  अधिकार  नहीं  हो  सकता
 है  7  और  फिर  मेरे  भाई  'रणबीर  सिह  की  बात
 कि  50  परसेन्ट  कल्टिवेटर्स  हों,  कैसे  पूरी  हो
 सपरेगी  i  इंसलिए  ये  कहें  कि  इनकी  बात  मंजूर
 है  प्रा वाइ डेड  वह  अपनी  तमाम  शरायत,  जोकि
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 डायरेक्टर  के  लिए  जरूरी  होती  हैं,  उनको  पूरी
 करता  हो  t  अगर  ये  ऐसा  नहीं  करेंगे  तो  उसका
 मतलब  यह  है,  मैं  अदब  के  साथ  कहना  चाहता
 हूँ  जैसे  कि  पंजाबी  में  कहते  हैं--पागल  होवे  इक,
 ते  समझाने  बेड़ा,  बेड़ा  होवे  पागल  ते  समझाये
 केडी  |  If  one  becomes  mad,  the  other  can
 set  him  right,  but  if  all  become  mad,  who
 can  set  them  right  !

 इसलिए  मैं  अर्ज  करना  चाहता  हूँ  कि  काम

 वह  कीजिए  जिससे  कि  आपकी  इज्जत  हो  और

 मुल्क  में  आपकी  कदर  हो  ।
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 SHRI  SHARDA  MUKERJEE:  My
 amendment  54  after  co  Directors”  insert—

 “Shall  consist  of  representatives  of
 agricuturists,  co-operatives,  small
 scale  industry,  trade  and  industry  and
 economists’’”

 I  do  not  agree  with  the  suggestion  of
 Mr.  Lobo  Prabhu  that  there  should  be  poli-
 ticians  or  members  of  Parliamet  on  this
 because  we  do  not  want  banking
 also  to  becomz  a  place  for  political
 patronage  at  any  time.  Secondly,  I  would
 like  the  Minister  to  explain  whether  he
 would  include  in  the  schem?  what  Mr.
 Dwivedi  had  suggested  and  what  I  have  put
 in  as  an  amendment,  that  there  would  be  at
 the  national  level,  some  body  which  will  lay
 down  priorities  for  credit  allocation,  opzning
 branches  and  such  other  things.  If  they  were
 to  become  a  part  of  the  Finance  Ministry
 controlled  by  the  bureaucrats  and  the
 Minister,  I  think  it  would  be  disastrous.
 My  amendment  which  I  have  suggested
 earlier  suggests  an  apex  body.  It  is  cannot
 be  accepted  in  the  form  of  amendment,  let
 the  Minister  give  at  least  an  assurance  that
 such  a  national  body  will  be  there  as  part
 of  the  scheme  which  is  going  to  be  formu-
 lated  in  consuttation  with  the  Reserve  Bank,

 SHRIN.  DANDEKER  4  I  do  30  want
 to  say  anything  concerning  the  representative
 character  ofthe  Board  with  regard  to
 certain  industries.  IT  only  want  to  say  one
 word  about  the  various  matters  referred  to
 therein.  q  would  draw  your  attention  to  my
 amendments  292,  293  and  294.  This  was
 part  of  my  speech  at  the  tim:  of  considera-
 tion  of  the  Bill,  that  in  all  these  clauses
 the  Reserve  Bank  was  bing  pushed  aside
 and  the  Central  Government  was  becoming
 the  directly  controlling  authority.  I  seek  a
 reversal  of  that  approach,  namely,  that  the
 Reserve  Bink  should  do  the  various  things
 that  are  here  required  to  be  dore  in  consul-
 tation  with  the  Central  Governmant,  not
 vice  versa.

 SHRI  P.C.  SETHI  :  Amendment  No.
 30  is  for  introducing  anew  paragraph  on
 page  6.  The  proposed  amendment  deals  with
 Central  Government  scheme  covering  all
 matters  relating  to  the  constitution  or
 amalgamation  of  new  banks  either  wholly  or
 partly.

 Bill
 With  regard  to  another  amendment  131,

 it  is  only  an  amendment  to  correct  a  print-
 ing  error.

 SHRI  TENNETI  VISWANATHAM  }
 My  amendment  is  to  add  at  the  end—_

 “giving  due  representation  to  reco-
 gnized  organizations  of  employees
 including  supervisory  staff.”

 No  Jong  explanation  fs  necessary  as  this  has
 already  bzen  accepted  even  for  a  transitory
 provision.  The  case  is  much  stronger  for  a
 permanent  provision.

 SHRI  GOVINDA  MENON  :  A  good
 deal  of  the  speeches  here  would  perhaps
 not  have  been  made  if  members  had  referred
 to  clause  23  to  which  we  are  going  later.
 Clause  23  says  that  every  rule  and  every
 scheme  made  by  the  Central  Government
 shall  be  laid  after  it  is  made  before  each
 House  of  Parliament  while  it  is  in  session...
 etc.  as  in  the  case  of  a  Rule.  We  are  not
 taking  power  to  draft  schemes  in  an  arbi-
 trary  manner.  After  schemes  are  made  in
 consultation  with  the  Reserve  Bink,  they
 will  be  placed  before  the  House  for  discus-
 Sion,  amendment.  etc.

 SHRI  KANWAR  LAL  GUPTA  :  Not
 for  approval—particularly  amalgamation
 and  merger.

 SHR’  GOVINDA  MENON :  I  referred
 to  the  clause  and  did  not  read  it  thinking
 that  members  would  read  it  and  I  can  save
 the  time.  Here  it  is  :

 “Every  rule  and  every  scheme  made
 by  the  Central  Government  under  this
 Act  shall  be  laid,  as  soon  as  may  be,
 after  it  is  made,  before  each  House  of
 Parliament  while  it  is  in  session  for  a
 total  period  of  thirty  days  which  may
 be  comprised  in  one  session  or  in  two
 successive  sessions,  and  if,  before  the
 expiry  of  the  session  in  which  it  is  so
 laid  or  the  session  immediately
 following,  both  Houses  agree  that  the
 rule  or  scheme  should  not  be  made,
 the  rule  or  scheme  shall  thereafter
 have  effect  only  in  such  modified
 form  or  be  of  no  effect,,  etc.”

 Therefore,  whatever  scheme  is  made  ts
 subject  to  the  approval  of  I  this  House,
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 want  to  make  that  clear.  It  is  so  stated  in
 clause  23,

 SHRI  KANWAR  LAL  GUPTA  :  Then
 why  don’t  you  agree  to  my  amendment  ?

 SHRI  GOVINDA  MENON :  In  clause
 3  when  we  say  that  the  Central  Government
 may,  after  consultation  with  the  Reserve
 Bank,  §make  a  scheme,  that  is  not  still
 complete.

 It  will  be  complete  only  after  it  comes
 to  this  House  and  discussed  here.

 SHRI  SURENDRANATH  DWIVEDY
 It  may  not  be  discussed  also.

 SHRI  GOVINDA  MENON  :  It  may  be
 modified.

 SHRI  SURENDRANATH  DWIVEDY  :
 It  may  not  be  modified  also.

 GOVINDA  MENON  !  That
 It  will  be  here  for

 SHRI
 means,  it  is  agreed  to.
 so  many  days.

 SHRI  SURENDRANATH  DWIVEDY  :
 That  may  be  so  in  case  of  all  Bills.

 SHRI  GOVINDA  MENON  :  Let  us  not
 do  so  in  this  case.  Then  again,  it  was  said
 that  capital  should  be  10  crores  and  all  that.
 Regarding  capital  the  provision  here  is  this.
 In  respect  of  the  capital  structure  of  the
 corresponding  new  bank,  the  paid  up  capital
 of  any  such  bank  shall  not  be  in  excess  of
 Rs,  5  crores.  It  is  not  stated  that  it  will
 be  5  crores.  It  will  be  open  wheo  the
 scheme  is  framed  to  change  it.

 श्री  शिव  चन्द्र  झा:  I5  करोड़  क्‍यों  नहीं
 करते  हैं  ।

 SHRI  GOVINDA  MENON  20  crores
 fs  not  in  excess  of  5  crores.  So,  when  I  say
 not  in  excess  of  I5  crores,  it  will  include
 0  crores  also.

 Now,  regarding  amalgamation,  I  may
 say  that  it  is  not  our  purpose  to  amalgamate.
 The  Prime  Minister  had  already  stated  that
 the  object  is  to  see  that  these  banks  continuc
 as  separate  entities.  But  in  the  matter  of  a
 contingency,  in  case  of  any  nced  to  do  that,
 in  the  interest  of  banking,  then,  at  Scheme
 will  be  framed  and  brought  up  before  the
 House.

 SHRI  KANWAR  LAL  GUPTA  ;  For
 approval  I  say—not  for  information.

 ard  Tiansfer  cf  302
 Undertakings)  Bill

 SHRI  GOVINDA  MENON:  When  we
 come  to  Clause  23  we  shall  discuss  it.  I
 thought  the  word  ‘agrec’  means  ‘approve’
 also.  The  word  mentioncd  in  Clause  23  is
 ‘agree’.

 SHRI  SURENDRANATH  DWIVEDY
 May  I  interrupt  fora  minute?  The  hon.
 Minister  seems  to  be  agreeable  that  the
 House  should  have  an  opportunity  to  dis-
 cuss  this  matter.  It  is,  I  think  a  regular
 feature  of  any  Bill  ihat  for  any  rule-making
 within  30  days  if  anybody  gives  notice,  it  is
 discussed.  Otherwise  it  fs  not  discussed  ;
 fit  fs  taken  as  agreed.  Here  what  we  want
 is  that  any  scheme  which  is  brought  for  this
 purpose  should  be  discussed  suo  motu  and
 notice  should  come  saying  that  this  matter
 is  going  to  be  discussed  in  the  House  and
 the  House  should  give  approval.  There  is
 lot  of  difference  betwcen  these  two  approae
 ches.  That  is  why  I  want  to  emphasise
 this  point.

 SHRI  GOVINDA  MENON  -  When
 there  are  very  vigilant  Members  like  Shri
 Surendranath  Dwively  in  the  House,  is
 there  any  difficulty  When  we  place  a
 scheme  for  the  approval  of  the  House,  to-
 day,  there  would  be  motion  immediately
 that  the  scheme  be  discussed.  This  is  what
 we  visualise.  I  hope  that  this  is  sufficient
 indication  of  the  Government’s  anxicty  to
 consult  the  opinion  of  this  House  even  with
 respect  to  schemes,  Therefore,  it  is  pro-
 vided  in  clause  23  that  the  scheme  should
 come  here  for  discussion,  for  modification,
 agreement,  approval  etc.

 SHRI  TENNETI  VISHWANATHAM  3
 I  don’t  think  he  has  got  the  spirit  of  the
 House.

 SHIRI  GOVINDA  MENON  :  I  have  got
 the  spirit  of  the  House,  I  have  understood
 the  spirit  of  the  House  to  the  extent  I  am
 capable  of  understanding.

 SHRI  TENNETI  VISHWANATHAM:
 He  need  not  be  offended  ;  it  is  an  ordinary
 Parliamentary  expression.

 SHRI  GOVINDA  MENON :  Shrimati
 Sharda  Mukerjee  in  her  spcech  made  a  men-
 tion  about  the  control  council  It  became
 Necessary  in  the  case  of  the  Act  which  was
 moved  by  Shri  Morarji  Bhai  with  respect
 to  social  contro!  because  banks  continued
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 [Shri  Govinda  Menon]
 to  be  joint  stock  banks  in  the  private  sector
 and  therefore  a  control  council  was  appoint.
 ed,  in  order  to  give  directions.  Here,  the
 entire  matter  comes  to  this  House.  It  is
 not  a  joint  stock  bank.  By  apex  body
 what  perhaps  she  means  is  that  there  should
 be  some  body  to  give  directions  regarding
 the  conduct  of  the  various  banks  that  will
 be  included  in  this  scheme.  |  can  assure
 her...

 SHRIMATI  SHARDA  MUKERJEE  ;
 They  have  the  Credit  Council.  They  have
 branches  also.

 SHRI  GOVINDA  MENON  :I  don’t
 know  much  about  it.  What  I  submit  is,
 ft  is  not  difficult  to  include  all  necessary
 ‘safeguards  in  the  scheme.  If  there  isa
 motion  that  this  scheme  may  be  taken  into
 consideration,  as  soon  as  anybody  gives
 that  notice,  we  will  take  it  up.  |  have
 given  notice  of  an  amendment  which  4
 move  :

 Page  6,  after  line  44,  insert—

 (2A)  Every  Board  of  Directors  of  a
 corresponding  new  bank  shall  include
 representatives  of  the  following,
 namely,  the  depositors  of  such  bank,
 employees  thereof,  farmers,  workers
 and  artisans,  to  be  elected  or  nomi-
 nated  in  such  manner  as  may  be
 specified  in  the  scheme  made  under
 sub-section  (I).

 Luse  the  words  ‘elected  or  nominated’
 because  I  find  that  in  the  case  of  certain
 categories,  it  may  not  be  possible  to  have  a
 proper  electoral  college.  Take,  for  example,
 the  farmers.  The  headquarters  of  a  bank,
 Ict  us  say,  is  in  Bombay.

 SHRI  KANWAR  LAL  GUPTA:  This
 terminology  was  not  there  in  the  case  of  the
 advisory  committec.

 SHRI  GOVINDA  MENON:  That  is
 why  I  say  I  am  drawing  your  attention  to
 ft.  It  dawned  me  later,  In  the  matter  of
 the  advisory  council  —I  do  not  want  to  steal
 a  march  over  him—the  word  ‘nominated’
 was  not  there;  when  I  read  it  out,  Shri
 Dwivedy  himself  put  the  question,  The
 difficulty  would  be  that  in  the  case  of  cer-
 tain  categories,  it  may  not  be  possible  to
 find  a  proper  electoral  college.

 Bill
 SHRI  SURBNDRANATH  DWIVEDY  :

 Then  it  wi'l  be  better  for  him  to  specify
 as  to  which  ca‘egory  he  should  nominate.
 If  hz  says  ‘elected  or  nominated’,  all  the
 workers’  representatives  will  be  nominated,
 as  they  are  now  being  nominated,  and
 Michael  John  will  b:  there  on  every  board.
 He  should  clarify  this.

 SHRI  GOVINDA  MENON:  As  may
 be  specified  in  the  scheme  under  sub-sec-
 tion  (f).  Regarding  that,  the  scheme  will
 make  provisions.

 Shri  Vishwanatham  wanted  representation
 of  supervisory  staff  ete,  All  these  can
 come  there.  After  conceding  what  I  did
 with  respect  to  the  advisory  council,  I
 recognised  Jater  that  there  might  be  a
 difficulty  in  the  matter  of  certain  categorles,
 for  example,  farmers.

 SHRI  LOBO  PRABHU:  Dees  he
 recognise  trade  and  industry  ?

 SHRI  GOVINDA  MENON  :  It  will
 be  represented,  I  request  the  House  to
 to  accept  the  amendment.

 SHRIMATI  SHARDA  MUKERJEE:
 The  board  of  directors  is  a  body  different
 from  that  the  advisory  board.  So  I  do  not
 think  that  the  board  of  directors  should  have
 the  same  typ  of  representation  as  the
 advisory  board  because  the  former  has  to
 be  a  technical  body  consisting  of  econo-
 mists,  people  who  understand  and  are
 versed  in  banking  and  so  on,  The  advisory
 board  can  have  representatives  of  these
 other  sectors  that  Shri  Limaye  mentioned,

 SHRI  GOVINDA  MENON:  What
 the  hon.  member  says  is  the  normal  rule.
 But  Government's  intention  is  to  associate
 bank  employees  with  the  conduct  of  the
 banks.  Thatis  why  we  say  they  should
 be  represented  on  the  boaid  of  directors,

 Shri  Bibhuti  Mishra  and  others  were
 speaking  about  farmers,  In  the  case  of
 farmers  and  workers,  there  will  be  some
 difficulty  in  the  matter  of  clection.  There-
 fore,  I  said  ‘elected  or  nominated  according
 to  the  scheme,’

 SHRI  SURENDRANATH  DWIVEDY:
 He  has  not  referred  to  my  amendment  No,
 167.  Somchow  or  other,  he  jumbled  it
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 with  what  Shrimati  Mukerjee  said.  What
 I  have  suggested  there  is  something
 different  from  a  policy  body.  I  wanted  a
 technical  body  which  will  function  asa
 Banking  Control  Commission.  If  there
 is  violation  of  policy  or  directions,  it  will
 be  their  duty  to  inform  Government.

 SHRI  GOVINDA  MENON:  This
 Bill  has  got  a  limite!  purpose  of  nationa-
 lisation  of  4  banks,  Here  I  think
 reference  to  a  banking  Control  Commission
 may  not  be  completely  apart.  This  may
 be  necessary  in  another  context.

 SHRI  S.M.  BANERJEE  (Kanpur)  :
 The  Minister  said  that  there  will  be  some
 difficulty  in  clecting  workers’  representatives,
 bank  =  employees’  representatives.  This
 is  strange.  Everywhere  workers  clect  their
 repetentatives.  If  the  principle  of  nomi-
 nation  i;  introduced,  they  will  forget  the
 word  ‘elected.’

 SHRI  GOVINDA  MENON:
 will  not.

 They

 SHRI  5.  M.  BANERJEE  ;  I  am  objec-
 ting  to  it  on  this  ground.  I  am  afraid
 even  in  the  case  of  bank  employees  or  in
 the  case  of  workers,  Government  will  give
 patronage  to  INTUC,

 SHRI  GOVINDA  MENON  :  Tf  they
 are  in  a  majority.

 6  hrs.

 MR.  CHAIRMAN:  This  discussion
 cannot  continuc,

 SHRI  SURENDRANATH  DWIVEDY  :
 He  says  that  the  consensus  was  in  respect
 of  the  formation  of  the  advisory  board.
 But  nomination  has  been  included  there
 and  it  does  not  specifically  say  that
 nomination  will  be  only  in  the  case  of
 farmers  or  artisans.  It  also  applies  to
 employecs.

 SHRI  S.M.  BANERJEE:  I  move  an
 amendment  to  the  amendment  he  has  just
 moved  that  the  word  ‘nominated’  should
 be  omitted.

 MR.  CHAIRMAN:  Hon.  Member
 Shri  $.  com  Jha  wants  that  his  amendment
 5  should  be  put  separatcly  to  vote.

 Transfer  of  306
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 SHRI  KANWAR  LAL  GUPTA:  My
 amendment  also.

 SHRI  TENNETI  VISWANATHAM  :
 My  amendment  No.  ATL.

 Shri  Surendra  Nath  Dwivedy:  Nos.
 165,  66  and  167,

 SHRI  5.  Ss.  KOTHARI:  2I4.

 MR.  CHAIRMAN  :  If  somebody  is
 asking  for  a  division,  then  it  should  be
 put  to  vote  separately.  Otherwise,  why
 sO  many  separate  votings  on  amendments  ?
 I  shall  now  put  amendment  No.  I5  to
 the  vote  of  the  House.  The  question  is  :

 Page  6,  line  38,—

 for  ‘fifteen’  substitute  ‘ten"’  (IIS)
 The  Lok  Sabha  Divided  :

 Division  No.  3]  [16.04  hrs.

 AYES

 Banerjee,  Shri  S.  M.
 Bharati,  Shri  Maharaj  Singh
 Biswas,  Shri  J.  M.
 Dwivedy,  Shri  Surendranath
 Fernandes,  Shri  George
 Halder,  Shri  K.
 Jha,  Shri  Bhogendra
 Jha,  Shri  Shiva  Chandra
 Jharkhande  Rai,  Shri
 Kushwah,  Shri  Yashwant  Singh
 Meghachandra,  Shri  M.
 Mukerjee,  Shri  H.  N.
 Pande,  Shri  Sarjoo
 Patil,  Shri  N.  R.
 Ray,  Shri  Rabi
 Reddy,  Shri  Eswara
 Sambhali,  Shri  Ishaq

 NOES
 Achal  Singh,  Shri
 Ahirwar,  Shri  Nathu  Ram
 Aga,  Shri  Ahmad
 Ahmed,  Shri  F.  A.
 Amin,  Shri  R.  K.
 Atam  Das,  Shri
 Babunath  Singh,  Shri
 Basumakari,  Shri
 Bhagavati,  Shri
 Bhandare,  Shri  R.  D.
 Bhanu  Prakash  Singh,  Shri
 Bhola  Nath,  Shri
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 Buta  Singh,  Shri
 Chanda,  Shri  Anil  K.
 Chanda,  Shrimati  Jyotsna
 Chaudhary,  Shri  Nitiraj  Singh
 Choudhary,  Shri  Valmiki
 Choudhury,  Shri  J.  K.
 Dalbir  Singh,  Shri
 Dandeker,  Shri  N.
 Das,  Shri  N.  T.
 Deshmukh,  Shri  B.  D.
 Dhillon,  Shri  0.  S.
 Dhrangedhra,  Shri  Sriraj  Meghrajj
 Dhuleshwar  Meena,  Shri
 Dinesh  Singh,  Shri
 Dixit,  Shri  0.  ८.
 Dwivedy,  Shri  Nageshwar
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Gautam,  Shri  ८.  D.
 Ghosh,  Shri  Bimalkanti
 Ghosh,  Shri  Ganesh
 Ghosh,  Shri  P.  K.
 Gowder,  Shri  Nanja
 Gupta,  Shri  Lakhan  Lal
 Gupta,  Shri  Ram  Kishan
 Hazarika,  Shri  J.  N.
 Hem  Raj,  Shri
 Jadhav,  Shri  Tulshidas
 Jagjiwan  Kam,  Shri
 Jamna  Lal,  Shri
 Kamble,  Shri
 Karan  Singh,  Dr.
 Karnf  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Kesri,  Shri  Sitaram
 Khan,  Shri  M.  A.
 Khan,  Shri  Zulfiquar  Ali
 Kinder  Lal,  Shri
 Kotoki,  Shri  Liladhar
 Krishnan,  Shri  0.  ४.
 Kurcel,  Shri  8.  N.
 Kushok  Bakula,  Shri
 Lakshmikanthamma,  Shrimati
 Lalit  Sen,  Shri
 Lobo  Prabhu,  Shri
 Mahadeva  Prasad,  Dr.
 Mahajan,  Shri  Vikram  Chand
 Maharaj  Singh,  Shri
 Mahida,  Shri  Narendra  Singh
 Malhotra,  Shri  Inder  J.
 Mandal,  Shri  Yamuna  Prasad
 Marandi,  Shri
 Masuriya  Din,  Shri
 Mehta,  Shri  Asoka
 Mchta,  Shri  P.M.

 Melkote,  Dr.
 Menon,  Shri  Govinda
 Minimata  Agam  Dass  Guru,  Shrimati
 Mirza,  Shri  Bakar  All
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Misra,  Shri  S.  N.
 Mody,  Shri  Piloo
 Mohammed  Yusuf,  Shri
 Mohsin,  Shri
 Mohinder  Kaur,  Shrimati
 Mrityunjay  Prasad,  Shri
 Mukerjee,  Shrimati  Sharda
 Muthusami,  Shri  C.
 Naghnoor,  Shri  M.  N.
 Nahata,  Shri  Amrit
 Naik,  Shri  G.  C.
 Nayar,  Dr.  Sushila
 Pahadia,  Shri  Jagannath
 Palchoudhuri,  Shrimati  Ia
 Pandey,  Shri  Vishwa  Nath
 Panigrahi,  Shri  Chintamani
 Pant,  Shri  K.  ८.
 Parmar,  Shri  Bhaljibhaf
 Pratap  Singh,  Shri
 Parthasarathy,  Shri
 Patil,  Shri  Deorao
 Patil,  Shri  S.  B.
 Patil,  Shri  S.  D.
 Patil,  Shri  T.  A.
 Poonacha,  Shri  C.  M.
 Pramanik,  Shri  J.  N.
 Radhabai,  Shrimati  B.
 Raghu  Ramaiah,  Shri
 Raj  Deco  Singh,  Shri
 Ram,  Shri  T.
 Ram  Dhan,  Shri
 Ram  Dhani  Das,  Shri
 Ram  Sewak,  Shri  Chowdhary
 Ram  Swarup,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Rana,  Shri  M.  B.
 Ranga,  Shri
 Rao,  Shri  K.  Narayana
 Rao,  Shri  J.  Ramapathi
 Rao,  Dr,  V.  K.  R.  V.
 Raut,  Shri  Bhola
 Reddi,  Shri  G.  S.
 Reddy,  Shri  Ganga
 Reddy,  Shri  R.  0.
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Saigal,  Shri  A.  S.
 Samanta,  Shri  S.  C.
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sapre,  Shrimati  Tara
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 Sayeed,  Shri  P.  M.
 Sen,  Shri  Dwaipayan
 Sen,  Shri  P.  G.
 S:thi,  Shri  P.  2.
 Sethuraman,  Shri  N.
 Shah,  Shrimati  Jayaben
 Shah,  Shri  Shantilal
 Shambhu  Nath,  Shri
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Naval  Kishore
 Shashi  Bhushan,  Shri
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Biswanarayan
 Shey  Narain,  Shri
 Sher  Singh,  Shri
 Sheth,  Shri  T.  M.
 Shiv  Chandika  Prasad,  Shri
 Shukla,  Shri  S.  N.
 Siddheshwar  Prasad,  Shri
 Sinha,  Shri  R.  K.
 Snatak,  Shri  Nar  D:o
 Sonar,  Dr.  A.  0.
 Sonavane,  Shri
 Sursingh,  Shri
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tula  Ram,  Shri
 Uikey,  Shri  M.  6.
 Ulaka,  Shri  Ramachandra
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Virbha  ira  Singh,  Shri
 Vyas,  Shri  Ramesh  Chandra
 Yadav,  Shri  Chandra  Jeet

 MR.  CHAIRMAN  :  The  result*  of  the
 divisioa  is  ;  Ayes  7  ;  Nozs  ‘156.

 The  amendment  was  negatived.
 MR.  CHAIRMAN  :  I  now  put  amend-

 No.  I7I  to  the  House.

 The  Amendment  No.d71  was
 put  and  negatived.

 MR,  CHAIRMAN ra  I  shall  now  put  the
 amendments  of  Shri  Kanwar  Lal  Gupta  to
 the  vote  of  the  House.

 The  Anendments  Nos.  5  to  7  (n2w  liet)
 were  put  and  negatived.

 Transfer  of  30
 Under  takings)  Bill

 MR.  CHAIRMAN:  Mr.  Banerjee,  do
 you  move  your  amendment  ?

 SHRIS.  M.  BANERJEE:  My  amend-
 is  simple.  I  support  the  amendment  of
 Shri  Govinda  Menon  with  one  exception, That  is,  I  want  the  word  “nominated”
 therein  to  be  omitted.

 I  move  :  That  in  the  amendment  mov-
 ed  by  Shri  Govinda  Menon,  the  word
 “‘nominated’’  be  omitted.

 MR.  CHAIRMAN:  I  shall  put  the
 amendment  of  Shri  Banerjee  to  the  vote.

 The  amendment  was  put  and
 negatived.

 MR.  CHAIRMAN :  Then  there  is  the
 amendment  by  Shri  Govinda  Menon.

 The  question  is  3
 Page  6,  after  line  44,  insert—

 “(2A)  Every  Board  of  Directors  of  a
 corresponding  new  bank  shall  include
 representatives  of  the  following,  namely,
 the  depositors  of  such  bank,  employees
 thereof,  farmers,  workers  and  artisans, to  be  elected  or  nominated  in  such
 manner  as  may  be  specified  in  the
 scheme  made  under  sub-clause  _)”’.
 The  Lok  Sabha  divided  :

 Division  No,  14)  [16.08  hrs.
 AYES

 Achal  Singh,  Shri
 Ahirwar,  Shri  Nathu  Ram
 Aga,  Shri  Ahmad
 Ahmed,  Shri  F.  A.
 Babunath  Singh,  Shri
 Basumatari,  Shri
 Bhagavati,  Shri
 Bhandare,  Shri  R.  D.
 Buta  Singh,  Shri
 Chanda,  Shrimati  Jyotsna
 Chaudhary,  Shri  Nitiraj  Singh
 Choudhary,  Shri  Valmiki
 Dandeker,  Shri  N.
 Das,  Shri  N.  T.
 Desai,  Shri  C.  C.
 Deshmukh,  Shri  B.  D.
 Dhuleshwar  Meena,  Shri

 *  The  following  Members  also  recorded  their  votes  far  NOES  :
 Sarvashri  Suader  Lal,  द  N.  Jadhav,  Shrimatj  Sudha  V.  Reddy  and  ,Shrimati  Sucheta
 Kripalani.



 Dwivedi,  Shri  Nageshwar
 Dwivedy,  Shri  Surendranath
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Gautam,  Shri  C.  D.
 Ghosh,  Shri  Bimalkanti
 Ghosh,  Shri  P.  K.
 Gupta,  Shri  Lakhan  Lal
 Gupta,  Shri  Ram  Kishan
 Jadhav,  Shri  Tulshidas
 Jadhav,  Shri  ५.  N.
 Jagjiwan  Ram,  Shri
 Jamna  Lal,  Shri
 Kamble,  Shri
 Kasture,  Shri  A.  S.
 Kesri,  Shri  Sitaram
 Khan,  Shri  M.  A.
 Kinder  Lal,  Shri
 Kripalani,  Shrimati  Sucheta
 Krishnan,  Shri  G.  Y.
 Kureel,  Shri  B.N.
 Lakshmikanthamma,  Shrimati
 Mahadeva  Prasad,  Dr.
 Mahajan.  Shri  Vikram  Chand
 Maharaj  Singh,  Shri
 Mandal,  Shri  Yamuna  Prasad
 Master,  Shri  Bhola  Nath
 Masuriya  Din,  Shri
 Mchta,  Shri  Ashoka
 Mehia,  Shri  P.  M.
 Melkote,  Dr.
 Menon,  Shri  Govinda
 Minimata  Agam  Das  Guru,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra  Shri  G.  S.
 Mishra,  Shri  S.  N.
 Mohammad  Yusuf,  Shri
 Mohsin,  Shri
 Mrityunjay  Prasad,  Shri
 Mukerjee,  Shrimati  Sharda
 Naghnoor,  Shri  M.  N.
 Nahata,  Shri  Amrit
 Nayar,  Dr.  Sushila
 Pahadia,  Shri  Jagannath
 Palchoudhuri,  Shrimati  Ia
 Pandey,  Shri  Vishwa  Nath
 Pinigrahi,  Shri  Chintamani
 Pant,  Shri  K.  C.
 Partap  Singh,  Shri
 Parthasarathy,  Shri
 Patil,  Shri  Deorao
 Patil,  Shri  S.  B.
 Patil,  Shri  S.  D.
 Patil,  Shri  TA.
 Pramanik,  Shri  J.  N.
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 Raj  Deo  Singh,  Shri
 Ram  Dhan,  Shri
 Ram  Dhani  Das,  Shri
 Ram  Sewak,  Shri  Chowdhary
 Ram  Swarup,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Rana,  Shri  M.  B.
 Ranga,  Shri
 Rao,  Shri  J.  Ramapathi
 Raut,  Shri  Bhola
 Reddy,  Shri  Ganga
 Reddy,  Shri  R.  D.
 Reddy,  Shrimati  Sudha  V.
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.K.
 Saigal,  Shri  A.  S.
 Sankata  Prasad,  Dr.
 Sant  Bux  Singh,  Shri
 Sapre,  Shrimati  Tara
 Sen,  Shri  Dwaipayan
 Sen,  Shri  P.  0.
 Shah,  Shrimati  Jayaben
 Shah,  Shri  Shantilal
 Shambhu  Nath,  Shri
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Naval  Kishore
 Shastri,  Siri  Biswanarayan
 She>  Narain,  Shri
 Sher  Singh,  Sori
 Shiv  Chandika  Prasad,  Shri
 Shukla,  Shii  S.  N.
 Siddheshwar  Prasad,  Shri
 Sinha,  Shri  R.  K.
 Snatak,  Shri  Nar  Deo
 Sonar,  Dr.  A.  G.
 Sonavane,  Shri
 Sunder  Lal,  Shri
 Sursingh,  Shri
 Tiwary,  Shri  D.  N.
 Tula  Ram,  Shri
 UVikey,  Shri  M  G.
 Ulaka,  Shri  Ramachandra
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Virbhadra  Singh,  Shri
 Viswanatham,  Shri  Tenneti
 Vyas,  Shri  Ramesh  Chandra
 Yaday,  Shri  Chandra  Jeet

 NOES
 Atam  Das,  Shri
 Gowder,  Shri  Nanja
 *Kotoki,  Shri  Liladhar
 Lobo  Prabhu,  Shri
 Malhotra,  Shri  Inder  J.
 Muthusami,  Shri  C.
 Parmar,  Shri  Bhaijibhai

 *Wrongly  voted  for  NOES,  +  77
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 *Poonacha,  Shri  C.  M.
 *Sayeed,  Shri  P.  M.

 Sen,  Shri  Deven
 *Sethuraman,  Shri  N.
 Tiwary,  Shri  K.  N.
 MR.  CHAIRMAN:  The  result  of  the

 division  is  :  AYES  ;  22  ;  NOES:  12.
 The  motion  was  adopted.

 MR.  CHAIRMAN  :  The  question  is  :
 Page  6,—

 after  line  42,  insert—
 “(bb)  the  reconstitution  of  any  corres-

 ponding  new  bank  into  two  or  more
 corporations,  the  amalgamation  of
 any  corresponding  new  bank  with
 any  other  corresponding  new  bank  or
 with  another  banking  institution,  the
 transfer  of  the  whole  or  any  part  of
 the  undertaking  of  a  corresponding
 new  bank  to  any  other  banking  insti-
 tution  or  the  transfer  of  the  whole  or
 any  part  of  the  undertaking  of  any
 other  banking  institution  to  a  corres-
 Ponding  new  bank  hare  (130),

 Page  6,  line  46,--
 for  “vary  the  scheme”,  substitute

 vary  any  scheme”  ;  (I3!)

 The  motion  was  adopted.
 MR.  CHAIRMAN  :  I  shall  put  all  the

 other  ammendments  to  th:  vote  of  the
 House.

 Amendments  Nos.  \0,  52,  103,  166,  167,
 201,  214,  230,  2,  292  0  294  and  of

 Shri  N.  Dandekar  were  put
 and  negative.

 MR.  CHAIRMAN  :  The  question  |  a
 “That  clause  3  as  amended  stand

 part  of  the  Bill.”
 The  motion  was  adopted.

 *  Wrongly  voted  for  NOES,

 Transfer  of  34
 Undertakings)  Bill

 Clause  73.  as  amended,  was  added  to
 the  Bill.

 Clause  6.—  (Payment  of  Compensation

 MR.  CHAIRMAN  :  Now  we  take  up
 clause  6  of  Chapter  III  which  we  had  held
 over.

 SHRI  GOVINDA  MENON  :
 move  3

 I  beg  to

 Page  4,

 For  lines  34  to  42,  substitute—

 3)  The  amount  of  compensation
 determined  in  accordance  with  the
 foregoing  provisions  shall  be  paid  to
 each  existing  bank,  at  its  option,—

 (a)  in  saleable  or  otherwise  transfer-
 able  promissory  notes  or  stock
 certificates  of  the  Central
 Government,  issued  and  repaya-
 ble  at  par,  and  maturing  at  the
 end  of  ten  years  from  the  date
 of  commencement  of  this  Act
 and  carrying  interest  at  the  rate
 of  four  and  a  half  per  cent  per
 annum  ;  or

 (b)  in  saleable  or  otherwise  transfer-
 able  promissory  notes  or  stock
 certificates  of  the  Central
 Government,  issued  and  repay-
 able  at  par,  and  maturing  at  the
 end  of  thirty  years  from  the  date
 of  commencement  of  this  Act
 and  carrying  interest  at  the  rate
 of  five  and  a  half  per  cent  per
 annum  ;  or

 (c)  partly  in  such  number  of  sccuri-
 ties  specified  in  clause  (a)  and

 ft  The  following  Members  also  recorded  their  votes  :
 AYES:  Sarvashri  V.K.R.V.  Rao,  Dinesh  Singh,  Prakash  Chandra  Sethi,  Bhanu

 Prakash  Singh,  0.0.  Dixit,  Narendra  Singh  Mahida,  Kushok  Bakula,
 Marandi,  Dalbir  Singh,  T.M.  Sheth,  C.M.  Poonacha,  N.  Sethuraman,

 Liladhar  Kotoki,  P.M.  Sayeed,  Dr.  Karan  Singh  and  Shrimati  Mohinder
 Kaur.

 NOES:  Shri  Abdul  Ghani  Dar,



 [Shri  P.  Govinda  Menon]
 partly  in  such  number  of  securl-
 ties  specified  in  clause  (b),  as
 may  be  required  by  the  existing
 bank.

 (3A)  The  option  referred  to  in  sub-
 section  3)  shall  be  exercised  by
 every  existing  bank  within  three
 months  from  the  commencement  of
 this  Act  (or  within  such  further  time,
 not  excéeding  three  months,  as  the
 Central  Government  may,  by  notifi-
 cation  in  the  Official  Gazette,  specify)
 and  the  option  so  exercised  shall  be
 final  ana  shall  not  be  altered  or
 rescinded  after  it  has  been  exercised.
 (3B)  An  existing  bank  which  omits
 or  fails  to  exercise  the  option  referred
 to  in  sub-section  ’(3A)  shall  be  de:m-
 ed  to  have  exercised  its  option  in
 favour  of  the  -securities  specified  in
 clause  (a)  of  sub-section  (3).

 (3C)  Notwithstanding  anything  con-
 tained  in  this  section,  any  existing
 bank  may,  before  the  expiry  of  three
 months  from  the  commencement  of
 this  Act  (or  within  such  further  time,
 not  exceeding  three  months  as  the
 Central  Government  may,  by  notifica-
 tion  in  the  Official  Gazette,  specify)
 apply  to  the  Central  Government  for
 an  interim  payment  of  one-half  of  the
 amount  of  its  paid-up  share  capital
 and  thereupon  the  Central  Govern-
 ment  shall,  if  the  existing  bank  agrees
 in  writing  to  distribute  the  amount
 so  paid  to  its  shareholders  in  accor-
 dance  with  their  rights  and  interests,
 pay  the  same  to  the  existing  bank  in
 securities  specified  in  sub-section  (3)
 in  accordance  with  the  option  exer-
 cised,  or-deemed  to  have  been  exer-
 cised,  under  sub-section  (3A)  or  (3B),
 as  the  case  may  be  :

 Provided  that  where  the  Central
 Government  makes  an  interim  pay-
 ment  under  this  sectrion,  it  shall  pay
 to  the  existing  bank  by  a  cheque
 drawn  on  the  Reserve  Bank  such  sum
 as  would  enable  the  existing  bank  to
 distribute  :
 (a)  in  cash  one-half  of  the  amount

 paid  up  on  the  shares  held  by  a
 person  if  one-half  of  the  amount
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 paid  up  on  the  shares  held  by
 such  a  person  does  not  exceed
 five  thousard  rupecs  ;  and

 (b)  where  one-half  of  the  amount
 Paid  up  on  the  shares  held  by  a
 Person  excecds  five  thousand
 Tupees,  such  sum  as  would  ena-
 ble  the  existing  bank  to  pay  to
 the  holder  of  such  shares  a  sum
 of  five  thousand  tupses  in  cash
 and  the  balance  of  one-half  of
 the  amount  paid  up  on  the
 shares  held  by  such  person  in
 securizies  specified  in  sub-section
 (3).

 (3D)  The  interim  payment  made  to
 an  existing  bank  shall  be  set  off
 against  the  total  amount  of  the  com-
 Pensation  payable  to  it  under  this
 Act  and  the  balance  of  the  compen-
 sation  remaining  outstanding  after
 such  payment  shall  be  given  to  the
 existing  bank  in  securities  specified  in
 sub-section  (3)  in  accordance  with  the
 option  exercised  or  deemed  to  have
 been  exercised,  under  sub-section  (3A)
 or  subesection  (3B)  as  the  case  may
 be.

 (3E)  Where  the  amount  of  compen-
 sation,  payable  in  the  form  of  =  securi-
 ties  under  this  section  is  not  3  multi-
 ple  of  one  hundred  rupees,  any  excess
 over  the  highest  such  multiple  shall
 be  paid  by  a  cheaue  drawn  on  the
 Reserve  Bank.

 (3F)  Nothing  contained  in  sub  sec-
 tion  (3)  shall  affect  the  rights  inter
 Se  between  an  existing  bank  and  any
 other  person  who  may  have  an_  inte-
 rest  in  such  bank  and  such  other  per-
 son  shall  be  entitled  to  enforce  his
 interest  against  the  compensation
 awarded  to  the  existing  bank  but  not
 against  {the  Central  Government  or
 the  corresponding  new  bank.”  (419)

 SHRI  MAHARAJ  SINGH  BHARATI  :
 (Meerut)  :  Sir,  I  beg  to  move  :

 Page  4,  line  26,—

 for  “three  months”  substitute
 “one’’  year”’  {6)
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 Page  4,  line  ,-आ

 Sor  “ten”  substitute—

 “fifteen’’  (7)

 Page  4,  lines  38  and  39,—

 Sor  “four  and  a  half’  substitute—
 “‘two”?  (8)

 SHRI  VISHWA  NATH  PANDAY  :
 I  move  :

 Page  4,  lines  38  and  39,—

 for  ‘four  and  a  half  per  cent”
 substitute—

 “three  and  a  half  per  cent’?  (33)

 SHRI  ABDUL  GHANI  DAR:  Sir,  I
 beg  to  move  :

 Page  4,  line  25,—

 after  “Tribunal”  insert—

 “consisting  of  a  Supreme  Court
 Judge,  Chairman  of  the  Chamber
 of  Commerce  and  any  former
 Finance  Minister  of  the  Union
 Government’.  (66)

 Page  4,  line  37—
 for  *‘ten  years”  substitute—

 “five  years’  (67)

 Page  4,  lines  38  and  39,—

 Jor  “four  and  a  half"

 substitute  ‘seven  (68)

 SHRI  KANWAR  LAL  GUPTA  :  Sir,  I
 beg  to  move.

 Page  4,—

 Sor  \ines  7  to  2t,  substirure—

 “6(l)  The  Central  Government
 shall  give  compensation  to  each
 shareholder  of  existing  Bank  for
 the  acquisition  of  its  under-
 taking  and  such  compensation
 shall  be  determined  on  the  basis
 of  the  market  value  of  its  shares
 on  the  date  preceding  the  issue

 Transfer  of
 U..dertakings)  Bill

 of  Ordinance  nationalizing  the
 banks,—"  Ca)  New  List]

 38

 Page  4,  line  27,—

 Sor  “existing  bank”  substitute—

 “share  holders  of  the  existing
 bank”’  [(2)  New  List]

 Page  4,—

 omit  lines  29  to  33  [(3)  New  List]
 Page  4,—

 for  lines  34  to  39,  substtute—

 3)  The  amount  of  compen-
 sation  determined  in  accordance
 with  the  foregoing  provisions
 shall  be  paid  to  each  share-
 holder  of  the  existing  bank  fifty
 Per  cent  of  the  markct  value  in
 cash  not  exceeding  rupees  ten
 thousand  and  the  balance  in
 Promissory  notes  or  stock  certi-
 ficates  of  the  Central  Govern-
 ment  issued  and  repayable  at  the
 end  of  five  years  from  the  date
 on  which  the  compensation  is
 paid  and  carrying  interest  at  the
 rate  of  six  and  a  half  per  cent
 per  annum.”  [4  New  List]

 SHRI  SHIVA  CHANDRA  JHA  :  I  beg
 to  move  :—

 Page  4,  line  37,—

 Sor  “ten  years”  substitute

 *thundred  years”’  (109)

 Page  4,  linc  38  and  39,—

 for  “four  and  a  half  substitute—

 ‘one-tenth’?  (110)

 SHRI  SURENDRANATH  DWIVEDY  :
 Sir,  |  beg  to  move  :

 Page  4,—

 after  \ine  28  insert—

 “Provided  that  in  no  case  the
 compensation  will  be  more  than  the

 market  value  of  the  shares  as
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 [Shri  Surendranath  Dwivedy]
 existed  on  the  day  of  acquisition
 of  the  existing  banks.  (163)

 SHRI  S,  S.  KOTHARI  :  Sir,  ]  beg  to
 move  :

 Page  4,

 for  \ines  34  to  39,  substiute—

 “(३)  The  amount  of  compensation
 determined  in  accordance  with  the
 foregoing  provisions  shall  be  paid
 to  each  existing  bank—

 (a)  in  cash  ;  of

 (b)  fifty  per  cent  in  cash  and  the
 balance  in  promissory  notes
 or  stock  certificates  of  the
 Central  Government  —  issued
 and  repayable  at  par,  and
 maturing  at  the  end  of  five
 years  from  the  date  on  which
 compensation  is  paid,  and
 carrying  interest  at  the  rate  of
 six  per  cent,  per  annum,  free
 of  Union  income-tax"’,  (21)

 SHRI  LOBO  PRABHU  :  Sir,  |  beg  to
 move.

 Page  4,  line  8,—

 after  “bank”  insert—

 “and  to  cach  shareholder’  (220:

 Page  4,

 Omit  lines  29  to  33  (221)

 Page  4,  line  37,—

 after  “par”  insert—

 value’’.
 (222)

 “and  calculated  at  market

 SHRI  KANWAR  LAL  GUPTA  7  I
 move  :

 Page  4,  lines  38  and  39,—

 for  “four  and  a  half  per  cent’’
 substitute—

 “six  and  a  half  per  ceat.’’  (146)

 Bill
 SHRI  N.  DANDEKER  :  Sir,  ]  beg  to

 move  ;°

 Page  4,  lines  34  to  42,

 for  sub-clause  (3),  substitule—

 3)  The  amount  of  compensation
 determined  as  payable  to  each
 existing  bank  in  accordance  with
 the  foregoing  provisions  shall  by
 paid  to  it  as  follows,  that  is  0  say—

 (a)  within  three  months  of  the  com-
 mencement  of  this  Act  an  amount
 equal  to  The  paid  up  capital  of
 each  existing  bank  shall  be  paid  to
 it  by  a  cheque  drawn  on  the
 Reserve  Bank;  and

 (b)  the  balance,  if  any,  shall  be  paid
 in  freely  negoitable  promissory
 notes  of  the  Central  Government
 issued  and  repayable  atmpar,  and
 maturing  at  the  end  of  five  years
 from  the  commencement  of  this
 Act  and  carrying  interest  at  the
 rate  of  four  and  one-half  per  cent
 per  annum  from  the  commencement
 of  this  Act:

 Provided  that  where  the  balance  of  com-
 Pensation  so  payable  is  not  a  multiple  of
 one  hundred  rupecs,  any  excess  over  the
 highest  such  multiple  shall  be  paid  by  a
 cheque  drawn  on  the  Rescrve  Bank.  (283)

 SHRI  NAMBIAR  :  I  beg  to  move!

 Page  4,—

 Sor  lines  17  t0.2N,  substitute—

 "6,  1)  The  Central  Government
 shall  give  compensation  to  each
 existing  baok  for  the  acquisition
 of  its  undertaking  by  paying  is
 sharcholders  amounts  equal  to  the
 three  years  average  of  the  market
 value  of  the  share  each  held  on
 I9th  July,  I969.""  (333)

 SHRI  BIBHUTI  MISHRA  :  Sir,
 to  move  3

 I  beg

 Page  4m

 for  \ines  20  and  2I,  substitute — “as  in  Bihar  Jamidati  Abolishing
 Act"  (339)



 32  Banking  Cos.  (Acquisition  &  SRAVANA  13,  ‘1891  (SAKA)

 Page  4,  lines  35,

 after  “promissory  notes”  insert
 “bond’?  (341)

 SHRI  ILA  PALCHAUDHURI  (Krish-
 nagar):  Sir,  I  beg  to  move  :

 Page  5,--

 after  \ine  39,  insert--

 “ay  The  amount  of  compensation  in
 respect  of  shares  and  debentures  to
 be  paid  to  share  and  debenture
 holders  shall  be  paid  in  a  manner
 to  be  determined  under  the  rules
 to  this  Act  :

 Provided  that  compensation  will  be
 paid  in  each  in  the  case  of  these
 who  hold  shares  and/or  debentures
 upto  the  value  of  Rs.  5000.00  and
 in  marketable  securities  of  10,  20
 or  30  years  to  those  who  possessed
 shares  and/or  debentures  of  a
 value  of  mote  then  Rs.  5000.""  (349)

 SHRI  BIBHUTI  MISHRA  :  Sir,  I  beg
 lo  move  ;

 Page  4,  line  37,—

 for  “ten”  substitute  “fifty”  (367)

 Page  4,  line  38,—

 Sor  “four”  substitute  “two”  (368)

 Page  4,  line  38,—

 for  “four  substitute  “fifty”?  (368)
 SHRI  ABDUL  GHANI

 move  :
 DAR:  I

 That  in  the  amendment  proposed  by
 Shri  P.  Govinda  Menon,  printed  as
 No.  49  in  list  No,  56  of  amendments,—

 in  proposed  sub-clause  (3)  (2),—
 (i)  for  ‘ten  years”  substitute-

 *tone  year’’
 (ii)  for  “four  and  a  half”  substi

 tute—
 “*seven’’  (425)
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 SHRI  DEVEN  SEN:  Sir,  I  beg  to
 move  ;

 That  in  the  amendment  proposcd  by
 Shri  P.  Govinda  Menon,  prin:ed  as
 No.  49  in  List  No.  56  of  amend-
 ments,—

 in  proposed  sub-clause  B  (a),—

 (i)  for  ‘ten  years”  substitute
 “fifteen  years’

 (ii)  for  ‘four  and  a  half”  sub-
 Stitule—

 “two  and  a  half’?  426)

 SHRI  ABDUL  GHANI  DAR:  Sir,  I
 beg  to  move  :

 That  in  the  am-:ndment  proposed  by
 Shri  P.  Govinda  Menon,  printed  as
 No,  Ald  in  List  No.  56  of  Amead-
 ments, —

 in  proposed  sub-clause  (3)  (b),—

 (i)  for  “thirty”  substitute—  “ten”

 (ii)  for  “five  and  a  half’  substi-
 ture —  ‘‘nine’’  (427)

 That  in  amendment  proposed  by  Shri
 P.  Govinda  Menon,  printed  as  No,
 4I9  in  List  No.  56  of  Amendments,—

 in  proposed  sub-clause  (3.4)—

 (i)  for  “three  months’?  substi-
 tute—  “one  month”.

 (ii)  omit  “(or  within  such  further
 time,  not  exceeding  three  mon-
 ths,  as  the  Central  Government
 may,  be  notification  in  he
 Offical  Gazette,  specify)"’.
 (428)

 That  in  the  amendment  proposed  by
 Shri  P.  Govinda  Menon,  printed  as
 No.  4)9  in  List  No.  56  of  Amend-
 ments,—

 in  proposed  sub-clause  (3B),—

 for  “the  time”  substitute—

 “tone  month’’.  (429)
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 That  in  the  amendment  proposed  by
 Shri  P.  Govinda  Menon,  printed  as
 No.  4I9  in  List  No-  56  of  Amend-
 ments,-

 in  proposed  sub-clause  (3C),-

 (i)  for  “three  months”  substitute-
 “one  month’’

 (ii)  omit  “(or  within  such  further
 time,  not  exceeding  three  mon-
 ths  as  the  Central  Government
 may,  by  notification  in  the  Offi-
 cial  Gazette  specify)’’.

 (iii)  for  “one-half  substitute
 “three  fourth’’  (430;

 That  in  the  amendment  proposed  by
 SHRI  P.  Govinda  Menon,  printed  as
 No.  49  in  List  No.  56  of  Amend-
 ments,-

 in  part  (a)  of  the  proviso  to  pro-
 posed  sub-clause  (3C),-

 for  “one-half”  substitute  “three
 fourth’”.(43)

 That  in  the  amendment  proposed  by
 Shri  P.  Govinda  Menon,  printed  as  No.  4I9
 in  List  No.  56  of  Amendments, —

 fn  part  (b)  of  the  provise  to  proposed
 sub-clause  (3C),—

 (i)  omit  “where  one-half of  the  amount
 paid  up  on  the  shares  held  by  a
 person  exceeds  five  thousand
 rupees,  such  sum  as  would  ena-
 ble  the  existing  bank  to  pay  to
 the  holder  of  such  shares  a  sum
 of  five  thousand  rupees  in  cash’’

 (ii)  for  “one-half”  substitute —  “tone
 fourth’.  (432)

 That  in  the  amendment  proposed  by
 Shri  P.  Govinda  Menon,  printed  as  No.  49
 in  list  No.  56  of  Amendments,—

 omit  the  proposed  sub-clause  (3D)  (433)
 SHRI  MADHU  LIMAYE:  I  beg  to

 move  :

 “Page  4,  for  lines  7  to  28  substitute—
 “The  Central  Government  shall  pay
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 compensation  to  the  share-holders  on  the
 basis  of  average  market  value  of  shares  of
 the  bank  concerned  in  the  last  I0  years.”’

 “Page  4,—

 Omit  lines  29  to  33."

 SHRI  ह. ि  DANDEKER:  May  I  have
 a  copy  of  amendment  No.  49  ?

 I  have  not  got  it.  Ido  not  know  what
 it  is.

 MR.  CHAIRMAN  :  I  would  request
 the  hon.  Minister  to  supply  that.

 SHRI  GOVINDA  MENON  V  I  have
 circulated  it  three  or  four  days  back.

 6.7  brs.

 (SHRI  K.N.  Tiwary  in  the  Chair]
 sit  नंबर  राल  गुप्त:  सभापति  महोदय,

 यह  जो  इलाज  6  है...

 इसके  बारे  में  सबसे  ज्यादा  कनफयुशन  है।
 जितना  कनफयुशन  गवर्नमेंट  के  दिमाग  में  है
 कसी  के  दिमाग  में  नहीं  है  1  माप  देखें  कि  जो
 ओरिजिनल  विल  था  उसमें  इलाज  6  में  यह
 कहा  गया  2  ।

 “The  Central  Government  shall  pay
 compensation  to  each  distinct  bank...”°

 यहाँ  यह  कहते  हैं  कि  जो  कम्पेन्सेशन  मिलेगा  वह
 हर  एक  बंक  को  मिलेगा।  इसके  बाद  सेठी

 साहब  का  एमेंडमेंट  है  गवर्नमेंट  की  तरफ  से...

 SHRI  GOVINDA  MENON:  That  is
 not  moved.

 ही  कबर  लाल  गुप्त  :  But  it  was  circulated.

 सरकार  कहती  है  कि  हर  एक  शेयरहोल्डर  को

 मिलेगा  अलग-अलग

 सभापति  महोदय  :  जब  मूव  नहीं  किया  है,
 तो  इसको  आप  छोड़ें  ।

 थ्री  कंवर  लाल  गुप्त  :  जो  मैं  कहना  चाहता

 हैं  उसको  आप  सुन  लीजिए
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 दिमाग  किस  तरह  से  सरकार  का  खोया
 हुआ  है,  कितनी  जल्दी  से  यह  कर  रहे  हैं,  यह
 इसी  से  साबित  हो  जाता  है।  इनको  कुछ  मालूम
 नहीं  कि  करना  क्‍या  है  ?  यह  उसका  नमूना  है।
 सोच  में  यह  हुआ  कि  कम्पेन्सेशन  एग्जिस्टिग
 बेकस  को  मिलेगा।  उसके  बाद  इनको  दूसरा
 खयाल  आया  1  किसी  ने  कहा  कि  बेक  वाले
 चोर  हैं  शेप्ररहोल्डज॑  को  मिलना  चाहिए।
 अगले  दिन  मंत्री  महोदय  ने  एमेंडमेंट  सकरुलर
 करा  दिया  कि  शेअरहोल्डर्ज  को  देंगे  ।  फिर  तीसरे
 दिन  3]  जुलाई  को  श्री  गोविन्द  मेनन  की  एमेंड-
 मेंट  आई  कि  शेयरहोल्डर  को  देंगे  7  लेकिन  पांच
 दस  या  पन्द्रह  बीस  तीस  साल  में  देंगे।  फिर
 उन्होंने  और  एमेंडमेंट  ih  और  उसी  दिन  यानी
 3)  तारीख  को  ही  एक  चोथी  एमेंडमेंट  दी  जिस

 में  कहा  कि  शेयरहोल्डर  को  नहीं  देंगे,  हम  बैंकों
 को  देंगे  और  बंक  व।ले  अगर  हमें  लिखेंगे  कि
 आप  शेयरहोल्डर  को  दो  तब  हम  इंटेसिव  कम्पे-
 सेशन  देंगे।  यानो  सरकार  ने  इस  इलाज  के
 बारे  में  आठ  दिन  में  पांच  बार  अपनी  पोजिशन
 को  बदला  है  |  प्रखर  यह  बिल.  दो  दिन  और
 पास  न  हो  तो  मैं  विश्वास  के  साथ  कह  सकता  हूँ
 कि  एक  दो  एमेंडमेंट  और  आएंगे  |  सरकार  का
 दिमाग  चक्कर  खा  रहा  है  7  ऐसा  मालूम  होता
 है  कि  सरकार  खोई-खोई  सी  है।  सरकार  के
 दिमाग  में  Ll  तारीख  का  होता  चढ़ा  हुआ  है
 और  चाहती  है  कि  तब  तक  यह  बिल  पास  हो
 जाए  वह  जो  कुछ  भी  दिमाग  में  अता है  कर
 देती  है

 प्राइम  मिनिस्टर  का  यह  कमिटमेंट  है  कि
 कम्पेसेशन  हर  एक  शेयरहोल्डर  को  दिया  जाएगा
 अलग-अलग  ।  आखरी  अब  आपकी  एमेंडमेंट  यह
 है  कि  बलों  को  दिया  जाएगा  और  डायरेक्टर
 अगर  यह  लिखेंगे  कि  इटेरिम  कम्पेसेशन  दो  तक
 आप  उनको  इंटेसिव  काम्पैंसेशन  देंगे।  मान

 लीजिए  कि  दॉयरहोल्डर्ज  चाहते  हैं  कि  हमें  कैम्प-
 सेशन  मिले  और  डायरेक्ट  नहीं  चाहते,  तो
 क्या  होगा  ?  छोटे-छोटे  शेयरहोल्शज़ञ  को  कम्पे-
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 सेशन  नहीं  मिलेगा  1  प्रधान  मंत्री  और  मंत्रों
 महोदय  ने  जो  कमिटमेन्ट्स  को  हैं,  जिन  को
 लेकर  यहां  पर  एमेंडमेंटस  सकते  को  गई,  सर-
 कार  उन  से  क्‍यों  मुकरना  चाहता  है?  पहले
 सरकार  के  दिमाग  में  आया  कि  बड़े-बड़े  बैक
 वाले  शायद  सब  हेमा  खुद  हज्म  कर  जाएंगे,  इस
 लिए  सरका र  डायरेक्ट्रली  शेयरड्रोल्डजज  को  दे  ।

 बाद  में  किसी  ने  बताया  कि  अगर  शेयरहोल्डर्ड
 को  डायरेक्ट  दिया,  तो  मुकदमेबाजी  वर्ग रह  के
 सारे  झगड़े  सरकार  के  गले  पड़  जायेंगे  1  तब
 सरकार  ने  वह  सारो  बीमारी  अपने  गले  से  उतार

 कर  एक्सि-:टग  बैंकों  के  गले  डाल  दी।  इससे

 जाहिर  हो  जाता  है  कि  यह  सरकार  हर  घंटे,
 बल्कि  हर  लम्हे  बदल  रही  है  i  जब  इतना  कन-

 फ्यूजन  है  और  इतनी  जल्दी-जल्दी  एमेंडमेंट्स
 लाई  जा  रहो  हैं.  तब  समझ  में  नहीं  आता  कि  इस
 में  सेकिस  तरह  से  एक  बैलेंस्ड  एक्ट  बनाया  जा
 सकेगा  ।  इस  लिए  मेरी  पहलो  एमेंडमेंट  यह  है
 कि  एक्साइटिंग  बैंकों  के:  बजाये  शेयरहोल्डर  को
 कम्पेन्सेशन  दिया  जाये  ।  उन  को  डायरेक्टर्स  के

 रहम  पर  न  डाला  जाये  1  जो  लोग  अपना  पेसा
 लेना  चाहते  हैं,  सरकार  को  उन्हें  पैसा  देने  का

 इन्तजाम  करना  चाहिए  t

 काम्पैंसेशन  के  सिलसिले  में  सरकार  की  ओर
 से  श्र  क-कप  वेल्यू  की  बात  कही  गई  है।  ब्रेक-
 अप  वैल्यू  क्या  होगा,  इसकी  तहसील  शिड्यूल
 में  दी गई  है।  जिन  दिन  आड्डनिंस  जारी  किया
 गया  था,  उससे  एक  दिन  पहले  का  मार्क्ट  रेट
 सरकार  लगाये  |  ब्र  क-अप  वेल्यू  का  मतलब  यह
 होगा  कि  बैंकों  के  एसेट्स  की  वेल्यूएशन  कराई
 जायेगी  ।  उसके  बारे  में  झगड़ा  होगा  और
 मामला  सुप्रीम  कोर्ट  तक  जायेगा।  इस  तरह

 वेल्यूएशन  में  चार  पांच  साल  लग  जायेंगे  और
 बेचारे  छोटे-छोटे  शेयरहोल्डर्ज़  लटके  रह  जायेंगे  ।

 सरकार  केवल  साढ़े  चार  परसेंट  न्ट्रेस्ट
 देने  जा  रही  है,  जब  कि  मार्केट  में  इन्टरेस्ट  बारह
 परसेंट  है।  इसको  एवायड  करने  के  लिए  यह
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 [श्री  भंवरलाल  गुप्त]
 जरूरी  है  कि  सरकार  आर्डिनेंस  जारी  करने  के
 एक  दिन  पहले  का  मार्केट  रेट  दे।  इम्पीरियल
 बैंक  को  नेशनलाइज़  करने  के  समय  भी  सरकार
 ने  मार्केट  रेट  दिया  था  इस  समय  भी  सरकार
 को  वही  देना  चाहिए  ।  इस  तरह  एक  महीने
 में  मालुम  किया  जा  सकता  है  कि  कितना  कम्पे-
 सेशन  देना  चाहिए  ।

 सरकार  ने  मैक्सिमस  पांच  हज़ार  रुपए
 रखा  है  वह  भी  पेड-अप  वेल्यू  पर  |  आज़  पंजाब
 नैशनल  बैंक  में  शेयर  की  फंस  वैल्यू  दस  रुपये  है,
 लेकिन  मार्केट  में  उस  की  कोमल  25  रूपए  है।
 मैंने  उसको  पच्चीस  रुपये  में  खरीदा,  लेकिन
 सरकार  मुझे  क्या  देगी  ?  दस  रुपये  की  पेड-अप

 वैल्यू  का  आघा,  यानी  जो  शेयर  मैंने  पच्चीस
 रुपये  में  खरीदा  है,  उसके  लिए  मुझे  केवल  पांच

 रुपए  मिलेंगे  |  इस  तरह  मुझे!  केवल  बीस  परसेंट

 इनटेरिम  काम्पैंसेशन  मिलेगा  -  सरकार  माइकल
 रेट  का  आघा  दे  और  मैक्सिमस  दस  हज़ार  रु०
 तक  दे  ।  इससे  छोटे-छोटे  डिपाजिटर्ज  को  नुक्सान
 नहीं  होगा  ।

 इसके  बाद  मैं  यह  कहना  चाहता  हूँ  कि  सर-
 कार  बाकी  पैसा  दस  साल  के  बजाए  पांच  साल
 में  दे  ।  मैंने  यह  संशोधन  रखा  है  कि  इंट्रेस्ट  साढ़े
 चार  परसेंट  के बजाए  सात  छः  परसेंट  दिया

 जाए  are  बंक  का  रेट  क्‍या  है  ?  जो  डिपो-
 जिन  दस  साल  के  गयी  दिये  जाते  हैं  बैक  उन  का
 ब्याज  साढ़े  छः:  परसेंट  देता  है।  बंक  सरकार
 को  जितना  ब्याज  देते  हैं,  उतना  ब्याज  तो  देना

 चाहिए ।  अगर  सरकार  बाजार  भाव  पर

 बारह  परसेंट  व्याज  नहीं  देना  चाहती  है,  तो
 कम  से  कम  वह  साढ़े  छः  परसेंट  तो  अवश्य  दे  ।

 मुझे  आशा  है  कि  मंत्री  महोदय  मेरे  इन
 संशोधनों  को  स्वीकार  करेगे  t

 थी  महाराज  सिह  भारती  (मेरठ)  :  सभा-
 पति  महोदय,  चुके  एक  मिनट  में  अपने  तीन
 संशोधनों  के  बारे  में  बोलना  है  ।

 समझोते  के  बारे  में  कहा  गया  है  कि  अगर
 आपस  में  समझौता  न  हो,  तो  तीन  महीने  के
 बाद  उसको  ट्रिब्यूनल  को  रेफर  कर  दिया  जाये।
 यह  तो  झगड़ा  बढ़ाने  की  बात  है।  अगर  तीन
 महीने  के  बजाये  एक  साल  कर  दिया  जाये,  तो
 समझोते  हो  जायेंगे।

 जब  रूस  से  2  परसेंट  पर  लम्बे  लम्बे  कर्ज
 मिल  जाते  हैं,  तो  बैंकों  के  मालिक  तो  अपने

 साहुक।र  हैं।  इसलिए  सूद  को  साढ़े  चार  परसेंट
 के  बजाये  2  परसेंट  कर  देना  चाहिए  ।

 दस  साल  का  पीरियड  बहुत  कम  है।  सर-
 कार  जो  कोई  योजना  शुरू  करती  है,  वह  सालों
 तक  लटकती  रहती  है  |  प्रखर  इस  पीरियड  को

 बढ़ा  कर  पंद्रह  साल  कर  दिया  जाये,  तो  सबको

 बहुत  सहूलियत  होगी  ।

 श्यो  देवेन  सेन  :  मेरी  तरमीम  यह  है  कि

 इन्टरेस्ट  को  साढ़े  चार  परसेंट  के  बजाये  ढाई  पर-
 सेंट  और  पीरियड  को  दस  साल  के  बजाये  पंद्रह
 साल  कर  दिया  जाये

 et  अब बु लगनी  डार  :  मेरी  कई  एमेंडमेंटस
 हैं.  जिनमें  से  कुछ  तो  बिल  को  सामने  रख  कर
 हैं प्रौर  कुछ  बिल  से  भी  दुगनी  एमेंडमेंट्स  को
 सामने  रख  कर  हैं  1

 इस  कलाम  में  कहा  गया  है  कि  अगर  कोई
 एग्रीमेंट  नहीं  होगा,  तो  मामले  को  एक  ट्रिब्यूनल
 के  सुपुर्द  कर  दिया  जाये।  मैंने  अपने  एमेंडमेंट
 में  तजवीज  किया  है  कि  उस  ट्रिब्यूनल  में  एक
 सुप्रीम  कोर्ट  का  जज़  हो,  दूसरा  चेम्बर  आफ़
 कमसे  का  चेयरमैन  हो  और  तीसरा  एक
 एक्स-फिनांस  मिनिस्टर  आफ  दि  यूनियन
 मिनिस्ट्री  हो  ।

 जहां  तक  इन्टरेस्ट  का  ताल्लुक  है,  मैं  चाहता
 हूँ  कि  बह  साढ़े  चार  परसेंट  के  बज़ाये  कम  से
 कम  सात  परसेंट  हो  ।  आखिर  जिन  लोगों  ने  शेयर
 ले  रले  हैं,  वे सब  कोई  मोटे  आदमी  ही  तो  नहीं
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 gt  7  उनमें  गरीब  आदमी  भी  हैं।  मेरो  समक्ष  में
 नही  भ्राता  कि  उन  सब  के  साथ  वे इन् साफी  क्‍यों
 हो  1

 _... जहां  तक  मुझे  याद  है,  प्राइम  मिनिस्टर
 साहब  ने  फरमाया  था  कि  हम  कोई  मानो पलो

 नहीं  चाहते,  बल्कि  हम  तो  सिर्फ  पालिसी  के
 बारे  में  गाइडेंस  देंगे  प्रौढ़  बैकों  के  अन्दरूनी
 मामलों  में  दखल  नहीं  देंगे  a  लेकिन  अब  सरकार
 कदम  कदम  पर  दखल  दे  रही  है।  मुझे  कहा
 जाता  है  कि  मैं  इतना  परेशान  क्‍यों  हूँ  -  इसकी
 वजह  यह  है  कि  मैं  960  से  लगातार  यह
 कोशिश  करता  रहा  हूँ  कि  बैंकों  में  बेईमानियां
 न  हों,  लेकिन  गवर्नमेंट  ने  मेरी  कोई  बात  नहीं
 सुनी  और  कानों  में  तेल  डाले  रही  ।  मैं  चाहता
 2  कि  इंट्रेस्ट  साढ़े  चार  परसेंट  के  बजाये  सात
 परसेंट  हो  और  एग्रीमेंट  करने  के  लिए  पीरियड
 को  फोन  महीने  से  बिठा  कर  एक  सल  कर  दिया
 जाये  ।

 ह  सुरेख  नाय  हिंदी  :  सभापति  महोदय,
 मुझको  इस  बारे  में  ज्यादा  कुछ  बोलना
 नहीं  है।  अब  मैं  बिलकुल  सहमत  हूँ  अपने  दोस्त
 कंवर  लाल  जी  से  कि  यह  बड़े  भंग  में  गवन-
 मेंट  डाल  रही  है.  कि  एसेट्स  कितने  हैं  उसका
 हिसाब  करो,  बर्क  अप  करो  tv  इसमें  दिक्कत

 आएगी  ।  इसलिए  मेरा  बिलकुल  सिम्पल  प्रमेंडमेंट

 है  कि

 Provided  that  in  no  case  the  compen-
 sation  will  be  more  than  the  market
 value  of  the  shares  as  cxisted  on  the
 day  of  acquisition  of  the  existing
 banks.

 लो  शेयर  में  यह  आ  जायगा  और  एसेक्स  के  लिए
 कोई  भंग  नहीं  पैदा  होगा  |  गवर्नमेंट  अगर  इस
 को  हिसाब  में  लेती  है.  तो  कितने  करोड़  रुपये
 गिरने मेंट  को  देने  पड़  जाएंगे  ?  इसलिए  शेयर  को
 लेना  चाहिए,  एसेट्स  नहीं  लेना  चाहिए  शौर
 शेयर  को  मार्केट  वेल्यू  पर  तय  करना  चाहिए।
 यह  मेरा  सिम्पल  सजेशन  हैँ  और  मैं  आशा
 करता  हैँ  कि  इसको  सरकार  मंजूर  करेगी  ।

 transfer  of  330
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 SHRI  5.  5.  KOTHARI:  Mr.  Chair-
 man,  Sir,  I  would  like  to  point  out  that  the
 Gevernment  through  30  amendment  wants  to
 give  compensation  to  the  banks.  At  one
 stage  the  Government  stated  that  they  would
 give  compensation  to  the  banks  themselves.
 Later  they  changed  their  mind  and  said
 compensation  would  be  paid  to  the  share-
 holders.  The  Government  now  has  again
 decided  to  pay  to  the  banks.  Their  ideas
 are  not  yet  crystalised  and  they  are  trying
 fo  push  this  Bill  through  by  stcam-roller
 tactics  in  a  half  baked  form.  On  such  an
 important  matter  as  compensation,  lakhs  of
 shareholders  are  affected.  This  includes
 the  poor,  middle-class  shareholders  also.
 But  now  the  Government  has  provided  that
 they  are  going  to  pay  or  give  security
 which  would  bear  interest  at  4-I/2°  matur-
 ing  at  the  end  of  I0  years.  or  5-/2°/  matur-

 ~g  at  the  end  of  30  years.  Many  of  the
 small  shareholders  would  liquidate  these
 securities  received  as  compensation  and  the
 market  pice  at  this  rate  of  inte:est  would
 slump  down  to  80  or  70  instead  of  100,  and
 the  consequence  would  be  that  the  share
 holders  who  do  not  have  the  capacity  to
 hold  the  stocks  and  want  cash  would  suffer
 a  big  loss.  The  bigger  shareholder  would
 hold  on  to  the  security  and  would  not  part
 with  them  till  the  maturity  date  and  they
 would  get  the  full  morey.

 Therefore,  my  submission  is  this  3
 Either  the  Government  should  pay  them
 compensation  fully  in  cash  or  50°%  should
 be  in  cash  and  the  balance  in  Government
 securities  maturing  at  the  end  of  5  years  and
 carrying  interest  at  the  rate  of  6°)  per
 annum  free  of  Usion  Income-tax.  Then
 only  I  believe  that  the  security  would  be
 able  to  maintain  its  par  value.  This  is  a
 very  important  matter  which  would  affect
 lakhs  of  shareholders.  If  the  Goverament
 wants  (0  discriminate  they  can  provide  that
 Persons  holding  shares  upto  the  value  of
 Rs.  50,000  may  be  paid  wholly  in  cash  and
 those  holding  above  50,000  may  be  paid
 partly  in  cash  upto  50,000  and  the  balance  in
 Government  securities,  But  it  is  absolutely
 necessary  that  these  securities  which  the
 Government  gives  as  compensation  should
 majntain  their  par  value.  If  the  market
 valye  of  the  securities  given  as  compensation
 80०८5  down,  below  par,  it  would  amount
 to—I  am  sorry  to  use  ७  strong  word—
 cheating  the  sharcholders  of  their  legitimate
 money.
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 (Shri  S.  S.  Kothari]
 There  Is  another  matter  about  which  I

 wish  to  make  a  reference.  This  is  the
 secret  reserves  that  are  created  by  the
 banks.  Binks  over  valu:  their  liabilities
 Or  undervalue  their  aspscts  and  create
 secret  reserves  with  the  coas:nt  of  ths
 auditors  and  the  Res:rve  Bink.  They  are
 shown  either  as  livbdillitiss  or  through
 uader-valuition  of  assets.  In  tim:s  of
 difficulty,  when  the  bink  is  in  trouble,  it
 uses  those  secret  reserves  so  that  its  reputa-
 tion  may  not  be  affected.  These  reserves
 are  morally,  Iegilly  and  in  equity  and  every
 other  consiteration  belonging  to  share-
 holders.  The  bank  must  oDdtain  3  certifi-
 cate  from  the  aufitors  as  to  what  are  the
 legitimate  secret  reserves,  and  it  must  in-
 clude  it  in  the  asscts.

 SHRI  GOVINDA  MENON  3  Why  not
 he  wait  till  the  Schedule  comes  up  ?

 SHRI  S.  5.  KOTHARI  :  These  are  all
 connected  with  compensation.  We  know
 that  it  fs  going  to  be  guillotined.

 SHRI  GOVINDA  MENON:  Then  he
 will  not  speak  ?

 SHRI  5.  5.  KOTHARI:  I  will  speak
 then  also,  and  an  exercising  my  right  to
 speak  now.  This  is  a  point  which  cannot
 be  ignored.

 In  calculating  book  value,  they  must
 also  consider  goodwill.  Every  bank  has  a
 goodwill  besides  its  assets  and  liabilities  as
 disclosed  in  the  balance  sheet.  Govern-
 ment  must  in  equity  take  that  into
 account.

 There  are  all  very  important  points.
 Finally,  I  repcat  that  compeasction  must  b:
 paid  direct  to  shareholders.

 SHRI  LOBO  PRABHU  :  I  had_  moved
 three  amendments  on  28th  July  and  they
 have  been  repeated  by  Shri  K  L.  Gupta.

 My  first  amendment  was  that  conp:nsa-
 tion  should  be  to  sharcholders  direct.
 Government  next  day  accepted  it  and
 brought  forward  necestary  amgidm:nts.
 It  is  incumbent  on  the  Minister  to  explain
 why  he  has  changed  his  position.  It  is
 very  important  not  oaly  from  a_  practical  or
 commercial  point  of  view  but  even  from  the
 constitutional  point  of  view  that  you  pay
 the  shareholders  who  are  the  rcal  owners,

 If  you  put  them  in  jeopardy  and  pay  to
 the  bank,  you  are  possibly  going  to  have
 yourselves  arraigned  before  the  Supreme
 Court  for  not  having  compensated  the
 shareholders.

 My  secoad  amendment  related  to
 market  value,  The  market  value  is  the
 Prop:r  basis  for  compensation.  Shri
 Kothari  referred  to  discount  on  these
 shirers.  Sup  ,osing  a  share  sells  at  .80
 inst:ad  of  10),  it  734१३  a  confiscation  of
 L/Sth  as  comaensation.  S»  when  you  buy
 the  shares,  ii  should  be  at  the  mirket  value.
 हल  there  is  a  discount,  that  discount  should
 be  reduced  in  compensation.

 Tne  third  amendment  is  that  the
 current  rate  of  interest  is  a  reasonable  one
 because  41/2  per  cent  is  neither  related  to
 the  dividend  nor  to  the  existing  bank  rate  of
 interest,  It  is  not  fair  to  penalise  the
 shareholders  in  this  way.

 “These  are  important  objections,  If
 they  are  conceded,  if  fair  compensation  is
 not  given  to  sharcholders,  the  Bill  will
 be  struck  down  by  the  Supreme  Court.

 SHRI  N.  DANDEKER:  I  confess  I
 to  am  at  3  disadvantage.  The  first  Bill
 I  had  studied  had  the  provision  to  pay
 compensation  to  the  existing  banks.  Then
 came  a  serics  of  amendments  which  indi-
 cated  that  compensation  was  ro  bs:  paid
 to  the  Shareholers.  Now  I  have  iust
 seen  these  amendments  which  are  again
 concerned  with  paying  compensation  direct
 to  the  banks.

 I  kiow  the  reason  for  this,  though  I
 would  like  the  Law  Minister  to  defend
 the  proposal.  I  think  that  is  the  only
 way  it  can  be  lawfully  done  because  the
 legal  persons  whose  assets  and  liabilities  and
 rights  and  obligations  are  being  acquired,
 nam:ly  the  ‘binks,  happ:n  t>  be  persons
 different  from  the  shareholders.  I  imagine
 thac  is  ths  reason  why  it  is  the  banks,
 back  again,  that  are  going  to  bz  paid
 compensation  and  not  the  shareholders
 who  own  the  banks  as  persons  juridically
 different.  In  the  original  proposals  as
 they  were  in  the  Bill  and  having  regard
 to  the  fact  that  in  their  capacity  of  share-
 holders,  the  bulk  of  them  would  have  to
 wait  for  their  money,  and  in  the  meanwhile
 they  would  not  be  getting  any  return  at
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 all  they  were  in  a_  certain  position  ;
 whereas  presently  under  the  Ministeries
 amendments  they  will  b:  getting  something
 like  20  per  cent  of  the  value  of  their  share
 investment  in  cash.  For  the  balance  they
 will  have  to  wait  for  som:  years  ;  and
 they  will  get  on  this,  when  they  05  get,
 it,  only  44  per  cent  return,  against
 their  present  return  at  4022  on  their
 investm:nt.  The  amendment  I  suggest  is
 to  this  effect:  within  three  months  of
 the  commencemert  of  the  Act,  an  amount
 equal  to  the  paid  up  capital  of  the  existing
 bank  shall  be  paid  to  it  in  cash.  With
 that,  I  would  accept  the  further  propo-
 sition  that  the  hon.  Minister  has  made  in
 the  course  of  his  amendm:nt,  provided
 that  the  money  paid  by  the  Government
 to  the  banks  and  by  the  banks  to  the
 share  holders  at  least  equalled  the  amount
 of  paid  up  valuc  of  the  shares.  The
 balance  can  com:  in  the  form  indicated.
 As  regards  the  balance,  they  have  given
 two  options:  ten  years  bonds  at  4.5  per
 cent  or  30  years  bonds  at  5.5  per  cent.
 My  suggestion  would  be  that  4.5  per  cent
 bonds  should  have  a  period  of  maturity
 of  7  years  ;  and  5.5  per  cent  bonds,  20-25
 years,  50  35  to)  muke  both  of  them  equally
 attractive.

 You  pulled  up  my  friend  here,  and
 the  Law  Minister  atso  asked  him  to  refer
 to  certain  matters  about  compensation
 only  when  we  come  to  the  Second  Sche-
 dule.  The  Law  Minister  is  fully  aware
 that  we  shall  never  come  to  the  Sond
 Schedule  because  we  are  going  to  be
 guillottined  by  the  time  we  come  to  the
 end  clasues  of  the  Bill.  Since  this  particular
 clause  itself  makes  reference  to  the
 Second  Schedule  in  this  form  :‘‘...shall
 be  determined  in  accordance  with  the
 Provisions  specified  in  the  second  S:hedule’’
 I  am  entitled  to  discuss  this  clause  in
 those  terms,  though  I  do  not  want  to
 discuss  here  all  the  details  of  the  S:coad
 Schedule.

 I  want  to  submit  at  this  stage  for  the
 information  of  the  House  that  something
 like  !5-I6  per  eent  of  the  shares  of  these
 fourteen  banks  are  owned  by  the  Life
 Insurance  Corporation  of  India.  The  average
 policy  holder  of  the  Life  Insurance  Cor-
 Poration  of  India  is  an  ordinary  small
 man  with  a  policy  of  19,000  to  11,090.
 I  am  not,  therefore,  arguing  for  some

 Undertakings)  Bill
 large  ‘“‘money  bags.”  S:condly,  6-7  per
 cent  of  the  shares  of  these  banks  are  in
 the  hands  of  the  Unit  Trust  of  India.
 Agiin  the  units  are  very  widely  held  by
 a  larg:  nunber  of  people  bolding  a  small
 number  of  units.  Having  scea_  the  figures
 of  Unit  Trusts  incom:,  I  say  that  it  is
 eatniag  only  around  है  छल  cent  on  its  funds
 and  it  was  giving  only  7  per  cent  retura  to
 Unit  hold:rs,  The  last  declaration  was  7.!
 per  cent,  I  am  told.  Even  as  regards
 direct  shareholders  people  whom  ws  shall
 b:  hurting  most  are  the  share  holders
 with  small  assets,  that  is  to  say,  share-
 holders  holding  less  than  100  shares  and
 they  constitute  over  fifty  per  cent  of  the
 total  sharcholders  of  the  existing  banks,
 Even  those  gentlemen  here  who  pretead
 to  plead  the  case  of  the  ordinary  small
 man—lI  certainly  am  for  the  small  man,
 must  know  that  this  question  of  the  adequacy
 of  conpensation  is  of  the  utmost  impor-
 tance.  It  is  not  a  few  individuals  with
 larg:  holdings  who  are  hurt;  may  be
 there  are  half  a  dozen  personas  and  no
 more,  who  miy  bz  holding  150)-2090  shares.
 The  rest  of  them,  the  bu'k  of  the  shares
 is  either  he'd  directly  by  small  ordinary
 People  or  indirectly  by  them  through  the
 two  institutions  I  referred  to.  That  is
 to  say,  75  per  cent  of  the  total  share-
 holders  of  these  banks  are  in  effect  the
 small,  ordinary  individuals.

 There  arc  two  or  three  outstanding
 issues  about  evaluation  which  we  shall
 discuss  in  detail  if  we  ever  come  to  the
 Second  Schedule  but  I  want  to  mention
 one  or  two  here.  Onc  of  them  has  been  so
 ably  expounded  by  my  friend  Mr.  Kothari,
 but  I  shall  express  the  same  idea  in  simlpe
 terms  I  prefer  to  the  question  of  secret
 reserves.  Secret  reserves  are  secret  only  in  the
 sense  that  they  are  not  exposed  on  the  face
 of  the  balance-sheet;  they  are  not  secret  from
 the  audltitors  and  they  are  not  secret  from
 the  Reserve  Bank  of  India.  They  form
 part  of  the  assets  of  the  bank  which  are
 deliberately  written  down  to  a  level  which  is
 lower  then  they  are  worth;  or  alternative-
 ly,  they  take  the  form  of  excessive  provision
 for  various  liabilities  which  liabilittes,  in
 fact,  do  not  exist  in  that  magnitude.  Third-
 ly,  there  may  be  excessive  provisions  for
 contigencies  and  so  on,  All  these  things
 are  within  the  full  purview  of  the  Reserve
 Bank;  and  under  the  Banking  Companies
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 Act,  the  presentation  of  the  form  of  the
 balance-shect  for  banks  is  indeed  so  made
 that  it  is  is  not  necessary  for  them,  in  the
 interests  of  their  financial  strength  and  stabi-
 lity  to  disclose  all  these  matters  in  their
 published  Balance  Sheets.

 Secondly,  I  would  like  to  turn  to  the
 question  of  intangibe  asscts  gencrally,  and
 specifically  in  relation  to  the  subject  of  good-
 will.  The  term  ‘goodwill’  isa  very  difficult
 term;  it  would  take  a  couple  of  hours  to  try
 and  claborate  the  concept  of  goodwill.  But
 ]  think  the  simplest  definition  of  goodwill
 fis  the  capacity  of  a  given  undertaking  to
 continue  to  carn  profit  at  a  certain,  Ievel  the
 sort  of  profit  which  is  used  to  carn  before
 {ts  transfer  or  acquesition.

 Here,  if  you  are  going  to  protect,  and
 not  to  expropriate,  the  small  shareholder,  I
 would  repeat,  there  is  really  involved  the
 necessity  of  having  to  take  the  valuation  of
 all  the  intangible  asscts  put  together  in  the
 form  of  the  expression  ‘goodwill’;  and
 goodwill  has  to  be  valued  accordingly.  I
 would  like,  in  this  connection,  to  mention
 one  things.  4  am,  mentioning  no  names;  I
 am  against  names  ever  being  mentioned  in
 ragard  to  these  matters,  But  I  have  here  an
 extract  of  an  agreement  which  the  Governs
 ment  of  India  themselves  signed  when  they
 acquired  a  block  of  shares  in  a  certain  con-
 cern  and  these  were  the  principles  of  valua-
 tion  they  put  down  :

 “Whereas  the  Buycr,  (that  is,  the
 Government  of  India),  desires  to  pure
 chase  the  said  shares  in  a  block  and
 asa  block  and  Whereas  the  Sellers
 are  agrecable  to  sell  and  the  Buyer  is
 agreeable  to  purchase,  (thatis  the

 1  Government  of  India)  such  shares  in
 a  block  asa  block  at  a_  price  deter-
 mined  after  taking  into  consideration,
 among  other  things,  the  valuc  of  the
 assets,  tangible  and  intangible,  inclu-
 ding  the  investment  the  know  how,
 goodwil)  and  profit  potentiality  and
 also  all  debts  and  claims  and  liabilites
 as  on  the  date...*

 In  other  words.  quite  properly,  when
 you  are  valuing  an  undertaking  or  the  shares

 .of  a  company  as  a  going  concern,  you  just

 Bill
 do  not  merely  value  the  physical  assets  that
 you  can  see  and  get  hold  of.  There  are
 also  a  large  number  of  entengeble  assets  that
 have  got  to  be  valued  and  the  most  impor- tant  such  things  that  have  got  to  be  pro-
 perly  valued  on  the  gvodwill  and  the  real
 or  immovable  property.

 Now,  among  the  multitude  of  amend-
 ments  that  the  Government  have  brought  in, I  forget  which  is  the  one  that  [am  now
 thinking  of  :  but  there  is  no  mention  of
 goodwill  and  there  is  3  proposition
 that  real  property  is  going  to  be
 valued  at  12  times  the  net  annual  value  of
 the  property.  It  is  monstrous  to  suggest
 that  real  property  in  urban  towns-because
 the  Head  Offices  and  most  of  the  branches
 of  the  banks  are  in  urban  areas—can  be
 purchased  by  anybody  at  2  times  their  net
 annual  value;  it  would  mean  that  the  value
 of  the  property  would  be  trifling  and  the
 return  on  that  property  ridiculously  high.
 The  real  property  would  have  to  be  valued
 by  expert  valuers,  (/mterruption)  ¥  appre-
 ciate  your  anxiety,  Sir  and  I  shall  conclude
 presently,

 So,  Sir,  while  Ido  not.  thinks  Govern-
 ment  have  any  other  way  out  except  to  pay
 compensation  direct  to  the  owner  of  the
 undertaking,  thatis  to  say,  to  the  existing
 banks,  Ido  submit  it  is  possible  to  pay
 compensation  to  the  extent  at  least  of  the
 paid-up  capital  in  cash,  on  condition  if
 necessary  that  thove  banks  should  distribute
 that  money  to  the  shareholders,  so  that  they
 can  get  something  to  go  on  with,  instead  of
 having  to  wait  indefinetly.

 Secondly,  the  balance  will  have  to  ४७९
 Paid  as  soon  as  valuations  are  completed  and
 agreed  or  adjudicated  by  Tribunals.  In
 fegard  to  the  mode  of  payment  of  the
 balance  (after  som:  substantial  payment  in
 cash),  I  suggest  that  the  four  and  half  per
 cent  bonds  should  have  a  maturity  period  of
 seven  years  and  the  five  and  a  half  bonds
 should  be  for  3  maturfty  period  of  20  years;
 that  will  give  them  just  a  little  edge  over
 the  present  seven  years  term  sccurities  and
 over  the  present  25  to  30  years’  term  securi-
 ties,  respectively.

 Finally,  having  brifly  stated  my  views
 about  valuation,  at  this  stage,  I  shall  have
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 to  elaborate  it  a  little  further  wiz.  w:  con:
 to  the  second  schedule  if  we  have  the  time.

 SHRI  NAMBIAR:  [am  sorry  thit  I
 hav:  to  present  acase  which  is  diam:tri-
 cally  opposed  to  what  my  friend  on  my
 right  has  said.  My  ameniment  is  as
 follows  ;

 Page,  4,  for  lines  7  to  2k,  substitute—

 Please  mark  these  words—

 “6,  (l)  The  Ceatral  Government
 shall  give  compensation  to  each  exis-
 ting  bank  for  the  acquisition  of  its
 undertaking  by  paying  its  shareholders
 amounts  equal  to  th>  three  years  ave-
 rage  of  the  market  value  of  the  share
 each  held  on  9th  July,  1969."

 The  concept  of  compensation  given  in  the
 Ordinance  and  afterwards  in  the  Bill  is
 entirely  wrong.  I  am  sorry  I  have  to  make
 a  small  reference  to  the  Schedule  here  be-
 cause  without  that  you  will  not  understand
 what  exactly  is  the  compensation  they  are
 going  to.  give.  In  the  Secon!  Schedule,
 about  principles  of  compensation  it  is
 said  :

 “The  compensation  to  be  paid  by  the
 Central  Government  to  erch  existing
 bank  in  respect  of  the  acquisition  of  the
 undertaking  thercof  shall  bs  an  amount
 equal  to  the  sum  total  of  the  valu:  of
 the  assets  of  the  existing  bak  as  on
 the  commencement  of  this  Act,  calcu-
 lated  in  accordance  with  the  provisions
 of  Part  I,...’*

 The  entire  asscts  of  the  bank  is  to  be  taken
 for  the  grant  of  compensation.  ‘  Assets”*
 mean  not  the  paid-up  capital  or  shares
 only.  They  include  every  property  that
 belongs  to  the  bank  inclufing  the  building,
 furniture  etc.  From  this  one  can  under-
 stand  that  these  assets  have  been  acquired
 by  the  bank  from  the  profits  and  they  belong
 to  the  bank  and  not  to  the  shareholders.
 Therefore,  the  entire  assets  are  not  to  be
 shared  with  the  shareholders.  The  reason
 fs  that  at  the  time  of  evaluation  of  market
 price  the  price  will  be  inflated.  It  is  not  only
 not  appropriate,  but  it  is  robbing  the  perple
 of  the  money  that  the  ordinary  people  are
 entitled  to.
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 SHRI  RANDHIR  SINGH  (Rohtak)  :
 What  is  this  Comnunist  theory,  Sir,  |  caa-
 not  understand  —findlordism  without  com-
 Pensation  anid  banks  with  compensation.
 Communists  are  a  contradiction.  It  shou'd
 be  without  compensation,  no  compensition
 to  anybody.

 SHRI  NAMBIAR:  [  an  prepared  to
 give  compensation  not  at  the  then  rate  but
 at  the  market  rate.  I  shall  tak:  it  without
 compensation  when  the  tim:  comes,  not
 now.  Now  I  want  to  nationalise  the  binks
 paying  them  the  legitimate  compensation
 and  not  any  extraordinary  compeniation.
 Shri  Dandekar  and  others  want  to  get  a
 share  of  the  se:ret  reserves,  of  what  is  known
 as  goodwill  and  other  things.  This  scheme
 as  given  here  is  Itself  too  much.  This  is
 only  helping  the  blg  monopoly  house.  An
 hon.  Memb:r  on  this  side  said  that  ry  per
 cent  of  th:  shareholders  are  common  men.
 He  never  mentioned  anything  about  the
 remaining  50  per  cent.  Therefore,  th:  en-
 tire  compensation  syst:m  requires  a  thorough
 study  and  discussion.  We  are  not  ina
 Position  to  agree  to  pay  this  much  com-
 pensation.

 What  fs  the  purpose  of  taking  these
 banks  2?  What  is  the  meaning  of  nationa-
 lisation.  If  you  pay  compensation  at  the
 rate  as  scheduled  here  and  the  money  that
 is  deposited  in  securities  etc.  is  taken  out,
 the  remaining  amount  is  only  Rs.  200
 crores.  For  getting  hold  of  Rs.  200  crores
 for  the  be  refit  of  the  country  are  we  miking
 such  a  schem:  of  nationalisation.  Nationa-
 lisation  is  not  only  to  get  hold  of  Rs.  20)
 crores.  Morarjibhai  was  making  Rs.  250
 crores  every  year  by  way  of  deficit  financing,
 by  printing  new  notes.  If  you  want  only
 Rs.  20)  crores,  this  need  not  be  done,  you
 can  print  another  Rs.  200  crores.

 The  purpose  of  the  nationalisation  is
 that  the  money  which  is  in  the  hands  of  a  few
 rich  persons,  highlyplaced  persons  and  big
 business  should  not  be  left  in  their  hands.
 It  must  be  taken  over  by  the  S:ate  and  the
 State  must  utilise  {t  for  the  benefit  of  the
 people.  This  monzy  should  not  agiia  go
 back  to  them  in  the  name  of  what  is  known
 as  “compznsation.  The  whole  purpose  of
 the  Bill  is,  therefore,  defeated.

 I  am  strongly  opposed  to  the  compensa-
 tion  scheme  provided  in  this  Bill.  If  there
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 is  any  purpose  in  this  nationalisation,  I
 want  that  the  hon.  Prime  Minister  and  the
 hon.  Minister  should  accept  our  amendment
 and  see  that  the  fraud  which  was  being
 Played  on  the  trust  of  the  people  who  de-
 posited  their  money  in  the  hands  of  private
 people  must  be  ended  and  that  whatever
 money  that  is  available  in  the  country  must
 go  to  the  benefit  of  the  people.  It  should
 not  go  back  to  the  big  business  people
 again.  We  are  preparcd  to  give  the  share-
 holders  the  market  value,  computing  it
 for  a  period  of  the  three  years  and  arriving
 at  an  average,  and  pay  them  as  compensa-
 tion  so  that  they  should  not  be  denied  their
 due.

 श्री  मधु  लिमये :  वित्त  मंत्री  कहां  हैं  ?

 हमको  बताया  गया  था  कि  वे  बिल  को  पास

 करवाने,  पायलट  करने  के  लिए  यहां  पर  हाजिर
 रहेंगी  ।

 सभापति  महोदय  :  स्टेट  फाइनेंस  मिनिस्टर
 बैठे  हुए  हैं  ।...  (व्यवधान) ae

 SHRI  N.  DANDKER:  I  join  Mr.
 Madhu  Limaye  in  saying  that  it  is  a  con-
 temptuous  treatment  of  the  House  given  by
 the  Finance  Minister.

 श्री  बासूती  मिश्र :  मेरा  पहला  असेंसमेंट

 (नं०339)  सब  इलाज  |  में  है  -  इसमें  जो  लिखा
 हुआ  है  :

 “in  the  Second  Schedule  and  in  th>
 manner  hereinafter  set  out,  that  is
 to  say,—””

 उसकी  जगह  मैंने  कहा  है.  निम्नलिखित  जोड़
 दिया  जाये:

 “as  वा  Bihar  Jamindari  Abolishing
 Act.”

 मेरा  दूसरा  अमेंडमेंट  (#0340)  यह  है  कि
 सब  इलाज  दो  को  हटा  हिया.  जाये  ।

 मेरा  तीसरा  अमेंडमेंट  यह  हैँ  कि  “प्रेमी-

 ज़री  नोट्स”  के  बाद  “बाँस”  बढ़ा  दिया
 जाये  ।  और  जो  दस  बरस  देने  का  हैं,  मैंने  उसमें
 50  बरस  रखा  हैं  और  4  परसेंट  को  दो  परसेंट
 किया  है  ।

 अब  मैं  आपके  द्वारा  बतलाना  चाहता  हूं  कि

 हमारे  अजीज़  दोस्त  श्री  डांडे कर  गरीबों  के  लिए
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 छाती  पीट  रहे  हैं  7  सेन्ट्रल  गवर्नमेंट  ने  कानून
 बनाया,  कांस्टीट्यूशनल  अटेंड  किया  कि  जमींदारी
 एबाडहिश  की  जाये।  बिहार  में  जमींदारी  एवं-
 लिशत  हुआ  बिहार  में  जमींदारी  एबालिशन
 के  बाद  यह  रखा  कि  चालीस  वरस  में  कम्पेन्सेशन
 दिया  जायेगा  ।  आप  उस  एक्ट  को  पढ़  लीजिए
 उस  में  लिखा  है  कि  चालिस  बरस  में  कम्पन्सेशन
 दिया  जायेगा  या  तो  नकद  पैसा  दिया  जायेगा
 या  बांड्म  में  दिया  जायेगा  ।  वहां  लिखा  है  ढाई
 परसेंट  इन्टरेस्ट  दिया  जायेगा  जब क्ति  यहां  सरकार
 कहती  है.  दस  बरस  और  नहीं  तो  तीस  बरस
 और  इंट्रेस्ट  साढ़े  चार  परसेंट...  (व्यवधान)
 तो  मैं  ला  मिनिस्टर  साहब  से  पूछना  चाहता  हूं
 कि  आपने  बिह।/र  के  लिए  जमीदारी  एवालिशन
 ऐक्ट  पास  किया,  कांस्टीट्यूशनल  अटेंड  किया--
 वह  जमीदारी  जिनमें  किसी  के  पास  आधा  एकड़
 और  किसी  के  पास  चौथाई  एकड़,  किसी  के  पास
 दो  एकड़  तो  किसी  के  पास  चार  एकड़--और
 जैसा  कि  चौधरी  साहब  ने  कहा  50  परसेंट
 किसान  ऐसे  हैं  जो  कि  एक  एकड़  या  आधा
 एकड़  जोतते  हैं।  वे  जमींदार  आज  भीख  मांग
 रहे  हैं।  उनको  आपने  नौकरी  भी  नहीं  दी  ।
 उनके  लिए  तो  आपने  40  साल  रखा  और  आज
 तक  कोई  मुग्राविजा  नहीं  मिला  ।  जो  मुआवजा
 मिला  वह  बाँस  में  मिला  -  जो  l00  रुपये  का

 बांड्स  था  उसको  उन्होंने  जाकर  50  रुपग्रे  में  बेच
 दिया  ।  मैं  कहता  हुं  आप  इसकी  तहक़ीकात
 कराइये  |  क्‍योंकि  सरकार  सब  की  है  और  सेवी-
 धान  में  है  कि  सोशल  जस्टिस  होना  चाहिये  तो
 ग्रुप  जांच  कीजिए  कि  बिहार  के  जमींदारों  की  क्या

 हालत  है  ?  कितना  उनको  कम्पेन्सेशन  दिया  ।

 बिहार  के  जमींदारों  को  रेट  आफ़  इंट्रेस्ट  ढाई
 परसेंट  दिया  गया  जब  कि  बैंक  के  शेयर  होल्डर्स
 को  सरकार  साढ़े  चार  परसेंट  देना  चाहती  है  1
 यह  डिस्क्रिमिनेशन  क्‍यों  किया  जा  रहा  है  1  जब

 एक  ही  संविधान  से  बिहार  की  सरकार  और

 केन्द्र  की सरकार  बनी  है  और  उससे  भी  गाइड

 होती  है  तो  फिर  आप  भेद  क्‍यों  कर  रहे  हैं  ?
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 7  hrs.

 माननीय  डांडे कर  जी  छाती  पीट  रहे  हैं
 गरीबों  के  लिए  |  जब  हम  लोग  जेल  जाते  थे  तो
 वह  जिलाधीश  होंगे  किसी  जिले  के  और  न

 मालूम  कितनों  को  उन्होंने  जेल  भेजा  होगा  |  यह
 बदकिस्मती  है  कि  सरकार  और  संविधान  बनाने
 वालों  ने  ऐसे  लोगों  को  डिबार  नहीं  किया
 जिन्होंने  अंग्रेजों  का साथ  दिया  था  ny

 इसमें  लिखा  है  कि  प्रोमिसरी  नोट,  बौंड.
 और  सर्टिफ़िकेट  के  रूप  में  दिया  जायगा  क्‍योंकि
 सरकार  के  पास  पैसा  इतना  एक  दम  कहां  से
 आयेगा  ?  या  तो  नासिक  में  एक  दम  इतने  सारे
 नोट  छाप  दें  ।  लेकिन  ऐसा  करने  से  इनफ़लेशन
 बढ़  जायगा  7  इसीलिए  सरकार  को  धीरे-धीरे
 कम्पेन्सेशन  देन।  चाहिए,  घबराना  नहीं  चाहिये  ।
 ये  सारे  घनी  आदमी  हैं,  इनके  अखबार  हैं,  इनके
 अखबार  कुछ  छाप  देते  हैं  तो  सरकार  घबरा
 जाती  है।  आज  तक  कांग्रेस  सरकार  के  पास  एक
 भी  अखबार  नहीं  है,  तो  भी  22,  23  वर्ष  से
 राज्य  कर  रही  है।  हमारो  मालिक  जनता  है  1
 इसलिए  सरकार  को  गरीब  जनता  के  पक्ष  में
 काम  करना  चाहिये  1  मैं  पूछना  चाहता  हूँ  कि
 साढ़े  चार  परसेंट  सरकार  कहां  से  देगी  ?  पहले
 था  कि  75  करोड़  रु०  मुआवजा  होगा।  आज
 अखबार  में  पढ़ा  कि  कमपेन्सेशन  25  करोड़  रु०
 होगा  tv  एक  दो  दिन  के  बाद  300  करोड़  रु०  हो
 जायगा  a  तो  300  करोड़  कां  इंटरेस्ट  देने  के
 लिये  सरकार  कहां  से  ऐसा  लायेगी  ?  इसलिए
 सरकार  को  चाहिये  कि  इनके  इंटरेस्ट  को  दो
 परसेंट  रखे  ।  मेरा  संशोधन  है  कि  साढ़े  चार  पर-
 सेंट  के  बजाय  दो  परसेंट  इंटरेस्ट  दिया  जाय
 बिहार  में  जमींदारों  को  कई  परसेंट  देते  हैं  ।  यह
 बड़ा  इम्पोर्ट  क्लास  है,  सरकार  को  इस  पर
 विचार  करके  मेरे  संशोधन  को  स्वीकार  करना
 चाहिये ।  मैं  चाहता  हूँ  कि  मेरे  संशोधन  पर

 हमारी  पार्टी  का  विप  नहीं  है।  इसलिये  हम
 लोगों  को  छूट  होनी  चाहिए  कि  जैसा  उचित
 समझें  वैसा  करें।

 श्री  शिव  चन्द्र  झा  :  सभापति  जी,  खंड  (6)

 Undertakings)  Bill
 पर  मेरे  तीन  संशोधन  हैं,  और  तीनों  के  मुता-
 मलिक  मैं  कहना  चाहता  हूँ  7  सभापति  जी,  बुनि-
 यादी.  तौर  पर  मैं  कमपेन्सेशन  के  खिलाफ  हूं  1,
 मेरा  संशोधन  था  कि  यह  क्लास  ही  डिलीट  कर
 दिया  जाय  t  लेकिन  शायद  आपका  नियम  है  कि
 डिलीट  नहीं  किया  जा  सकता  है।  खेर  जैसा
 हमारे  सामने  है.  उसमें  सरकार  कमपेन्सेशन  देने
 जा  रही  है  शेयर  होल्डरों  को  0  साल  बाद  साढ़े
 चार  परसेंट  के  हिसाब  से।  इसका  मैं  विरोध
 करता  हूं  ।  बैंक  के  शेयर  होल्डर्स  कोन  हैं  ?  अभी
 एक  माननीय  सदस्य  गरीबों  की  बात  कर  रहे
 थे,  शायद  उन्हें  पता  नहीं  है  कि  75  परसेंट  लोग
 तीन  आने  रोज  पर  गुजर  करते  हैं  -  क्या  वे  लोग
 बैंक  के  शेयर  होल्डर  हैं?  वही  लोग  शेयर
 होल्डर्स  हैं  जिनका  दिन  मैरीन  ड्राइव  में  ओर
 शाम  रोक-एन-रौल  में  गुजरती  है।  75  करोड़
 रु०  कमपेन्सेशन  देने  की  जो  बात  है  वह  सरकार
 बतौर  तोहफे  के  प्रोजेक्ट  कर  रही  है  ।

 आपने  राष्ट्रीयकरण  इसलिये  किया  कि  जो
 रुपया  जमा  है  उस  पर  समाज  का  कब्जा  हो  और
 उसको  विकास  के  काम  में  इस्तेमाल  किया  जाय  |
 इस  75  करोड़  रु०  में  हम  पश्चिम  कोसी  नहर
 बना  सकते  हैं,  गंडक  योजना  पूरी  हो  सकती  है,
 बिहार  में  ऐं टा मिक  प्लान्ट  बन  सकता  है,  तथा
 ओर  भी  बहुत  से  विकास  के  काम  हो  सकते  हैं  t
 इन  शेयर  होल्डर्स  को,  जोस कंस  और  'छी चीज
 हैं,  कमपेन्सेशन  देना  गांधी  जी  के  सिद्धान्त  के
 खिलाफ  है।

 अगर  कमपेन्सेशन  देना  ही  है  तो  0  साल
 की  जगह  l00  साल  करना  चाहिये  ।  अगर  सर-
 कार  को  कमपेन्सेशन  देना  ही  है  तो  00  साल
 बाद  दे  और  रेट  आफ  इंटरेस्ट  एक  बटे  दस  पर-
 सेंट,  यानी  l0  नया  नैसा  प्रति  सैकड़ा  के  हिसाब
 से  दे।  जमींदारी  के  खात्मे  क ेबाद  40  साल
 बाद  कम्पेन्सेशन  देने  की  बात  की  गई,  जब  कि
 बैक  के  शेयर  होल्डर्स  को  सरकार  0  साल  बाद
 कम्पेन्सेशन  देने  जा  रही  है।  ऐसा  क्‍यों  ?  मैं

 चाहता  हूं  कि  इस  समय  को  बढ़ाकर  00  साल
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 [श्री  शिव  चन्द्र  झा]
 कर  दिया  जाय  1  इस  बीच  में  हमारी  आमदनी

 बढ़  जायेगी,  समाज  में  खुशहाली  आ  जायगी
 और  तब  समाज  बर्दाश्त  कर  सकेगा  कम्पेन्सेशन
 देने  क ेभार  को  ।  इसीलिए  मैंने  संशोधन  दिया

 है  कि  t0  साल  को  जगह  00  साल  कर  दिया

 जाय  और  रेट  आफ  इंटरेस्ट  एक  बटे  दस  पर-

 सेंट  होना  चाहिये।  यह  मैं  सदन  के  सामने
 रखता  हूं  1

 SHRI  P.  RAMAMURTI  (Madurai)  :
 First  of  all  I.  want  to  say  that  the  Govern
 ment  is  treating  this  House  in  a  shabby
 fashion.  After  all  when  this  question  of
 compensation  has  been  raised,  they  have
 furnished  us  a  very  complicated  formula.
 They  should  at  least  furnish  this  House  the
 total  amount  of  compensation  that  will  be-
 come  payable  under  this  clause.  We  know
 that  the  Government  itself  is  in  the  dark.
 They  do  not  know  what  itis.  I  do  not
 want  to  go  into  the  question  of  abolition
 without  compensation  because  under  the
 Constitution  they  cannot  do  it.  I  want  to
 point  out  that  this  question  has  taken  place
 earlier  also  when  the  Imperial  Bank  of
 india  was  taken  over  by  the  State.  The
 rate  of  compensation  was  computed  on  the
 basis  of  the  market  value  of  the  shares  pre-
 valent  at  that  time.  This  was  the  simple
 formula  that  was  adopted  when  the  Imperial
 Bank  was  taken  over.  I  do  not  know  why
 the  Government  should  now  adopt  a  diffe-
 rent  and  cumbrous  formula,  First  of  all
 they  should  take  the  assets  and  liabilities.
 As  far  as  banks  are  concerned,  by  the
 very  fact  that  they  are  banks  and  by  the
 very  nature  of  the  business  they  are  carrying
 on,  they  acquire  large  amounts  of  assets
 disproportionate  to  the  amount  of  share-
 holding  they  have.  This  is  the  type  of
 business.  After  all  the  shareholders  are  the
 owners  and  once  you  acquire  the  shares  on
 payment  of  fair  compensation  which,  even
 according  to  the  Supreme  Court's  norms,
 is  the  market  value,  then  you  become  the
 owner.  Why  should  you  make  a  gift  of  it
 to  somebody  else—  that  passes  my  compre-
 hension.

 Secondly  I  would  like  to  say  this,
 When  the  Madras  Electricity  Undertakings
 were  taken  over  by  the  State  in  +1954,  they
 worked  out  the  compensation  to  be  given
 on  the  basis  of  the  written  down  value  of

 Bill
 the  assets.  That  is  the  book  value
 of  the  assets  minus  the  deprecia-
 tion  and  not  on  the  market  value  of  the
 assets,  This  has  been  upheld  by  the
 Supreme  Court  as  fair  compensation,  After
 all  these  things  which  are  within  the  know-
 ledge  of  the  Government,  why  Government
 adopted  this  praciice,  is  a  thing  which  I  do
 not  understand.  I  understand,  unfortuna-
 tely  for  them,  that  the  Attorney  General
 has  given  them  the  advice  that  if  they  go
 back  on  that  now  and  if  they  adopt  a  diffe-
 rent  criteria  then  the  Supreme  Court  may
 strike  it  down  and  say  that  this  is  wrong  ;
 because,  at  that  time  of  the  Ordinance  the
 Government  provided  for  a  different  type
 of  compensation  and  now  they  are  provid-
 ing  for  a  different  type  of  compensation  and
 on  that  ground  the  same  may  be  struck
 down.  That  is  why  Attorney  General  has
 given  this  opinion.  I  don’t  know  how  the
 Attorney  General  could  give  such  an  opi-
 nion,  or  such  an  advice.  Accepting  that
 kind  of  advice  would  mean  that  this
 Parliament  is  not  a  supreme,  sovereign
 body.  Whatever  is  done  in  a  huff  by  the
 Government  must  be  dittoed  by  this  Parlia-
 ment,  and  Parliament  has  no  right  to  strike
 anything  down.  That  would  be  the  impli-
 cation  of  that.  I  am  sure  that  the  Supreme
 Court  would  not  take  such  a  stand.

 Therefore,  I  wish  to  submit  this  :  Even
 now  you  can  hold  over  this  particular
 Clause.  You  can  come  forward  with  a
 new  amendment.  Why  have  a  cumbersome
 machinery  for  going  into  the  assets  and  the
 liabilities  ?  In  the  end  what  will  happen
 is  this  :  You  will  have  to  give  much  more
 than  necessary.  I  am  told  that  it  will  come
 to  Rs.  20  crores  to  be  given  by  way  of
 compensation,  under  your  formula.  What
 I  suggest  in  my  amendment  is  that  the  com-
 pensation  should  be  on  the  basis
 of  the  market  value  of  the  shares  as
 on  the  date  of  the  ordinance  or  the  average
 market  value  of  the  shares  for  a  period  of
 3  years  prior  to  that  date.  I  accept  any
 one  of  these  things.  I  am  sure  that  the
 Supreme  Court  would  hold  this  to  be  a  fair
 compensation.  I  request  the  hon.  Minister
 to  accept  this  amendment,  and  not  make  a
 gift  of  money  to  these  tycoons.

 att  रणधीर  छह2  सभापति  महोदय,  मैं

 उन  मेम्बरों  में  से  हूं  जो  बड़ी  शित  के  साथ
 यह  महसूस  करते  हैं  कि  अगर  4  या  साढ़े  4  पर-
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 सेंट  इंटरेस्ट  दिया  गया,  जेसा  कि  इसमें  है,  तो

 यह  डिस्क्रिमिनेशन  होगा  ।  जब  पहले  हो  इस
 किस्म  के  प्रिसिडेंट्स  हैं  तब  उनका  ख्याल  रक्खा
 जाना  चाहिये  था।  जब  जमीदारी  का  अबालि-
 शन  हुआ  तब  यह  कहा  गया  कि  जमीदारों  को

 हक  नहीं  है  कि  वह  कम्पेन्सेशन  पायें  ।  जब  लैंड-
 लाडिज्म  खत्म  किया  गया  तब  यह  बात  उठी  कि
 उन्हें  कम्षेन्सेशन  नहीं  दिया  जाना  चाहिए ।
 लेकिन  जब  यह  दिया  गया  तो  2$  परसेंट  के

 हिसाब  से  और  40  साल  तक  दिया  गया  ।  उसके

 मुकाबले  में  हम  यहां  यह  कर  रहे  हैं  कि  उन
 लोगों  को  साढ़े  4  परसेंट  दिया  जायेगा  और  दस
 सालों  के  अन्दर  दिया  जायेगा  यह  हम  रे  सेवी-
 घान  के  प्रिएम्बल  के  खिलाफ  है  1

 मैं  यह  कहना  चाहता  हूं  कि  यह  बिल  सोच-
 लिज्म  की  तरफ  एक  कदम  है।  हम  देश  को
 डेवलप  करने  जा  रहे  हैं  ओर  देहातों  के  हरिजनों
 ओर  बैकवर्ड  लोगों  के,  किसानों  के  डेवेलपमेंट  की
 बात  करते  हैं,  साथ  ही  सरकार  करोड़ों  रुपये  इन
 छोरों  को  देना  चाहती  है,  जिन  लोगों  की  बाबत
 हमारे  कम्यूनिस्ट  दोस्त  भी  कहते  हैं  इंटरेस्ट  देना
 चाहिये  ।  मैं  कहता  हूं  कि  इन  लोगों  ने  100  रु०
 खर्च  करके  उससे  400  रु०  बसूल  कर  लिया  है।
 उनको  कम्पेन्सेशन  देने  की  कोई  जरूरत  नहीं  है,
 और  अगर  मंत्री  महोदय  काम्पैंसेशन  देना  ही
 चाहते  हैं  तो  जो  2)  परसेंट  का  प्रेसिडेंट  मौजूद
 है  उसको  ही  मान  ले  |  मैं  आपकी  मार्फत  मिनी-
 स्टर  साहब  से  कहना  चाहता  हैँ  कि  जो  फैसला
 हम  एमसाकी  तौर  पर  कांस्टीट्यूशनल  में  कर  चुके
 हैं  या  गवर्नमेंट  कर  चुकी  है,  उसके  खिलाफ  क्‍यों
 हो  ?  किसान  के  लिए  एक  यार्ड-स्टिक  और
 दूसरों  के  लिए  दूसरी  यार्ड-सिटी  रखने  से  सर-
 कार  की  इमेज  खराब  होती  है।  जो  यादे-स्टिक
 किसान  के  लिए  रही  है  वही  यार्ड-घ्टिक  सरमाये-
 दारों  के  लिए  भी  होनी  चाहिये।  जो  बात
 किसान  के  साथ  की  गई  थी  वही  कम  से  कम  इन
 लोगों  के  साथ  होनी  चाहिये  ताकि  ज्यादा  से
 ज्यादा  रुपया  बचाकर  हम  देहात  में  सड़कें  बनाने

 Transfer  of  34%
 Undertakings)  Bill

 के  लिए,  स्कूलों,  इरिगेशन,  नहरों,  बिजली,
 रूरल  डेवेलपमेंट  के  लिए  खर्च  कर  सकें  |  आज
 करोड़ों  रुपये  वहां  के  लोगों  को  रोटी  देने  के  लिए
 चाहिए  ।  बजाय  इसके  कि  इतना  रुपया  हम  एन
 क़ोकोडाइल्स  को  दें,  उसको  हम  देश  के  लिए
 खर्च  करें  ताकि  देश  का  भला  हो  और  देश  का
 उत्पादन  बढ़े  |

 श्री  मध्‌  लिमये  :  सभापति  महोदय,  यह  जो
 मुआवजे  का  सवाल  है  उसके  ऊपर  जरा  दूसरे
 ढंग  से  हमको  सोचना  चाहिये।  आपको  याद
 होगा  कि  इस  सदन  के  सामने  एक  निजी  सदस्य
 का  संविधान  में  परिवर्तन  लाने  वाला  विधेयक
 आया  है।  मेरा  अभिप्राय  श्री  नाथपाई  जी  से
 है  कानून  मंत्री  ने  इस  सदन  में  कहा  है  कि  श्री
 नाथ पई  के  बिल  का  सरक.र  स्वागत  कर  रहो
 है,  समर्थन  कर  रही  है।  इसके  लिए  क्या  कारण
 दिया  गया  ?  सुप्रीम  कोर्ट  के  फैसले  के  बाद
 अगर  बुनियादी  अधिकारों  में  परिवर्तन  करने  की
 सत्ता  पालियामेंट  को  नहीं  रहेगी,  जैसा  सुप्रीम
 कोर्ट  ने  कहा  है,  तो  हमारा  जो  आर्थिक  और
 सामाजिक  काम  है  पालियामेंट  उसको  नहीं  कर
 सकेगी  ।  यह  तो  उनका  कहना  है।  अब  मैं  उन
 से  पूछना  चाहता  2  कि  क्या  वजह  है  कि  एक
 ओर  तो  बुनियादी  अधिकारों  पर  आक्रमण  करने
 बाले  विधेयक  का श्राप  समर्थन  करते  हैं.  और
 दूसरी  ओर  सुप्रीम  कोर्ट  के  फैसले  के  अन्दर  ही
 कम  काम्पैंसेशन  देने  का  आप  को  मौका  होते  हुए
 भी  आप  उसका  इस्तेमाल  नहीं  कर  रहे  हैं  ?

 मंत्री  महोदय  यह  कह  रहे  थे  कि  जब  तक
 सुप्रीम  कोर्ट  का  निर्णय  रहेगा  हम  लोग  सामा-
 जिक  परिवहन  नहीं  कर  पायेगे,  समाजवाद  नहीं
 ला  पायेंगे,  उद्योग  धन्धों  का  राष्ट्रीय कर रण  नहीं
 कर  पायेगे  जमीदारों  को  खत्म  नहीं  कर  पायेंगे,
 कैसे  हम  कम्पेन्सेशन  दे  पायेंगे?  यह  आपकी
 दलील  थी  a  लेक्नि  यह  बिलकुल  थोथी  और
 वाहियात  दलील  दी  गई  है  क्‍योंकि  आज  की
 स्थिति  में  आप  दूसरे  ढंग  से  कम्पेन्सेशन  दे  सकते
 थे।  अब  मैं  किसी  समाजवादी  या  कम्यूनिस्ट
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 [श्री  मधु  लिमये]
 अखबार  से  उद्धरण  नहीं  देना  चाहता  हैँ  -  यह
 “काम  बी कर्ल  है  जो  पूंजीपतियों  का  है  1
 उन्होंने  कम्पेन्सेशन  के  बारे  में  जो  लिखा  है  वह
 मैं  आपको  पढ़  कर  सुनाने  वाला  हूँ,  जिससे  पता
 चलेगा  कि  हम  जान  बुक कर  कानून  या  संविधान
 को  कोई  रुकावट  न  होते  हुए  भी,  25  करोड़  या
 50  करोड़  या  हो  सकता  है  00  करोड़  रुपया
 बेकार  में  ज्यादा  दे  रहे  हैं।  प्रजातियों  के
 अखवार  “काम  में  यह  लिखा  हुआ  है
 किः

 “There  are  many  ways  in  which  the
 amount  of  compensation  can  be
 determined.  Of  these,  two  are  better
 known.  The  first  is  to  pay  on
 the  basis  of  the  average  share  market
 quotation  of  the  particular  share  for
 a  sp2cified  period  of  time’?—

 अब  वह  3  साल,  5  साल  जो  भी  हो
 “This  implies  payment  of  a  price
 at  which  the  share  was  valued  by
 the  market,  The  second  mode  of
 determination  of  payment  is  to  fix
 it  in  terms  of  the  excess  of  assets
 of  bank  over  its  liabilities,  that  is,
 its  nett  worth  which  equals  the
 paid  up  capital  plus  reserves.
 This  is  the  mode  which  the  Govern-
 ment  has  announced  in  the  Ordinance
 for  payment  of  compensation  to
 the  share-holders  of  these  banks.
 Calculation  of  payment  on  this  basis
 for  each  of  the  14,  and  where
 applicable  each  of  the  different  shares
 of  the  bank,  is  presented  in  ‘state-
 ment  4  ??——

 इसमें  मैं  बहुत  नहीं  जाना  चाहता  t  अन्त  में  यह
 कहते  हैं  कि  :

 “It  is  interesting  to  note  that  if  the
 share  price  in  the  market  is  accepted
 as  the  basis  of  compensation,  the
 shareholders  would  get  a  _  smaller
 amount  by  way  of  compensation.”

 उन्होंने  हिसाब  दिया  है  ।
 “As  indicated  earlier,  Government
 would  be  paying  about  Rs.  65-70  cro-

 tes  by  way  of  compensation  to  the
 shareholders  of  these  banks.  If,  how-
 ever,  the  market  quotation  had  been
 adopted  as  the  basis,  the  total  compen-
 sation  would  have  worked  to  around
 Rs.  50  crores,”

 यह  पाप  करने  के  बाद  आप  किस  मुंह  से
 श्री  नाथपाई  के  बिल  का  समर्थन  करने  के  लिए
 इस  सदन  के  सामने  खड़े  हो  जायेंगे,  यह  मैं  आप
 से  जानना  चाहता  हूं।  प्रापर्टी  का  सवाल  है।
 उनके  हाथ  में  जो  अधिकार  है...

 श्री  स०  कुदु:  इसकी  क्‍या  रिलेशंस
 है?

 श्री  मधु  लिये  :  रेलेवेंस  है  1

 श्री  स>  कुदु:  रेलेवेंस  हम  को  आप  क्‍या
 समझायेंगे  ?

 श्री  मधु  लिमये  :  मैं  यह  कह  रहा  था  कि
 फंडामेंटल  राइट्स  का  एमेंडमेंट  इसलिए  जरूरी
 है  कि...

 सभापति  महोदय  :  उनको  आप  जवाब  न
 दें  tv

 stag  लिमये  :  मैं  इतना  ही  अर्ज  करना
 चाहता  था  कि  उनकी  यह  दलील  थी  कि  अगर
 यह  सत्ता  पालियामेंट  को  नहीं  रहेगी  तो  हम
 सामाजिक  और  आशिक  प्रगतिशील  कानून  नहीं
 बना  पायेंगे  ।  प्रभी  मैं  साबित  कर  रहा  हूँ  कि
 कोई  परिवतंत  की  आवश्यकता  नहीं  है  |  वक़्ते-
 मान  कानून  के  अन्दर  तरीके  थे  -  क्‍या  वजह  है
 कि  इन्होंने  दूसरे  तरीकों  को  अपनाया  जिसमें  हो
 सकता  है  कि  25  करोड़  या  तीस  करोड़  या
 पचास  करोड़  रुपया  अधिक  देना  पड़े  -  तो
 कामर्स  के  आंकड़े  मैंने  बताये  ।

 अन्त  में  इतनों  ही  निवेदन  करना  चाहता  हूं
 कि  तीन  दफा  ये  अपने  निकायों  में  परिवर्तन  कर
 चुके  हैं।  अगर  चौथी  दफा  परिवतंन  करेंगे  तो
 कुछ  बुरा  नहीं  होगा,  अच्छा  ही  होगा  और  उससे
 पच्चीस  करोड़  से  लेकर  पचास  करोड़  रुपया
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 देश  का  बचेगा  इस  रुपये  को  आप  किसी  अच्छे
 काम  में  लगा  सकेंगे  ।

 सभापति  महोदय,  अब  आप  देखें  कि  तर-
 मीम  पर  कंसे  विचार  ये  करेंगे  1  वित्त  मंत्री  तथा
 प्रधान  मंत्री  जी  तो  यहां  हैं  नहीं  इस  कारण  से

 यह  जो  बहस  है  यह  बिल्कुल  बेकार  हो  रही  है  |
 सरकार  का  दिमाग  बदल  सकेगा,  इसकी  कोई

 गुंजाइश  नहीं  है।  अभी  श्री  रणधीर  सिंह  ने
 और  श्री  विभूति  मिश्र  ने  बड़े  अच्छे  तक  दिए
 हैं  7  लेकिन  सुनने  वाला  कौन  है  ?  स्टेट  मिनी-
 स्टर  निर्णय  नहीं  कर  सकते  हैं।  कल  स्वयं

 उन्होंने  कहा  था  कि  तुम्हारी  एमेंडमेंट  स्वीकार
 करने  के  पहले  प्रधान  मंत्री  से  हम  को  बहस
 करनी  पड़ी  और  वे  राजी  हुई  तब  यह  सम्भव

 हो  सका  कि  उसको  मान  लिया  जाए...

 एक  माननीय  सदस्य  :  प्राइवेट  बात  यहां
 नहीं  आनी  चाहिए  |

 श्री  मधु  लिमये :  यह  पब्लिक  बात  है।  ये
 इस  बिल  को  पायलट  कर  रहे  हैं,  ये  इस  बहस
 को  सुन  रहे  हैं।  बहस  को  सुनने  के  बाद  उनको
 समझा  देंगे।  हमारे  भाषणों  का  और  हमारी
 तरमीमों  का  क्या  असर  होगा...

 श्री  अटल  बिहारी  बाज्षपेषी  (बलरामपुर)  :

 यह  ठीक  बात  है  और  बड़ी  गम्भीर  बात  भी  ।

 श्री मधु  लिमये  :  यह  कहा  गया  था  कि
 गोविन्द  मेनन  साहब  इसको  पायलट  करेंगे
 लेकिन  प्रधान  मंत्री  और  वित्त  मंत्री  यहां  बैठी

 रहेंगी  ।  लेकिन  उनका  पता  ही  नहीं  है।  कौन
 उनको  समझाएगा  और  कैसे  हमारी  तरमीमें

 मंजूर  होंगी  ?  अरब  भी  उनको  बुला  लिया  जाए।
 हमारी  बात  को  आप  मान  लीजिएगा।  पैसा
 बचाने  की  यह  बात  है  ।

 अन्त  में  मैं  इतना  ही  कहना  चाहता  हैँ  कि
 आप  ज्यादा  मुआवज़ा  देगे  तो  किम  पर  यह  बोझ
 पड़ेगा  ?  साधारण  जनता  के  ऊपर,  टैक्स-पेपर
 के  ऊपर  ही  तो  यह  बोझ  पड़ेने  वाला  है।  इस-
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 लिए  मैं  बड़ी  गम्भीरता  से  निवेदन  करना  चाहता
 हैं  कि  मेरी  एमेंडमेंट  पर  आप  विचार  करें  और

 मुआवजे  का  जो  आधार  है  उसमें  आप  परिवर्तन
 करें  |

 SHRIS.  KUNDU  (Balasore)  r  I  would
 have  opposed  the  payment  of  compensation
 had  not  there  been  some  provision
 in  the  Constitution  about  payment  of
 compensation.  If  you  do  not  provide  for
 payment  of  compensation,  the  entire  Bill  will
 be  declared  ultra  vires.  In  these  limited
 circumstances,  we  have  to  consider  the
 matter  and  our  amendments  are  designed
 to  keep  down  the  quantum  of  compensa-
 tion.  The  Government  have  suggested  the
 value  of  the  compensation  as  the  total  of  the
 assets  minus  the  liabilities.  I]  have  given
 a  two  words  amendment.  Instead  of  the
 amount  being  equal  to  the  total  assets
 minus  liabilities,  it  should  be  ‘assets
 on’  that  value.  That  gives  you
 the  choice  to  work  out  three  or
 four  formulas.  Shri  Madhu  Limaye
 has  given  two  formulas.  There  are  other
 types  of  formulas  and  we  can  think  of  them.
 A  reasonable  amount  of  compensation  can
 also  be  found  out  by  some  formula  by
 which  you  nced  not  have  to  pay  even
 Rs.  0-I5  crores  not  to  speak  of  Rs,  50
 crores  or  Rs.  109  crores.  Nobody  knows
 exactly  how  much  it  is  going  to  be.

 In  clause  6A  it  has  been  said  that
 there  would  be  some  sort  of  bilateral
 talks  and  once  the  talks  fail,  you  would
 refer  the  matter  to  a  tribunal.  I  am  opposed
 to  the  reference  to  4  tribunal.  If  you
 refer  to  the  tribunal,  then  from  judges  to
 judges,  it  will  differ  ;  they  will  differ  about
 the  claim  to  compensation.  There  will
 be  a  lot  of  arguments  about  putting  up  a
 legal  claim,  and  to  claim  a_  reasonable
 amount  of  compensation,  lot  of  amounts
 will  be  spent  in  giving  compensation.
 Thercfore,  I  have  said  that  once  an
 agreement  is  not  there,  it  should  come
 within  the  purview  of  the  Government
 and  it  should  be  decided  with  regard  to
 the  policy  and  the  schemes  which  you
 decide  to  meet  the  soctal  purpose  ;  that
 way,  the  compensation  should  bz  patd
 and  it  should  not  be  referred  to  the
 tribunal,  Once  it  is  referred  to  the  tribunal,
 it  will  entail  a  prolonged  =  period  and
 nobody  knows  when  actually  they  wiil  get
 the  compensation.
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 (Shri  3.  Kundu}
 ॥7  .24  hrs.

 (Mr.  Deputy-SPEAKER  in  the  Chair]
 So  far  as  Shri  Nath  Pai’s  Bill  fs

 concerned,  there  is  no  relevance  ;  whether
 you  pay  Rs.  50  croresor  Rs.  00  crores,
 you  are  going  to  pay  it,  because  the
 Constitution  wants  you  to  pay.  Under  Shri
 Nath  Pai’s  Bill,  it  seeks  to  restrict  the
 power  to  Parliament.  Even  in  that  event,
 the  payment  of  compensation  when  you  take
 Out  a  certain  property  would  be  limited.
 I  hope  Shri  Madhu  Limaye  knows  it.
 Therefore,  I  request  that  the  Law  Minister
 should  give  a  cool  thinking  to  this  matter
 and  accept  my  amendment.

 SHRIMATI  ILA  PALCHOUDHURI
 (Krishnagar)  :  I  have  a  very  simple  amend-
 ment.  My  amendment  at  least  to  a  certain
 extent  follows  the  spirit  of  the  Govern-
 ment  amendment.  So,  I  commend  it  ts
 the  House.  I  have  said  :

 after  line  39,  insert—

 4)  The  amount  of  compensation
 in  respect  of  shares  and  debentures
 to  be  paid  to  share  and  debenture
 holders  shall  be  paid  in  a  manner
 to  be  determined  under  the  rules
 to  this  Act  :

 Provided  that  compensation  will  be
 paid  in  cash  of  those  who  hold
 shares  and/or  debentures  up  to  the
 value  of  Rs.  5000.00  and  in  marke-
 table  securities  of  10,  20  or  30  years
 to  those  who  possessed  shares  and
 or  debentures  of  a  value  of  more
 than  Rs.  5000  we

 Sir,  I  would  just  commend  this  amend-
 ment  to  the  House.  I  do  not  wish  to
 say  much  because  much  has  been  said
 about  it.  One  thing  has  been  emphasised:
 that  in  acquiring  and  nationalising  the
 banks,  we  have  to  think  of  the  goodwill.
 I  think  if  we  accept  th:  amendment,  it
 will  only  be  in  agreement  with  what  the
 Government  propose  to  do.  I  am  hapdy
 about  what  they  propose  to  dy  b:cause  at
 least  that  will  pressrvs  the  goodwill  and  the
 nationalisation  process  will  certainly  89
 apace.

 It  is  pointless  to  criticise  the  Geverh-

 Bill
 ment  that  they  will  pay  so  much  of
 interest,  The  Government  have  said  that
 yearly  the  interest  would  be  something
 like  Rs.  3.75  crores,  It  is  not  such  a
 Jot  considering  that  they  are  going  to
 acquire  from  these  banks  Rs.  2,700  crores.
 What  about  the  shareholders  if  You  cannot
 just  throw  them  away,  and  just  because
 they  have  some  assets  in  the  banks,  it  is
 not  that  they  are  persona  non-grata.  \
 hope  that  my  amendment  will  be  considered.

 I  wish  to  make  just  one  more  point.
 There  should  be  a  lively  liaision  between
 the  various  credit  institutions  in  the
 country  like  the  Industrial  Credit  and
 Investment  Corporation,  the  Industrial
 Finance  Corporation,  etc.,  so  that  when
 they  give  credit  or  loan,  they  will  also
 keep  an  eye  on  the  smaller  entrepreneurs,
 the  smaller  businessmen  and  the  snraller
 farmer  whenever  they  went  credit.

 That  is  all  that  I  have  to  say,  and  I
 commend  my  amendment  to  the  acceptance
 of  the  House,  and  I  hope  the  Minister  will
 take  the  spirit  of  the  amendment  into
 consideration.

 SHRI  GOVINDA  MENON:  Mr.
 Deputy-Spceaker,  Sir  the  discussion  convered
 a  large  ground.  It  covered  not  only  my
 amendment  to  clause  6  but  also  the  pro-
 visions  made  by  Government  in  the  Second
 Schedule.  In  the  face  of  the  serious
 charges  made  by  certain  hon.  friends  here,
 that  Government  have  adopted  a  method
 of  valuation  of  assets  which  are  far  in
 excess  than  was  necessary,  I  want  to  take
 some  little  time,  because  the  Schedule  was
 Teferred  to.

 We  ought  to  pay  compensation  for
 the  acquisition  of  these  banks  not  only
 because  the  Constitution  requires  it  but
 also  because  we  believe  that  here  in  a
 democracy,  it  is  proper  that  we  pay  for
 acquisition  for  a  pubiic  purpose.  Will
 you  please  ailow  me  five  minutes  to  read
 out  what  the  assets  are  which  are  describ:d
 in  Schedule  II  ?

 (a)  is  ‘the  amount  of  cash  in  hand”,  Waen
 we  take  over  one  of  these  4  banks  ther  ७३
 say  that  the  amount  of  cash  which  4  there
 in  the  chest  of  the  bank  is  part  of  the  35535
 taken,  I  put  it  to  the  House  whether  it
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 would  be  fair  when  you  take  Rs.  1,0000
 from  a  chest  to  value  it  other  than  Rs.
 10,000.  (b)  is  “the  amount  of  balances
 with  any  bank’’.  One  bank  may  have  bala-
 nces  with  another  bank.  That  is  also  cash.
 (c)  is  the  ‘‘market  value,  as  on  the  day
 immediately  before  the  commencement  of
 this  Act,  of  any  securities,  shares,  deben-
 tures,  bonds  and  other  investments,  held
 by  the  bank  concerned”.  There  is  an  ex-
 planation  which  gives  how  the  market  value
 is  to  be  calculated.  (d)  is  “the  amount  of
 advances  (including  loans,  cash,  creadits,
 overdrafts,  bills  purchased  and  discounted)
 and  other  debts,  whether  secured  or  un-
 secured,  to  the  extent  to  which  they  are
 reasonabiy  considered  recoverable,  having
 regard  to  the  valuc  of  the  sccurity,  if  any
 the  operation  on  the  account,  the  reported
 worth  and  respectabiility  of  the  borrower,
 the  prospccts  of  relation  and  other  relevant
 considerations’’,  To  (०)  I  will  cone  later
 because  there  is  som:  dispute  regarding  it.
 (f  )  is  ‘‘the  total  amount  of  the  premia  paid,
 in  respect  of  all  leaschold  properties...”  (g)
 fs  “the  written  down  value  as  per  books,
 or  the  realisable  valuz,  as  may  bz  couaside-
 red  reasonable,  of  all  furniture,  fixtures  and
 fittings  ड्  (h)  is  “the  market  or  realisa-
 ble  valuz,  as  my  be:  appropriate.  of  other
 assets  appearing  on  the  books  of  the  bank...”’

 Except  (०)  which  is  ‘the  market  value
 of  any  land  or  buildings’  all  that  is  taken
 {4s  almost  like  cash  except,  of  course,  furni-
 ture.  With  respect  to  this  matter  I  think
 it  would  be  wrong  to  charg:  Government
 of  having  over-valued  the  assets  because  we
 taking  money.  Regarding  market  valuc  of
 land  or  buildings  we  are  introducing  an
 explanation  which  would  mean  that  the
 value  of  a  building  will  be  twelve  times  the
 net  available  rent  for  the  building.  I  put
 it  in  a  short  formula,  That  is  what  Shri
 Dandekar  objected  to  and  to  that  objection
 I  raise  serious  objection  because  for  any
 real  property  a  return  of  8-!/3—percent  that
 is  what  twelve  times  means  —will  be  consi-
 dered  to  be  reasonable.  It  was  suggested
 by  many  fricnds  that  the  value  of  shares
 alone  need  b:  given.  The  presumption  that
 that  the  value  calculated  as  per  this  schedule
 will  be  higher  than  the  market  value  of  the
 shares  is  not  a  pressumption  which  is
 warranted.  We  have  to  wait  and  sec.

 Then  there  is  another  thing.  It  is  not
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 the  shares  which  we  are  purchasing.  What
 we  are  purchasing  is  the  undertaking  and
 when  we  are  purchasing  or  taking  over  an
 undertaking  payment  has  to  be  made  for  it.
 We  do  not  pay  anything  extra  or  anything
 other  than  what  is  reasonable  in  the  cir-
 cumstances,

 I  want  to  say  one  thing  more.  This
 taking  over  of  binks  is  not  a  new  pheno-
 menon.  Inthe  year  1959,  seven  or  eight
 State  Binks  in  the  princely  States  were  taken
 over  as  subsidiaries  of  the  State  Bank  of
 India  and  in  doing  so  this  was  the  procedure
 which  was  adopted.  So  far  as_  the  State
 Bank  of  India  Act  is  concerned,  because  it
 was  only  one  bank  which  was  taken  over,
 the  Imperial  Bank,  the  value  to  be  given  to
 each  shareholder  is  given  as  so  many  rupecs
 in  the  Act  itself.  That  I  understand  is
 really  the  break-up  value  of  the  shares,  It
 fs  the  break-up  value  that  was  given  with
 Tespect  to  the  subsidiary  banks.  I  know
 that  personally  because  at  the  time  I  was
 the  Finance  Minister  in  one  of  the  State
 Governments.  Therefore,  my  submission
 is  that  whea  it  is  proposed  to  take  over
 these  undertakings,  the  money  of  the  banks
 is  taken  over  and  we  have  to  pay  for  that,
 That  is  all  what  is  given  here.  If  you  have
 heard  the  speeches  made  by  certain  friends,
 it  would  appear  that  we  were  trying  to  give
 much  more  than  what  is  warranted.

 One  point  made  by  Mr.  K.  L.  Gupta
 was  answered  by  Mr.  Dandeker  and,  there-
 fore,  my  difficulty  is  lessened.

 SHRI  KANWAR  LAL  GUPTA  :  Why
 don’t  you  answer?  What  is  the  reason  of
 making  changes  again  and  again  ?

 SHRI  GOVINDA  MENON :  The  final
 thing  is  the  final  thing.  I  have  moved  only
 this  amendment.  Why  do  you  attack  the
 processes  of  thoughts  which  went  in  my
 mind  ?  The  amendment  which  I  have  move
 is  the  final  amendment.

 What  I  submit  is  this.  The  presump-
 tion  is  not  correct  that  every  share-holder
 is  anxious  to  get  the  value  of  the  shares.
 If  that  were  so,  they  would  not  have  gonc
 and  purchased  the  shares  in  these  banks.

 One  difficulty  and  that  is  a  legal  diffi-
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 [Shri  Govinda  Menon]
 culty  which  Mr.  Dandekar  referred  to  this
 that  under  the  Banking  Companies  Act,  it
 is  open  to  these  banks  to  do  business
 other  than  banking  when  banking
 is  taken  over,  During  the  last
 five  or  six  years,  there  have  been  many
 operations  both  by  the  Reserve  Bank  and
 by  agreement  between  banks  under  which
 banks  were  amalgamated.  I  know  personally
 that  many  of  the  bigger  banks  took  over  the
 assets  and  liabilitics  of  smaller  banks  and
 got  them  amalgamated  with  then.  This  is  the
 process  which  was  adopted.  There  were  cer-
 tain  other  banks  about  which  the  Reserve
 Bank  thought  that  the  capital  had  got  eroded
 and  what  happened  in  those  cases  was  to
 proclaim  a  moratorium  and  take  the  assets,
 value  the  assets  and  value  the  liabilities
 and  give  the  proportionate  amount  to  the
 depositors.  Therefore,  in  this  matter,  we
 have  not  made  any  departure.

 Certain  fricnds  have  taken  the  liberty
 to  say  that  the  compensation  payable  will
 be  so  many  crores  of  rupees  and  all  that,
 I  do  not  want  to  say  what  exactly  it  would
 be,  because  it  is  not  possible  to  say.

 SHRI  MADHU  LIMAYE  :
 quoted  the  Commerce.

 I  have

 SHRI  GOVINDA  MENON  :  The  Com-
 merce  is  not  omniscient  in  this  matter.

 SHRI  MADHU  LIMAYE:  You  quote
 your  own  figure.

 SURI  GOVINDA  MENON:  I  have
 got  my  own  figure.  These  things  are  done
 {n  consultation  with  the  Reserve  Bank  which
 has  developed  a  certain  expertise  in  the
 matter  of  banking.

 T  have  no  doubt  whatsoever  in  my  mind
 that  the  mode  of  compensation  provided  for
 in  this  Bill  in  Schedule  Il  is  a  fair  one
 which  will  be  fair  to  the  share-holders  and
 to  the  Government.  When  you  speak  of
 the  quantum  of  compensation,  you  should
 ultimately  look  at  the  share-holders  because
 these  banks  are  not  the  property  of  certain
 millionaires.  The  method  of  banking  fs  for  a
 few  people  to  deal  with  the  money  of  the
 many.  There  are  the  depositors  ;  there  are
 the  share-holders.  The  management  of  the  bank
 often  has  very  little  by  way  of  capital  in  the
 bank.  Therefore,  when  we  commonly  refer
 to  a  big  bank  as  the  bank  of  Mr,  so  and  so,

 there  is  no  basis  for  {t.  He  is  dealing  with
 the  moncy  of  Others.  Therefore,  we  should
 keep  in  mind  the  share-holders  and  what
 we  provide  for  by  way  of  compensation  to
 the  sharc-holders,  thousands  and  tens  of
 thousands  of  them  throughout  this  country.

 One  an  earlier  occasion,  I  said  that
 payment  will  be  made  to  them  and  a  pro-
 vision  has  been  made  that  if  they  ask  for
 it,  half  the  face  value,  I  mean,  the  paid  up
 capital  of  the  shares  will  be  given  to  them.

 Mr.  Dandeker  raised  an  objection  that,
 in  valuing  these  assets,  we  have  not  made
 provision  for  goodwill,  and  somebody  else
 ratsed  an  objection  regarding  secret  reserves.
 I  am  not  an  expert  in  banking,  but  Iet  not
 those  who  are  experts  here  try  to  confuse
 me  by  saying  this  and  that.  After  all,
 what  are  the  secret  reserves?  The  secret
 reserves  arc  made  by  undervaluing  the
 assets  and  overvaluing  the  liabillties.  When
 the  Tribunal  fs  there  to  value  the  assets  and
 liabilities,  there  will  be  neither  undervalua-
 tion  of  the  assets  nor  overvaluation  of  the
 Nabilitics.  (Interruption)  The  secret  re-
 serves  get  publicly  taken  into  account  when
 the  valuation  is  made.

 Mr.  YDandeker  spoke  of  goodwill.
 Goodwill  arises  in  trades  and  other  under-
 takings  but  not  in  a  case  like  this  where  the
 assets  are  valued  and  the  lfabilities  are
 valued  and  the  value  of  assets  minus
 Habilitics  is  given.  After  all,  in  the
 Balance  Sheet  of  any  bank,  do  you  provide
 for  goodwill  ?  There  is  nothing  like  good-
 will  which  has  to  be  taken  into  account  in
 this  matter.  Therefore,  I  want  to  assure
 this  House  that.  in  providing  for  valuation
 of  the  assets  and  liabilities  of  the  banking
 concerns  which  are  proposed  to  be  taken
 under  the  scheme  provided  in  the  Second
 Schedule,  we  have  adopted  a  reasonable  and
 fair  method.  We  have  kept  in  mind  the
 fact  that  the  ultimate  beneficicries  of  the
 compensation  will  be  tens  of  thousands  of
 shareholders  here,  It  may  be  that,  after
 the  banking  undertaking  is  assumed  by.  the
 Government,  some  of  the  companies  may
 think  of  doing  other  business  ;  they  can  do
 it  only  with  the  consent  of  the  sharcholders
 who  will  agree  to  that  course.  Therefore, ]  would  submit  that  there  fs  nothing  cither
 in  Clause  6  or  in  the  Second  Schedule
 which  is  detrimental  to  the  interests  of  the
 public  of  this  country.
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 A  point  was  raised  as  to  why  should
 you  pay  44  per  cent  for  0-year  securities
 and  why  should  you  pey  Sh  per  cent  for
 30-year  securities.  I  will  put  this  to  those
 critics.  Suppose  Government  decides  to
 pay  in  cash,  what  happens?  These  are
 the  borrowing  rates  now  prevailing  in  the
 market.  If  Government  wants  to  pay  in
 cash,  then  they  go  to  the  market  and  take  a
 loan  of  money  ;  if  ten-year  security  is
 floated,  the  current  rate  is  4$  per  cent
 and  if  it  is  30-year  security,  then  it  is  ‘Sh
 Per  cent.  I  want  to  assure  the  others  who
 spoke  of  Zamindari  abolition  and  other
 things  that  the  matter  is  entirely
 different.

 I  would,  therefore.  submit  that  the
 amendment  which  I  have  moved  may  be
 accepted.

 AN  HON.  MEMBER  :  What  about
 half-an-hour  discussion  ?

 MR.  DEPUTY-SPEAKER  :  We  |  shall
 take  it  up  time  permitting.

 SHRI  NAMBIAR:  Can  we  be  sure
 that  it  would  be  taken  up  ?

 MR.  DEPUTY-SPEAKER:  If  the
 House  is  co-operative  enough,  we  can  finish
 this  Bill  and  then  take  up  the  half-an-hour
 discussion.  In  case  that  is  not  possible,
 we  shall  take  ft  up  tomorrow  or  the  day-
 after.

 SHRI  RANGA  (Srikakulam)  :  I  don’t
 think  that  this  Bill  can  be  finished  today.

 MR.  DEPUTY-SPEAKER  :  Every  time
 this  question  is  raised.  I  am  prepared  to
 sit  in  the  House.  Those  who  take  this
 measure  very  seriously  and  want  to  scruti-
 nise  everything,  will  have  to  be  patient.
 There  is  no  other  alternative.  (Jnterrup-
 tion)  \t  has  been  sufticiently  notified.

 SHRI  N.  DANDEKER  :  On  Friday  It
 was  not  notificd  that  we  would  sit  until
 any  later  hour  today.  Please  do  not
 suppose  that  because  I  have  an  engagement,
 lam  not  serious  about  this  Bill.

 MR.  DEPUTY-SPEAKER  :  You  may
 see  the  record.  Whether  the  Bill  is  impor-

 *Number  of  amendments  negatived  a  |
 110,  146,  163,  2l,  220  to  222,  283,  333,
 Madnu  Limaye.
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 tant,  or  the  personal  engagement  is  impor-
 tant  that  this  is  the  individual’s  concern.

 SHRI  RANGA  :  have  nct  given  notice
 of  any  amendment  mysclf  but  I  am  duti-
 fully  sitting  here  and  paying  attention  to
 the  discussion  here  like  any  other  member.
 The  only  other  member  who  is  here  listening
 a  little  more  patiently  is  Mr.  Govinda
 Menon.

 MR.  DEPUTY-SPEAKER  :  Your
 listening  will  pay  you.

 SEVERAL  HON.  MEMBERS  :  rose—

 MR.  DEPUTY-SPEAKER  :  Please  re-
 sume  your  scats.  Even  if  we  have  to  sit
 longer,  it  does  not  matter.  We  hive  got
 to  finish.

 SHRI  NAMBIAR  :  We  can  sit  any
 time  and  finish.

 MR.  DEPUTY-SPEAKER  :  I  will  put
 all  the  amendments  toge.her  excluding
 Government  amendment  No.  419.

 The  amendments*  were  put  and
 negatived.

 MR.  DEPUTY-SPEAKER:  Now  I
 will  put  only  the  Amendments  to  Govern-
 ment  amendment.  There  are  amendments
 to  Government  amendment  by  Mr.  Dar  and
 Mr,  Deven  Sen.  I  will  first  put  them  to
 vote.

 The  Amendments  Nos.  425  to  433
 to  Amendment  No.  419  were  put

 and  negatived.

 MENON  :  The
 to  move  are

 SHRI  GOVINDA
 amendments  which  we  want
 4i9,  126,  410,  बै11  and  4I2.

 MR.  DEPUTY-SPEAKER  :  I  am  on
 clause  6.  Original  amendment  ‘125,  which
 is  now  being  amended  by  Government
 amendment  360,  408  and  409.

 SHRI  GOVINDA  MENON  :  Regarding
 clause  6,  I  have  moved  only  one  amend-
 ment  No.  419,

 to 4  (new  list)  6  to  8,  33,  66  to  68,  I0%,
 339,  34,  349,  367,  368  and  those  of  Shri
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 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is  4

 Page  4,—

 For  lines  34  to  42  substitute

 **(3)  The  amount  of  compensation
 determined  in  accordance  with  the
 foregoing  provisions  shall  be  paid
 to  each  existing  bank,  at  its  option  :

 (a)  in  saleable  or  otherwise  trans-
 ferable  promissory  notes  or  stock
 certificates  of  the  Central
 Government,  issued  and  repay-
 able  at  Par,  and  maturing  at  the
 end  of  ten  years  from  the  date
 of  commencement  of  this  Act
 and  carrying  interest  at  the  rate
 of  four  and  a  half  per  cent  per
 annum  ;  or

 (b  ~  in  saleable  or  otherwise  trans-
 ferable  promisiory  notes  or  stock
 certificates  of  the  Central  Gov-
 ernment,  issued  and  repayable
 at  par,  and  maturing  at  the  end
 of  thirty  years  from  the  date  of
 commencement  of  this  Act  and
 carrying  interest  at  the  rate  of
 five  and  a  half  per  cent  per
 annum  ;  or

 (०)  partly  in  such  number  of  securi-
 ties  specified  in  clause  (a)  and
 partly  in  such  number  of  secu-
 tities  specified  in  clause  (0),  as
 may  be  required  by  the  existing
 bank.

 (3A)  The  option  referred  to  in  sub-
 section  (3)  shull  be  exercised  by  every
 existing  bank  within  three  months
 from  the  commencement  of  this  Act
 (or  within  such  further  time,  not
 excceding  three  months,  as  the  Cen-
 tral  Government  may,  by  notification
 in  the  official  Gazette,  specify)  and
 the  option  so  exercised  shall  be  final
 and  shall  not  be  altered  or  rescinded
 after  it  has  been  exercised.

 (3B)  An  existing  bank  which  omits
 or  fails  to  excercise  the  option  referr-
 ed  to-  in  sub-section  (3),  within  the
 time  Specified  in  sub-section  (3A)

 shall  be  deemed  to  have  exercised
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 its  option  in  favour  of  the  securities
 specified  in  clause  (a)  of  sub-sec-
 tion  (3).

 (3C)  Notwithstanding  anything  con-
 tained  in  this  section,  any  existing
 bank  may,  before  the  expiry  of  three
 months  from  the  commncement  of
 this  Act  (or  within  such  further  time,
 not  exceeding  three  months  as  the
 Central  Governmcnt  may,  by  notifi-
 cation  in  the  Official  Gazette,  speci-
 fy)  apply  to  the  Central  Govern-
 ment  for  an  intcrim  payment  of  one-
 half  of  the  amount  of  its  paid-up
 share  capital  and  thereupon  the
 Central  Government  shall,  if  the  exis-
 ting  bank  agrees  in  writing  to  dis-
 tribute  the  amount  so  paid  to  its
 shareholders  in  accordance  wtth  their
 rights  and  interests.  pay  the  same  to
 the  existing  bank  in  securities  speci-
 fied  {n  sub-section  (3)  in  accordance
 with  the  option  exercised,  or  deemed
 to  have  been  exercised,  under  sub-
 section  (3A)  or  (3B),  as  the  case
 may  be:

 Provided  that  where  the  Central
 Government  makes  an_  interim  pay-
 ment  under  this  section,  it  shall  pay
 to  the  existing  bank  by  a  cheque
 drawn  on  the  Reserve  Bank  such  sum
 as  would  enable  the  existing  bank  to
 distribute —

 (a)  in  cash  one-half  of  the  amount
 paid  up  on  the  shares  held  by  a
 person  if  onc-half  of  the  amount
 paid  up  on_  the  shares  held  by
 such  a  person  does  not  exceed
 five  thousand  rupees  ;  and

 (b)  where  one-half  of  the  amount
 paid  up  and  the  shares  held  by
 a  person  exceeds  five  thousand
 rupees,  such  sum  as  would  en-
 able  the  existing  bank  to  pay  to
 the  holder  such  shares  a  sum  of
 five  thousaid  rupees  in  cash  and
 the  balance  of  one-half  of  the
 amount  paid  up  on  the  shares
 held  by  such  person  in  securi-
 ties  specified  in  subysection  (3).

 (3D)  They  interim  payment  made  to
 an  existing  bank:  shall  ‘be’  set  off
 against  the  the  total  amount  of  the
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 compensation  payable  to  it  under
 this  Act  and  the  balance  of  the  com-
 pensation  remaining  outstanding  after
 such  payment  shall  be  given  to
 the  existing  bank  in  securities
 specified  in  sub-section  (3)  in  accor-
 dance  with  the  option  exercised  or
 deemed  to  have  been  exercised,  under
 sub-section  (3A)  or  sub-section  (3B)
 as  the  case  may  be.

 (3E)  Where  the  amount  of  compen-
 sation,  payable  in  the  form  of  securi-
 ties  under  this  section  {is  not  a
 multiple  of  one  hundred  rupees,  any
 excess  over  the  highest  such  multiple
 shall  be  paid  by  a  cheque  drawn  on
 the  Reserve  Bank.

 (3F)  Nothing  contained  in  sub  sec-
 tion  (3)  shall  affect  the  rights  inter
 se  between  an  existing  bank  and  any
 other  person  who  may  have  an
 interest  in  such  bank  and  such  other
 person  shall  be  entitled  to  enforce
 his  interest  against  the  compensation
 awarded  to  the  existing  bank  but  not
 against  the  Central  Government  or
 the  corresponding  new  bank.”  (4I9)

 The  Motion  was  adopted.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  4

 “That  clause  6,  as  amended,  stand
 part  of  the  Bill.”’

 The  motion  was  adopted.

 Clause  6,  as  amended,  was  added
 to  the  Bill.

 SHRI  D.  N.  PATODIA:  Just  now
 before  voting  you  mentioned  about  the  final
 reading  of  the  bill  to  be  completed  to  day
 Under  Rule  93(2)  where  a  Bill  has  under-
 gone  amendments  the  motion  that  the  Bill
 as  amended  be  passed  shall  not  be  moved
 on  the  same  day  on  which  the  consideration
 of  the  Bill  is  concluded,  unless  the  Speaker
 allows  the  motion  to'be  made.

 ‘MR.:  DEPUTY-SPEAKER  ::  This  {s
 premature.  That  is  at  the  third  reading  of
 the  Bill,

 Undertakings)  Bill
 Clause  7—  (Constitution  of  the  Tri-

 bunal).
 SHRI

 move  3
 ABDUL  GHANI  DAR:  I

 Page  4,  lines  44  and  45,—

 for  “Chairman  and  two  other  Mem-
 bers”  substitute—

 “Chairman,  a  Supreme  Court  Judge,
 Chairman  of  the  Chamber  of  Com-
 merce  and  any  former  Finance  Miants-
 ter  of  the  Union  Government.”’  (69)

 Page  5,  line  2,

 omit  “of'a  High  Court  ०",  (70)

 Page  5,

 for  lines  3  to  6,  substitute—

 “other  members  of  the  Tribunal,  one
 shall  be  an  ex-Finance  Minister  of
 the  Union  Government  and  the  other
 shall  be  Chairman  of  the  Chamber  of

 “Commerce.””  (7)
 SHRI  SHIVA  CHANDRA  JHA:I

 move

 Page  5,  lines  I  and  2,

 for  “or  has  been,  a  Judge  of  a  High
 Court  or  of  the  Supreme  Court.”
 substitute—

 “a  social  worker  of  all-India  level,’
 qd)

 Page  5,  line  4,

 after  “persons”  insert—

 “including  the  bank  employees’  repre-
 sentatives,”*  (I2)

 MR  DEPUTY  SPEAKER  ;  _I  wish  to
 know  whether  Shri  Patodia  is  moving  the
 amendment.

 SHRI  D.N.  PATODIA  :  No.

 SHRI  SHIV  CHANDRA  JHA}  Iam
 ‘moving  both.

 SHRI  P.C.  SETHI:  There  is  the  Go-
 vernment  Amendment  No.  126,  I  move  ;
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 (Shri  P.C.  Sethi]

 Page  4,  line  44,—

 for  “‘a  Tribunal”,  subsitute-
 “tone  or  more  Tribunals  each  of
 which”  (126)

 SHRI  N.  DANDEKER—rose
 MR  DEPUTY-SPEAKER:  Are  you

 moving  ?
 SHRI  N.  DANDEKER  1

 I  am  not  moving.
 For  Clause  7

 SHRI  NAMBIAR  :  Iam  moving  No.
 320  and  32  (Interruption)  No.  420  is  left
 to  somebody  else.  I  move  3

 Page  4,  lines  44  and  45,—

 for  “two  others  members  substitute-
 “three  other  member  including  a  re-
 presentative  of  the  ewployees.’’  (320)

 Page  5,  line  2—

 for  “two”  substitute  “‘three’’  (32l)
 MR  DEPUTY-SPEAKER  :  All  right.

 Mr.  Mishra  fs  absent.  Government  amend-
 ment  fs  there.

 SHRI  GOVINDA  MENON  ;  No.  40.

 SHRI  ABDUL  GHANI  DAR—rose.

 MR  DEPUTY  SPEAKER  :  I  will  give
 opportunity  at  the  final  stage.  Your  agru-
 ment  is  not  going  to  covert  them  to  your
 point  of  view.  So,  excluding  the  Govern-
 ment  amendments,  I  will  put  all  other
 amendments  to  the  vote  of  the  House.

 Amendments  Nos  69  to  71,  d11,  ‘112,
 320,  and  32\  were  put  and  negatived

 MR  DEPUTY  SPEAKER:  I  will  put
 the  Government  amendments

 The  question  is  :

 Page  4,  line  44—

 for  “a  Tribunal”  substitute

 “cone  or  more  Tribunals  each  of
 which’  (126)

 The  motion  was  adopted.
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 MR.  DEPUTY  SPEAKER  :  The  ques-
 tion  fs  ;

 “That  Clause  7,  as  amended,  stand
 Part  of  the  Bill’’

 The  motion  was  adopted.

 SHRI  N.  DANDKER:  What  kind  of
 tamasha  are  we  having?  People  who  have
 given  amendments  are  not  being  given  even
 5  minutes  to  talk  about  them.

 MR.  DEPUTY-SPEAKER  :  To  say
 ‘tamasha’  on  this  occasion  is  most  unpar-
 liamentary,

 SHRI  MADHU  LIMAYA:
 point  of  order...

 Sir,  ona

 SHRI  N.  DANEKER  :  I  am  talking  of
 those  who  have  got  amendments.

 MR.  DEPUTY  SPEAKER:  _I  know,
 you  are  taking  things  seriously  and  do  not
 want  to  make  any  comment  where  there  is
 very  little  chance  of  new  ground  being  cove-
 red,  That  is  your  good  sense.  Thercfore,
 the  procedure  that  I  am  following  is  this.
 Where  there  is  real  point  I  will  certainly
 give  opportunity.  But  whcre  there  is  no
 Point,  for  the  sake  of  making  a  spvech,  I
 do  not  want  to  waste  the  time  of  the  House.

 श्री  मधु  लिये  :  उपाध्यक्ष  महोदय,  आप
 जल्दी  में  यह  बिल  पास  करना  चाहते  हैं--इस
 बात  को  हम  समय  सकते  हैं,  लेकिन  अभी  बहुत
 सारे  क्लासेज  हैं।  मैं  एक  सुझाव  आपके  सामने
 रखना  चाहता  हूं--इसमें  मेरी  राय  में  तीन-चार
 क्लासेज  बहुत  महत्वपूर्ण  हैं,  अगर  मेरे  सब  मित्र
 मानें  तो  बाकी  क्लासेज  को  पास  कर  दिया  जाय
 और  जो  कालेज  महत्वपूर्ण  हैं,  उनको  ले  लिया
 जाय  |  ज॑से  क्लास  5S इस  पर  शायद  हमारे
 मित्रों  और  हम  लोगों  को  भी  एतराज़  हो  सकता

 है,  क्लास  23  जो  रूल  मेकिंग  पावर  और  स्कीम
 के  बारे  में  है,  लाज  25  जिसमें  36  (ए  डी)
 के  बारे  में  अमेंडमेंट  है  और  सेकण्ड  शेड्यूल,
 जिस  पर  ये  लोग  बोलना  चाहते  हैं...

 SHRI  KANWAR  LAL  GUPTA  ॥
 Clause  4  is  important,
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 wt  मधु  लिमये :  i4  को  भी  जोड़
 दीजिये  ।

 MR.  DEPUTY-SPEAKER  !  I  entirely
 agree.  Let  us  concentrate  on  these  clauses.

 SHRI  D.N.  PATODIA  :  Clause  6  Is
 important.

 MR  DEPUTY-SPEAKER :  I  agree.

 SHRI  TENNETI  VISWANATHAM  3
 Clause  24  is  also  important.

 MR  DEPUTY-SPEAKER  3  I  Will  take
 it  up.

 We  will  concentrate  on  15,  16,  23  and
 24,  J  will  allow  Shri-K.L.  Gupta  some
 opportuntty  before  clause  4  4s  put  to  vote.
 Then  we  come  to  the  Schedule.  As  for  the
 other  clauses,  we  will  dispose  of  them  quic-
 kly.  This  is  a  good  idea.

 eft  अब्दुल  गनी  डार  :  डिप्टी  स्पीकर
 साहब,  आपने  वायदा  फरमाया  था  कि  क्लास  7

 पर  मुझे  बोलने  के  लिए  वक्‍त  देंगे  लेकिन
 आप  ने  मुझे  वक्‍त  नहीं  दिया।  क्यों

 नहीं  दिया,  मैं  नहीं  समझ  पाया  ।  मधु  लिमये
 किसी  बला  को  जरूरी  समझ  सकते  हैं,  दूसरे
 भाई  दुसरी  क्लास  को  जरूरी  समझ  सकते  हैं।
 कल  आप  हमारी  मुबारकवाद  लेंगे--क्योंकि
 आप  स्पीकर  बनने  वाले  हैं--मैं  जानना  चाहता
 हैं  कि आपने  वायदा  करके  मुझे  वक्‍त  क्‍यों  नहीं
 दिया  ......(व्यवधान)  ...जब  मैंने  इलाज  6
 पर  बोलना  बाहा,  मैं  ट्रिब्यूनल  के  बारे  में  कुछ
 कहना  चाहता  तो  उन्होंने  कहा  कि  वह  तो  6  में

 है  ही  नहीं,  हालांकि  वह  वहां  था,  मुझसे  कहने
 लगे  कि  7  पर  बोलना  1  जब  7  पर  बोलना

 चाहूंगा  तो  कहेंगे  8  पर  बोलना,  जब
 8  पर  बोलना  चाहूँगा  तो  और  आगे  टाल  देंगे।
 स्पीकर  साहब,  मैं  स्पीकर  इसलिए  कह  रहा  हूं
 कि  कल  आप  बनने  वाले  हैं--मेहरबानी  करके
 जो  वायदा  किया  है,  उसको  वफा  कीजिए  |
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 MR  DEPUTY  SPEAKER  :  At  the  final

 Stage,  I  will  give  him  an  opportunity.
 Clause  8—(Tribunal  to  have  powers  of

 a  civil  courts)
 Amendment  made  :
 Page  5,  line  17,

 Jor  “The  Tribunal”
 “Every  Tribunal’’(4!3)

 (Shri  Govinda  Menon)
 MR.  DEPUTY  SPEAKER:  This  ‘3  a

 verbal  amendment,  The  question  is  t
 “That  clause  8,  as  amended,
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clawse  8—as  amended,  was  added  to

 the  Bill.

 substitute

 stand
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 8  hrs.

 Clause  9—(Procedure  of  the  Tribunal)

 MR.  DEPUTY-SPEAKER  :  We  take
 up  clause  9.

 Amendments  made

 Page  5,  lines  26  and  27

 for  “The  Tribunal’,
 “Every  Tribunal’’.  (414)

 substitute

 Page  5,  line  29,  for  ‘The  Tribunal’’,
 substitute

 २  Tribunal’?  (415)

 Page  5,—line  oy

 for  “the  Tribunal”,  substitute  ‘such
 Tribunal’’  (416)

 (Shri  Govinda  Menon)

 MR.
 question  fs  2

 DEPUTY-SPEAKER  ॥  706

 “That  clause  9,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  9,  as  amended,  was  added  to  the
 Bill

 श्री  विभूति  मिश्र  :  उपाध्यक्ष  महोदय,  मेरा
 भी  एक  अमेंडमेंट  था  ?

 MR.  DEPUTY-SPEAKER  :  Unfortu-
 nately,  you  were  not  here.  There  was  a
 consensus  that  all  amendments  except  those
 to  certain  clauses  shal!  be  dropped.

 The  question  is  a

 “That  clause  40  stand  part  of  the
 Bill.”

 The  motion  was  adopted

 Clause  40  was  added  to  the  Bill.

 Clause  77  was  added  to  the  Bill.

 Clause  4—(Closures  of  accounts  and
 disposal  of  profits)

 MR.  DEPUTY—SPEAKER  :  We  shall
 take  up  clause  4  now,

 श्री  भंवरलाल  गुप्त  :  कलाम  14  में  मेरी  दो
 प्रमेंडमेंट्स  हैं।  पहला  तो  यह  कलाम  पके  बाद
 यह  जोड़  दिया  जाये  :

 Page  6,  line  15,  add  at  the  end

 “subject,  however,  to  the  condition
 that  there  shall  be  no  intervention  in
 the  day  to  day  administration  and
 affairs  of  the  bank’’.

 इसमें  घोलने  की  जरूरत  नहीं  है  मैं  समझता  हूं
 इसको  मंत्री  महोदय  स्वीकार  करेंगे  कि  डेढ
 एडमिनिस्ट्रेशन  में  दखल  नहीं  होना  च:हिए  ।

 मेरा  दूसरा  अमेंडमेंट  यह  है  :

 Page  7,  linc  39,

 after  “account”  insert—

 “stating  reasons  for  decrease  in  de-
 posits,  profits  and  other  business  of
 the  bank,  if  any’?  (I49)

 यह  बहुत  इम्पार्टन्ट  है।  जहां  आप  यह  कहते  हैं
 कि  आडिटर  प्राफिट  ऐंड  लास  एकाउंट  और
 वलेन्सशीट  तेयार  करेगा  और  रिपोर्ट  लिखे खा,
 मैंने  उसमें  यह  बात  कही  है  कि  अगर  डिपाजिट
 में  कोई  कमी  होती  है  या  प्राफिट  में  कमी  होती
 हूँ  तो  उसका  कारण  क्‍या  है  वह  भी  लिखा  जाये
 ताकि  लोगों  के  सामने  और  इस  सदन  के  सामने
 ठीक  तस्वीर  आ  जाये  ।  इसके  ऊपर  मंत्री  महो-
 द्य  को  जरूर  विचार  करना  चाहिये।  अगर  बैंक
 नेशनलाइजेशन  को श्राप  कामयाब  बनाना  चाहते
 हैं  तो  मेरे  अमेंडमेंट  को  आप  स्वीकार  कीजिए  ।

 SHRI  5.  5.  KOTHARI  :  My  amendment
 is  No.  26  4

 Page  7,  after  line  10,  insert—

 “Provided  that  no  person  or  firm
 shall  be  appointed  auditor  of  more
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 than  one  new  bank  or  more  than  any
 ten  branches  or  offices  of  new  banks,”*
 (2I6)

 We  do  not  want  that  the  audit  of  banks
 should  be  concentrated  in  the  hands  of  a  few
 persons.  There  is  already  a  feeiing  that  a
 few  firms  moaopolis:  a't  work  waile  the
 others  do  not  get  cnough  work.

 Another  point  I  want  to  be  noted  is  that
 at  the  end  of  every  year  the  annual  report
 should  be  prepared  by  the  banks  and  that
 report  should  include,  besides  all  normal
 relevant  material  to  indicate  how  ©  their
 activitics  have  assisted  the  iodustrial  and
 econo  nic  growth  da  the  country,  That  re-
 port  should  be  placed  before  Pariiament.  In
 other  words,  the  report)  should  indicate  how
 the  purpos:s  for  which  backs  are  being
 nationalised  by  the  Government  have  been
 fulfilled  or  (o  what  extent  those  aims  had
 been  achieved,  nanzly,  giving  assistance  to
 farmers,  ctc.

 श्री  कंवर  लाल  गुप्त  :  मेरा  एक  अमेंडमेंट
 नं०  IS0  भो  है।  इस  तरह  से  तीन  अमेंडमेंट्स
 हो  गए  1  वह  इस  प्रकार  से  है  :

 Page  8 =

 after  line  2,  insert—

 (2)  A  copy  of  the  annual  Audit  Report
 shall  be  laid  on  the  Table  of  the
 House.””  (150)

 श्री  शिव  चन्द्र  भा  :  मुझे  एक  दो  शब्द  ही
 हने  हैं।  मेरे  ग्रमेंडमेंट  नं०  6  में  यह  है  कि

 दसवीं  लाइन  के  बाद  यह  जोड़  दिया  जाये  :

 “Provided  that  the  remuneration  pay-
 able  to  an  auditor  shall  not  exceed  Rs,
 1,500,  per  month.”

 पिछली  दफा  कस्टोडियन  की  तनख्वाह  पर  बहस
 चली  थी  उसमें  हुआ  कि  दो  हजार  से  ज्यादा
 तनख्वाह  न  हो  1  लेकिन  मैं  समझता  हूँ  जीवन-
 स्तर  कौर  रुपए  की  कीमत  जो  है--डा  ०  लोहिया
 ने  500  रुपए  की  लिमिट  रखी  थी--मेरे  संजो-
 घन  के  हिसाब  से  भी  I500  से  ज्यादा  नहीं
 होना  चाहिए,  चाहे  वह  आडिटर  हो  या  काटो-
 डियन  हो  ।  मिनिमम  50  कौर  ज्यादा  से  ज्यादा
 500  |
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 at  अब्दुल  गनी  ढार  मेरा  अमेंडमेंट  भी

 बिल्कुल  साधारण  है  ।  एक  तो  यह  कि  जो  पहले
 के  आडिटर  हैं  वह  नहीं  होने  चाहिये  ।  दूसरे  यह
 कीजो  ट्रिब्यूनल  है.  वह  जजेज  पर  मुनहसिर
 करेगा।  उसको  आपने  सि  बेच  और  दूसरी  पावर्स
 दी  हैं  इसलिए  इस  बात  को  क्लियर  करना
 चाहिए  कि  ट्रिब्यूनल  किसका  हो

 GF  ata
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 SHRI  GOVINDA  MENON  :  To  this
 clause,  clause  14,  the  marginal  note  is,
 “Closure  of  Accounts  and  disposal  of  pro-
 fits.”  It  deals  only  with  auditing  and  I  see
 no  reason  why  rules  other  than  what  are
 prescribed  by  the  audit  on  banking  concerns
 should  be  there.  Mr.  Kothari  said  that  there
 should  be  no  concentration  of  business  and
 all  that,  They  are  all  irrelevant.  I  do  not
 accepi  any  of  these  amendments.

 SHRI  KANWAR  LAL  GUPTA  3  What
 about  my  amendment  about  stating  reasons
 for  decreasing  the  deposits,  profits,  and
 other  business,

 SHRI  GOVINDA  MENON:  There  need
 not  be  anything  in  the  audit  report  other
 than  what  is  contained  in  the  usual  audit
 report  of  a  bank.

 MR.  DEPUTY-SPEAKER  }  I  will  put
 clause  44  to  the  vote,  I  never  asked  any-
 body  to  move  amendments,  So,  there  is  no
 question  of  amendments.  There  is  no
 Government  Amendment.  The  question  is  :

 “That  clause  14  stand  part  of  the
 Bill.”
 The  motion  was  adopted.

 Clause  ‘14  was  added  to  the  Bill.
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 MR,  DEPUTY-SPEAKER  :
 come  to  clause  15.
 be  moved. SHRI  P.GROVINTDA  MENON:

 o  move  +
 Page  8,—

 We  now
 The  amendments  may

 |  bey

 for  lines  8  to  14,  substitute —
 “Removal  from  office  of  directors  etc.

 15,  (l)  Every  person  holding  office
 as  Chairman,  managing  or
 whole-time  dircctor  of  an
 existing  bank  shall,  on  the
 commencement  of  this  Act,
 be  deemed  to  have  vacated
 office  and  every  other  director
 of  such  bank  (hereinafter
 teferred  to  as  the  ‘continuing
 directors’)  shall,  until  director
 are  duly  clected  by  such
 existing  bank,  be  deemed
 to  continue  to  hold  such
 office.

 (LA)  Until  the  Board  of  Directors
 of  an  existing  bank  is  duly
 constituted  by  it,  the  continu-
 ing  directors  shall  be  deemed
 to  constitute  its  Board  of
 Directors  (hereinafter  referred
 to  as  the  ‘continuing  Board’)
 and  the  Board  of  Directors  or
 the  continuing  Board,  as_  the
 case  may  be,  may  transact  all
 or  any  of  the  following  busi-
 ness,  namely  ;—"*.  (436)

 Page  8,
 omit  lines  27  to  33.  (437)

 Page  8,
 for  lines  34  to  4  substitute

 3)  The  Board  of  Directors  of  an  exist-
 ing  bank,  or  its  continuing  Board,
 as  the  case  may  be,  may  authorise
 all  such  expenditure  as  it  may
 think  fit  for  discharging  any  of  the
 functions  referred  to  in  sub-section
 ([A)  and  the  Central  Government
 may  authorise  the  corresponding
 new  bank  to  make  an  advance  of
 the  amount  required  by  the
 existing  bank  in  connection  there-
 with  and  any  amount  so  advanced
 shall  be  recouped  from  out  of  the
 compensation  payable  to  the  existing
 bank  under  this  Act.’  (438)
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 ft  क़ंबर लाल  गुप्त  :  अध्यक्ष  महोदय,  मेरे
 दो  अमेंडमेंट्स  हैं--नं  5]  तथा  524  जहां
 तक  151  का  सम्बन्ध  है,  जपा  इन्होंने  कहा  है
 i5  (3)  में  :

 03)  Save  as  otherwise  provided  {n  sub-
 section  (l),  all  officers  and  other
 employees  of  an  existing  bank  shall
 become,  on  the  commencement  of
 this  Act,  officers  and  employees  of
 the  corresponding  new  bank  and
 shall  hold  their  offices  or  services
 ॥  that  bank  on  the  same  terms  and
 conditions  and  with  the  same  rights
 to  pension,  gratuity  and  other
 matters  as  would  have  been  ad-
 missible  to  them  if  the  undertaking
 of  the  existing  bank  had  not  been
 transferred  to  and  vested  in  the
 corresponding  new  bank  and  con-
 tinue  to  do  so  unless  and  until
 their  cmployment  in  the  corres-
 ponding  new  bank  is  terminated  or
 until  their  remuneration,  terms  or
 conditions  are  duly  altered  by  the
 corresponding  new  bank.”’

 मेरा  कहना  यह  है  कि  जो  इसका  पहला  हिस्सा
 है,  कि  जो  एम्प्लायीज  हैं  उनकी  सर्विस  कंडीशंस
 वही  रहेंगी,  उसका  में  स्वागत  करता  हुं।  लेकिन
 आखीर  में  जो  कहा  है  कि  :

 “Unless  and  untill  their  cmployment
 in  the  corresponding  new  bank  is
 terminated  or  un:il  their  remuneration,
 terms  or  conditions  are  duly  altered
 by  the  corresponding  new  bank.”

 उसके  सम्बन्ध  में  मेरा  कहना  यह  है  कि  यह  बहुत
 खतरनाक  बात  है।  यह  सरकार  स्वीपिंग  पावर्स
 लेना  चाहती  है  कि  जिसको  चाहे  डिसमिस  कर
 दे,  जिसकी  सर्विस  कंडिशंस  में  चाहे  कमी-ज्यादती
 कर  दे  ।  मैं  इसकी  मुखालिफत  करना  चाहता  हूँ।
 मैंने  अपने  पहले  अमेंडमेंट  में  कहा  है  कि  “कमी-
 रेटेड'  के  बाद  अगर  टरमिनेट  करना  है  तो  :

 “in  terms  of  the  rules  and  regulations
 of  the  existing  bank.’’

 da  की  जो  आज  की  कंडिशन  है  उसके  मुताबिक
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 टरमिनेट  करना  चाहिये  1  यह  नहीं  कि  आप  को

 पूरा  अरूत्यार  है.  डिक्टेटरशिप  का  कि  जिसको

 चाहा  तो  उसको  हटा  दिया।  आप  की  रहीम  के
 ऊपर  किसी  की  नौकरी  का  आधार  नहीं  होना
 चाहिए  |

 दूसरे  मैंने  यह  कहा  है.  कि  6ठीं  लाइन  के
 बाद  यह  जोड़  दिया  जाये  कि  :

 “Provided  that  their  remuneration,
 terms  and  conditions  shall  not  be
 altered  to  their  detriment  without
 their  consent.”’

 उन्होंने  यह्‌  अधिकार  मांगा  है  कि  सरकार  करो
 उसे  बदल  सकती  है,  कम  कर  सकती  है,  ज्यादा
 कर  सकती  है।  इसमें  मैंने  कहा  है  कि  अगर

 एम्प्लायीज  के  विरुद्ध  ui  तब  तो  उसको  बगैर

 एम्प्लायीज  की  इजाजत  के  बदलना  नहीं  चाहिये।
 मेरा  कहना  यह  है  कि  जो  एम्प्लायीज  हैं  उनकी
 सर्विस  की  गारन्टी  हमको  देना  चाहिये।  अगर
 आप  इसकी  गारन्टी  नहीं  देते  कि  जिन  टम्स
 ऐंड  कंडिशन्स  पर  वह  काम  करते  श्राये हैं  उन्हीं
 पर  वह  काम  करेंगे,  तो  यह  ठीक  नहीं  है  ।  अगर
 आप  उनको  बदलना  भी  चाहते  हैं  तो  उनकी
 मर्जी  से  बदलें  और  उनके  लिए  ऐसी  कोई  कंडी-
 शख़्स  न  डालें  जो  उनके  हित  में  न  हो  ।

 I  move  3

 Puge  9,  line  4,-—

 after  “terminated”  insert—

 “in  terms  of  the  rules  and  regulations
 of  the  existing  bank”.  (ISI)

 Page  9,  line  6,—

 add  at  the  end—

 “Provided  that  their  remuneration,
 terms  and  conditions  shall  not  be
 altered  to  their  deteriment  without
 their  consent’’  (152)

 Sir,  my
 to  33.

 SHRIS,M.  BANERJEE:
 amendment  50205  to  delete  lines  I!
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 Clause  I5  (I)  reads  :
 “Every  person  holding  office  as
 Chairman,  managing  or  other  direc-
 tor  of  an  existing  bank  shall,  on  the
 commencement  of  this  Act,  be  deemed
 to  have  vacated  office.”

 After  that  it  says  :
 ‘Provided  that  nothing  in  this  sub-
 section  shall  be  construed  as  prevent-
 ing  any  existing  bank  from  constitut-
 ing  a  Board  of  Directors...’

 From  this  to  line  33  I  want  to  be
 deleted.  I  support  my  hon.  friend  Shri
 Gupta  when  he  says  that  the  terms  and
 conditions  of  those  cmployecs  should  be  the
 same.  Of  course,  it  is  said  that  the  officers
 and  employces  of  an  existing  bank  shall
 become  at  the  commencement  of  this  Act
 officers  and  employces  of  the  new  bank  on
 the  same  terms  and  conditions,  gratuity  and
 other  things.

 Sir,  after  the  nationalisation  of  the  Bank,
 the  bank  employces,  in  spite  of  the  vicious
 propaganda  by  certain  political  parties  and
 Other  people,  stood  firmly  by  nationa-
 lisalion  and  =  ultimotely  that  particular
 slogan  has  been  accepted  partially,
 So  nothing  should  be  done  to  harm
 their  cause.  Their  cmoluments  should
 be  protected.  The  other  day  when  Shri
 Dandeker  was  speaking  he  asked  whether
 Government  would  pay  the  salarics  as  paid
 by  the  Bank  of  India.  The  slogan  has  been
 framed  by  those  who  always  crash  the  rights
 of  the  workers  or  employees.  I  do  not  say
 that  they  should  be  pald  as  high  wages  as
 the  Bank  of  India,  but  what  I  say  is  that
 there  should  be  a  proper  wage  structure  and
 they  should  be  given  pay  scales  and  other
 terms  and  conditions  which  are  favourable
 to  them,  because  an  impression  was  created
 in  the  minds  of  the  employees,  to  make
 natiolisation  a  success,  that  after  the  taking
 over  of  the  banks  by  Government  their
 terms  and  conditions  of  service  will  be  im-
 proved.

 Sir,  I  take  this  opportunity  to  congratu-
 Jate  the  All  India  Bank  Employees’  Associa-
 tion  who  stood  firmly  right  from  the  incep-
 tion  of  this  particular  organisation,  in  spite
 of  vicious  propaganda  by  various  parties,  and
 demanded  nationalisation.  Today  nationali-
 sation  has  become  a  reality.  But  we  should
 not  stop  here.  Other  banks,  including  foreign
 banks,  insurance  etc.  should  be  taken  over,
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 (Shri  S.  M.  Banerjee]
 With  these  words  I  commend  my  amend-

 ment.

 I  move  *

 Page  8,—

 Omit  lines  l  to  Be  (I59).

 SHRI  D.N.  PATODIA;  I  beg  to
 move  ६

 Page  8,  linc  8,—

 Sor  “Every  person”  substitute—

 “Save  as  hereinafter  in  this  section
 provided,  every  person’’.  (295)

 Page  8,

 for  lines  dW  to  33  substitute—

 “Q)  The  Directors  of  था  existing
 bank,  other  than  the  Chairman  and
 the  managing  or  other  executive  direc-
 tor,  shall  continue  in  office  as  direc-
 tors  of  that  bank  and  shall  be  deemed
 to  constitute  the  Board  of  Directors
 (hereinafter  called  the  ‘continuing
 Board  of  Directors’)  of  that  bank  for
 the  purposes  of  and  with  a  view  to
 transacting  all  or  any  of  the  following
 business,  namely  :—

 (a)  registration  of  the  transfer  or
 transmission  of  shares;

 (b)  challenging,  if  thought  fit,  the
 validity  of  any,  some  or  all  pro-
 visions  of  this  Act  in  a  Civil
 Court  in  accordance  with  due
 Process  of  law  ;

 (c)  arriving  at  an  agreement  about
 the  amount  of  compensation
 payable  under  this  Act  or  appea-
 ring  before  the  Tribunal  for
 obtaining  a  determination  as  to
 the  amount  of  compensation  ;

 (d)  distribution  to  each  sharcholder
 of  the  t  of  compensation
 received  by  it  under  this  Act  for
 the  acquisition  of  its  undertak-
 ing  5

 (e)  carrying  on  the  business  of  bank-
 ing  in  any  country  outside  India
 if  under  the  law  in  force  in  that
 country  any  bank,  owncd  or
 controlled  by  Government,  is
 prohibited  from  carrying  on  the
 business  of  banking  therc  ;

 (f)  carrying  on  any  business,  inclu-
 ding  the  business  of  banking  in
 India  with  deposits  not  exceeding
 rupees  fortynine  and  a  half
 crores  ;

 (e)  engaging  the  services  of  accoun-
 tants,  lawyers,  consultants,
 experts,  valucrs,  agents,  officers
 and  such  other  employees  as  the
 continuing  Board  of  Directors
 may  consider  desirable,  expedient
 or  necessary  for  any  of  the
 aforesaid  purposes  and  transac-
 tious  ;

 (h)  appointing  a  Chairman,  a  mana-
 ging  or  other  executive  director
 or  General  Manager  in  accor-
 dance  with  law  and  the  Articles
 of  Association  of  the  existing
 bank.”  (290),

 Page  8,

 for  lines  34  to  i,  substitute—

 (2A)  The  continuing  Board  of  Direc-
 tors  of  an-  existing  bank  shall  be
 competent  to  sanction  all  such  expen-
 diture  by  the  bank  as  the  said)  Board
 may  think  fit  for  discharging  any  of
 the  functions  referred  to  in  sub-section
 (2)  and  the  Central  Government  shall
 authorise  the  corresponding  new  bank
 to  advance  the  required  amout  in
 connection  therewith  to  the  existing
 bank  and  any  amount  so  advanced
 shall  be  recouped  from  out  of  the
 compensation  payable  to  the  existing
 bank  under  this  ७०."  (297).

 Page  8,

 (i)  in  line  45,  omit  “the  same"

 (ii)  in  line  46,  omit  “the  same’*
 (298).
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 Page  9,  line  |,—

 Jor  “matiers  as”

 substitute  “matters  and  benefits  not
 less  favourable  than’?  (299).

 Page  9,

 after  line  6,  inser!—

 “Provited  that  if  within  on  year  from
 the  commencement  of  this  Act  any
 officer  or  employee  of  an_  existing
 bank  wishes  to  resign  from  the  service
 of  the  corresponding  new  bank,  he
 shall  be  at  libkrty  to  do  so  and  upon
 such  resignation  he  shall  be  paid  in
 full  all  such  retirement  benefits  by
 the  corresponding  new  bank  as  would
 have  been  payable  to  him  =  by  the
 existing  bank  on  the  basis  of  coati-
 nuity  of  service  and  without  any
 denuction  whatsoever  in  respect  of
 any  short-fall  in  the  total  period  of
 continuous  service  required  for  quali-
 fying  for  such  benefits.””  (300)

 Page  9,

 for  lines  I2  to  I8,  substitute—

 “The  compensation,  if  any,  payabie
 to  an  officer  or  other  employee  under
 the  Industrial  Disputes  Act,  1947,  or
 under  any  other  law  for  the  time
 being  in  force  in  respect  of  the  trans-
 fer  of  his  services  from  an  existing
 bank  to  the  corresponding  new  bank
 shall  be  paid  to  him  by  the  corres-
 ponding  new  bank  and  such  payment
 shall  not  be  deducted  from  the  com-
 pensation  payable  under  this  Act  to
 the  existing  bank."*  (30!)

 I  would  like  to  confine  myself  to
 amendment  Nos.  300  and  30I.

 With  regard  to  amendment  No.  300,  I
 have  suggested  ;

 “Page  9,  after  line  6,  insert—

 “Provided  that  if  within  one  year
 from  the  commencement  of  this  Act
 any  officer  or  employee  of  an  existing
 bank  wishes  to  resign  from  the  ser--
 vice  of  the  corresponding  new  bank,
 be  shall  be  at  liberty  to  do  so  and
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 upon  such  resignation  he  shall  be
 paid  in  full  all  such  retirement
 benefits  by  the  corresponding  new
 bank  as  would  have  been  payable  to
 him  by  the  existing  bank  on  the
 basis  of  continuity  of  service  and
 without  any  deduction  whatsoever  in
 respect  of  any  short-fall  in  the  total
 period  of  continuous  service  required
 for  qualifying  for  such  benefits."’

 The  hon.  Minister  has  stated  repeatedly
 in  course  of  this  debate  that  so  far  as  the
 employees  are  concerned,  they  would  be
 treated  as  if  they  are  in  continuous  service.
 If  that  be  the  case  and  if  for  some  reason
 any  employee  or  officer  decided  to  resign  or
 leave  service  within  one  year  or  is  transfer-
 red  is  only  fair  and  legitimate  that  that
 employee  or  officer  should  not  be  deprived
 of  the  benefit  of  continuity  of  service.  My
 amendmeat  is  to  seek  that  this  continuity  of
 service  benefit  will  be  available  to  all  such
 Persons  who  propose  to  resign.  I  hope
 this  is  a  very  sensible  and  reasonable
 amendment  which  the  Governm-nt  —  will
 accepl.

 The  other  amendment  is  No.  30f)  which
 is  as  follows  :

 “Page  9,  furlines  42  to  I8  substi-
 tute—

 “The  compensation,  if  any,  payable
 to  an  officer  or  other  employee  under
 the  Industrial  Disputes  Act,  1947,  or
 under  any  other  law  for  the
 time  being  in  force  in  respect  of  the
 transfer  of  his  services  from  an  exist-
 ing  bank  to  the  corresponding  new
 bank  shall  be  paid  to  him  by  the
 corresponding  new  bank  and  such
 payment  shall  not  be  deducted  from
 the  compensation  payable  under  this
 Act  to  the  existing  bank.”

 To  explain  my  point,  I  would  draw
 your  attentian  to  clause  4  which  says  :

 “On  the  commencement  of  this  Act,
 the  undertaking  of  every  existing
 bank  shall  be  transferred  to,  and
 shall  vest  in,  the  corresponding  new
 bank”’.

 By  this  legistation,  we  are  secking  to
 transfer  the  entire  undertaking  from  ‘A’  to



 379  Banking  Cos.  (Acquisition  and  AUGUST  4,  969  Transfer  of  Undertakings)  380
 il

 (Shri  D  N.  Patodia}
 ‘B’.  The  Industrial  Disputes  Act  fs  very
 clear.  In  respect  of  any  such  transfer,  the
 Industrial  Disputes  Act  demands  that  ter-
 minal  benefits  are  to  be  paid  to  every  em-
 ployee  on  the  basis  of  15  days  salary  for
 every  year’s  service.  The  idea  of  this
 amendment  is  that  the  Government  should
 make  such  a  provision  in  Act  as  otherwise
 the  existing  banks  may  93  required  to  pay
 terminal  benefits  to  the  respective  em-
 ployees  if  the  new  banks  do  not  pay.  This
 is  a  very  valid  point.  Otherwise,  the
 existing  banks  will  be  in  the  difficulty.
 It  is  necessary  that  this  provisioa  is  made  in
 the  Act  so  that  in  case  any  such  occasion
 arises,  all  the  terminal  berefits  are  paid  by
 the  new  banks  to  the  respestive  employees.
 I  hope  the  Governm:nt  wi!l  accept  the
 amendment  because  this  is  something  which
 is  a  necessity.  The  existing  banks  will  no
 more  03  in  a  position  to  pay  terminal
 benefits  after  having  obtained  compensatlon
 and  pald  everything.

 SHRI  NAMBIAR  :  My  amendments  are
 Nos,  326,  386  and  387.  I  think,  the  Govern-
 ment  will  agree  to  the  principle  of  my
 amendment.  Perhaps,  Mr.  Govinda  Menon
 may  find  it  difficult  to  accept  the  amend.
 ment  No.  386  as  such.  But  the  principle
 involved  is  this.  My  amendment,  which  I
 move,  is  this  :

 Page  8,  line  44,—

 after  ‘‘new  bank”?  insert

 “without  any  break  in  their  service
 in  the  existing  Bank’.  (386)

 The  idea  is  that  when  the  new  bank  under
 the  new  name  comes  into  being,  all  the
 employees  will  get  transferred  to  the  new
 bank.  What  I  say  is  that  when  they  get
 transferred  to  the  new  bank,  theic  previous
 service  should  be  counted  and  that  there
 should  not  be  any  break  in  service.  I
 think,  the  Government's  intention  also  the
 same.  But  it  is  not  specifically  mentioned
 in  the  Act  itself.  I  want  that  to  be  made
 specific.  If  the  amendment  cannot  be  ac-
 cepted,  the  hon.  Minister  can  assure  us  that
 that  is  the  spirit  and  there  will  be  no  break.
 This  disposes  of  my  first  amendment.

 I  move  my  next  amendment,  387,  which
 teads  as  follows::

 Page  9,  line  5,—

 after  ‘Altered’  insert—

 “without  prejudice  to  their  condi-
 tions  of  service  amenities  existing  and
 benefits.”  (387)

 This  requires  a  little  explanation.  Here
 what  it  says  is  that  unless  new  employer
 changes,  alters,  the  present  remuneration  and
 terms  and  conditions  of  service,  etc.,  ths  old.
 things  will  continue.  This  is  what  the
 Clause  says.  There  is  an  indication  that
 they  can  change  those  terms,  ctc.  Will
 that  chang:  be  for  the  better  or  will  it  ad-
 versely  affect  the  employees  2  If  the  hon.
 Minister  cin  assure  us  that  if  changes  are
 Necessary,  they  will  be  made  without  pre-
 judice  to  the  preseat  coaditions  of  service,
 etc.,  they  will  be  made  for  the  benefit  of
 the  employees,  in  a  progressive  manner  and
 not  in  a  retrograde  manner,  then  even  with-
 out  my  amendment  I  can  accept  it.

 [  move  my  next  amendment,  No.  326.
 I  move  :

 Page  9,  line  4,—

 omit  “or  other  employee’  (326)

 This  is  about  sub-clause  (5).  Sub-clause
 (5)  reads  as  follows  :—

 “Notwithstanding  any  thing  contained
 in  the  Industrial  Disputes  Act,  1947,
 or  in  any  other  law  for  the  time  being
 in  foree,  the  transfer  of  the  services  of
 any  officer  or  other  employee  from
 an  existing  bank  to  a  corresponding
 new  bank  shall  not  entitle  such  offi-
 cer  or  any  other  employee  to  any
 compensation  under  this  Act...””

 As  Mr.  Patodia  said,  uader  the  Indus-
 trial  Disputes  Act,  the  employces  including
 officers  have  certain  rights  when  they  are
 transferred.  Here,  the  sub-clause  says  that
 they  will  not  have  any  right  to  any  com-
 Pensation.  I  want  to  make  a  distinction
 here.  The  top  ranking  officials  may  not
 be  given  compensation  because  of  their
 conditions  of  service  and  because  they  are
 getting  a  higher  pay  and  all  that.  But  that
 should  not  apply  to  the  employees,  the
 under-dogs,  Therefore,  |  want  the  deletion
 of  the  phrase  ‘or.  other  employee’,  so  that
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 this  compensation  is  not  denied  to  the  under-
 dogs,  the  ordinary  employees.  This  is  the
 purpose  of  my  amendment.

 I  hope,  the  hon.  Minister  will  appre-
 ciate  the  points  which  I  have  made.  By
 nationalisation,  the  existing  benefits  and
 amenities,  etc.,  should  not  92  denicd  to  the
 employees.  On  the  other  hand,  it  should
 be  progressive.

 SHRI  GOVINDA  MENON :  To  Clause
 15,  I  have  moved  my  amendment,  Regard-
 ing  the  objections  raised,  I  can  forthwith
 allay  the  anxiety  exhibited  by  Mr.  Nambiar
 and  earlier  by  Mr.  Banerjee  and  also  by
 Mr.  Gupta.  Mr.  Gupta  is  a  lawyer  and  I  am
 sure,  if  he  reads  Clause  (3),  he  will  under-
 stand  that  there  is  absolutely  no  difficulty...

 MR.  DEPUTY-SPEAKER:  Am  I  to
 take  it  that  you  are  speaking  on  amend-
 ment  436  that  was  circulated  ?

 SHRI  GOVINDA  MENON  :T  have
 already  moved  that  amendmeat.  I  am  not
 moving  any  other  amendment.  I  am
 replying  to  the  amendments.

 Sub-clause  (3)  says  :

 “«.on  the  same  terms  and  conditions
 and  with  the  same  rights  to  pension
 gratuity  and  other  matters  as  would
 have  becn  admissible  to  them  if  the
 undertaking  of  the  existing  bank  had
 not  been  transferred  to  and  vested
 in  the  corresponding  new  bank  and
 continuc  to  do  so...”

 Then  comes  the  point:

 ««.unless  and  until  their  employment
 in  and  corresponding  new  bonk  is
 terminated...”

 It  means,  terminated  according  to  the  terms
 and  conditions  ;  if  their  service  could  be
 terminated  in  the  existing  bank,  then  alone
 that  service  can  be  terminated  under  the
 new  bank  because  the  rules  follow.  Their
 Temuneration  cannot  2  reduced.  It  is
 clear  that  alteration  of  the  remuneration
 can  be  only  for  the  better.  If  any  assu-
 rance  is  required,  I  can  tell  Mr.  Anandan
 Nambiar  and  the  House  that  the  object  of
 Government  is  to  sce  that  the  employess
 of  the  existing  banks  should  continue  to
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 enjoy  the  same  benefits  in  the  new  banks.
 Revisions  of  salary  now-a-days  arc  never  to
 lower  the  salaries,

 Patodia  raised  the  question  of
 transfer,  That  has  been  introduced  here
 just  to  meet  a  technical  point.  If  an
 employee  of  an  existing  bank—I  will  take
 the  first  bank  in  the  list,  the  Central
 Bank  of  India—becomes  an  employee  of
 the  Central  Bank,  f.e.  the  new  bank  under
 the  law,  then  notionally  and  theoretically
 there  is  a  transfer  because  previously  he
 was  under  a  joint  stock  bank,  but  now
 he  is  under  a  statutory  Bank.  Theoretically there  is  a  transfer.  Because  notionallt
 there  is  a  transfer  the  cmloyee  should  noy
 claim  transfer  benefits.  That  is  the  only
 thing.

 Mr.

 SHRI  D.N.  PATODIA  :  I  seck  some
 clasification.  The  point  is  not  notional.
 The  point  is  regarding  the  legal  interpre-
 tation  of  the  whole  matter.  Under  the
 Industrial  Disputes  Act  if  any  employce
 wants,  he  can  claim  these  terminal  benefits
 from  the  existing  bank  unless  you  give
 an  assurance  that  it  will  be  payable  by
 the  new  bank.

 SHRI  GOVINDA  MENON:  [f  agree
 whatever  benefits  that  have  accrucd  to  an
 employce  under  the  existing  bank,  he  will
 carry  them  over  to  the  new  bank.

 SHRI  D.  N.  PATODIA  :  When  he  is
 being  transferred  from  ‘A*  undertaking,  to
 ‘B’  undertaking,  he  is  entitled  to  certain
 terminal  benefits,

 SHRI  GOVINDA  MENON:  Let  us
 be  very  clear.  The  object  of  this  clause
 is  to  see  that  because  he  is  transferred
 from  a  joint  stock  bank  to  an  existing
 bank  which  is  a  statutory  bank,  he  should
 not  claim  terminal  Benefits.  That  is  the
 object  of  the  clause.

 SHRI  D.N.  PATODIA:  ]  would
 seek  an  assurance  from  him.  If  in  case
 the  court  decides  that  under  the  Industrial
 Disputes  Act  that  such  terminal  benefits
 are  payable,  then  in  that  case  will  the
 new  bank  pay  ?

 SHRI  GOVINDA  MENON:  Courts
 cannot  hold  that  because  the  Act  fs  here.
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 SHRI  N.  DANDEKER  :  Sir,  this  is
 important  both  from  the  point  of  view
 of  the  employees  as  well  as  the  existing
 banks.  The  law  under  the  Industrial  Dis-
 putes  Act—I  am  not  able  to  quote  the
 precise  section  just  now—is  that  when  an
 undertaking  is  transferred  from  owner  ‘A’
 to  owner  ‘B’—in  the  present  case  the
 banking  undertaking  of  the  existing  banks
 is  transferred  to  the  new  corresponding
 bank,  —terminal  compensation  is  payable.
 This  clause  that  has  been  put  inis  to
 negative  that  provision  of  the  Industrial
 Disputes  Act.

 8.29  hrs.

 [SHRt  K.  N.  Tiwary  in  the  Chair).

 SHRI  GOVINDA  MENON:
 the  object.

 That  is

 SHRI  N.DANDEKER:  The  point
 is  ;  if  that  object  succeeds,  I  have  little  to
 say,  though  I  think  it  is  an  unfair  deal
 to  the  employecs.  If  the  employees  go
 to  the  courts,  as  they  are  cntiled  to,  and
 the  court  were  to  hold  that  this  negativing
 of  the  terminal  compensation  rights  under
 the  Industrial  Disputes  Act  is  not  proper,
 that  it  is  confiscatory  and,  therefore,  that
 terminal  compensation  is  payable,  I  main-
 tain  that  it  should  be  paid  by  the
 corresponding  new  bank,  That  is  the
 position.

 8.30  hrs.

 {SHRI  VASUDEVAN  Nair  in  the  Chair  ]

 SHRI  NAMBIAR  ३  At  Icast  employccs
 would  not  be  elbowed  out  from  this
 provision,  What  is  the  objection  ?

 SHRI  GOVINDA  MENON,  I  will
 say  about  that.  There  is  a  going  concern.
 Instead  of  calling  is  a  joint  stock  bank
 we  are  now  calling  it  a  statutory  bank.
 That  does  not  constitute  any  change  in
 the  condition  of  the  employee,  and  as
 suggested  by  Shri  Dandeker,  there  may
 be  aclaim  for  compensation  and  all  that.
 We  want  to  sec  that  such  a  claim  does
 not  arise.

 SHRI  N.  DANDEKER  :  With  great
 respect,  I  would  say  that  you  are  not
 right.  I  was  a  Chairman  of  a  small

 electrical  undertaking  in  the  Mysore  State.
 That  undertaking  was  taken  over  by  the
 Mysore  State  Electricity  Board,  as  a
 going-concern.  It  was  transferred  from
 the  ownership  of  a  joint  stock  company
 to  the  ownership  of  the  State  Electricity
 Board.  Terminal  compensation  was  paya-
 ble  ;  and  indezd  this  was  the  only  point
 of  dispute  between  me  and  the  Mysore
 State  Electricity  Board;  and  I  said  to
 them:  You  give  the  terminal  compen-
 sation  or  you  increase  the  compensation
 Payable  to  the  undertaking  so  that  the
 company  could  pay  compensation.  The
 simple  issue  was  to  make  payment  of
 terminal  compensation  and  terminal  com-
 sation  has  in  fact  been  paid  because  it
 had  to  be  paid.  I  may  therefore,  briefly
 recapitulate  the  point  at  issue.  If  an
 employee  chooses  to  go  to  the  court,  as
 he  is  bound  to  do,  and  say  that  his
 statutory  right  under  Industrial  Disputes
 Act  to  receive  terminal  compensation  was
 withheld,  I  suggest  that  the  amendment
 should  be  there  that  the  compensation
 shall  be  payable  by  the  new  corresponding
 banks  and  not  by  the  old  existing  banks
 whose  undertakings  are  being  statutorily
 taken  over,

 SHRI  GOVINDA  MENON  :  I  wish  to
 give  a  warning  to  those  who  are  speaking  on
 behalf  employees  that  if  they  take  terminal
 they  benefits  in  the  existing  bank  then  they
 become  new  employees,  in  the  new  bank.
 The  continuity  of  service  and  otherthings
 to  which  —  references  were  made,  which  I
 want  to  protect,  will  not  be  there  because
 taking  terminal  bencfits  means  he  goes  out.
 And,  if  he  comes  in  the  new  bank,  he  comes
 as  a  fresh  entrant.  Let  that  be  remembered.

 SHRI  KANWAR  LAL  GUPTA  :  Other
 conditions  of  service  will  remain  the  same.

 SHRI  GOVINDA  MENON  :  No  change.

 MR.  CHAIRMAN  I  shall  put  all
 amendments  except  the  Government  amend-
 ments  to  the  vote  of  the  House.

 Amendments  Nos.  11,  ‘152,  159,
 295  to  301,  326,  386  &  387  were

 put  and  negatived.



 385  Banking  Cos.  (Acquisition  and  SRAVANA  13,  I89l  (SAKA)

 MR.  CHAIRMAN  १  What  are  the
 Government  amendments  ?  (Interruption)

 SHRI  KANWAR  LAL  GUPTA:  The
 Minister  does  not  know  which  are  his
 amendments,  It  is  very  strange.

 MR.  CHAIRMAN  :  I  am  asking  him  to
 clarify,

 SHRI  GOVINDA  MENON:  My  diffi-
 culty  was  this.  S:parate  numbers  were
 given.  Now,  I  have  moved  only  one  amend-
 ment  and  the  Nos.  being  given  are  Nos.
 436,  437  and  438.  I  have  not  given  separate
 numbers,

 SHRI  KANWAR  LAL  GUPTA  :  But
 they  were  not  moved  by  the  Minister.

 MR.  CHAIRMAN  :  His  explation  is
 that  he  moved  the  whole  amendment.

 SHRI  KANWAR  LAL  GUPTA  :  Sce
 the  record.  He  moved  only  one  amendment.

 SHRI  P.  C.  SETHI  In  one  sheet,
 which  is  circulated,  all  these  are  there.

 SHRI  GOVINDA  MENON  :  I  did  not
 know  that  two  other  numbers  were  given  by
 the  office.

 MR.  CHAIRMAN  :  The  question  is  4
 Page  8,  for  lines  8  to  14,  substitute —

 Removal  “I5,  (1)  Every  person  holding
 from  office  as  Chairman,  managing
 office  of  or  whole-time  director  of  an
 Directors,  existing  bank  shall,  on  the
 ete,  commencement  of  this  Act,  be

 deemed  to  have  vacated  office
 and  every  other  director  of
 such  bank  (hereinafter  referred
 to  as  the  ‘continuing  directors’)
 shall,  until  directors  are  duly
 elected  by  such  existing  bank,
 be  deemed  to  continue  to  hold
 such  office.

 ({A)  Until  the  Board  of  Directors
 of  an  existing  bank  is  duly
 constituted  by  it,  the  continuing
 directors  shall  be  deemed  to
 constitute  its  Board  of  Direc-
 tors  (hereinafter  referred  to  as
 the  ‘continuing  Board’)  and
 the  Board  of  Directors  or  the
 continuing  Board,  as  the  case
 may  be,  may  transact  all  or
 any  of  the  following  business
 namely  :"  (436)

 Transfer  of  386
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 Page  8,  omit  lincs  27  to  33  (437)

 Page  8,  for  lines  34  to  4),  substitute

 3)  The  Board  of  Directors  of  an  exist-
 ing  bank,  or  its  continuing  Board,
 as  the  case  may  be,  may  authorise
 all  such  expenditure  as  it  may
 think  fit  for  discharging  any  of  the
 functions  referred  to  in  sub-section
 (IA)  and  the  Central  Government
 may  authorise  the  corresponding
 new  —  bank  to  make  an
 advance  of  the  amount  required  by
 the  cxisting  bank  in  connection
 therewith  and  any  =  amount  so
 advanced  shall  be  recouped  from
 out  of  the  compens:tion  payable  to
 the  existing  bank  under  this  Act,””
 (438)

 The  motion  was  adopted.
 MR.  CHAIRMAN  :  The  question  is  :

 “That  clause  15,  as  amended,  stand
 part  of  the  Bill.
 The  motion  was  adopted.

 Clause  15,  as  amended,  was  added
 to  the  Bill.

 Clause  6  —(Obligations  as  to  fidelity
 and  secrecy)

 SHRI  N.  DANDEKER  tI  move  $
 Page  9,—a/fter  line  25,  insert

 “Provided  that  every  corresponding
 new  bank  shall  at  all  times  during
 working  hours  disclose  to  the  existing
 bank  in  relation  to  which  it  is  the
 corresponding  new  bank  all  such  fn-
 formation,  particulars,  documents,
 account  books  and  the  like  as  the
 existing  bank  may  reasonably  require
 relating  to  its  affairs  and  undertaking
 up  to  and  including  29th  day  of  July
 969  for  the  purposes  of  determination
 of  the  amount  of  compensation
 receivable  by  it  under  section  6  of  this
 Act,  whether  by  agrecment  or  upon
 reference  of  the  matter  by  the  Central
 Government  to  the  Tribunal’’.  (262)

 This  is  a  simple  amendment.  The  clause
 prohibits  the  Custodian  and  other  officers  of
 the  new  corresponding  banks  from  disclosing
 any  information  whatsoever  to  anybody.
 And,  of  course,  there  are  also  oaths  to  that
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 (Shri  N.  Dandcker]
 effect  which  they  will  have  to  sign  in  terms
 of  Schedule  Three.  Unless  there  is  this  right
 of  the  existing  banks  to  get  all  the  informa-
 tion  necessary  for  the  purposes  of  preparing,
 processing  and  pressing  their  claims  whether
 for  purposes  ofarriving  at  an  agreement
 with  Government  or  for  the  purpose  of
 contesting  the  matter  before  the  Tribunal,
 they  just  cannot  proceed  with  making
 their  claims  properly.  I  am  =  sure  the  Law
 Minister  will  agree  that  this  disclosure  which
 I  suggest  in  relation  to  these  matters  for  that
 Purpose  is  quite  plainly  necessary.

 SHRI  GOVINDA  MENON  :  I  do  not
 think  I  will  accept  the  amendment  because
 we  have  provided  for  an  agreement  to  be
 reached  with  respect  to  compensation
 between  the  existing  bank  and  the  new  bank.

 SHRI  N.  DANDEKER  :  How  without
 information  on  our  side  ?

 SHRI  GOVINDA  MENON  Agree-
 ment  can  only  be  reached  by  discussion  and
 disclosure  of  necessary  material.  If  it
 cannot  be  reached,  it)  goes  to  the  tribunal
 and  the  tribunal  would  require  all  the
 evidence  to  be  produced.  IT  think  this  is
 an  exhibition  of  unnecessary  suspicion  with
 regard  to  the  new  banks,

 SHRI  N.  DANDEKER  :  I  really  do
 not  understand,  Am]  supposed  to  make
 claims  without)  any  papers  or  information
 available  to  me  and  with  a  completely  blank
 mind?  Tam  talking  about  the  continuing
 board  of  directors.  Is  the  continuing  board
 of  directors  to  argue  its  case  before  the
 tribunal  not  knowing  what  documents  are
 relevant,  what  should  be  asked  ?  They
 will  have  no  papers,  no  place,  no  equip-
 ment,  no  pen,  no  paper,  nothing.  Why
 should  they  be  placed  under  this  awful
 disability  ?

 SHRI  GOVINDA  MENON  :
 ment  is  by  discussion.

 SHRI  0.  N.  PATODIA  :  The  informa
 tion  asked  for  is  in  regard  to  the  past  per-
 formance,  prior  to  !9th  July.  Nobody  is
 asking  for  post  July  19°  information.  What
 is  the  difficulty  in  its  disclosure  ?

 SHRI  GOVINDA  MENON:  I  do  not
 want  to  say  anything.  We  have  provided
 for  the  agreement  and  that  presupposes
 discussion,  Discussion  means  disclosure.

 MR.  CHAIRMAN  3  Shri  Dandeker  had

 Agrec-

 Bill
 moved  an  amendment.  No.  262.  I  shall
 Put  the  amendment  to  the  vote  of  the
 House.

 Amendment  No.  262  was  put  and
 negatived,

 MR.  CHAIRMAN  5  The  question  is  :
 “That  clause  6  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  76  was  added  to  the  Bill.

 Clause  77  and  76  were  added  to  the
 Bill.

 Clause  9—(Jndemnity)
 MR.  CHAIRMAN  :  We  go

 use  19,
 to  cla-

 Amendment  made  ;
 Page  10,  linc  6,

 after  “Reserve  Bank”,  insert  “and
 every  officer  or  other  employee  of  a
 corresponding  new  bank,”  (133),

 “Shri  P.  C.  Sethi)
 SHRI  N.  DANDEKER  :  I

 amendment  No.  267  :
 move  my

 Page  10,  after  line  18,  insert
 3)  A  director  on  the  continuing
 Board  of  Directors  or  member  of  a
 Committee  of  an  existing  bank  shall
 not  be  responsible  for  any  loss  of
 expense  caused  to  such  bank  by  the
 insufficiency  or  deficiency  of  the
 compensation  given  to  such  bank  by
 the  Central  Government  under  section
 6  of  this  Act,  whether  by  agreement
 or  after  reference  of  the  mattcr  by  the
 Central  Government  to  the  Tri-
 bunal.”*  (267)

 This  isto  give  indemnity  to  the  continuing
 board  of  directors  ;  the  new  expression  used
 is  continuing  board.  One  has  to  seek  this
 protection  because  some  obstreperous  share-
 holders  may  allege  that  the  directors  had
 not  done  thcir  best,  they  should  have
 done  this  and  that  and  so  on  though  the
 directors  will  undoubtedly  do  their  best
 to  arrive  at  an  agreement,  They  may  say
 that  they  had  not  acted  competently  ;  and
 they  ought  therefore  to  be  indemnified
 against  claims  of  insufficiency  or  deficiency
 in  compensation  which  was  paid  after
 agreement  was  reached  or  after,  reference
 was  made  to  the  tribunal.
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 SHRI  GOVINDA  MENON:  I  do
 not  think  that  the  indemnity  which  Mr.
 Dandeker  wants  is  really  necessary.  It  is
 not  accepted  by  the  Government.

 MR.  CHAIRMAN:  I  shall  put
 amendment  No.  267  to  the  vote  of  the
 House.

 Amendment  No.  267  was  put  and
 negatived.

 MR.  CHAIRMAN:  The  question  is:
 “That  clause  9,  as  amended,  stand
 part  of  the  Bill.’

 The  motion  was  adopted.
 Clause  19,  as  amended,  was  added

 to  the  Bill.
 Clause  20—(References  to  existing
 Banks  on  and  from  the  commence-

 ment  of  this  Act.
 MR.  CHAIRMAN  :  We  take  up  clause

 20.  There  is  an  amendment  No.  420.
 Amendment  made

 Page  10,  offer  line  2l,  insert—
 “Provided  that  nothing  in  this  section
 shall  apply  to  an  existing  bank  in
 relation  to  any  business  which  it
 may,  notwithstanding  the  provisions
 of  section  4,  carry  on  (420).""

 (Shri  Govinda  Menon)
 MR.  CHAIRMAN  :  The  question  is  :

 “That  clause  20,  as  amended,  stand
 part  of  the  Bill  2.

 The  motion  was  adopted.
 Clause  20,  as  amended,  was

 added  to  the  Bill.
 Clause  2!—(  Dissolution).

 SHRL  GOVINDA  MENON  :
 move  3

 Page  10,  omit  lines  22  to  25  (358).
 The  object  of  this  amendment  is  to

 omit  sub-clause  (ay.
 क्रो  अब्दुल  गनो  डार  :  यह  क्लास  (I)  को

 जो  अमिट  करना  चाहते  हैं  इसको  मैं  मुखालि-
 परत  करना  चाहता  हूँ  7  क्लास  (i  में  मेरी

 अपनी  अमेंडमेंट  भी  थी  और  वह  यह  थी  कि

 बजाय  19  जुलाई  के  3)  अक्तूबर  से  लागू  किया

 जाय  ।  यह  इसलिए  कि  मैं  जानता  था  कि  यह

 बिल  फिर  से  यहां  आएगा  ऐसा  बिल  जेसा  यह
 पास  करने  जा  रहे  हैं  यह  एक  बार  फिर  हाउस

 Sir,  I
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 के  सामने  आएगा...

 YL  2S  We  sey
 (WO  पक्  Ses  init

 SF  e923!  Stas  ८८०८
 Lot  Ney gi  Zoe  alu

 ८0६८८८८८८४०७५८८४५७०८

 Bb  ae  weed  ८८२  ker :
 {e+  ge  ०८.४3)

 MR.  CHAIRMAN:  The  Minister  has
 not  moved  that  amendment.  You  cannot
 move  an  amendment  to  it.

 श्री  अब्दुल  गनी  डार  :  यह  कहते  हैं  कि
 क्लास  (l)  को  औषधि  किया  जाय  और  मेरी
 उसमें  असेंसमेंट  है  तो  मैं  कहता  हूं  कि  वह
 झ्रोमिट  न  किया  जाय  ।

 SWISH  wots  (८  Les)

 छ्  east  TEL  ALE
 Cob  27  05  Son  प्

 MR.  CHAIRMAN  :
 the  Government  amendment.

 SHRI  ABDUL  GHANIDAR:  I  have
 given  so  many  amendments.  I  have  every
 right  to  say  why  |  am  opposing.  Otherwise,
 Tam  not  aman  who  opposes  for  the  sake
 of  opposing.

 You  are  opposing
 That  is  all.

 जब  भी  फर्स्ट  काज  आई  नहीं
 तो  उस  पर  असेंसमेंट  में  किये  मूव  करता  |
 जब  क्लास  (t)  आता  तो  मुझे  अपना
 अमेंडमेंट  मृत  करने  का  हक  था।  अब  यह  कहते
 हैं  कि इलाज  (l)  को  ओमिट  किया  जाय  और
 बला  (2)  को  (1)  कर  दिया  जाय  ।

 Vis  iU7  ly?  WG  द
 TEI  V  VIM  PYG  IL  bird

 we
 Foca  Pe  jsecte,

 US  2)  J  Wis  Zio  Sidi)

 (2b,
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 MR.  CHAIRMAN  3  _  I  can  understand
 that.  But  you  have  no  other  amendments.

 श्री  अब्दुल  गनी  डार  :  मैं  अब  भी  आप  के
 द्वारा  इन  से  रिक्वेस्ट  करता  हूं  कि  जिस  तेजी  से

 यह  जा  रहे  हैं,  तेजी  से  चलने  वाले  हमेशा  औंधे

 मुंह  गिरते  हैं।  मैंने  कहा  था  कि  जल्दी  न  करें।
 6  महीने  का  आर्डिनेंस  है  ...(व्यवधान)  ...

 Ul»  fy  ipl  us  oy  5७५०2)

 Sete  FOUN  Werteur

 UE fe  Ei  Nel  BHF

 OWE  6  Se  Ore  Mi  LA
 (--(SWos)  &

 MR.  CHAIRMAN  2  The  question  is  3

 Page  10,  omit  lines  22  to  25  (358).
 The  motion  was  adopted.

 MR.  CHAIRMAN:  The  question  is  3
 “That  clause  2I,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  2i,  as  amended,  was  added

 to  the  Bill.
 Clause  22—(Power  to  make  rules)

 SHRI  P.  C.  SETHI:  Amendment  35
 relates  to  the  rule-making  powers  of  the
 Central  Government,  and  amendment  436
 is  consequential,

 Amendments  made  s
 Page  0,—
 after  line  44,  insert—

 “«d)  the  terms  and  conditions  of  ser-
 vice  of  the  Chairman,  members
 and  staff  of  the  Tribunal,
 the  procedure  for  payment  of
 compensation,  including  the
 Tequirements  subject  to  which
 the  payment  shall  be  made,
 the  determination  of  the  persons
 to  whom  compensation  shall  be
 payable  in  all  cases  including
 cases  where  shares  have  been
 held  by  more  than  one  person,
 or  where  they  have  been  trans-
 ferred  before  the  commencement
 of  this  Act  but  the  —  transfer

 (e)

 (f)

 has  not  been  registered,  or  where
 the  sharcholder  is  dead,

 the  circumstances  under  which
 claims  for  payment  of  compen-
 sation  from  these  claiming
 through  or  under  8  shareholder
 may  be  entertained,

 (8)

 (h)  the  requirements  to  be  complied
 with  before  reccipt  of  compen-
 sation  by  8  sharcholder  whose
 share  certificate  has  been  lost,
 destroyed,  mutilated  or  stolen,

 ‘f)  the  requirements  subject  to  which
 information  regarding  payment
 of  compensation  may  be  granted
 or  refused  and  conditions  subject
 to  which  such  information  may
 be  given.””  (I35)

 Page  10,  line  45,—

 for  ‘\d)",  substitute  gy  (136)*

 (Shri  P.  C.  Sethi)
 MR.  CHAIRMAN  :  The  question  is  3

 “That  clause  22,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  22,  as  amended,  was  added
 to  the  Bill.

 Clause  23—(Rules  and  schemes  to
 be  laid  before  Parliament.)

 MR.  CHAIRMAN  :  Then  we  come  to
 clause  23.

 SHRI  N.  DANDEKER  :  Sir,  I  beg  to
 move  :

 Page  I],  line  2,—

 after  “this  Act”  insert—

 “and  every  order  made  by  the  Cen-
 tral  Government  under  section  26  of
 this  Act’.  (270)

 SHRI  MADHU_  LIMAYE  :  Sir,  I  beg
 to  move  3

 *Amendments  Nos.  35  and  36  were  later ai  ‘later  resciaded  ६ by  the  House,  vide  ००  458.
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 Page  l!,—

 (i)  line  2,—

 after  “laid”  insert —
 ‘tin  draft  form’.

 (ii)  for  lines  5  to  l2,  substitute—

 “sessions,  and  shall  come  into  force
 after  it  has  been  agreed  to  by  both
 Houses  before  the  expiry  of  the
 session  in  which  it  is  so  laid  or  the
 session  immediately  following  and  if
 it  has  not  been  so  agreed  to,  it  shall
 Japse.”*  (418)

 SHRI  N.
 move  :

 DANDEKER  :  I  beg  to

 Page  I,  line  l.—

 after  ‘Central  Government”  in-
 ser{—

 “or,  as  the  case  may  be,  by  the  Re-
 serve  Bank’’.  (269)

 SHRI  ABDUL  GHANI  DAR  :  I
 move  :

 Page  !,—

 (i)  line  2,—

 after  “laid”  insert

 “in  legal  form  well  drafted’’.

 (ti)  for  lines  5  to  12,  substitute

 “sessions,  and  shall  come  into  force
 after  it  has  been  agreed  to  by  both
 Houses  before  the  expiry  of  the  next
 Budget  Session  and  if  it  has  not  been
 so  agreed  to,  it  shall  lapse."”  (435)

 SHRI  N.  DANDEKER:  Sir,  my
 amendments  are  very  simplc.  Clause  23  is  the
 usual  clause  In  most  Bills  to  the  effect  that
 tules  and  schemes  framed  under  the  Act
 should  be  placed  before  Parliament  for  a
 certain  period  of  time,  My  suggestion  is
 that  in  the  case  of  this  particular  Bill
 Government  should  also  include  in  this

 ‘particular,  clause  the  orders  which  the
 Government  may  fssue  under  clause  26,
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 Clause  26  reads  like  this  :

 “Vf  any  difficulty  arises  in  giving
 effect  to  the  provisions  of  this  Act,
 the  Central  Government  may  make
 such  order,  not  inconsistent  with  the
 Provisions  of  this  Act,  as  may  appear
 to  it  to  be  necessary  for  the  purpose
 of  removing  the  difficulty.”

 This  is  almost  a  substantive  legislative
 power.  When  we  come  to  that  clause  I  am
 going  to  oppose  it.  Bul  I  am  proceeding
 on  the  assumption  that  this  clause  will  be
 steam  rollered  just  like  all  other  clauses,
 Just  as  Government  is  under  obligation  as
 per  clause  23  to  place  before  the  Houses  of
 Parliament  for  a  certain  period,  for  approval
 or  disapproval,  every  rule  and  every  scheme
 made  under  this  Act,  so  too  I  submit  must
 they  put  for  the  consideration  of  the  House,
 for  approval  or  disapproval,  every  order
 made  by  them  under  clause  26,  because
 that  is  just  an  important.  statutorily  in  terms
 of  delegated  legislation  as  the  rules  and
 schemes  referred  to  in  clause  23,

 श्री  मधु  लिमये  :  सभापति  महोदय,  हमारा
 यह  बहुत  महत्वपूर्ण  संशोधन  है--इस  लिए  कि

 इस  विधेयक  में  दो  मुख्य  धारायें  हैं--एक-खण्ड
 4,  जिसके  अन्तर्गत  आप  अण्डरटेकिग्ज़  को  अपने

 हाथ  में  ले  रहे  हैं  और  फिर  3)  (1)--जिसमें
 आपने  कहा  है  कि  हम  योजना  बना  कर  आपके
 सामने  रखेंगे।  इस  वक्‍त  कोई  योजना  नहीं  है
 और  23  ra)  में  कहा  गया  है  कि  जो  योजना
 बनाई  जायगी,  जो  नियम  बनाये  जायेंगे,  जैसे
 प्राय  कानूनों  के  अन्दर  यहां  पर  रखते  हैं,  बैसे

 ही  इस  कानून  के  अन्दर  रखना  चाहते  हैं  ।  लेकिन
 चूंकि  योजना  को  कोई  रूपरेखा  हमारे  सामने

 नहीं  है ओर  कई  बार  यह  सवाल  हम  लोग  इस
 सदन  में  उठा  चुके  हैं-डेलीगेटेड  लेजिस्लेशन
 के  बारे  में--इसलिए  आज  भी  एक  बुनियादी
 सवाल  उठाना  चाहता  हूँ  तथा  मेरा  संशोधन  भी
 उसी  के  सम्बन्ध  में  हू  t  मैं  चाहता  हूं  कि  गोविंद-
 मेनन  साहब  ध्यानपूर्वक  मेरी  बात  को  सुनें ।
 मैं  इसे  परिवर्तन  के  साथ  पढ़ता  हूं--अगर  वह
 मेरी  बात  मान  लें  तो  कलाम  की  कया  रूप  रेखा
 होगी--वह  पढ़ना  चाहता  ह
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 [श्री  मधु  लिमये]
 सभापति  महोदय,  23  के  अन्दर  जो  योजना

 है--उसका  मतलब  होता  है  कि  ये  लोग  स्कीम
 बनायेंगे,  नियम  बनायेंगे  जो  तुरन्त  कार्यान्वित

 हो  जायगा  और  उसको  सदन  की  टेबल  पर  रखा
 जायगा  और  हम  लोगों  ने  यदि  कोई  संशोधन
 दिया  तो  उस  पर  बहस  होगी  कौर  यदि  परिवर्तन
 के  लिए  स्वीकृति  मिली  तो  परिवर्तन  होगा।
 अगर  किसी  ने  मेहनत  नहीं  की,  चर्चा  नहीं
 उठाई  तो  जो  इन  लोगों  ने  नियम  बनाए  हैं,
 योजना  बनाई  है,  वह  कार्यान्वित  हो  जायगी  ।
 इसको  पालियामेंटरी  प्रेक्टिस  में  नेगेटिव  प्रोसी-
 जर  कहा  है।  मैं  चाहता  हैँ  इसके  लिए  अफर-
 मेटिव  प्रोसीजर  लिया  जाय  ।  मैं  इस  सम्बन्ध  में
 मेज़  पालियामेन्द्री  प्रेक्टिस  के  एक  वाक्य  पढ़कर
 सुनाना  चाहता  हूं,  इसमें  उन्होंने  कहा  कि  इस
 तरह  से  डेलीगेटेड  लेजिस्लेशन  के  बारे  में
 पार्लियामेंट  के  जो  अधिकार  होते  हैं  उनका

 उन्होंने  वर्गीकरण  किया  है--एक  तो  नेगेटिव
 प्रोसीजर  है,  जो  हम  हमेशा  यहां  फोलो  करते  हैं,
 दूसरा  एक रमे टिव  प्रोसीजर  है--

 “In  these  cases  regulations  or
 orders  made  by  a  Minister  become
 operative  only  after  a  resolution  has
 been  passed  by  both  Houses  approv-
 ing  them  in  draft.”’

 मतलब  यह  कि  नियम  और  योजना  मसविदा
 की  शक्ल  में  आते  हैं  और  जब  यहां  पास  हो  जाते
 हैं,  तभी  उसको  अन्तिम  रूप  दिया  जाता  है
 झौर  वह  कार्यान्वित  हो  जाता  है  1

 दूसरा  जो  नेगेटिव  प्रोसीजर  है,  उसके  भी
 दो  प्रकार  हैं।  इसलिए  मैं  मंत्री  महोदय  से
 विनती  करूंगा  कि  वे  मेरी  इस  बात  को  मान
 लें,  जिसका  मतलब  यह  होगा  कि...

 “Every  rule  and  every  scheme  made
 by  the  Central  Government  under
 this  Act  shall  be  laid  in  draft  form,
 as  soon  as  may  be,  after  it  is  made
 before  each  House  of  Parliament
 while  it  is  in  session  for  a  total  period
 of  thirty  days  which  may  be  comp-
 rised  in  one  session  or  in  two  success

 Bill
 sive  sessions..."”

 मैं  यह  शब्द  छोड़ना  चाहता  हूँ,  उसके  बाद  यह
 इस  प्रकार  रहेगा--

 “and  shall  come  into  force  after  it
 has  been  agrced  to  by  both  Houses
 before  the  expiry  of  the  session  in
 which  it  is  so  laid  or  the  session
 immediately  following,  and  if  it  has
 not  been  so  agreed  to,  it  shall
 lapse.’

 मतलब  यह  कि  अगर  इस  योजना  को  स्वीकृति
 नहीं  मिली  तो  यह  योजना  और  नियम  खत्म  हो
 जायेंगे।  इसका  मतलब  सिर्फ  इतना  ही  होता  है
 कि  इनके  ऊपर  यह  दायित्व  है,  जिम्मेदार  रहेगी
 कि  आप  जो  नियम  और  योजना  बनायेंगे  उसे

 यहां  सदन  के  सामने  रखेंगे।  सदन  में  बहस  होगी
 और  सदन  जब  स्वीकृति  देगा  तभी  उस  पर
 अमल  किया  जाएगा  1  तो  डलो गे टेड  लेजिस्लेशन
 के  बारे  में  कम  से कम  यह  अच्छा  सुझाव  है।
 माननीय  मंत्री  महोदय  ने  एडवाइजरी  बोर्ड  और
 बोर्ड  आफ  'डायरेक्टर्स  के  बारे  में  हमारा  संजो-
 धन  कुबूल  किया  है,  उसी  तरह  मेहरबानी  कर
 के  इस  को  भी  मान  ले  7  इसमें  कोई  नुकसान
 होने  वाला  नहीं  है,  आपका  बहुमत  है,  जो  पास
 करना  चाहेंगे,  पास  हो  जायगा,  लेकिन  हमको

 बहस  करने  और  अच्छे  सुझाव  देने  का  मौका
 मिल  जायगा  ।

 SHRIN.  DANDEKER  ;  T  want  to  5७१०
 port  it  in  acouple  of  sentences.  |  would
 not  have  ordinarily  taken  objection  to  this
 as  Mr.  Limaye  has  done,  but  for  the  fact
 that  this  is  not  merely  a  matter  relating  to
 rule  but  also  relating  to  the  schemes  con-
 cerning  all  kinds  of  things,  relating  to  these
 enormous  undertakings  that  are  going  to  be
 taken  over  by  the  Government,  I  agree
 with  Mr,  Limaye  that  in  the  circumstances
 of  this  particular  matter,  namely,  the  clause
 being  concerned  not  merely  with  rules  but
 with  also  the  scheme  connected  with  the
 Set-up  and  the  organisation,  the  manage-
 ment,  the  purposes  and  objects,  or  so  to
 speak,  the  articles  of  associations  of  the
 corresponding  new  banks,  I  am  entirely  with
 him  that  this  ought  not  to  be  a  subject  of
 negative  approval  of  Parliament  but  should
 require  the  positive  approval  of  Parliament.
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 SHRI  NAMBIAR:  My  point  is  that
 the  whole  legislation  suffers  from  want  of
 this  scheme.  When  {it  goes  to  the  court,
 there  is  a  danger.  If  this  amendment  is
 accepted  and,  cven  If  it  gocs  to  the  Supreme
 Court  or  any  court,  it  will  partly  prevent
 that  danger:  Further,  the  House  does  not
 know  the  whole  scheme.  He  could  not
 give  it  in  clause  13.  Therefore.  in  all  fair-
 ne  s,  with  all  our  good  wishes  for  the  suc-
 cessful  completion  and  operation  of  this
 law,  we  request  you  to  conrider  this  ques-
 tion  so  that  wc  may  not  have  another  dan-
 ger,  another  hurdic,  tf  the  Supreme  Court
 docs  sometning  againt  the  law.

 aft  अब्दुल  गनी  डार  :  मैंने  अमेंडमेंट  दिया
 अगर  आप  इजाजत  दें  तो  मैं  अंजु  करूं।  मेरी

 एक  बहुत  छोटी  सी  बात  है  |  जहां  पर  लेट  कहा
 गया  है,  मैंने  कहा  है  कि  पहले  उसका  फैसला  कर
 ले।  लीगली  बहुत  अच्छा  ड्राफ्ट  हो,  उसको
 पहले  तय  करो,  इसी  तरह  लटकने  मत  दो
 मेरा  मतलब  यही  है  कि  कानूनन  को  भी  देख
 लिया  जायगा,  उसके  साथ  ही  यह  बहुत  अच्छा
 ड्राफ्ट  हो  जायगा  ।  फार्म  जो  भी  बनाना  हो,
 उसको  पहले  शक्ल  दे  लो

 दूसरी  बात--उन्होंने  एक  सेशन,  दो  सेशन
 कहा  है-मैंने  कहा  है,  बजट  सेशन  तय  कर
 लिया  जाय  ।  उसके  बाद  कोई  ऐसी  बात  होने
 वाली  नहीं  है।  मैं  चाहता  हूं  कि सब  कुछ  करके
 हमारे  सामने  बजट  सेशन  में  ले  आयेगे  और
 बजट  सेशन  के  आखिर  तक  फैसला  हो  जायगा  |
 यह  बहुत  सिम्ग्ल  अमेंडमेंट  है  -  मैं  मधु  लिमये
 की  असेंसमेंट  की  भी  बहुत  जोर  से  हिमायत
 करता  हूं।
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 SHRI  GOVINDA  MENON:  My  diffi-
 culty  is  that  Mr,  Limaye'’s  amendment  applies
 to  the  scheme  also.  He  wants  to  provide
 that  the  scheme  will  come  into  force  after
 {it  is  approved  by  the  House.  That  kind  of
 a  transaction  in  banking  business  may  create
 difficulties.  We  have  given  power  to  the
 House  to  modify  the  scheme  or  even  to  can-
 cel  it,  but  whatever  has  been  done  previous-
 ly  should  stand.  That  is  how  the  Clause
 has  been  drafted,  That  being  so,  I  am  sorry
 I  cannot  accept  this.

 SHRI  N.  DANDEKER  ;  What  about
 my  suggestion  that  the  orders  that  Govern-
 ment  may  pass  under  Clause  26  for  the
 removal  of  difficulties  should  also  be  inclu-
 ded  under  Clause  23  and  ought  to  be  placed
 on  the  Table  of  the  House  ?

 SHRI  GOVINDA  MENON:  Under
 Clause  23  these  will  be  placed,  but  about
 Clause  26,  that  is  a  well  known  type  of
 legislation...

 SHRI  N.  DANDEKER  :  I  want  that
 those  orders  also  should  come  to  the  notice
 of  the  House.  Why  should  you  hide  them  ?

 SHRI  GOVINDA  MENON  .  I  do  not
 accept  them,
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 MR.  CHAIRMAN  :  Now  I  put  the
 amendments  to  the  vote  of  the  Housc.

 Amendments  Nos.  269,  270,  418,  &
 435  were  put  and  negatived

 MR.  CHAIRMAN:  The  question  is  :
 “That  Clause  23  stand  part  of  the
 Bill.”’

 The  motion  was  adopted
 Clause  23  was  added  to  the  Bill

 Clause  24—(  Power  to  make  regula-
 tion

 SHRI  P.  C.  SETHI  :  I  beg  to  move  :

 Page  l,—

 0}  line  7,  for  “for  giving  effect,’
 substitute

 “for  which  provision  is  expedient
 for  the  purpose  of  giving  effect’.

 (fi)  line  47,  for  “of  effect”,  substi-
 tute—
 “and  effect’.  (137).

 Page  2,—
 after  line  19,  insert—
 “and  until  any  such  corresponding
 authority  is  constituted  under  this
 Act,  shall  be  deemed  to  refer  to  the
 Custodian”  (143),

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam)  :  I  beg  to  move  :

 Page  2,—
 after  line  12,  insert—
 “(n)  The  establishment  of  Joint

 Consultative  councils  at  all
 levels  consisting  of  represen-
 tatives  of  management  and
 recognised  trade  unions  of
 employees  incluing  super-
 visory  staff.’  (172)

 More  than  Clause  23,  Clause  24  is  the
 real  essence  of  this  Bill.  Under  Clause  24,
 with  the  previous  sanction  of  the  Central
 Government,  the  Board  of  Directors  may
 mike  so  many  rules.  In  this,  I  want  only
 one  thing  to  be  added,  namely,  that  the
 rules  may  also  provide  for  the  establishment
 of  Joint  Consultative  Councils  at  all  levels
 consisting  of  representatives  of  management
 and  recognised  trade  unions  of  employees’

 including  supervisory  staff.
 important  thing.  It  is  quite  in  line  with
 modern  thinking.  In  several  industries,  in
 several  department  also,  and  in  several
 banks  Joint  Consultative  Councils  are
 accepted  in  principle.  In  the  case  of
 nationalised  banks  it  is  necessary  that  there
 must  be  a  statutory  provision  for  this  so
 that  the  nationalised  banks  might  make
 their  own  rules  for  the  implementation  of
 this  principle,  namely,  the  establishment  of
 Joint  Consultative  Councils.

 This  is  a  very

 SHRI  GOVINDA  MENON  :  That  is  a
 matter  which  has  something  to  do  with
 ‘abour  and  employer  management  ;  that  will
 not  have  a  proper  place  here  ;  that  has  to
 be  taken  elsewhere.

 MR.  CHAIRMAN:  I  now  put  Mr.
 Tenneti  Vishwanatham’s  amendment,  No.
 172,  to  the  vote  of  the  House.

 The  Amendment  No.  172  was  put
 and  negatived

 MR.  CHAIRMAN  :  I  shall  now  put
 the  Government  amendments,  Nos.  37  and
 143,  to  the  vote  of  the  House.

 The  question  is  :
 Page  Il,—

 (i)  line  17,  for  “for  giving  effect’,
 substitute—

 “for  which  provision  is  expe-
 dient  for  the  purpose  of  giving
 effect’’,

 (ii)  line  47,  for  “of  effect”,  substi-
 tule

 “and  effect’.  (137)

 Page  !2,—

 after  line  19,  insert—

 “and  until  any  such  corresponding
 authority  is  constituted  under  this
 Act,  shail  be  deemed  to  refer  to  the

 Custodian.”  (43).
 The  motion  was  adopted.

 MR.  CHAIRMAN :  The  question  is  :
 “‘That  Clause  24,  as  amended,  stand
 part  of  the  Bill."’

 The  motion  was  adopted



 401  Banking  Cos.  (Acquisition  &  SRAVANA  13,  89]  (SAKA)

 Clause  24  as  amended,  was  added
 to  the  Bill.

 Clause  25—(Amendment  of  certain
 enactments

 SHRI  P.  C.  SETHI  :  I  beg  to  move  !
 Page  2,—

 after  line  46,  insert—

 (4)  “In  the  Deposit  Insurance  Cor-
 poration  Act,  96]  47  of  96!,—

 (a)  in  section  2,—
 the  follow-

 be  inserted,
 (i)  after  clause  (e),

 ing  clause  shall
 namely  :—

 “(ee)  corresponding  new  bank”
 means  a  corresponding  new
 bank  constituted  under  sec-
 tlon  3  of  the  Banking  Com-
 panies  (Acquisition  and
 Transfer  of  Undertakings)
 Act,  969  ;  7  ;

 (i)  in  clause  (i),  after  the  words
 “banking  company”,  the  words
 “or  a  corresponding  new  bank”
 shall  be  inserted  ;

 (b)  section  I3  shall  be  renumbered  as
 sub-section  (l)  thereof  and  after
 sub-section  (l)  as  so  renumbered
 the  following  sub-section  shall  be
 inserted,  namely  !—

 The  provisions  of  clauses  (a),
 (b),  (०),  (d),  and  (0)  of  sub-
 section  (l)  shall  apply  to  a
 corresponding  new  bank  as
 they  apply  to  a_  banking
 company.”’

 6  (  2  )

 (5)  In  the  State  Agricultural  Credit
 Corporations  Act,  968  (60  of  968)—

 (a)  {n  section  2,  after  clause  (i),  the
 following  clause  shall  be  inserted,
 namely  ;—

 “<(li)  “‘corresponding  new  bank”
 means  a  corresponding  new
 bank  constituted  under  section
 3  of  the  Banking  Companies
 (Acquisition  and  transfer  of
 Undertakings)  Act,  969  ;

 Transfer  of  402
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 (b)  after  the  words  “subsidiary
 banks”  or  ‘‘subsidiary  bank’’,  as
 the  case  may  be,  occurring  in
 clause  (d)  of  sub-section  (3)  of
 section  5,  in  clause  (b)  of  sec-
 tion  9  and  in  the  proviso  to  sec-
 tion  18,  the  words  ‘‘correspond-
 ing  new  banks’’  or  corresponding
 new  bank”’  as  the  case  may  be,
 shall  be  inserted.’’  (138).

 The  purpose  is  to  amend  the  Deposit
 Tasurance  Corporation  Act  and  the  State
 Agricultural  Credit  Corporations  Act,  so  as
 to  make  these  applicable  to  the  new  banks.

 SHRI  GOVINDA  MENON  J  move  :
 Page  12,

 after  line  36,  insert—~

 “d)  in  the  Fifth  Schedule,  in  Part  I
 of  paragraph  J,  after  clause  (s),  the
 following  Explanations  shall  be  inser-
 ted,  namely  :—

 Explanation  \.-  For  the  purposes  of
 this  Clause,  ‘‘value’’  shall  be  decmed
 to  be  the  market  valuc  of  the  land  or
 building,  but  where  such  market
 valuc  excceds  the  ascertained  valuc,
 determined  in  the  manner  specified  in
 Explanation  2,  shall  be  deemed  to
 mean  such  ascertained  valuc.

 Explanation  2  Ascertained  value
 shall  be  equal  to  i—

 (1)  in  the  case  of  any  building
 (including  the  land  on  which  it
 is  erected  or  which  is  appurte-
 nant  thereto)  which  is  wholly
 occupied  on  the  appointed  day,
 twelve  times  the  amount  of  the
 annual  rent  or  the  rent  for  which
 the  building  may  reasonably  be
 expected  to  be  let  out  from  year
 to  year,  after  deducting  from
 such  rent  ,—

 (i)  one-sixth  of  the  amount
 thereof  on  account  of  main-
 tenance  and  repairs,

 (ii)  the  amount  of  any  annual
 premium  patd  to  insure  the
 building  against  any  risk
 of  damage  or  destruction,
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 [Shri  Gov

 (2)

 (3)

 indan  Menon]
 (iii)  where  the  building  {s  sub-

 ject  to  any  annual  charge,
 not  being  a  capital  charge,
 the  amount  of  such  charge,

 (iv)  where  the  building  is  sub-
 ject  to  a  ground  rent,  the
 amount  of  such  ground
 Tent,

 (v)  where  the  building  is  sub-
 ject  to  a  mortgage  or  other
 capital  charge,  the  amount
 of  interest  on  such  mortgage
 or  charge,

 (vi)  where  the  building  has  becn
 acquired,  constructed,  re-
 paired,  renewed  or  re-con-
 structed  with  borrowed
 capital,  the  amount  of  any
 interest  payable  on  such
 capital,  and  ,

 (vi)  any  sums  paid  on  account
 of  land  revenue  or  other
 taxes  in  respect  of  such
 building  ;

 fn  the  case  of  any  building
 (including  the  land  on  which  it
 is  erected  or  which  is  appurten-
 nant  thereto)  which  is  partially
 occupied  on  the  appointed  day,
 the  value  of  the  portion  which  is
 occupied,  ascertained  fn  accor-
 dance  with  the  provisions  of  sub-
 clause  (dd)  (the  deductions  under
 sub-clauses  (ii)  to  (vii)  being
 made  on  a  proportionate  basis)
 and  multiplied  thereafter  to  the
 ratio  which  the  entire  plinth
 area  of  the  building  bears  to  the
 plinth  arca  of  the  portion  of  the
 building  which  has  becn  occu-
 pied  or  let  out  ;

 in  the  case  of  any  land  which
 has  no  building  erected  thereon
 or  which  is  not  appurtenant  to
 building,  the  value,  determined
 with  reference  to  the  prices  at
 which  sales  or  purchases  of  simi-
 lar  or  comparable  properties
 have  been  made  during  the
 period  of  three  years  immedia-

 tely  preceeding  the  appointed
 day,  by  instruments  registered
 under  the  Indian  Registration
 Act,  1908,  (16,  of  9C8)  in  the
 city,  town  or  village  where  such
 land  is  situated’.  (42L).

 SHRI  NAMBIAR  :  I  move

 Page  2  t-

 omit  lines  26  to  30.  (327)

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam)  :  ]  move  3

 Page  2  i

 after  line  47,  insert—

 25  A  (New)

 (1)  Add  new  sub-clause  (g)  to  Sec-
 tion  9  (I)  of  the  State  Bank  of
 India  Act  :-(25  A  New)

 ““(g)  Two  directors  representing
 recognized  organisations  of
 employees  including  super-
 visory  staff.””

 (2)  Add  new  Sub-clause  to  Section
 2i  of  State  Bank  of  India  Act
 “Two  |  members  representing
 recognised  organisations  of  cmp-
 loyees  including  supervisory
 staff,

 (3)  Add  at  the  end  of  section  22  (dd)
 clause  D  of  State  Bank  of  India
 Act,  “for  any  employee  represen-
 ting  recognised  organisation  of
 employees  including  supervisory
 staff.’’.’.

 (4)  In  Section  50  (2)  of  the  State
 Bank  of  India  Act  the  following
 Sub-clause  be  added  :—

 “(v)  The  conditions  subject  to
 which  the  Bank  may
 appoint  officers  advisors
 and  other  employees  and
 fix  their  remuneration  and
 terms  and  conditions  of
 service,"*
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 The  establishment  of  joiat
 consultative  councils  at  all
 levels  consisting  of  represea-
 tatives  of  management  and
 recognized  trade  unions  of
 employees  including  super-
 visory  staff.’”  (173).

 Te  (w  )

 SHRI  KANWAR  LAL  GUPTA  3  I  beg
 to  move  3

 Page  2,—

 omit  lines  26  to  30.  (153)
 SHRI  S.M.  BANERJEE  :  I  beg  to

 move  :

 Page  2,—

 for  Mines  26  to  30,  substitute  :—

 “(b)  section  36AD  shall  be  omitted.”
 (160).

 थीं  कंवर  लाल  गुप्त  :  मैंने  भ्र पने  अमेंडमेंट  नं०
 53  में  कहा  है  कि  26  से  30  तक  की  लाइन्स
 को  औमिट  कर  देना  चाहिए  1  इसमें  है  :

 “in  section  36  AD,  in  sub’section  (3)
 for  the  words  ‘fand  any  subsidiary
 bank"’,  the  words,  figures  and  brac-
 kets  ‘‘a  corresponding  new  bank
 constituted  under  section  3  of  the
 Banking  Companies  (Acquisition  and
 Transfer  of  Undertakings)  Act,  1969,
 and  any  subsidiary  bank’’  shall  be
 substituted.”

 जो  धारा  36  ए  डी  है  जो  कि  इस  सरकार  ने

 पहले  पास  की  है,  वहो  धारा  जब  इस  पर  भी

 लागू  करना  चाहते  हैं  1  मेरा  संशोधन  यह  है  कि

 बहू  इस  पर  लागू  नहीं  होनी  चाहिए।  जैसा  कि
 अभी  बनर्जी  साहब  ने  कहा  कि  जितने  भी  बैंकों

 के  कर्मचारी  हैं  उन्होंने  एक  आवाज  के  साथ

 राष्ट्रीकरण  का  समर्थन  किया  है  लेकिन  मैं
 जानता  हूं  कि  काफी  मात्रा  में  ऐसे  कमंचारी  जो

 इसका  समर्थन  कर  रहे  हैं  उनमें  से  एक  सेक्शन

 ऐसा  है  जो  किसी  एक  पार्टी  के  साथ  सम्बद्ध  होने
 के  कारण,  चाहे  राष्ट्रीयकरण  केवल  राष्ट्रीयकरण

 Transfer  of  406
 Undertakings)  Bill

 ही  हो,  तब  भी  उसका  समाधान  हो  जायेगा,  वे

 खुश  होंगे।  इसके  अलावा  रेडियो  के  जरिए  से,
 अखबारों  के  जरिए  से  बल्कि  सरकार  की  सारी
 मशीनरी  इस  चीज़  पर  लगी  हुई  है,  यह  बताने
 के  लिए  कि  जो  राष्ट्रीयकरण  है  वह  गरीबों  के
 लिए  है,  किसानों  के  लिए  है  और  कर्मचारियों
 के  लिए  है।  मुझे  पता  है  कि  सरकार  मेरे  संशो-
 घन  को  नहीं  मानेगी  क्‍योंकि  फिर  इस  कांग्रेस
 सरकार  का  जो  समाजवाद  का  ढांचा  है  वह  नंगा

 हो  जायेगा  ।  जो  सरकार  फंडामेंटल  ट्रेंड  यूनि-
 यन  राइट  को  भी  एक्सेप्ट  नहीं  करती  है  जिस
 राइट  के  लिए  मजदूरों  ने  बीसियों  साल  तक

 लड़ाई  लड़ी  और  उसके  बाद  उनको  प्राप्त  किया,
 यह  सरकार  संशोधन  करके,  बिल  लाकर  के
 मौर  ऐक्ट  पास  करा  कर  उनके  फंडामेंटल  राइट
 को  कुचलना  चाहती  है।  जो  ऐसी  नकली  समाज-
 वाद  की  सरकार  है  अगर  आज  वह  यह  बात  कहे
 कि  वह  किसानों  के  लिए  करेगी,  गरीबों  के  लिए
 करेगी,  छोटे  आदमियों  क ेलिए  करेगी,  यह
 केवल  एक  पोलिटिकल  स्टंट  के  अलावा  और  कुछ
 हो  नहीं  सकता  है।  आज  शायद  बनर्जी  साहब
 हमसे  इत्तफाक  न  करें  लेकिन  साल  दो  साल  बाद
 वे  महसूस  करेंगे  -  मैं  उन  लोगों  में  से  नहीं  हैं
 कौर  न  हमारा  पार्टी  ही  वैसी  है  लेकिन  यहां  पर

 कुछ  लोग  ऐसे  हैं  जो,  चूंकि  यह  राष्ट्रीयकरण  है
 इसलिए  इसका  समर्थन  करेंगे  या  चूंकि  यह
 राष्ट्रीय रण  है  इसलिए  इसका  विरोध  करेंगे--

 हम  लोग  बीच  में  हैं,  मगर  राष्ट्रीयकरण  लोगों
 के  हित  में  है  तो हम  भी  उसका  समर्थन  करेंगे
 लेकिन  हम  जो  इसका  विरोध  कर  रहे  हैं  इसका
 कारण  यह  है  कि  हमको  मालूम  है  कि  इस

 राष्ट्रीयक रण  से  लोगों  का  हित  नहीं  होगा  ny  मैं
 अपने  दोस्तों  और  पटोदिया  साहब  को  बता  देना

 चाहता  हूँ  कि  केवल  चैम्बर  की  लाइन  लेकर  के
 आप  लोगों  में  परिवर्तन  नहीं  ला  सकते  हैं,  कुछ
 फेडरेशन्स  पौर  इण्डस्ट्रियलिस्ट्स  का  दावा  करके
 बाप  लोगों  का  समर्थन  प्राप्त  नहीं  कर  सकते

 हैं।  लोगों  का  समर्थन  किसी  पार्टी  को  अगर
 प्राप्त  करना  है  तो  गरीब  आदमियों  का  समर्थन
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 [sax  लाल  गुप्त]
 लेना  होगा।  इसलिए  मैं  कहना  चाहता  हूँ  कि
 सरकार  अगर  थोड़ी  भी  ईमानदार  है  तो  36-ए
 डी  को  एक  माइल  एम्प्लायर  की  हैसियत  से
 कराना  चाहिए।  इसको  श्राप  वापिस  खेलें।
 मैं  आपके  जरिए  से  चेतावनी  देना  चाहता  हूँ
 एम्प्लायीज  को  जौ  आज  बहुत  ढोल  पीट  रहे  हैं
 कि  जितनी  तन्ख्वाह  राज  बैंक  के  कर्मचारियों
 को  मिलती  है,  और  कहीं  नहीं  मिलती,  हर  साल
 जो  बोनस  मिलता  है,  ओवरटाइम  मिलता  है,
 एलाउंस  मिलता  है,  पे-इन्क्रीस  मिलती  है,  अगले
 साल  यह  सरकार  उसका  आधा  भी  नहीं  दे

 पाएगी  और  जसे-जैसे  समय  बीतता  जायेगा,
 तन्ख्वाह  कम  होती  जायेगी,  और  जिन  कर्म-
 चोरियों  के  ऊपर  उन्होंने  राष्ट्रीयकरण  का  जादू
 चढ़ा  रक्खा  है  और  कहा  है  कि  यह  बहुत  भ्रच्छी
 चीज  है,  उनके  सामने  वह  जादू  खुल  जायेगा  I
 जेसे  मिसेज  होता  है,  सामने  रेत  होती  है  लेकिन
 लगता  है  कि  पानी  है,  प्यासा  दौड़ता  है  उसकी
 तरफ  तब  कुछ  नहीं  मिलता,  उसी  तरह  से  जब
 प्रधान  मंत्री  के  नजदीक  हमारे  एम्प्लायर  जायेंगे
 तो  देखेंगे  कि  उनके  अन्दर  एम्प्लायीज  के  लिए
 कोई  प्रम  नहीं  है  उनके  ऊपर  डंडे  पड़ेंगे  जब

 वह  तन्ख्वाह  की  मांग  करेंगे  तो  उनको  तन्ख्वाह
 नहीं  मिलेगी  ।  तब  जो  सरकार  का  सूडो-सोच-
 लिज्म  है  वह  लोगों  के  सामने  जायेगा  ।

 मैं  चाहता  हूं  सरकार  माडल  एम्प्लायर  की

 तरह  से  आये  और  इसको  वापस  ले  ले  ।

 श्री  स०  मो०  बनर्जी  :  सभापति  महोदय,
 मैं  मांग  करता  हूं  कि  इसमें  लाइन  26  से  30
 की  जगह  पर  यह  लिख  दिया  जाय  कि  36  (ए)
 (डी)  का  खात्मा  कर  दिया  गया।  मैं  समझता

 हूं  कि  जब  36  (ए)  (डी)  के  कोई  माने

 रह  नहीं  गये  ।  जब  हम  लोगों  ने  इसका  विरोध
 किया  था  तब  मुझे  खयाल  है  कि  हम  सब  लोग
 एक  तरफ  थे।  उस  समय  हमारे  जन  संघ  के
 भाइयों  ने  विरोध  किया  था।  केवल  स्वतन्त्र
 पार्टी  के  नुमाइंदे  इसके  पक्ष  में  वोट  देते  रहे,  भोर

 आज  भो  मैं  समभता  हूँ  कि  श्री  दाण्डेकर  में
 कंसिस्टेसी  होगी  और  आज  भी  वह  इसके  पक्ष
 में  बोट  देंगे  ।

 मैं  कहना  चाहता  हूँ  कि  कोई  ऐक्शन  नहीं
 लिया  गया  जब  राष्ट्रीयकरण  का  ऐलान  हुआ
 कि  नेशनेलाइजेशन  हो  गया  तब  हमारे  कुछ
 व्यक्तियों  ने  एक  मीटिंग  बुलाई  और  उसमें  डिपो-
 जिटसे  को  थ्रेटेन  किया  गया  कि  तुम्हारे  डिपा-
 जिटेस  को  डेंजर  है  7  अगर  आप  देखें  तो  36(ए)
 (डी)  धारा  में  कहा  गया  है  कि  अगर  कोई
 बिजनेस  फो  धक्का  लगाने  की  कोशिश  करेगा,
 सिफ  डेमॉन्स्ट्रेशन  से  नहीं,  सिर्फ  नारेबाजी  से
 नहीं,  धरना  से  नहीं,  घेराव  से  नहीं,  लेकिन  कोई
 ऐसी  हरकत  करेगा  जिससे  बैंक  बिजनेस  को
 धक्का  लगता  है,  तो  उसके  खिलाफ  ऐक्शन  लिया
 जायेगा  1  मेरे  पास  एक  पोस्टर  है।  आपने  देखा
 होगा  कि  उसमें  है  कि--

 “It  fs  mentioned  there  ;
 “Save  your  Bank  Accounts.’s
 “Bank  Account  in  Danger”’  etc.
 It  is  a  protest  meeting.

 कोन  यह  मीटिंग  कर  रहे  हैं  -  आचार  जे०  बी०
 कृपलानी,  एम०  लीटर  मसानी,  एम०  पी०,
 बलराज  मधोक,  ड्हाभाई  पटेल,  एम०  एल०
 सोंधी,  डी०  एन०  पाटोदिया,  आल  इंडिया  बैंक
 डिपाजिटर्स  ऐसोसिएशन  ।

 It  fs  a  public  meeting.

 अगर  हम  लोग  कभी  ऐसा  निकाल  देते  और
 डिपाजिट  से  कह  देते  (कि  तुम  डेंजर  में  हो,  तो
 आप  यकीन  मानिये,  36  (०)  (डी)  के  मुताबिक
 हमें  साले  भर  की  सजा  हो  जाती।  न  यहाँ  पाटो-
 दिया  43  होते,  न  मसानी  बैठे  होते,  और  हमको
 कुछ  कहने  की  जरूरत  न  होती  ।  हो  सकता  है  कि
 हम  लोग  उनके  वेल  की  कोशिश  करते  ।  लेकिन
 भाज  ऐसे  पर्चे  निकलते  हैं,  ऐसे  प्रस्ताव  होते  हैं
 तो  36  (ए)  (डी)  का  इस्तेमाल  नहीं  होता  v

 मैंने  प्रधान  मंत्री  को  एक  चिट्ठी  लिखी  है।
 मैंने  धन्यवाद  किया  था  जिस  तरीके  से  हिन्दु-
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 eat  भर  में  बैक  कमंचारियों  ने  इसका  स्वागत
 किया  है।  मैं  श्री  गुप्त  से  कहना  चाहता  हैँ  कि
 साल  दो  साल  बाद  शायद  बह  यहां  नहीं  होंगे
 अगर  उनके  अन्दर  भावना  है  और  सच्ची  भावना
 के  साथ  चल  सकते  हैं  तो  वह  चलेंगे।  हम  लोगों
 ने  नारेबाजी  नहीं  की  है।  प्यार  राष्ट्रीयकरण  से

 कर्मचारियों  की  तकलीफ  बढ़ेगी  तो  हम  सरकार
 से  भी  लड़ेंगे  कोई  ऐसी  बात  नहीं  है  कि  हम
 उनसे  लड़ने  में  घबराते  हैं।  मैं  कहना  चाहता  हूं
 कि  36  (ए)  (डी)  को  वापस  लिया  जाय  ताकि
 बैंक  कर्मचारियों  में  खुशी  की  लहर  आये  ओर

 हम  राष्ट्रीयकरण  को  सही  तरीके  से  अमली
 जामा  पहना  सकें  ।

 SHRI  NAMBIAR:  My  amendment  is
 to  omit  lines  26  to  30.  This  legislation  is
 for  the  purpose  of  nationalising  4  banks.
 But  it  goes  to  the  extent  of  amending  the
 Banking  Regulation  Act  to  indirectly  bring
 forward  and  include  in  tt  36AD.  _—  This  is  a
 mischievous  move.  If  this  is  passed,  the
 nationalised  banks  will  have  the  operation
 of  36AD  of  the  Banking  Regulation  Act.
 If  these  lines  are  deleted,  they  do  not  come
 within  that  mischief.

 What  is  36570  ?  An  employee  working
 in  a  scheduled  bank  has  no  right  even  to
 protest  against  certain  hardships  caused  to
 him  within  the  bank  permfses,  This  method
 of  protest  is  a  very  clementary  method  of
 showing  his  resistance  to  certain  conditions.
 When  Morarjibhai  first  introduced  this  pro-
 ivision,  we  pleaded  with  him  not  to  include
 it,  but  he  did  not  agree.  So  it  came  {nto
 being.  But  what  is  the  necessity  of  bring-
 ing  it  into  this  Bill.  Ifthe  Bill  is  without
 this  provision,  what  is  the  harm  ?  How
 does  it  obstruct  nationalisation  ?
 Nationatisation  is  for  the  benefit  of  the
 nation,  to  see  that  the  assets  and
 credits  available  are  used  for  the  people.
 Why  should  employees  stand  against  that
 purpose  ?  As  a  matter  of  fact,  the  em-
 Ployees  are  enthusiastically  for  nationalisa-
 tion.  So  why  ‘should  this  provision  be
 brought  in  here  ?

 Perhaps  the  bureaucraey  played  a  mlis-
 chief.  They  did  not  want'a  differentiation
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 between  the  nationalised  banks  and  the  non-
 nationlised  ones.  Because  36  AD  operates
 on  the  non-nationalised  banks.  They
 thought  that  the  employers  of  both  should
 be  put  on  par  in  terms  of  this  disability.  This
 is  stretching  things  too  far.  This  does  not
 go  with  the  spirit  and  fundamentals  of  nation-
 alisation.  Nationalisation  has  created  tremen-
 dous  enthuslasm  among  the  bank  employees
 who  are  goingto  run  the  nationalised
 banks.  They  are  the  people  who  are  going
 to  make  the  banks  successful,  not  the  officers
 who  are  sitting  at  the  helm.  So  he  must
 agree  to  this  deletion  and  show  to  the  coun-
 try  that  that  the  Government  are  not  against
 employees  and  are  going  to  work  with  them
 for  the  success  of  these  banks.

 SHRI  TENNETI  VISHWANATHAM  3
 By  my  amendment,  I  seek  to  amend  the
 State  Bank  of  India  Act.  Section  25  amends
 certain  other  Acts.  SoTI  have  taken  this
 opportunity  to  amend  certain  sections  of  the
 SBI  Act.  It  becomes  necessary  in  view  of
 what  has  happened  here.  The  Minister  is  not
 moving  any  amendinent  about  giving  rights
 to  the  bank  employees  etc.  to  be  represen-
 ted  in  the  board  of  directors  and  advisory
 boards.  My  first  amendment  is  to  sec.  9()
 SBI  Act.  It  relates  to  constitution  of  the
 central  board.  What  applies  to  the  nationa-
 lised  bank  should  equally  apply  to  the  State
 Banks  which  is  already  natlonalised.  That

 is  I  am  moving  this  amendment.  The
 amendment  sought  is  ;

 “Two  directors  representing  recognised
 organisations  of  employees  including
 Supervisory  staff’.

 to  be  included.  This  is  my  language.  In
 the  language  used  by  the  Minister  himself  in
 moving  his  amendment,  he  can  adopt  it  like
 this  :  ‘‘Two  directors  representing  employees,
 workers,  workers,  artisans  etc.  to  be  elected
 or  nominated’’  as  he  has  said.  If  this  ap-
 Plies  to  the  operation  of  the  14  banke  4४
 Only  stands  to  reason  that  it  must  app},  to
 the  State  Bank  also  in  respect  of  its  central
 board  and  local  boards.  My  first  amend-
 ment  will  be  an  amendment  to  section  19.  (ld) of  the  State  Bank  of  India  Act  which  deals
 with  the  central  boards.  My  amendment
 relates  to  section  2]  of  the  State  Bank  of
 India  Act  which  relates  to  the  local  boards,
 Once  the  principle  has  been  accepted  with
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 [Sbri  Tenneti  Viswanatham]
 regard  to  nationalised  banks,  {t  should  be
 extended  to  the  State  Bank  of  India.  My
 third  amendment  wants  to  remove  a  disquali-
 fication.  It  is  said  that  the  directors  cannot
 hold  any  office  of  profit.  Once  we  accept
 that  the  bank  employees  also  can  be  direc-
 tors,  the  clause  relating  to  disqualification
 has  got  to  be  amended  ;  it  is  consquential
 upon  what  is  happening  now.  That  will  be
 an  amenement  to  clause  (0)  of  section  22  (I)
 of  the  State  Bank  of  India  Act.  The  last  is
 to  section  52  of  that  Act.  They  have  got
 power  to  make  regulations.  One  of  the
 points  that  came  out  during  the  recent  strike
 of  the  supervisory  staff  of  the  State  Bank
 was  that  they  had  statutory  regulations  re-
 garding  their  conditions  of  service  but  they
 were  holding  office  under  contract.
 So,  power  must  be  given  to  the  Board
 to  make  regulations  under  —  sub-
 clause  (2)  of  sections  50  of  the  State  Bank  of
 India  Aci  giving  them  power  to  appoint
 officers,  employees,  etc,  fix  thelr  remunera-
 tion  and  terms  of  service.  These  four
 amendments  have  become  absolutely  neces-
 sary  in  view  of  the  previous  amendments
 moved  by  Mr.  Menon.

 SHRI  P.C.  SETHI  Hy  I  move  an  amend-
 ment  to  amendment  No.  42]

 In  amendment  No.  42i,  in  Explana-
 tion  (2)

 Sor  clause  ‘*(l),  (2)  and  3)"
 substitute  (A),  (8)  and  ce)"

 SHRI  GOVINDA  MENON
 that  amendment.

 I  accept

 With  great  respect  to  Mr.  Viswanatham
 my  respected  colleague  |  should  say  that  the
 amendment  to  the  State  Bank  of  India  Act
 {is  absoluicly  out  of  order.

 SHRI  TENNETI  VISWANATHAM  : *  om  sorry  to  say  that  It  ts  quite  in  order
 §%._use  the  State  Bank  fs  already  a  nationa-
 lised  bank.  These  are  also  nationalised
 banks.  What  applies  to  these  banks  must
 also  apply  there.  You  may  not  agree  but
 do  not  say  that  it  {s  irrelevant.

 SHRI  GOVINDA  MENON :  I  say  it  fs
 out  of  order,  An  amendment  to  the  State
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 Bank  of  India  Act  here  Is  not  in  order.
 Regarding  36  As  I  still  remember  the  very
 strong  controversy  which  went  on  this  House
 when  that  particular  Bill  was  moved.  Please
 consider  fora  moment  what  the  possition
 is.  Even  if  these  amendments  were  accep-
 ted,  36  AD  will  be  applicable  to  the  State
 Bank  of  India;  it  will  be  applicable  to  its
 subsidiaries  and  to  non-nationalised  banks.
 It  was  applicable  to  all  those  banks  till  to-
 day.  Assuming  that  36  AD  is  bad  why
 should  this  alone  be  changed?  For  that  a
 general  amendment  to  remove  36  AD  from
 all  these  banking  institutions  would  be
 necessary  :

 SHRI  NAMBIAR  :  Why  do  you  bring
 in  an  amendment  to  the  Banking  Companies
 Bill  ?

 SHRI  GOVINDA  MENON :  I  will  tell
 you,  It  is  because  of  this.  Wherever  in
 the  Banking  Regulation  Act  the  banks  are
 referred  to,  it  becomes  necessary  to  refer  to
 these  newly  constituted  banks  also.  The
 purpose  of  clause  25  is  in  that  connection.
 We  are  introducing  it  in  several  Act:  in  the
 Banking  Regulation  Act,  the  Legal  Practi-
 tioners’  Banking  Accounts  Act,  and  all  such.
 Wherever  banks  are  referred  to  in  the  exis-
 ting  Acts,  these  14,  nationalised  banks  also
 should  come  in  there.  It  is  only  for  that
 Purpose  that  this  has  been  done  and,  there-
 fore,  with  great  respect  to  friznds  who
 wanted  clause  36  AD  to  go,  I  should  think
 that  if  clause  36  AD  goes,  it  goes  only  these
 4  banks.  (Interruption)

 SHRI  NAMBIAR  4
 child  remain  ?

 Why  should  the

 MR.  CHAIRMAN:  I  shall  put
 amendments  to  the  vote  now.

 the

 SHRI  KANWAR  LAL  GUPTA:  My
 amendment  No.  153  may  be  put  separately.

 MR.  CHAIRMAN  a  Yes.  The  question
 is)

 Page  12,  omit  lines  26  to  30.  (153),

 The  Lok  Sabha  divided  ;
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 Division  No.  15,  ]

 AYES

 {  9.28  hrs.

 Abraham,  Shri  K.  M.
 Banerjee,  Shri  S,  M.
 Berwa,  Shri  Onkar  Lal.
 Chakrapani,  Shri  C.  K.
 Chandra  Shekhar  Singh,  Shri
 Esthose,  Shri  P.  P.
 Ghosh,  Shri  Ganesh
 Gupta,  Shri  Kanwar  Lal
 Jha,  Shri  Bhogendra
 Jha,  Shri  Shiva  Chandra
 Kachwal,  Shri  Hukam  Chand
 Kandappan,  Shri  S.
 Menon,  Shri  Vishwanatha
 Nambiar,  Shri
 Patil,  Shri  N.  R.
 Samanta,  Shri  S.  C.
 Satya  Narian  Singh,  Shri
 Sen,  Dr.  Ranen
 Viswambharan,  Shri  P.
 Viswanatham,  Shri  Tenneti

 NOES

 Achal  Singh,  Shri
 Ahfrwar,  Shri  Nathu  Ram
 Aga,  Shri  Ahmed
 Ahmed,  Shri  F,  A.
 Ankinecdu,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Barua,  Shri  Bedabrata
 Barua,  Shri  R.
 Basumatary,  Shri
 Bhagat,  Shri  B.  R.
 Biagawati,  Shri
 Bhandare,  Shri  R.  D.
 Bhanu  Prakash  Singh,  Shri
 Chanda,  Shri  Anil  K.
 Chanda,  Shrimati  Jyotsna
 Chaturvedi,  Shri  R.  L.
 Chaudhari,  Shri  Nitiraj  Singh
 Choudhari,  Shri  Valmiki
 Dalbir  Singh,  Shri
 Damani,  Shri  S.  R.
 Dandcker,  Shri  N.
 Das,  Shri  N.  T.
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  K,  G.
 Dhillon,  Shri  0.  S.
 Dhuleshwar  Meena,  Shri
 Dinesh  Singh,  Shri
 Dixit,  Shri  Gc
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 Dwivedi,  Shri  Nageshwar
 Ering,  Shri  D.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shrimati  Indfra
 Ganesh,  Shri  K.  R.
 Ghosh,  Shri  Bimalkanti
 Ghosh,  Shri  P.  K.
 Ghosh,  Shri  Parimal
 Gowd,  Shri  Gadilingana
 Gupta,  Shri  Lakhan  Lal
 Gupta,  Shri  Ram  Kishan
 Hem  Raj,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  Tulshidas
 Jadhav,  Shri  V.N.
 Jaggaiah,  Shri  K.
 Jagjivan  Ram,  Shri
 Kamblc,  Shri
 Karan  Singh,  Dr.
 Kasturc,  Shri  A.S.
 Kesri,  Shri  Sitaram
 Khan,  Shri  M.A.
 Khan,  Shri  Zulfiquar  Ali
 Kinder  Lal,  Shri
 Kotoki,  Shri  Liladhar
 Koushik,  Shri  K.  M.
 Krishna,  Shri  M.  R.
 Kurecl,  Shri  B,  N.
 Lalit  Sen,  Shri
 Mahadeva  Prasad,  Dr.
 Maharaj  Singh,  Shri
 Mahida,  Shri  Narendra  Singh
 Mandal,  Shri  Yamuna  Prasad
 Marandi,  Shri
 Master,  Shri  Bhola  Nath
 Masuria  Din,  Shri
 Meena,  Shri  Mectha  Lal
 Mehta,  Shri  P.  M.
 Melkote,  Dr.
 Menon,  Shri  Govinda
 Minimata  Agam  Dass  Guru,  Shrimati
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mody,  Shri  Piloo
 Mohamed  Imam,  Shri  J.
 Mohammad  Yusuf,  Shri
 Mohsin,  Shri
 Mukne,  Shri  Yeshwantrao
 Naghnoor,  Shri  M.  N.
 Nahata,  Shri  Amrit
 Naik,  Shri  R.  ५,
 Pahadia,  Shri  Jaagnnath
 Pandey,  Shri  Vishwa  Nath
 Panigrahi,  Shri  Chintamani
 Paokai  Haokip,  Shri
 Parmar,  Shri  Bhaljibhai
 Partap  Singh,  Shri
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 Parthasarathi,  Shri
 Patil,  Shri  Deorao
 Patil,  Shri  S.  8.
 Patil,  Shri  T.  A.
 Patodia,  Shri  D.  N.
 Qureshi,  Shri  Mohd.  Shafft
 Raghu  Ramaiah,  Shri
 Raj  Deo  Singh,  Shri
 Ran,  Shri  T.
 Ram  Sewak,  Shri  Chaudhary
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
 Ranga,  Shri
 Rao,  Shri  K.  Narayana
 Rao,  Shri  Muthyal
 Rao,  Shri  J.  Ramapathi
 Rao,  Dr.  V.  K.  R.  V.
 Raut,  Shri  Bhola
 Reddi,  Shri  G.  S.
 Reddy,  Shri  Ganga
 Reddy,  P.  Shri  Antoni
 Reddy,  Shrimati  Sudha  V.
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Saigal,  Shri  A.  S.
 Saleem,  Shri  M.  Yunus
 Sankata  Prasad,  Dr.
 Sapre,  Shrimati  Tara
 Sayeed,  Shri  P.  M.
 Sen,  Shri  Dwaipayan
 Sen,  Shri  P.  G.
 Sethi,  Shri  P  C.
 Sethuraman,.  Shri  N.
 Shah,  Shrimati  Jayaben
 Shambhu  Nath,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Naval  Krishore
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Sheo  Narain,  Shri
 Sher  Singh,  Shri
 Shiv  Chandika  Prasad,  Shri
 Shukla,  Shri  S.  N.
 Siddheshwar  Prasad,  Shri
 Sioha,  Shri  R.  K,
 Sanatak,  Shri  Nar  Deo
 Sonar,  Dr.  A.  G.
 Sonavane,  Shri
 Surendra  Pal  Singh,  Shri
 Sursingh,  Shri
 Swaran  Singh,  Shri
 Tapuriah,  Shri  S.  K.

 Tiwarl,  Shri  0.  N.
 Tiwary,  Shri  K.  N.
 Tula  Ram,  Shri
 Uikey,  Shri  M.  0.
 Verma,  Shri  Balgovind
 Verma,  Shri  Prem  Chand
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Ramesh  Chandra
 Yadav,  Shri  Chandra  Jeet

 MR.  CHAIRMAN  :  The  result  of  the
 Division  is  :

 Ayes—20
 Noes—53

 The  motion  was  negatived.

 MR.  CHAIRMAN  !  The  question  fs  3
 Page  2,—

 for  lines  26  to  30,  substitute—

 “*(b)  section  36  AD  shall  be  omitted
 (60).”°

 The  motion  was  negatived.

 MR.  CHAIRMAN:  The  question  fs  :

 Page  2,—

 omit  lines  26  to  30  (327).

 The  motion  was  negatived.

 MR.  CHARMAN  :  The  question  is  :

 Page  2,—

 after  line  46,  insert—

 (4)  ‘In  the  Deposit  Insurance  Cor-
 poration  Act,  96!,—47  of  96]

 (a)  In  section  2,—

 (i)  after  clause  (e),  the  following
 clause  shall  be  inserted,
 namely—

 (ce)  "*corressponding  new
 bank’®  means  a_  corres-
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 ponding  new  bank  consti-
 tuted  under  section  3  of
 the  Banking  Companies
 (Acquisition  and  Transfer
 of  undertakings)  Act
 969  ;"

 (fl)  in  clause  (i),  after  the  words
 “banking  company”’,  the  words
 or  a  corresponding  new  bank"’
 shall  be  inserted  ;

 section  3  shall  be  renumbered  as
 sub-section  (l)  thereof  and  after
 sub-section  (l)  as  so  renumbered,
 the  following  sub-sectlon  shall  be
 inserted,  namely  :—

 (b  ~S

 "Q)  The  provisions  of  cluases  (a),  (b)
 (c),  (d)  and  (h)  of  sub-section
 qa  shall  apply  to  a  correspon-
 ding  new  bank  as  they  apply
 to  a  banking  company.””

 (5)  In  the  State  Agricultural  Credit
 Corporations  Act,  1968, (60  of  968)—

 (a)  {in  section  2,  after  clause  (i),  the
 following  clause  shall  be  inserted,
 namely  :—

 *  “ily  “corresponding  new  bank  means
 a  corresponding  new  bank  con-
 stituted  under  section  3  of  the
 Banking  Companies  (Acquisi-
 tion  and  Transfer  of  Under-
 takings)  Act,  969  ;""  ;

 (b)  after  the  words  ‘‘subsidiary  banks’
 or  ‘subsidiary  bank’’,  as  the  case
 may  be,  occurring  in  clause  (d)
 of  sub-section  (3)  of  section  5,  in
 clause  (b)  of  section  9  and  in
 the  proviso  to  section  18,  the
 words  ‘‘corresponding  new  banks”’
 or  ‘corresponding  new  bank”  as
 the  case  may  be,  shall  be  inserted
 (138).

 The  motion  was  adopted.

 I  shall  now  put
 The

 MR.  CHAIRMAN!
 the  amendment  to  amendment  42I.
 question  is:

 In  amendment  No.  421,  in  Explanae
 tion  (2)

 Transfer  of  48
 Under  takings)  Bill

 For  Clauses  (I),  (2)  and  (3)  substitute
 “(A),  (8)  and  (c)”

 The  motion  was  adopted.
 MR.  CHAIRMAN  :  I  shall  now  put

 amendment,  No.  42]  as  amended,  to  the
 vote  of  the  House.  The  question  is:

 Page  12,  after  line  36,  insert  :

 “(d)  in  the  Fifth  Schedule,  in  part
 lof  paragraph  after  clause
 (S),  the  following  Explanations
 shall  be  inserted,  namcly  :—

 ‘Explanation  \.—For  the  purposes  of
 this  clause,  ‘‘value’®  shall  be  deemed  to
 be  the  market  value  of  the  land  or
 building,  but  where  such  market  value
 exceeds  the  ascertained  valuc,  determined
 in  the  manner  specified  in  Explanation  2,
 shall  be  deemed  to  mean  such  ascertained
 value.

 Explanation  2.—Ascertained  value
 shall  be  equal  to,—

 (A)  in  the  case  of  any  building  (inclu-
 ding  the  land  on  which  it  is  crected  or
 which  is  appurtenant  thereto)  which  is
 wholly  occupied  on  the  appointed  day,
 twelve  times  the  amount  of  the  annual
 rent  or  the  rent  for  which  the  building
 may  reasonably  be  expectcd  to  be  let  out
 from  year  to  year,  after  deducting  from
 such  rent,

 (i)  one-sixth  of  the  amount  thcre-
 of  on  account  of  maintenance
 and  repairs,

 (li)  the  amount  of  any  =  annual
 premium  paid  to  insure  the
 building  against  any  risk  of
 damage  or  destruction,

 (iii)  where  the  building  is  subject
 to  any  annual  charge,  not  being
 a  capital  charge,  the  amount  of
 such  charge,

 (iv)  where  the  building  is  subject
 to  a  ground  rent,  the  amount
 of  such  ground  rent,

 (v)  where  the  building  is  subject
 to  a  mortgage  or  other  capital
 charge,  the  amount  of  interest
 on  such  mortgage  or  charge,
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 (vl)  where  the  building  has  been
 acquired,  constructed,  repaired,
 renewed  or  re-constructed  with
 borrowed  capital,  the  amount
 of  any  interest  payable  on  such
 capital,  and

 (vil)  any  sums  paid  on  account  of
 land  revenue  or  other  taxes  in
 Tespect  of  such  building  ;

 (8)  in  the  case  of  any  building  (includ-
 ing  the  land  on  which  it  is  erected  or
 which  is  appurtenant  thereto)  which  is
 partially  occupicd  on  the  appointed  day,
 the  value  of  the  portion  which  is  occupied,
 ascertained  in  accordance  with  the  provi-
 sions  of  sub-clause  (  (the  deductions
 under  sub-clauses  (ii)  to  (vii)  being  made
 on  a  proportionate  basis)  and  multiplied
 thereafter  by  the  ratio  which  the  entire
 Plinth  area  of  the  building  bears  to  the
 plinth  area  of  the  portion  of  the  building
 which  has  been  occupied  or  let  out  ;

 (C)  in  the  case  of  any  land  which
 has  no  building  erected  thereon  or  which
 fs  not  appurtenant  to  any  building,  the
 value,  determined  with  reference  to  the
 prices  at  which  sales  or  purchases  of
 similar  or  comparable  properties  have
 been  made  during  the  period  of  three
 years  immediately  preceding  the  appointed
 day,  by  instruments  registered  under  the
 Indian  Registration  Act,  1908,  (16  of  908)
 in  the  city,  town  or  village  where  such  land
 fs  situated.’’  (421  as  amended)

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  The  question  ts  :
 “That  clause  25,  as  amended,  stand
 part  of  the  Bill.”’

 The  motion  was  adopted.
 Clause  25,  as  amended,.  was

 added  to  the  Bill.

 MR,  CHAIRMAN  :  The  question  is  :
 after  \ne  47,  insert—

 25  a  (New)
 25  A.  (l)  Add  new  sub-clause  (g)  to  Section

 9  ()  of  the  State  Bank  of  India
 Act  :—

 ‘*(g)  Two  directors  representing  recog-
 nize  organisations  of  employees

 including  supervisory  staff.’’

 (2)  Add  new  Sub-clause  to  Section
 2l  of  State  Bank  of  India  Act
 “‘Two  members  representing  recog-
 nized  organizations  of  emloyees
 including  supervisory  staff.”

 (3)  Add  at  the  end  of  Sectlon  22  (I)
 clause  D  of  State  Bank  of  India
 Act  ‘‘or  any  employee  representing
 recognised  organisation  of  employees
 including  supervisory  staff.’’

 (4)  In  Section  50  (2)  of  the  State
 Bank  of  India  Act,  the  following
 Sub-clause  be  added  :—

 “(v)  The  conditions  subject  to  which
 the  bank  may  appoint  officers,
 advisors  and  other  employecs
 and  fix  their  remuneration  and
 terms  and  conditions  of  service."

 “(w)  The  establishment  of  joint  con-
 sultative  councils  at  all  levels
 consisting  of  representatives  of
 Management  and  recognized
 trade  unions  of  employees
 including  supervisory  —  staff.’’
 (173)

 The  motion  was  negatived.
 Clause  26  (Removal  of  difficulties)

 MR.  CHAIRMAN  :
 to  clause  26.

 Then  we  come

 SHRI  ABDUL  GHANI  DAR:
 I  beg  to  move  :

 Sir,

 Page  13,  line  4,—

 add  at  the  end—

 ‘+with  the  advice  of  the  Tribunal’  (83)

 MR.  CHAIRMAN:
 amendment  te  vote.

 I  shall  put  the

 Amendment  No.  83  was  put
 and  negatived.

 SHRI  N.  DANDEKER  :  Sir,  clause
 26  reads  as  follows  :

 “If  any  difficulty  arises  in  giving
 effect  to  the  provisions  of  this  Act,
 the  Central  Government  may  make
 such  order,  not  inconsistent  with  the
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 provisions  of  this  Act,  as  may
 appear  to  it  to  be  necessary  for  the
 purpose  of  removing  the  difficulty."’

 This  is  the  escape  clause  for  comp-
 lete  bad  drafting,  bad  thinking  and  bad
 planning.  This  virtually  confers  substan-
 tive  legislative  power  to  add  to  the  pro-
 visions  of  this  Act  so  long  as  such  new
 Provisions  do  not  conflict  with  any  of
 the  existing  provisions.  Apart  from  being
 an  escape  clause  for  slip-shod  drafting,
 thinking  and  bad  planning,  this  is  altogether
 bad  in  law  and  should  not  be  accepted.

 SHRI  GOVINDA  MENON:  Sir,
 ‘removal  of  difficulties  clause’  is  now

 legislatlons  which  we  are
 nothing  particular

 this
 found  {n  all
 passing  and  there  is
 about  this  legislation.  This  power  will
 be  exercised  only  for  a_  period  of  two
 years.  This  is  a  well  unown  procedure
 and  I  do  not  accept  the  hon.  Member's
 proposal.

 SHRI  RANGA  My  friend  says  it
 is  well-known.  He  has  not  quoted  any
 Precedent.  There  is  no  precedent  for  this
 kind  of  a  thing  in  any  legislation  because
 it  helps  the  Government  not  to  come  to
 this  Parllament  in  order  to  make  the
 necessary  amendment.  If  by  any  chance
 in  a  court  of  law,  in  the  Supreme  court

 or  anywhere  else,  some  difficulties  would
 arise  as  have  arisen  in  the  case  of  the
 Gold  Control  Order,  the  Ordinance  and
 all  the  rest  of  it,  just  as  they  have  to
 come,  as  they  have  done  now,  before
 this  House  with  necessary  proposals  for
 amending  their  own  law,  they  want  now
 to  take  power  by  this  provision  so  that
 they  need  not  have  to  come  to  this
 House—for  what  period  ?—for  two  years.
 Ordinarily,  it  is  for  six  months.  Here,  it
 is  for  two  years,  If  they  pass  an  Ordinance
 of  this  kind.  This  is  worse  than  an
 Ordinance.  Therefore,  I  rise  in  my  seat
 to  protest  against  this.

 SHRI  GOVINDA  MENON:  Sir,  a
 precedent  has  been  asked  for.  There  isa
 precedent  in  the  Constitution  itself  wherein
 article  392  says  ;

 “The  President  may,  for  the  purpose
 of  removing  any  difficulties,  parti-
 cularly  in  relation  to  the  transition*
 from  the  provisions  of  the  Govern-
 ment  of  India  Act,  1935,  to  the
 provisions  of  this  Constitution,
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 by  order  direct  that  this  Constitution
 shall,  during  such  period  as  may  be
 specified  In  the  order,  have  effect,
 subject  to  such  adaptations......

 SHRI  RANGA:  Not
 any  law.

 SHRI  GOVINDA  MENON:  _  There
 are  such  provisions  in  the  States  Reorga-
 nisation  Act.  I  can  remember  that  now.

 relating  to

 There  are  provisions  like  that.  This  is
 not  anything  knew.

 MR.  CHAIRMAN:  Now,  the  ques-
 tion  is  :

 “That  clause  26  stand  part  of  the
 Bill”

 The  motion  was  adopted.
 Clause  26  was  added  to  the  Bill.
 Clause  27—(Repeal  and  saving)

 SHRI  GOVINDA  MENON:  |  beg
 to  move  :

 Page  !3,—
 after  line  43  insert —
 3)  No  action  taken  or  thing  done
 and  under  the  said  Ordinance  shall,
 if  itis  inconsistent  with  the  provi-
 sions  of  this  Act,  be  of  any  force
 or  effect.”  (359)

 Page  13,  after  line  13,  insert—
 4)  Notwithstanding  anything  con-
 tained  in  the  Banking  Companics
 (Acquisition  and  Transfer  of  Under-
 takings)  Ordinance,  1969,  no  right,
 privilege,  obligation  or  liability  shall
 be  deemed  to  have  been  acquired,
 occurred  or  incurred  thereunder."’(422)

 MR.  CHAIRMAN  7  The  question  is  ;
 Page  3,—

 after  line  3  insert
 **(3)No  action  taken  or  thing  done
 under  the  said  Ordinance  shall,  if  it
 fs  inconsiseant  with  the  provions  of
 this  Act,  be  of  any  force  or  effect,"
 (359)

 Page  3,—
 after  line  13,  insert—
 (a)  Notwithstanding  anything  con-
 tained  in’  the  Banking  Companies
 (Acquisttion  and  Transfer  of  Under-
 takings).  Ordinance,  1969,  no  right,
 Privilege,  obligation  or  liability  shall
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 be  decmed  to  have  becn  acquired,
 accrued  or  incurred  thercunder.  (422)

 The  motion  was  adopted.
 MR.  CHAIRMAN  :  The  question  is  3

 “That  clause  27,  as  amended,  stand
 part  of  the  Bill”

 The  motion  was  adopted.

 Clause  27,  as  amended,  was
 added  to  the  Bill

 First  Schedule

 SHRI  NAMBIAR  :  I  beg  to  move  3

 Page  4,—

 after  line  8  insert—

 American  Express  International
 Banking  Corporation  Inc.

 American  Express
 International
 Baking  Corporation

 Bank  of  Tokyo  Ltd.
 Chartered  Bank  Ltd.
 Eastern  Bank  Ltd.
 Mercantile  Bank  Lid.
 Mitsui  Bank  Ltd.
 National  and  Grindlays

 Bank  Ltd.

 Bank  of  Tokyo
 Chartered  Bank
 Eastern  Bank
 Mercantile  Bank
 Mitsui  Bank
 National  and  Grindlays

 Bank.  (328)

 SHRI  P.  C.  SETHI:  I  beg  to  move:

 Page  14,  in  the  entries  in  column  I,

 insert  ‘The  before  the  following
 entries,  namely  :—

 “Central  Bank  of  India  Limited
 Bank  of  India  Limited
 Punjab  National  Bank  Limited
 Banl  of  Baroda  Limited

 United  Commercial  Bank  Limited
 Union  Bank  of  India  Limited
 Indian  Bank  Limited
 Bank  of  Maharashtra  Limited
 Indian  Overseas  Bank  Limited’’  (144)

 SHRI  SHIVA  CHANDRA  JHA:  I
 beg  to  move  :

 Page  4,—

 after  line  ‘18,  insert—

 the  correspond-
 ing  new  Banks.”
 (II8)

 “All  private  Banks

 SHRI  NAMBIAR  ;  My  amendment  Is
 to  add  to  the  First  Schedule  these  seven
 foreign  banks.  At  the  original  stage,  I
 wanted  the  foreign  banks  to  be  nationalised
 which  they  did  not  agrec.  Now,  by  exteod-
 ing  the  First  Schedule,  to  be  frank,  {  want
 to  bring  in  the  nationalisation  of  these

 foreign  banks.  There  is  no  other  argument.
 What  I  say  is  that  the  nationalisation  of
 certain  Indian  banks  alone  will  not  satifys
 and  mect  the  purpose  because  the  concen-
 tration  of  power  will  go  in  the  foreign  banks
 and  the  foreign  banks  will  get  opportuni-
 ties  to  do  harm  to  the  economy  of  this
 country  and  to  do  more  mischief.  There-
 fore,  if  the  purpose  of  nationalisation  Is  to
 improve  conditions  and  to  see  that  the
 Government  has  more  money  for  the  bene-
 fit  of  the  common  man,  that  purpose  is
 defeated  unless  the  foreign  banks  are
 nationalised.  I  would  request  and  appeal
 to  the  Government  to  accept  my  amendment
 and  I  press  for  it,

 श्री  शिव  चन्द्र  का  :  मेरा  संशोधन  पहली
 अनुसूची  में 118  नम्बर  का  है।  इसमें  मैं  चाहता
 हूं  कि  हाल  प्राइवेट  बैंक्स  निजी  क्षेत्र  में  जो  हैं  वहू
 ओर  जो  विदेशी  बैंक  हैं  यह  सबके  सब  इसके  मात-
 हत  किये  जायं  यानी  इन  सभी  का  राष्ट्रीयकरण
 कर  लिया  जाये।  L4  बैंक  जो  सरकार  नेशनल-
 इज़  करने  जा  रही  है  और  स्टेट  बैंक  को  मिला
 कर  85  परसेंट  टोटल  बैंकों  के  डिपाजिट्स  पर
 सरकार  का  कब्ज़ा  हो  जाता  है  ओर  विदेशी  बैक
 जो  हैं  उन  में  l0  परसेंट  के  करीब  आता  है।
 बाकी  जो  प्राइवेट  बैंक्स  हैं  देशी  जो  इससे  छूटे
 हुए  हैं  उनके  डिपाजिट्स  टोटल  के  5  परसेंट  के
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 करीब  हैं।  इस  प्रकार  15  परसेंट  सरकार  के
 कब्जे  के  बाहर  है  ।  इस  को  भी  इस  के  अन्दर
 लाना  बहुत  जरूरी  है।  पहली  बात  तो  यह  है
 कि  यह  जो  विदेशी  बैंक  हैं  अगर  इन  को  इस  के
 अन्दर  नहीं  लाएंगे  तो  यह  खुराफात  करेंगे  और
 साजिश  करेंगे  |  इन्हीं  को साजिश  से  यह  लोग
 कोट  में  दौड़े  हैं  और  आगे  चल  कर  यह  लोग
 ओर  खुराफात  करेंगे  दूसरे  जो  देशी  बैंक  छूटे
 हुए  हैं  उनको  भी  लाना  जरूरी  है  ताकि  तमाम
 बैंकों  पर  सरकार  का  कब्जा  हो  ।  इसलिए  यह
 सम  नाम  उसमें  जोड़  दिए  जाय॑  ny

 SHRI  GOVINDA  MENON  :  Both  Mr.
 Nambiar’s  and  Mr.  Shiv  Chandra  Jha’s
 amendments  are  barred  because  Clause
 2(a)  has  been  adopted  where  banking  com-
 panies  have  been  notifled  as  not  locluding
 foreign  companies,  Clause  2(b)  has  also
 been  adopted  where  the  ‘existing  bank’  has
 been  defined  asa  bank  whose  deposits  on
 a  certain  date  were  more  than  Rs.  50  crores.
 These  Clause  having  been  adopted,  the
 amendments  are  barred.

 SHRI  NAMBIAR  :  It  is  technically
 barred,  but  what  about  the  spirit  behind
 it?

 MR.  CHAIRMAN  ;I  shall  now  put
 amendments  I!8  and  328  to  the  vote  of  the

 SHRI  SHIVA  CHANDRA  )JHA:
 Please  put  my  amendment  separately.

 MR.  CHAIRMAN:  I  now  put  Mr.
 Shiva  Chandra  Jha’s  amendment  to  the
 vote  of  the  House.

 The  question  is  3

 “Page  4,—

 after  line  18,  insert—

 “All  private  banks  the  corresponding
 new  Banks,””  (iis)?

 The  Lok  Sabha  divided  :
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 Division  No.  6]  [19.45  hrs.
 AYES

 Banerjee,  Shri  S.  M.
 Jha,  Shri  Bhogendra
 Jha,  Shri  Shiva  Chandra

 NOES

 Achal  Singh,  Shri
 Ahirwar,  Shri  Nathu  Ram
 Aga,  Shri  Ahmad
 Ahmed,  Shri  F.  A.
 Ankineedu,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Barua,  Shri  Bedabrata
 Barua,  Shri  R.
 Basumatari,  Shri
 Bhagat,  Shri  B.  R
 Bhagavati,  Shri
 Bhandare,  Shri  R.  0.
 Bhanu  Prakash  Singh,  Shri
 Bramhanandji,  Shri  Swami
 Buta  Singh,  Shri
 Chanda,  Shri  Anil  K.
 Chanda,  Shrimati  Jyotsna
 Chaturvedi,  Shri  R.  L.
 Chaudhary,  Shri  Nitiraj  Singh
 Choudhary,  Shri  Valmiki
 Dalbir  Singh,  Shri
 Damani,  Shri  S.  R.
 Dandeker,  Shri  N.
 Das,  Shri  N.  T.
 Desai,  Shri  C.  C.
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  K.  0.
 Dhillon,  Shri  0.  S.
 Dhuleshwar  Meena,  Shri
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Dwivedi,  Shri  Nageshwar
 Ering,  Shri  D.
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ghosh,  Shri  P.  K.
 Ghosh,  Shri  Parimal
 Gowd,  Shri  Gadilingana
 Gupta,  Shri  Lakhan  Lal
 Gupta,  Shri  Ram  Kishan
 Hazarika,  Shri  J.  N.
 Hem  Raj,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  Tulsidas
 Jadhav,  Shri  V.  N.
 Jaggaiah,  Shri  K.



 427  Banking  Cos.  (Acquisition  AUGUST  4,  1969  Transfer  of  undertakings)  428
 Bill

 ‘Jagjiwan  Ram,  Shri
 Kamble,  Shri
 Karan  Singh,  Dr.
 Kasture,  Shri  A.  S.
 Kesri,  Shri  Sitaram
 Khan,  Shri  M.  A.
 Kinder  Lal,  Shri
 Kotoki,  Shri  Liladhar
 Koushik,  Shri  K.  M.
 Krishna,  Shri  M.  R.
 Kureel,  Shri  B.  N.
 Lalit  Sen,  Shri
 Mahadeva  Prasad,  Dr.
 Mahajan,  Shri  Vikram  Chand
 Maharaj  Singh,  Shri
 Mahida,  Shr!  Narendra  Singh
 Mandal,  Shri  Yamuna  Prasad
 Marandi,  Shri
 Masani,  Shri  M.  R.
 Master,  Shri  Bhola  Nath
 Masuriya  Din,  Shri
 Meena,  Shri  Meetha  Lal
 Mehta,  Shri  P.  M.
 Melkote,  Dr.
 Menon,  Shri  Govinda
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mody,  Shri  Piloo
 Mohammed  Imam,  Shri  J.
 Mohammad  Yusuf,  Shri
 Mohsin,  Shri
 Mrityunjay  Prasad,  Shri
 Mukne,  Shri  Yeshwantrao
 Murthi,  Shri  8.  S.
 Nahata,  Shri  Amrit
 Naik,  Shri  R.  V.
 Pahadia,  Shri
 Pandey,  Shri  Vishwa  Nath
 Panigrahi,  Shri  Chintamani
 Parmar,  Shri  Bhaljibhai
 Partap  Singh,  Shri
 Parthasarathy,  Shri
 Patil,  Shri  Deorao
 Patil,  Shri  S.  8.
 Patil,  Shri  S.  D.
 Patil,  Shri  T.  A.
 Patodia,  Shri  D.  N.
 Qureshi,  Shri  Mohd.  Shaffi
 Raghu  Ramaiab,  Shri
 Raj  Deo  Singh,  Shri
 Ran,  Shri  T.
 Ram  Dhani  Das,  Shri
 Ram  Sewak,  Shri  Choudhary
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Rana,  Shri  M.  B.

 Randhir  Singh,  Shri
 Ranga,  Shri
 Rao,  Shri  K.  Narayana
 Rao,  Shri  Muthyal
 Rao,  Shri  J.  Ramapathi
 Rao,  Dr.  V.  K.  R.  द
 Raut,  Shri  Bhola
 Reddi,  Shri  G.  S.
 Reddy,  Shri  Ganga
 Reddy,  Shri  P.  Antony
 Reddy,  Shri  R.  D.
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Saigal,  Shri  A.  S.
 Saleem,  Shri  M.  Yunus
 Sankata  Prasad,  Dr.
 Sapre,  Shrimati  Tara
 Sayeed,  Shri  P.  M.
 Sen,  Shri  Dwaipayan
 Sen,  Shri  Pp.  0.
 Sethi,  Shri  P,  C.
 Sethuraman,  Shri  N.
 Shah,  Shrimat!  Jayaben
 Shambhu  Nath,  Shri
 Shakaranand,  Shri  B.
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Naval  Kishore
 Shastri,  Shri  Biswanarayann
 Sheo  Narain,  Shri
 Sher  Singh,  Shri
 Shiv  Chandika  Prasad,  Shri
 Shukla,  Shri  5.  N,
 Siddheshwar  Prasad,  Shri
 Sinha,  Shri  R.  K.
 Snatak,  Shri  Nar  Deo
 Sonar,  Dr.  A.  0.
 Sonavane,  Shri
 Surendra  Pal  Singh,  Shri
 Sursingh,  Shri
 Sawaran  Singh,  Shri
 Tapuriah,  Shri  $  K,
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tula  Ram,  Shri
 Uikey,  Shri  M.  G.
 Ulaka,  Shri  Ramchandra
 Verma,  Shri  Balgovind
 Verma,  Shri  Prem  Chand
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Ramesh  Chandra
 Yadav,  Shri  Chandra  Jeet
 MR.  CHAIRMAN  :  The  result  of  the

 Division  fs  :

 Ayes  ;  3,  Noes  »  ‘156.

 The  motion  was  negatived.
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 MR.  CHAIRMAN  :  shall  now  put  Mr.
 Nambiar’s  amendment  No.  328.

 The  Amendment  No.  328  was  put
 and  negatived.

 MR.  CHAIRMAN:  I  shall  now  put
 Government  amendment  No.  144,

 The  question  is  :—
 “Page  14,  in  the  entries  in  column  1,

 insert  “The’’  before  the  following
 entries,  namely  :—

 “Central  Bank  of  India  Limited
 Bank  of  India  Limited
 Punjab  National  Bank  Limited
 Bank  of  Baroda  Limited
 United  Commercial  Bank  Limited
 Union  Bank  of  India  Limited
 Indian  Bank  Limited
 Bank  of  Maharashtra  Limited
 Indian  Overseas  Bank  Limited’’  (144)

 The  motion  was  adopted.

 MR.  CHAIRMAN :  The  question  is  3

 “That  the  First  Schedule,  asa  mended,
 stand  part  of  the  Bill.’’

 The  motion  was  adopted.

 The  first  schedule,  as  amended,
 was  added  to  the  Bill.

 Second  Schedule

 SHRI  C.  C.  DESAI  (Sabarkantha)  :  I
 move  a

 Page  6,—

 after  line  46,  add—

 “The  amount  of  compensation  as
 may  be  determined  according  to  the
 principles  indicated  above  will  be
 subject  to  audit  by  the  Comptroller
 and  Auditor  General.’’  (407)

 SHRI  N.  DANDEKER  ;  I  move  :
 Page  6,—

 after  line  34,  insert—
 ‘(i)  goodwill  of  the  undertaking  as  a

 going  concern  regardless  of  whether
 any  such  asset  appears  in  the  book
 of  the  bank,  valued  at  an  amount
 equal  to  the  aggregate  of  the  profits
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 of  the  bank  (after  tax)  in  respect
 of  five  completed  accounting  years
 1964,  1965,  967  and  1968,  plus  the
 aggregate  of  the  sums,  if  any,
 transferred  to  reserve  fund  in  respect:
 of  those  five  accounting  years.”
 (274)

 SHRI  S.  M.  BANERJEE  :  I  move  3

 Pages  I5  and  6,—

 for  ‘The  Second  Schedule’,  sub-
 Stitute—

 “Compensation  to  be  paid  by  the
 Central  Government  to  each  of  the
 existing  bank  fn  respect  of  the
 acquisition  of  the  undertaking  thereof
 shall  be  :

 (i)  An  amount  equal  to  the  stock
 exchange  average  market  rate  of
 the  shares  for  each  of  existing
 banks  for  preceding  3  years  from
 the  date  of  acquisition  ;  or

 (ii)  The  actual  value  of  the  paid  up
 shares  in  each  of  the  acquired
 units,  whichever  is  higher."’  (280)

 SHRI  GOVINDA  MENON  :  I  move  ;

 Page  16,  Part  I,  in  clause  (e)  of  the
 Explanation,

 omit  ‘‘market’®  (145)

 Page  16,  after  clause  (०),  insert—

 ‘Explanation  \.  For  the  purpose  of
 this  clause,  ‘‘value”’  shall  be  deemed  to
 be  the  market  value  of  the  land  or  build-
 ings,  but  where  such  market  value
 exceeds  the  ascertained  value,  determined
 in  the  manner  specified  in  Explanation  2,
 shall  be  deemed  to  mean  such  ascer-
 tained  value,  os

 Explanation  2.
 shall  be  equal  to,—

 Ascertained  value

 (I)  io  the  case  of  any  building  (including the  land  on  which  {t  is  erected  or  which  is
 appurtenant  thereto)  which  is  wholly  occu.
 pied  on  the  date  of  the  commencement  of
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 this  Act,  twelve  times  the  amount  of  the
 annual  rent  or  the  rent  for  which  the  building
 may  reasonably  be  expected  to  be  let  out
 from  year  to  year,  after  deducting  from  such
 rent,—

 (I)  One-sixth  of  the  amount  thercof  on
 of  mai  and  repairs,

 (4f)  the  amount  of  any  annual  premium
 paid  to  {nsure  the  building  against
 any  risk  of  damage  or  destruction,
 where  the  building  is  subject  to  any
 annual  charge,  not  being  a  capital
 charge,  the  amount  of  such  charge,

 (ily

 (iv)  where  the  building  {s  subject  to  a
 ground  rent,  the  amount  of  such
 ground  rent,

 where  the  building  is  subject  to  a
 mortgage  or  other  capital  charge,
 the  amount  of  interest  on  such
 mortgage  or  charge,

 (v)

 (vi)  where  the  building  has  been  acqutred,
 constructed,  repaired,  renewed  or
 re-constructed  with  borrowed
 capital  the  amount  of  any  interest
 payable  on  such  capital,  and

 any  sums  pald  on  account  of  land
 revenue  or  other  taxes  in  respect
 of  such  building  ;

 (vi)

 (2)  in  the  case  of  any  building  (includ-
 ing  the  land  on  which  it  is  erected  or  which
 fs  appurtenant  thereto)  which  is  partially
 occupied  on  the  date  of  the  commencement
 of  this  Act,  the  value  of  the  portion  which
 fs  occupied,  ascertained  in  accordance  with
 the  provisions  of  sub-clause  (I),  (the  deduc-
 tlons  under  sub-clauses  (ii)  to  (vii)  being
 made  on  a  proportionate  basis)  and  multi-
 plied  thereafter  by  the  ratio  which  the
 entire  plinth  area  of  the  building  bears  to
 the  plinth  area  of  the  portion  of  the  building
 which  has  been  occupied  or  let  out  ;

 (3)  in  the  case  of  any  land  which  has  no
 building  erected  thereon  or  which  fs  not
 appurtenant  to  any  building  the  value,  deter-
 mined  with  referrence  to  the  prices  at  which
 sales  or  purchases  of  similar  or  comparable
 lands  have  been  made  during  the  period  of
 three  years  immediately  preceding  the  date

 of  the  commencement  of  this  Act,  by  instru-
 ments  registered  under  the  Indian  Registra-
 tion  Act,  1908,  in  the  city,  town  or  village
 where  such  land  is  situated.””  (423)

 Page  6  Part  II,  paragraph  2,  line  ,

 (141),
 SHRI  N.  DANDEKER  :I  have

 ready  spoken  on  the  subject  earlier.

 omit  ‘dividend  {n’’,
 al-

 SHRI  C.C.  DESAI:  The  amount  of
 compensation  that  will  have  to  be  paid  will
 be  enormous.  The  point  is  that  money  is
 paid  out  of  the  consolidated  revenues.
 Even  in  small  contracts,  it  is  subjected  to
 pre-audit.  Here  money  that  is  going  out
 fs  of  the  order  of  00  crores.

 9.50  hrs.

 [Mr.Deputy-SPeaKer  in  the  Chair]

 MR.
 order.

 DEPUTY-SPEAKER  :  Order,

 SHRI  C.  con  DESAI:  When  money  isto  be
 given  as  compensation  it  should  be  subj:cted
 to  pre-audit  by  the  Comptroller  and  Auditor
 General.  This  will  bz  compensation  pay-
 able  of  the  order  of  Rs.  75  crores  or  Rs.  00
 crores  and  this  is  too  large  an  amount  to
 be  paid  without  audit  control.

 Therefore,  I  submit,  there  should  be
 pre-audit  before  compensation  is  paid.  I
 wish  to  utter  a  warning  to  them  that  they
 should  not  delay  the  procedure  for  calcula-
 ting  the  payment  of  compensation.  There
 should  be  pre-audit  for  compensation  that
 is  paid.  There  should  b:  such  pre-audit
 before  the  money  is  actually  pald  out,  out
 of  the  Consolidated  Fund  of  India.

 I  hope  Government  will  accept  this
 amendment  by  way  of  abundant  precaution
 and  I  may  say,  this  is  in  accordance  with
 the  usual  practice  of  Government  and
 administrative  procedures.

 SHRI  ABDUL  GHANI  DAR  I  move  :

 Page  I5,  line  5,—

 after  ‘“‘notes”  insert—

 “or  securities  etc.’’  (36)
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 Page  15,  line  7,—

 after  “balances”  insert—

 ‘and  unsettled  dues’®  37)

 Page  15,  line  2!,—

 add  at  the  end—

 ‘‘and  shall  be  debited  to  the  account
 of  Directors  and  officers  who  are
 responsible  for  such  dealings’  (38)

 Page  16,  line  5,—

 after  “bond”  insert

 life
 life

 in  surance
 fn  surance

 “surrender  value  of
 policies,  deposited
 policies’  (39)

 Page  16,
 after  line  45,  insert

 “Provided  further  that  if  due  to
 some  reasonable  ground  the  dividend
 referred  to  in  first  proviso  could  not
 be  declared  carller  the  dividend
 shall  be  payable  to  the  sharcholders
 by  making  another  announcement.”
 (40)

 डिप्टी  स्पीकर  साहब,  मेरी  तीन  बिलकुल  सादा

 अमेन्‍्डमेंट्स  नं०  36-37-38  हैं  -  पहली  तो  यह
 है  कि  5  पेज  पर  लाइन  IS  में  जहां  करेन्ट सी

 नोट्स  लिखा  है,  उस  के  आगे  सिक्‍योरिटी  वैगरह
 कर  दिया  जाये।

 दूसरी  प्रमेन्डमेंट  यह  है  कि  जहां  बैलेंस
 लिखा  है,  वहां  अनसेटल्ड-कूज  कर  दिया  जाय  |

 तीसरी  यह  है  कि  अगर  ऐसा  पाया  जाय
 कि  किसी  डायरेक्टर  की  वजह  से  या  डायरेक्टरों
 की  वजह  से  कोई  रकम  मारी  गई  हो,  जो  लाखों
 करोड़ों  रुपयों  में  हो,  जिसकी  जरूरत  पड़ेगी  तो
 सब  पता  दिया  जायेगा,  चूंकि  वक्‍त  वक्‍त  पर  सब
 बातें  खुलती  हैं,  अगर  सरकार  का  रुपया  मरता
 है  तो  वह  तमाम  का  तमाम  रुपया  डायरेक्टरों  से
 लिया  जाय  या  कन्सन्ड  आफिसर  से  लिया  जाय,
 जिसने  कि  बोगस  छोन  दिया  हो  एम्बेजलमेम्द
 की  हो  या  कोई  बेईमानी  की  हो  ।
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 मैं  उम्मीद  करता  हूं  कि  मेरी  अमेन्‍्डमेंट्स
 को  मन्जूर  किया  जाएगा।
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 SHRI  S.M.  BANERJEE:  I  have  got
 Amendment  No.  280  which  has  already
 been  moved.  I  have  stated  that  in  pages  I5
 and  16,  for  ‘The  Second  Schedule’  substi-
 tute—

 “Compensation  to  be  pald  by  the
 Central  Government  to  cach  of  the
 existing  bank  in  respect  of  the  acqui-
 sition  of  the  undertaking  thercof
 shall  be

 (i)  an  amount  equal  to  the  stock  cx-
 change  average  market  rate
 of  the  shares  for  each  of  the
 existing  banks  for  préecceding  3
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 {Shri  S.M.  Banerjee]
 ycars  from  the  date  of  acquisi-
 tion  ;  or

 (ii)  The  actual  value  of  the  paid  up
 Shares  in  cach  of  the  acquired
 units,  whichever  is  higher.”

 We  believe  that  there  should  be  no
 compensation.  But  since  the  Government
 is  not  in  a  mood  to  go  to  that  degree  of
 socialism,  I  hope  my  amendment  would  03
 accepted,

 SHRI  P.C,  SETHI:  Nos.  141  and  45
 are  Government  amendments.

 SHRI  GOVINDA  MENON  :  With
 respect  of  Schedule  If,  there  has  been  a  dis-
 cussion  here  for  about  half  an  hour.  I  do
 not  want  to  say  anything  more  on  it,  Except
 Government  amendments,  I  oppose  all  the
 other  amendments.

 MR.  DEPUTY-SPEAKER  ;  I  shall  now
 now  put  all  tne  amendments,  except  govern-
 ment  amendments,  to  vote.

 Amendments  Nos.  36  to  40,  274,  280,
 407  were  put  and  negatived.

 MR.  DEPUTY-SPEAKER  |  The  ques-
 tion  is:

 Page  16,  Part  I],  paragraph  2,  line

 omit  ‘dividend  in’.  (I4!)

 Page  I6,  Part  I,  in  clause  (c)  of  the
 Explanation,  omit  ‘market"’.  (145)

 Page  16,  after  clause  (c),  insert

 ‘Explanation  \,-  For  the  purpose  of
 this  clause,  ‘‘value’’  shall  be  deemed
 to  be  the  market  value  of  the  land
 or  bulldings,  but  where  such  market
 value  exceeds  the  ascertained  valuc,
 determined  in  the  manner  specified
 in  Explanation  2,  shall  be  deemed  to
 mean  such  ascertained  value.

 Explanation  2,  Ascertained  value
 shall  be  equal  to,

 (I)  in  the  case  of  any  building  (in-
 cluding  the  land  on  which  it  fs
 erected  or  which  is  appurtenant
 thereto)  which  is  wholly  occu-

 (2)

 pied  on  the  date  of  the  com-
 mencement  of  this  Act,  twelve
 times  the  amount  of  the  annual
 Tent.or  the  rent  for  which  the
 building  may  reasonably  be
 expected  to  let  out  from
 year  to  year,  after  deducting
 from  such  rent,

 (i)  one-sixth  of  the  amount
 thereof  on  account  of
 maintenance  and  repairs,

 (ji)  the  amount  of  any  annual
 premium  paid  to  insure  the
 building  against  any  risk
 of  damage  or  destruction,

 (iii)  where  the  building  is  sub-
 ject  to  any  annual  charge,
 not  being  a  capital  charge,
 the  amount  of  such  charge,

 (iv)  where  the  building  is  sub-
 ject  (oO  a  ground  rent,  the
 amount  of  such  ground
 rent,

 (v)  where  the  building  fs  sub-
 ject  to  a  mortage  or  other
 capital  charge,  the  amount
 of  interest  on  such  morte
 gage  or  charge,

 (vi)  where  the  building  has  been
 acquired,  constructed,  re-
 Paired,  renewed  or  fe-
 constructed  with  borrowed
 capital,  the  amount  of  -  any
 interest  payable  on  such
 capital,  and

 (vii)  any  sums  paid  on  account
 of  land  revenue  or  other
 taxes  in  respect  of  such
 building  ;

 in  the  case  of  any  building  (in-
 cluding  the  land  on  which  it  {s
 erected  or  which  is  appurtenant
 thereto)  which  is  partially  occu-
 pied  on  the  date  of  the  com-
 mencement  of  this  Act,  the
 value  of  the  portion  which
 occopied,  ascertained  in  accord-
 ance  with  the  provisions  Sub-
 clause  (dd,  the  deductions  under
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 sub-clauses  (ii)  to  (vil)  being
 made  on  a  proporticnate  basis)
 and  multiplied  thereafter  by  the
 ratlo  which  the  entire  plinth  area
 of  the  building  bears  to  the
 plinth  area  of  the  portion  of  the
 building  which  has  been  occu-
 Pied  or  let  out,

 (3)  in  the  case  of  any  land  which
 has  no  building  erected  thereon
 or  which  is  not  appurtenant  to
 any  building  the  value,  deter-
 mined  with  reference  to  the
 Prices  at  which  sales  or  pur-
 chases  of  similar  or  comparable
 lands  have  been  made  during  the
 period  of  three  years  immedia-
 tely  preceding  the  date  of  the
 commencement  of  this  Act,  by
 instruments  registered  under  the
 Indian  Registration  Act,  1903,
 in  the  city,  town  or  village  where
 such  land  is  situated.”".  ?  (423)

 I6  of  908

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER  4  The  ques-

 tion  is  :

 “That  the  Second  Schedule,  as  amen-
 ded,  stand  part  of  the  Bill’’.

 The  motion  was  adopted.

 The  Second  Schedule,  as  amended,
 was  added  to  the  Bill.

 Third  Schedule

 Amendment  made  +

 Page  17,  line  5,

 substitute  ‘‘truly’’.
 (Shri  P.  C.  Sethi)

 MR.  DEEUTY-SPEAKER  :  The  ques-
 tion  Is:

 for  “truely”,
 (142),

 “That  the  Third  Schedule,  as  amend-
 ed,  stand  part  of  the  Bill’’.

 The  motion  was  adopted,

 The  Third  Schedule,  as  amended,
 was  added  to  the  Bill.

 MR.  DEPUTY-SPEAKER  :  As  I  have

 Transfer  of  438
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 already  said,  I  will  permit  some  observa-
 tlons  at  the  third  reading  stage,

 The  question  is  :

 “That  clause  |  stand  part  of  the
 Bill.

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill.

 The  Enacting  Formula  was  added
 to  the  Bill.

 The  Title

 MR.  DEPUTY-SPEAKER  :  There  are
 a  ber  of  id  t  As  I  have  al-
 teady  said,  I  will  give  some  time  at  the
 final  stage.

 The  question  is  :

 “That  the  Title  stand  part  of  the
 Bill’.

 The  motion  was  adopted.

 The  Title  was  added  to  the  Bill.

 SHRI  GOVINDA  MENON  tI  move  :
 “That  the  Bill,  as  amended,  be
 passed”.

 MR.  DEPUTY-SPEAKER  Motion
 moved  3

 “That  the  Bill,  as  amended,  be
 Ppassed’’.

 SHRI  D.  N.  PATODIA  :  Under  rule
 93(2),  when  a  Bill  has  undergone  amend-
 ments,  the  motion  that  it  shall  be  passed
 shall  not  be  moved  on  the  same  day  unless
 the  Speaker  allows  it.  The  discretion  is
 with  you.  But  there  should  be  some  reson
 for  taking  it  up  the  same  day.  As  _  there  is
 no  apparent  reason,  there  is  nothing  wrong
 if  it  is  taken  up  tomorrow.  I  therefore
 propose  the  House  do  now  adjourn,

 SHRI  N.  DANDEKER  :  The  phrased
 used  is  ‘shall  not’.  Consequeatly,  in  exer-
 cising  your  discretion,  Sir,  there  should  be
 corhpelling  reasons.  I  would  like  you  to
 give  them  to  the  House.
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 20  hrs.

 श्री  कंवर  लाल  गुप्त  :  उपाध्यक्ष  महोदय,
 अभी  जैसा  दाण्डेकर  साहब  ने  कहा  है,  इसमें  शब्द
 शल”  है,  जिसका  मतलब  है--प्रायः  आप  ऐसा
 नहीं  करेंगे  लेकिन  आपको  डिस्क्रिप्शन  है,  जिसे
 आपको  जुडीशसली  इस्तेमाल  करना  चाहिए।
 अब  जुडीशसली  कैसे  हो  ?  अगर  बिल  के  अन्दर
 दो-चार  माइनर  अमेण्डमेन्ट्स  हैं,  तो  मुझे  कोई
 एतराज  नहीं  है,  आप  कह  सकते  हैं  कि  आज  ही
 लें  |  यह  रूल  क्यों  बनाया  गया  था  ?  इस  लिए
 बनाया  गया  था  कि  अगर  मंजर  चेज्जेब्र  हैं  तो
 बिल  पर  हम  अपनी  पार्टी  में  बैठकर  फैसला  कर
 सके  घ्रौर  देख  सकें  कि  इसकी  'ओवर-प्रात
 पिक्चर  क्‍या  है  असेंसमेंट  के बाद  उसकी  शक्ल
 को  देख  ले।  मेरा  कहना  यह  है  कि  इसमें
 जितनी  अमेंडमेंटव  हुई  हैं,  शायद  मंत्री  महोदय
 भी  नहीं  बता  सकेंगे  या  मैं  आप  से  नम्र  निवेदन

 करता  हूं  कि  आप  ही  बता  दीजिये  कि  यह  बिल

 अमेंडमेंट्स  के  बाद  क्या  बन  गया  है।  मैं  कहता

 हूं  कि  मंत्री  से लेकर  नीचे  तक  कोई  भी  सदस्य

 यह  नहीं  बता  पायेगा  कि  अमेंडमेंट्स  होने  के
 बाद  इस  बिल  की  शक्ल  क्‍या  है।  आप  हमारे
 कस्टोडियन  भी  हैं  ओर  इस  सदन  के  मालिक
 भी  हैं।  हमारी  रक्षा  आपको  करनी  है।  हमने
 झ्रापसे  को आपरेट  किया  ।  आपने  कहा  कि  आप

 इसको  करना  है  तो  हमने  अपने  अमेंडमेंटस
 वापिस  कर  लिए,  डिवीजन  की  मांग  नहीं  की  ।

 इसलिए  अब  कल  घण्टे  दो  घण्टे  में  कुछ  बिगड़ने
 वाला  नहीं  है।  श्राप  धमकी  मौका  दें।  आप

 जुडिशल  अपना  डिस्क्रिप्शन  इस्तेमाल  करें
 ताकि  हम  भी  विचार  करें  कि  कौन  से  अमेंड-

 मैंटस  हुए  हैं  और  उसके  मुताबिक  कल  हम  बोल
 सकें  ।  अन्यथा  अगर  आप  अपना  डिस्क्रिप्शन  इन
 के  फेवर  में  ही  इस्तेमाल  करते  जायेंगे  तो  वह
 बात  ठीक  नहीं  होगी  ।  इसलिए  अगर  कल  इस
 को  करले  तो  बहुत  अच्छा  होगा  ।

 MR.  DEPUTY-SPEAKER  :  Mr.  Pato-
 dia  raised  a  polat  of  ordcr  and  I  permitted

 him.  I  have  already  said  that  the  Bill
 shall  be  passed  today.  I  have  gone
 through  rule  93(2)  very  carefully.  The
 intention  of  the  clause  {fs  that  we  should  not
 pass  any  legislation  without  proper  scrutiny.
 In  this  case,  if  I  might  disclose  what  hap-
 pened  in  the  Business  Advisory  Committee,
 Mr,  Masani  applied  his  mind  very  well  to
 every  piece  of  legislation  and  had  suggested
 I5  hours.  Ultimately,  after  that  some  new
 amendments  came  and  not  only  did  we  not
 try  to  rush  through  using  our  other  powers
 of  guillotine  but  we  went  on  adding  hours
 and  days  for  the  consideration  of  the  Bill.

 SHRI  M.  R.  MASANI  (Rajkot)  :
 Would  you  kindly  give  one  good  reason
 why  the  third  reading  of  the  Bill  cannot  be
 taken  up  tomorrow  ?

 MR.  DEPUTY-SPEAKER  ;  I  know
 the  force  of  ‘shall’  ॥  the  first  part  of  the
 rule.  It  fs  not  a  question  of  saying  :  what
 would  happen  ?  Heavens  would  not  fall  if
 we  did  {It  tomorrow.  That  is  a  different
 motter.  I  must  also  refer  to  the  other  part.
 ..-(Interruptions).  had  given  ample  op-
 portunity  to  scrutinise  every  amendment.
 I  have  given  more  than  justified  opportu-
 nity  and  allowed  even  speeches  where  it  was
 Not  necessary.  Let  usnow  have  the  final
 in  a  good  atmosphere.  Therefore,  I  am
 not  entertaining  his  plea.  I  am  asking  Mr.
 Masani  to  speak  on  the  third  reading.

 SHRI  C.  C.
 you  going  to  sit  ?

 DESAI:  How  long  are

 MR.  DEPUTY-SPEAKER  :
 Bill  is  passed.

 Till  the

 SHRI  RANGA  1  Mr.  Deputy-Speaker,
 you  were  trying  to  argue  how  reasonable
 you  were  because  you  gave  us  so  much  time,
 etc.  Can  you  put  your  hand  on  your  heart
 and  say  to  yourself  ;  I  am  satisfied...(Jnter-
 ruptions.)  lf  this  Bill  had  gone  to  the  Joint
 Committee,  do  you  say  that  it  would  not
 have  received  better  attention  and  greater
 scrutiny  and  it  would  not  be  in  a  better
 shape  than  ft  is  now?  Say  it  to  yourself
 and  if  you  say  that  are  satisfied,  I  am
 satisfied.  But  your  ruling  is  most  unsatls-
 factory  for  us  and  therefore  we  are  walking
 out  In  protest.

 (Shri  Ranga  and  some  other  hon.
 Members  then  left  the  House.)
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 att  wee  बिहारी  बाजपेयी  (बलरामपुर)  :

 उपाध्यक्ष  महोदय,  यह  बड़े  खेद  की  बात  है  कि
 आप  तृतीय  वांचन  आज  ही  कराना  चाहते  हैं।

 बहुमत  आपके  साथ  है,  तृतीत  बच्चन  पास  होने
 जा  रहा  है,  लेक्नि  संसदीय  प्रतिमाओं  की  हत्या
 करके  आप  इस  सदन  को  नहीं  बला  सकते  हैं  1

 (व्यवधान'  आप  जानते  हैं  कि  मैं  कठोर
 बातें  कहने  के  पक्ष  में  नहीं  रहा  हूं  लेकिन  श्राप

 कोई  एक  कारण  बता  सकते  हैं  कि  तृतीय  वाचन
 यदि  कल  पास  होगा  तो  कौन  सी  कयामत  आने
 वाली  है  yer  (व्यवधान'  इस  तरह  से  सदन  चलने

 नहीं  दिया  जायेगा  ।  अगर  आप  संसद  की  हत्या
 करना  चाहते  हैं  तो आप  इनसे  कहिए  कि  इसी

 तरह  से  बोलते  रहें  और  इनमें  सुनने  का  भी
 चय  नहीं  है  तो फिर  ससद  में  आने  का  कोई  अथ

 नही  होगा ।'  (व्यवधान)

 MR.  DEPUTY-SPEAKER:  This  is
 not  fair;  they  will  get  opportunity,  but
 let  him  have  his  say  now.  You  must
 have  patience,

 श्री  अटल  बिहारी  बाजपेयी  :  उपाध्यक्ष
 महोदय,  आप  जानते  हैं  कि  यह  विधेयक  महत्व-
 पूर्ण  है  1  क्या  विधि  मंत्री  महोदय  बता  सकते  हैं
 कि  संशोधनों  के  बाद  इस  विधेयक  का  अन्तिम
 रूप  क्या  है  !  आज  फाइनेंशियल  मेमोरेंडम  में
 असेंसमेंट  दिए  गए  ओर  इसका  तीसरा  वाचन
 भी  पास  किया  जा  रहा  है।  यह  सदन  के  साथ
 न्याय  करने  का  तरीका  नहीं  है  ।  सदन  की  बैठक
 आरम्भ  होने  से  40  घंटे  पहले  एक  अध्यादेश
 जारी  कर  दिया  गया  प्रौढ़  सुप्रीम  कोर्ट  में 11
 तारीख  को  मामला  आने  से  पहले  लोक  सभा
 और  राज्य  सभा  से  इसको  पास  करना  चाहते
 हैं।''  (व्यवधान)  "आप  इनको  खुद  कराइये।
 इस  भीड़  को  चुप  कराइये  ।

 MR.  DEPUTY-SPEAKER  :  Order,
 order,  Again  I  would  request  hon.  Mem-
 bers  that  they  must  have  enough  patience
 to  listen  to  the  hon.  Member  who  has
 every  right  to  make  his  point.
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 st  अटल  बिहारी  वाज पेयों  :  मैं  आपसे
 निवेदन  कर  रहा  था  कि  संसद  की  बैठक  शुरू  होने
 से  40  घंटे  पहले  अध्यादेश  जारी  किया  गया
 भोर  Li  तारीख  को  सुप्रीम  कोर्ट  कोई  फैसला  न
 दे  दे,  उससे  डर  कर  विधेयक  पास  किया  जा

 रहा  है।  लेकिन  विधेयक  किसी  भी  रूप  में  भाये,
 उसको  चुनौती  दी  जा  सकती  है।  सवाल  यह  है
 कि  क्या  पार्लियामेन्ट  सुप्रीम  कोर्ट  के  सामने  एक
 फेट-एकावली  पेश  करना  चाहती  है  क्या  सर्वोच्च
 न्यायालय  की  मर्यादा  की  रक्षा  करने  का  यही
 तरीका  है  !  हमने  इस  विधेयक  का  विरोध  किया

 है,  इसलिए  नहीं  कि  हम  मुट्ठी  भर  लोगों  के
 हाथ  में  आर्थिक  शक्ति  को  केन्द्रित  करने  के  पक्ष
 में  हैं,  लेकिन  इसलिए  कि  जिन  हाथों  में  राज-
 नीतिक  शक्ति  पहले  से  ही  केन्द्रित  है.  उन  हाथों
 में  आथिक  शक्ति  केन्द्रित  करने  के  परिणाम
 गम्भीर  हो  सकते  हैं  |  बुनियादी  सवाल  यह  है
 कि  हम  अपने  देश  में  कैसा  समाज  बनाना  चाहते
 हैं  ?  क्या  हम  ऐसा  समाज  चाहते  हैं  जो  राज्य
 पर  केन्द्रित  हो  ?  क्या  हम  राज्य  केन्द्रित  समाज
 बनाना  चाहते  हैं  ।  आज  कांग्रेस  के  सदस्य  राष्ट्र-
 करण  की  बड़ी  प्रशंसा  कर  रहे  हैं।  अगर  यह

 राष्ट्रीय रण  इतना  ही  अच्छा  था  तो  फिर  22
 साल  तक  राष्ट्रीयकरण  क्‍यों  नहीं  किया  ?  क्या

 राष्ट्रीयकरण  अपने  में  एक  उद्देश्य  है  ?  राष्ट्रीय-
 करण  साधन  है  या  साध्य  है?  मार्ग है  या
 मंजिल  हैं  ?  राष्ट्रीयकरण  के  द्वारा  हम  कौनसा

 उद्देश्य  पूरा  करना  चाहते  हैं?  बंगलोर  के
 अधिवेशन  में  प्रधान  मंत्री  भी  राष्ट्रीयकरण  के
 बारे  में  स्पष्ट  नहीं  थीं।  उन्होंने  [कहा  था  कि
 या  तो  4-5  बड़ी  बैंकों  का  राष्ट्रीयकरण  करना

 होगा  या  सामाजिक  नियंत्रण  को  और  भी  मज

 बुत  करना  होगा  ।  लेकिन  4-5  बैंकों  की  जगह
 पर  4  बैंक  हो  गए।  जिस  सामाजिक  नियंत्रण
 की  प्रशंसा  की  गई  थी  उसे  ठीक  तरह  से  काम
 करने  का  मौका  नहीं  दिया  गया।  प्राथमिक
 कारणों  से  राष्ट्रीयकरण  नहीं  किया  गया।
 राष्ट्रीयकरण  को  आर्थिक  साधन  नहीं  बनाया  जा

 रहा  हैं,  राजनीतिक  ओर  व्यक्तिगत  उद्देश्य  पूरा
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 [श्री  झील  बिहारी  वाजपेयी  ]
 करने  के  लिए  राष्ट्रीयकरण  को  एक  हथियार
 बनाया  जा  रहा  है  1  सरकार  को  यह  पता  नहीं
 है  कि  बैंकों  का  प्रबन्ध  कैसे  चलेगा,  बैंकों  का
 रुपया  किस  तरह  से  लगाया  जायेगा  t  :  स्टेट  बैंक
 सरकार  चला  कर  देख  चुकी  है  ओर  खेती  तथा

 छोटे  उद्योगों  में  जो  तकाजे  पंजी  के  लिए  पैदा

 हुए  हैं  उन्हें  पूरा  नहीं  किया  जा  सका।  जीवन
 बीमा  का  राष्ट्रीयकरण  हमारे  सामने  है।  राष्ट्री-
 यक रण  अपने  में  (ब्यान)  क्या  माननीय

 सदस्य  व्यवस्था  ह. 1  प्रदान  उठा  रहे  हैं  ?

 श्री  तुलाराम  (अरारिया)  :  उपाध्यक्ष  महो-
 दय  आप  माननीय  सदस्य  को  जो  आग  मेंट्स  देने

 का  मौका  दे  रहे  हैं  क्या  उनका  उत्तर  देने  का

 मौका  हम  को  भी  मिलेगा  ?

 श्री  अटल  बिहारी  वाजपेयी:  अगर  इस

 तरह  से  टोका  टोकी  होगी  तो  कैसे  बोला

 जायेगा।

 मैं  आपसे  निवेदन  कर  रहा  हूं  कीजो

 राष्ट्रीयकरण  के  समर्थक  हैं  वे  भी  राष्ट्रीयकरण
 को  साध्य  नहीं  मानते  ny  प्रदान  मंत्री  ने  स्वर्ण
 स्वीकार  किया  है  कि  अनेक  देशों  में  बैंक  सर-
 कार  के  हाथ  में  है,  लेकिन  बैंक  सरकार  ने  ले
 लिया  तो  समाजवाद  आ  गया,  ऐसा  कोई  नहीं

 कह  सकता  ।  जिन  देशों  में  समाजवाद  नहीं  हैं
 वहां  बैंक  सरकार  क॑  हाथों  में  हैं,  फ्रांस  मे ंसमा-
 जवाद  नहीं  है,  सरकार  ने  बैंक  ले  लिए  और

 आस्ट्रेलिया  में  बैंक  सरकार  ने  लिये  थे,  लेकिन
 बैंक  कर्मचारियों  &  आन्दोलन  के  फलस्वरूप

 चुनाव  में  जब  नई  सरकार  बनी  तो  बैंकों  का

 राष्ट्रीयकरण  समाप्त  करना  पड़ा  -  राष्ट्रीयकरण
 कोई  हर  रोग  की  रामबाण  औषधि  नहीं  है
 ओर  राष्ट्रीयकरण  सरकारीकरण  में  नहीं  बद-
 लना  जाहिए  t

 भी  तुल शो दबास  जाधव  (बारामती)  :  यह
 थें  रीडिग  है  या  प्वाइंट  साफ़  आईं  पर  बोल
 रहे हैं?

 श्री  अटल  बिहारी  बाजपेयी :  क्या  माननीय
 सदस्य  को  यह  पता  है  कि  प्वाइंट  आफ  आडंबर
 क्या  होता  है:  (व्यवधान)  उपाध्यक्ष  महो-
 दय,  इस  सदन  में  कांग्रेस  की ओर  से  ऐसे  लोग
 बैठे  हुए  हैं  जिन्हें  यह  भी  पता  नहीं  हैं  कि  मैं
 थर्ड  रीडिंग  पर  बोल  रहा  हूं  या  प्वाइंट  आफ
 आडर पर,  और  आप  बैंक  उनके  हाथ  में  देने
 वाले  हैं।  यह  लोग  बैंकों  के  राष्ट्रीयकरण  का
 फैसला  करने  वाले  हैं।

 जिस  जल्दबाजी  में  सरकार  ने  बैंकों  को
 अपने  हाथ  में  लिया  है,  उससे  आशिक  क्षेत्र  में
 कठिनाइयां  पैदा  हो  सकती  हैं।  नये-नये  लोगों
 में  नई-तई  आयें  जागी  हैं।  क्या  ये  आयें
 पूरी  की  जा  सकेंगी  ?  अगर  यह  आश्राशायें  पूरी
 नहीं  की  गईं  तो  उनके  परिणाम  भयंकर  होंगे
 सहकारिता  के  क्षेत्र  में  हमने  लोगों  में  नई  आयें
 जगाई  हैं,  लेकिन  क्या  आज  कोई  ह्दय  पर  हाथ
 रख  कर  कह  सकता  है  कि  हमने  सहकारिता  के
 क्षेत्र  में  जो  आशायें  जगाई  हैं,  हमारा  तंत्र  उसको
 पूरा  कर  पा  रहा  है  ?  समाजवाद  मात्र  इरादा
 नहीं  है,  इरादे  अच्छे  हो  सकते  हैं  नेक  हो  सकते
 हैं,  लेकिन  जिस  मशीनरो के  द्वारा,  जिस  तंत्र  के
 द्वारा  वह  इरादे  अमल  में  लाने  हैं,  अगर  वह
 मशीनरी  भ्रष्ट  है,  अगर  वह  तंत्र  अक्षम  है,  अगर
 जनता के  प्रति  उनके  हृदय  में  सहानुभूति  नहीं  है,
 तो  फिर  राष्ट्रीयकरण  भी  सहकारिता  की  तरह
 से  एक  बदनाम  चीज  हो  जायेगी  ।

 सरकार  बहुत  से  कारखाने  चला  रही  है।
 कुछ  अच्छे  चल  रहे  हैं,  कुछ  बुरे  चल  रहे  हैं,
 लेकिन  कारखाने  चलाने  के  लिए,  सरकारी
 संस्थायें  चलाने  के  लिए  जैसे  आदमी  हमें  चाहियें
 बसे  आदमी  तैयार  करने  का  हमने  प्रयत्न  नहीं
 किया  है।  अगर  सावंजनिक  उद्योगों  को
 सफल  करना  है  तो  उनमें  ऐसे  व्यक्ति
 चाहिए  जो  सार्वजनिक  उद्योगों  के  प्रति
 निष्ठा  रखते  हों,  ऐसे  व्यक्ति  चाहिए  जिनमें

 राष्ट्रीयता  की  भाषनायें  हों  कि  यह  उद्योग

 हमारा  है  इसलिए  हम  इसको  सफल  करेंगे  |  उन्हें
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 यह  भावना  चाहिए  कि  उद्योग  केवल  सरकार
 का  नहीं  है,  यह  राष्ट्र  की  सम्पत्ति  है।  बिना

 राष्ट्रीयता  की  भावना  जगाए  राष्ट्रीयकरण  सफल

 नहीं  हो  सकता  ।  इस  राष्ट्रीयता  की  भावना  को
 पैदा  करने  का  प्रयत्न  नहीं  किया  गया।  हम
 अगर  आज  की  स्थिति  में  सरकार  के  अधिकार
 बढ़ाने  का  विरोध  करते  हैं  तो उसका  कारण  कोई
 सैद्धान्तिक  नहीं  है  |  भ्रावश्यकता  पड़ने  पर  बैंक
 लिये  जा  सकते  हैं,  आवश्यकता  पडने  पर  सरकार
 सामाजिक  जीवन  के  हित  में  ब्रोकर  भी  नियंत्रण
 लगा  सकती  है,  लेकिन  प्रश्न  यह  है  कि  जब  सर-
 कार  सूरतगढ़  फार्म  को  भी  ठीक  से  नहीं  चला
 सकती  तो  उसके  हाथ  में  बैंक  देना  कोई  बुद्धि-
 मत्ता  की  बात  नहीं  है।  हमारा  विरोध  व्याव-

 हारिक  कारणों  से  है,  हमारा  विरोध  आज  तक
 के  अनुभवों  पर  आधारित  है।  हमारी  एप्रोच
 डाइबेटिक  नहीं  है,  प्रेगमंटिक  है।  आखिर  सर-
 कार  ने  भी  सारे  बंक  नहीं  लिये।  क्‍यों  नहीं
 लिये  ?  विदेशी  बैक  नहीं  लिये,  क्‍यों  नहीं  लिये,
 क्योंकि  सरकार  ने  भी  यहां  विवेक  करना  आव-
 हक  सभा  ।  कुछ  बैंक  लिए  जायें,  कुछ  छोड़
 दिए  जाएं,  देशी  बंक  लिए  जायें,  विदेशी  छोड
 दिए  जायें,  लेकिन......  (व्यवधान)  अरे
 आपको  खाक  समझ  में  जायेगा,  श्राप  बोलने
 दीजिए  ।

 मेरा  निवेदन  है  कि  सदन  का  बहुमत  इस
 विधेयक  के  पक्ष  में  है।  यह  विधेयक  कानून
 बनेगा,  सरकार  के  हाथ  में  असीमित  अधिकार
 आ  रहे  हैं।  इन  अधिकारों  का  दुरुपयोग  नहीं
 होना  चाहिए  1  प्रश्न  है  कि  प्रगतिशील  उद्योग-
 पतियों  को  प्रोत्साहन  देने  के  नाम  पर  दलगत
 स्वार्थ  की  सिद्धि  नहीं  की  जानी  चाहिए।  संस-
 दिया  लोकतंत्र  में  जब  सरकार  के  अधिकार  चढ़ते
 हैं  तब  इस  बात  की  श्राशंक़ा  पैदा  होती  है  कि
 उन  बढ़ते  हुए  अधिकारों  का  उपयोग  कैबरे  एक
 दल  के  लिए  नहीं  तो  दल  के  पीछे  एक  गुट  के
 लिए  काम  में  लाया  जा  सकता  है।  इस  खतरे
 के  प्रति  हमें  सावधान  होना  पड़ेगा।
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 dat  को  हाथ  में  लेकर  जो  नई  आयें
 जगाई  गई  हैं  उन  आदतों  को  पूरी  करने  की
 जिम्मेदारी  सरकार  पर  झा  रही  है  ।  केवल  नारों
 से  समस्या  हल  नहीं  होगी  नारे  कितने  भी

 मोहक  हों,  कितने  ही  ब्रा कर्षक  हों,  वह  नीतियों
 का  स्थान  नही  ले  सकते,  न  भन्‍्तर्राष्ट्रीय  क्षेत्र  में
 और  न  आशिक  क्षेत्र  में।  केवल  कदम  बढ़ाना
 काफी  नहीं  है।  उस  कदम  को  सफल  करके
 दिखाना  होगा  ।  यह  सरकार  इस  कदम  को
 सफल  कर  सकेगी,  इसके  बारे  में  हमें  आशंकारयें
 हैं,  और  इसी  लिए  हम  विरोध  कर  रहे  हैं।
 लेकिन  जिस  तरह  से  श्राप  विधेयक  पास  कर  रहे
 हैं,  उसमें  हम  शामिल  नहीं  हो  सकते  ।  इसलिए
 अपना  विरोध  प्रकट  करने  के  लिए  हम  आपकी

 अनुमति  से  बाहर  जाना  चाहते  हैं

 SHRI  ATAL  BIHARI  VAJPAYEE
 AND  SOME  OTHER  HON,  MEMBERS
 THEN  LEFT  THE  HOUSE.

 श्री  अहमद  आगा  (बारामूला):  आठ  नौ
 घंटे  से  हमारे  विरोधी  दल  वाले  कोशिश  कर  रहे
 हैं  कि यह  बिल  पास  न  हो,  यह  डिले  हो  ।  उन
 को  उम्मीद  तो  थी  नहीं  कि  यह  बिल  पास  नहीं
 होगा  लेकिन  उन्होंने  इसको  डिले  करने  की
 कोशिश  जरूर  की  है  और  इसकी  भी  कोशिश
 की  है  कि  यह  पास  न  हो

 इस  बिल  का  विरोध  करते  हुए  उन्होंने  बहुत
 सी  बातें  कही  हैं  ओर  बहुत  सी  एमेंडमेंट्स  भी
 पेश  की  हैं।  यह  कहा  गया  है  कि  चूंकि  काँग्रेस
 पार्टी  में  इस्तीफे  राय  था  इस  वास्ते  यह  बिल
 सामने  आया  है।  यह  भी  कहा  गया  है  कि  एक
 एक्सीडेंट  की  वजह  से  यह  बिल  सामने  आया  है।
 किसी  ने  कहा  है  कि  बहुत  जिल्दों  में  इसको  लाया

 गया  है।  बात  बिल्कुल  साफ  है।  जो  प्रोसेस

 हमने  शुरु  किया  है  उसकी  यह  एक  करो  है।
 हमने  सोशलिस्ट  पेट  आफ  सोसाइटी  की
 बात  को  कबूल  क्रिया।  नेशनेलाइजेशन  आफ
 बैंक्स  उसी  का  नतीजा  है।  हम  देखते  करा  रहे
 हैं  कि  बैंक्स  का  फायदा  बड़े-बड़े  बिजनेस  हाउ-
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 सिस  ने  ही  उठाया  है  वे  ही  सारी  इकोनोमी  को
 कंट्रोल  करते  हैं।  तब  964  में  हमने  मोनो पो-
 छीज  इनक्वायरी  कमेटी  एप्वाइंट  की  ।  960  में
 में  हमने  महलनवीस  कमेटी  एप्वाइंट  की  ।  966
 में  प्लानिंग  कमीशन  ने  हजारी  कमीशन  मुकरंर
 किया  ।  ये  सब  रिपोर्ट  जब  आईं  तो  उसको  देख

 कर  जनता  में  तम्बोल  पैदा  हुई।  यह  पता  चला  कि
 75  बिजनेस  हाउसिस  की  ही  इस  क्रेडिट  इस् टी-
 ट्यूशंज़  स ेफायदा  मिलता  है  और  उनके  हाथों
 में  हेल्थ  केंसेट्रेट  होती  जा  रही  है।  यह  पता  भी
 चला  कि  किस  तरह  से  बैकों  के  रुपये  का  गलत
 इस्तेमाल  हो  रहा  है  भ्र ौर  किस  तरह  वे  अपने
 मफाद  के  लिए  इसका  इस्तेमाल  करते  हैं।  इन
 सब  बातों  को  देखकर  हमको  बैंकों  को  नैश नला इज़
 करने  का  फैसला  करना  पड़ा  ताकि  हम  चन्द  बातें

 हासिल  कर  सके  ।  हम  चाहते  हैं  कि  एग्रीकल्चर  की
 तरक्की  हो,  छोटी  सातों  को  बढ़ावा  दिया  जाए
 और  आम  लोगों  के  मफाद  में  ये  बैंक  काम  करें,
 देश  से  गरीबी  मिटे  ।  अब  चूंकि  बैंकों  का  नेशन-

 लाइन  हो  रहा  है,  मैं  उम्मीद  करता  हूं  कि  एग्री-
 कल्चर  की  तरक्की  भी  होगी,  छोटी  सातों  को

 बढ़ावा  भी  मिलेगा  और  गरीबी  को  दूर  करने  में

 हमको  मदद  भी  मिलेगी

 इन  अलफ़ाज  के  साथ  मैं  इस  बिल  की
 ताईद  करता  हुँ  ओर  सरकार  को  बैंकों  को
 नैशनलाइज  करमे  के  लिए  बधाई  देता  हूं।
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 st  स्वामी  श्रह्माननद  जो  (हमीर  पुर)  :
 उपाध्यक्ष  महोदय,  बैंकों  का  जो  राष्ट्रीयकरण
 किया  जा  रहा  है,  मैं  समझता  हूँ  कि  गरीबों  के

 हित  में  हैं।  इन्दिरा  जी  ने  जो  कदम  उठाया  है
 बह  देश  को  समाजवाद  की  ओर  ले  जाने  वाला
 कदम  है  मैं  समझता  हूँ  कि  देश  को  गरीबी  से
 उबारने  के  लिए  श्रीमती  इन्दिरा  गांधी  ने  देवी
 का  अवतार  लिया  है।  मेकासुर  दानव  बध  के

 [लिए  आदि  शक्ति  ने  देवी  का  अवतार  लेकर

 मे का सुर  का  बध  किया  सो  तरह  आदि  शक्ति
 में  देवी  के  रूप  में  पूंजीवादी  दानव  के  विनाश
 करने  के  लिए  इन्दिरा  गांधी  ने  अवतार  लिया

 है  मैंने  जीवन  भर  आचार  नरेन्‍्द्रदेव  क ेसाथ  मिल
 कर  समाजवाद  के  गीत  गाये  हैं|  मैं  किस  तरह
 से  इस  समाजवादी  कदम  का  विरोध  कर  सकता

 हैं।  मैं  समझता  हूं  कि  इन्दिरा  जी  ने  इस  कदम
 को  उठाकर  कांग्रेस  को  जिन्दा  किया  है  a  कांग्रेस
 ने  समाजवाद  लाने  का  जो  वादा  किया  था  आज
 उस  दिशा  की  ओर  कदम  उठाया  गया  है।  देश
 के  लिए  दल  होता  है,  दल  के  लिए  देश  नहीं  होता
 है।  कोई  दल  अगर  विरोध  करता  है  इसका  तो
 मैं  समझता  हूँ  कि  वह  देश  का  हित  नहीं  करता
 है  1  वह  बल  रहने  के  लायक  भी  नहीं  है।  मैं  तो
 यहां  तक  कहता  हूं  कि  बुद्धि  का  भी  राष्ट्रीयकरंण

 Jee  Lisle  SU  pow  a.
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 होना  चाहिए  ।  बुद्धि  के  द्वारा  लोगों  को  बहकाया
 जाता  है।  इसलिए  मैं  चाहता  हूं  कि  लोगों  की
 बुद्धि  का  भी  राष्ट्रीयकरण  हो  ।  जिस  आदमो  के
 पास  बुद्धि  हो  वह  सारे  देश  क ेलिए  और  सारे
 विश्व  के  लिए  हो,  देश  और  विश्व  के  कल्याण
 के  लिए  उसका  इस्तेमाल  हो  ।

 इन  दादों  के  साथ  मैं  इस  राष्ट्रीयकरण  का

 हृदय  से  समर्थन  करता  हैँ  और  इस  कदम  को
 उठाने  के  लिए  इन्दिरा  जी  को  बधाई  देता  हैं
 उनके  साथ-साथ  में  कांग्रेस  के  लोगों  को  भी
 बधाई  देता  हूं  ।

 SHRI  S.  KANDAPPAN  (Mettur)  ¢  I
 am  very  happy  to  associate  myself  with  this
 Bill  at  the  third  reading  stage.  I  would
 only  like  to  make  a  few  observations.  We
 see  to-day  a  sort  of  enthusiasm  on  all  sides
 barring  a  few  parties  who  have  some  suspi-
 clon  over  the  nationalisation.  Unfortu-
 nately  I  was  not  able  to  follow  what  the
 Swamiji  who  spoke  before  me  said,  but
 still  I  was  able  to  understand  the  spirit
 with  which  he  spoke  in  support  of  nationa-
 lisation.

 I  do  not  want  to  enter  into  the  circums-
 tances  in  which  nationalisation  came  into
 being.  Some  people  argue  that  the  way
 nationalisation  was  brought  about  does
 not  augur  well  to  the  Congress  and  they
 suspect  the  bona  fides  of  the  Congress.  I
 do  not  want  to  enter  into  that  argument  at
 all  whether  it  is  due  to  good  intention  or
 due  to  political  expediency.  Whatever  may
 be  the  motive  we  welcome  this  as  a  prog-
 Tessive  measure,  What  I  would  like  to
 plead  with  the  Congress  fs  :  before  Indepen-
 dence,  before  1947,  I  do  not  think  there
 was  anybody  in  this  country  who  opposed
 the  fight  for  freedom.  Everybody  wanted  to
 free  the  country  from  the  British  yoke.
 That  was  a  good  thing.  It  does  not  turn
 out  to  be  a  good  thing  after  all,  after  we
 achieved  freedom.  Sometimes  we  do  come
 across  people  who  say  that  it  would  have
 been  better  if  we  remained  under  British
 yoke  instead  of  the  Congress  rule.  I  only
 warn  the  Government  that  those  who  sup-
 port  nationalisation  to-day  including  the
 Opposition  Partics  will  be  brought  into
 ridicule  if  we  are  unable  to  properly  carry
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 forward  the  benefits  of  nationalisation  to
 those  for  whom  they  are  intended
 because  the  experience  of  the  LIC,  the
 expertence  of  the  State  Bank  does  not  en-
 courage  us  to  believe  that  the  Government
 will  be  able  to  deliver  the  goods.  Here  is
 a  suspicion  and  a  fear  lurking  among  many
 of  the  Opposition  members  and  I  do  feel,
 rather  wonder  why  the  Law  Minister  was
 not  able  to  agree  to  the  amendment  moved
 by  Mr.  Madhu  Limaye  and  supported  by
 some  others  that  the  Rules  be  framed  in
 consultation  with  the  House  so  that  the
 whole  House  may  discuss  it  and  they  may
 have  some  constructive  suggestions  to  make
 and  they  may  process  every  aspect  of  it
 thoroughly.  If  the  Government  has  got  an
 open  mind  and  if  they  are  interested  to  see
 that  it  should  be  beyond  partisan  or  politi-
 cal  angle,  the  bank  should  be  run  on  very
 constructive,  banking  and  business  line.  The
 Government  should  not  hesitate  to  see  that
 they  take  into  consideration  all  shades  of
 opinion  from  all  sections  of  the  House  so
 that  it  can  be  run  on  proper  lines.  Not
 Only  run  on  proper  lines,  it  should  benefit
 those  for  whom  ft  is  really  intended.  This
 is  the  plea  I  would  like  to  make  to  the
 Government  even  at  this  late  stage  that
 they  should  make  a  healthy  departure  from
 the  past  practice.  At  Icast  in  this  Banking
 Bill  I  think  the  Government  would  do  well
 to  make  a  healthy  departure  and  see  to  it
 that  the  Rules  framed  thereunder  are  dis-
 cussed  by  the  whole  House  without  being
 rush  through  so  that  we  may  all  take
 cognizance  of  the  Rules  and  best  attention
 to  the  Rules  that  are  framed.

 With  these  words  I  fully  support  the
 Bil)  and  I  do  appreciate  the  anxiety  of  the
 Government  to  pass  this  Bill  today.  I  am
 not  one  of  those  who  would  clamour  for
 having  the  third  reading  postponed  till
 tomorrow.  I  do  appreciate  the  anxlety  of
 the  Government  and  I  fully  support  it  with
 this  warning  not  only  to  the  Government
 and  even  to  the  Opposition  Parties  who
 supported  the  Government  thinking  “that  it
 is  a  progressive  measure.  It  {s  upto  the
 Government  to  sce  to  ft  that  they  uphold
 the  socialism  which  we  all  cherish  and
 should  not  give  a  handle  by  their  executive
 failure  to  the  reactionaries  to  blame  the
 principle  of  Soclalism  itself,

 aft  योगेन्द्र  शर्मा  (बेगुसराय)  :  उपाध्यक्ष
 महोदय,  आज  का  दिन  हमारे  देश  के  संसदीय
 प्रजातंत्र  के  इतिहास  में  एक  चिरस्मरणीय  दिवस
 रहेगा,  क्योंकि  हमारी  संसद  ने  बैकों  के  राष्ट्रीय-
 करण  के  विधेयक  को  पारित  कर  के  राष्ट्रीय
 प्रगति  और  सामाजिक  न्याय  के  संघर्ष  में  एक
 महत्वपूर्ण  कदम  उठाया  है  |  लाखों  करोड़ों  लोगों
 की  आवाज़  पिछले  बीस  वर्षों  से  उठ  रही  थी  कि
 बैंकों  का  राष्ट्रीयकरण  किया  जाये,  विदेशी  व्या-
 पार  का  राष्ट्रीयकरण  किया  जाये  और  तेल
 उद्योग  का  राष्ट्रीयकरण  किया  जाये  ।  इस  संघर्ष
 की  दिशा  में  यह  एक  बहुत  बड़ा  कदम  उठाया
 गया  है।

 यदि  इस  विधेयक  में  मुआवजे  को  कम  करने,
 विदेशी  बैंकों  और  दूसरे  देशी  बैंकों  का  भी

 राष्ट्रीयकरण  करने  और  घारा  36  ए०  डी०  को
 हटाने  के  सम्बन्ध  में  सारे  संशोधनों  को  स्वीकार
 कर  लिया  गया  होता,  तो  हमें  और  भी  अधिक
 खुशी  होती  ।  लेकिन  हमें  विश्वास  है  कि  जिस
 शक्ति  ने  बैंकों  के  राष्ट्रीय रण  को  आज  एक
 सफल  परिणति  तक  पहुंचाया  है,  वही  शक्ति
 हमारे  संशोधनों  के  उद्देश्यों  को भी  पूरा  करेगी
 --आज  नहीं  तो  कल  पूरा  करेगी  |

 इसके  साथ  ही  साथ  हम  सरकार  को  साव-
 धान  भी  करना  चाहते  हैं।  बैंकों  का  राष्ट्रीय-
 करण  कर  के  सरकार  ने  थली शाहों  की  एक  बहुत
 हीं  नाजुक  जगह  पर  हमला  किया  है  और  उस

 हमले  से  आज  वे  तिलमिला  रहे  हैं  |  वे  खुले-आम
 कह  रहे  हैं  कि  प्रधान  मंत्री  को  एनक्र्ममा  और

 सुधारों  के  रास्ते  जाना  पड़ेगा  ।  हम  आशा  करते

 हैं  कि सरकार  इन  धमकियों  को  गम्भीरता  से
 लेगी  और  यदि  वह  अपने  संकल्प  की  रक्षा  करना
 चाहती  है,  तो  उसे  इन  धमकियों  का  सामना
 करने  के  लिए  तैयार  होना  पड़ेगा  ।

 राष्ट्रीयकरण  के  लिए  जो  इससे  भी  गम्भीर
 खतरा  है,  बह  हैं  भीतर-चात  का  खतरा।  जो

 खुले-आम  इसका  विरोध  करते  हैं,  उनसे  तो  हम
 लड़  सकते  हैं,  लेकिन  जो  भीतर  रह  कर  विरोध
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 करते  हैं,  उनसे  लड़ना  कठिन  होता  है।  यदि
 बैकों  के  पुराने  अधिकारियों  के  हाथों  में  राष्ट्रीय-
 कृत  बैंकों  का  प्रबन्ध  रहा,  तो  हमें  खतरा  है  कि

 वह  उद्देश्य  पूरा  नहीं  होगा,  जिसको  पूरा  करने
 के  लिए  हम  बैंकों  का  राष्ट्रीयकरण  करना
 चाहते  हैं  ।

 में  एक  उदाहण  देना  चाहता  हूँ।  अभी  जो
 बैंक  लिए  जा  रहे  हैं,  उनमें  भीषण  संघर्ष  चल

 रहे  हैं।  एक  तरफ  तो  बैंकों  के  लाखों  लाख
 कमंचारी  हैं,  जो  राष्ट्रीयकरण  के  उद्देश्य  को

 पूरा  करना  चाहते  हैं  ओर  दूसरी  तरफ  उन  बैंकों
 के  वे  अधिकारी  हैं,  जो  भीतर-घात  करना  चाहते
 हैं।  बैंक  आफ  इंडिया  के  दिल्ली  रिजन  का
 रिजनल  मैनेजर  उस  बैंक  की  दिल्‍ली  की  तमाम
 शाखाओं  से  कर्मचारियों  को  खींच-खींच  कर
 जनपथ  की  शाखा  में  बटोर  रहाइस  लिए  है  और

 दूसरी  शाखाओं  में  काम  ठप हो  रहे  हैं।  इस
 तरह  भीतर-घात  हो  रहा  है,  जबकि  हम  इस
 बिल  पर  बहस  कर  रहे  हैं।  यदि  सरकार  इस
 बिल  के  उद्देश्य  को  सफल  करना  चाहती  है,  तो
 उसे  बैंकों  को  उन  अधिकारियों  से  मुक्त  करना

 पड़ेगा

 भीतर-घात  हो  रहा  है  न  केवल  बैंकों  के

 पुराने  अधिकारियों  और  डायरेक्टरों  की  ओर  से,

 जिन्होंने  आज  तक  थैली शाहों  की  सेवा  की  है
 बैंकों  के  जरिये,  बल्कि  ऐसे  लोगों  की  ओर  से
 भी,  जो  बैंकों  के  राष्ट्रीयकरण  का  मजाक  उड़ा
 रहे  हैं  यह  कह  कर  कि  यह  तो  शादी के  राष्ट्री-
 यक रण  जैसा  है  |  में  सरकार  से  पूछना  चाहता
 है  कि  क्या  वह  ऐसे  लोगों  को  लेकर  बैंकों  के

 राष्ट्रीयकरण  का  उद्देश्य  पूरा  कर  सकती  है।
 भाज  ही  मिश्र  बन्धुओं  ने,  मिश्र-द्रव.  ने,  हमारी
 पार्टी  के  नेता  पर  यह  ग्रारोप  लगाया  है  कि  हम
 लोग  उनकी  पार्टी  में  फूट  डालना  चाहते  हैं  ।
 लेकिन  मैं  कहना  चाहता  हूँ  कि  वे  इस  हफ्ते  के
 करेन्ट  को  पढ़ें,  जिसमें  शासक  दल  की  एक
 सदस्या  ने  साफ  साफ  कहा  है  कि  वह  दिन  आ
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 गया  है,  जबकि  कांग्रेस  के  रास्ता लोगों  को
 चुना  है--या  तो  वे  इस  रास्ते  पर  जायें  और
 या  उस  रास्ते  पर  जायें  |  यदि  शासक  दल  में
 विद्यमान  राष्ट्रीयकरण  के  विरोधी  तत्वों  को  नहीं
 हराया  गया  तो  राष्ट्रीयकरण  का  उद्देश्य  पूरा  नहीं
 होगा  हमें  आशा  है  कि  राष्ट्रीयकरण  के  उद्देश्य  को
 सफल  बनाने  ले  लिए  उन  विरोधियों  का  सामना
 करना  पड़ेगा,  जो  बाहर  से  विरोध  कर  रहे  हैं,
 शौर  जो  भीतर  रह  कर  भीतर-घात  कर  रहे  हैं;
 उनको  हराना  पड़ेगा।  ऐसा  करने  पर  भी

 राष्ट्रीयकरण  का  उद्देश्य  सफल  होगा  ।

 SHRI  P.  RAMAMURTI  (Madurai)  :
 Iam  not  going  to  go  into  the  inner  party
 factional  quarrels  of  the  Congress  Party.
 I  am  not  concerned  with  them.  I  am
 mainly  concerned  with  dealing  with  two
 or  three  points  raised  by  Shri  Vajpayee.

 He  said  that  this  measure  has  come  not
 out  of  a  fecling  of  its  economic  necessity
 as  far  as  the  Congress  Party  is  concerned  ;
 it  has  come  as  a  result  of  their  inner
 party  factional  quarrels.  He  docs  not  say.
 whether  per  se  of  merits  this  particular
 measure  is  needed  for  the  country’s  economy
 or  not.  Granted  there  are  factional
 quarrels  in  the  Congress  Party,  is  that
 the  reason  for  opposing  such  a  measure  ?

 Secondly,  he  said  this  measure  would
 raise  a  lot  of  hopes  and  aspirations  among
 the  people  which  we  would  not  be  able  to
 fulfil.  Iam  very  sorry  he  has  com:  out  with
 this  argument  because  his  Partly  the  Jan
 Sangh,  wants  to  keep  the  social  life  of
 this  country  a  Hife  of  stagnation.  There-
 fore,  for  fear  that  people’s  hopes  and
 aspirations  would  be  roused,  are  we  to
 condemn  them  to  everlasting  stagnation,  to
 loss  of  hope  and  frustration  in  social,
 economic  and  political  life  2  Oa  the  other
 hand,  the  very  fact  that  this  measure
 wilt  rouse  people’s  hopes  itself  a  welcome
 thing  because  it  is  only  out  of  pzople’s
 hopes  and  aspirations  that  a  new  move-
 ment  will  come  and  if  those  aspirations
 are  not  fulfilled,  this  Government  will  go,
 whoever  is  at  the  helm  of  affalrs  will  go,
 because  ultimately  it  is  the  people  who
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 (Shri  P.  Ramamurti]
 will  come  into  their  own,  Individual  leaders
 will  go.  Therefore,  these  arguments  do
 not  wash,

 Of  course,  it  is  true  this  measure
 has  got  to  be  implemented.  The  present
 bureaucratic  methods  will  have  to  go.
 Iam  not  going  to  speak  on  that  because
 there  is  no  time.  But  I  am  absolutely
 certain  that  having  set  in  motion  certain
 economic  forces  in  this  country,  this
 Government  or  anybody  for  that  matter,
 will  find  ft  extremely  difficult  to  stand
 in  the  way  of  the  forward  march  of  those
 forces.  It  is  precisely  because  of  that  fact
 that  these  force  will  get  further  {mpetus.

 On  these  main  grounds,  I  welcome
 this  measure,  not  because  it  is  going  to
 usher  in  socialism.  As  far  as  my  party
 is  concerned,  we  have  not  asked  for
 socialism  here  and  now.  Our  position  is
 clear,  We  want  that  monopoly  should  be
 broken,  the  foreign  grip  should  be  broken,
 landlords  should  be  broken.  To  the  extent
 this  becomes  an  instrument  in  the  hands
 of  the  people  for  breaking  up  the  grip  of
 monopolists  in  this  country,  it  is  a  good
 measure  and  I  welcome  it.

 att  अब्दुल  नौ  डार  (गुड़गांव)  :  डिपुटी
 स्पीकर  साहब,  आंख  जो  कुछ  देखती  है,  लब
 पर  आ  सकता  नहीं,  मेहने-हैरत  हूँ  कि  दुनिया
 क्या  से  क्या  हो  जायेगी  ।

 मैं  श्रीमती  इन्दिरा  गांधी  और  उनकी  सर-

 कार  को  मुबारकबाद  देता  हूँ  कि  उन्होंने  किसानों,

 छोटे  सनअतकारों  और  मजदूरों  के  लिए  यह  एक
 नेक  कदम  उठाया  हैं  v  उन्होंने  फरमाया  था  कि

 हम  इस  को  अपनी  मोनोपली  नहीं  बनाना  चाहते
 हैं  लेकिन  जो  कुछ  इस  बिल  में  लाया  गया  है
 जिसमें  नॉमिनेशन  तक  का  अधिकार  सरकार  ने

 लिया  है,  में  समझता  हूँ  कि  यह  खफा  न  हों,
 नीयत  बड़ी  बुलन्द  है,  काम  बड़ा  अच्छा  है  लेकिन

 जो  मेरी  बहन  ने,  प्राइम  मिनिस्टर  साहिबा  ने
 बात  कही  थी  यह  बिलकुल  उसके  उलट  गए  जब
 इन्होंने  नॉमिनेशन  का  अधिकार  अपने  हाथ  में

 लिया  ।  दूसरी  बात--प्रश्नों  से  बैर  और  बेगानों
 से  प्यार  दुनिया  में  कभी  चलेगा  नहीं,  कोई  चला
 नहीं  सकता  ।  फारेन  बैंक्स  को  छोड़  देना,  अपने
 बैंक्स  में  से  कुछ  को  लेना  कुछ  को  छोड़  देना  यह
 दुरंगी  नीति  नहीं  चलेगी  t

 दुरंगी  छोड़  कर  यक  रंग  हो  जा  ।

 मुझे  खुशी  है  कि इस  बिल  को  यह  पास  करने
 जा  रहे  हैं  ।  लेकिन  डिप्टी  स्पीकर  साहब  बर
 कल  के  हाने  वाले  स्पीकर  साहब,  में  सन्‌  7  में
 पालिटिक्स  में  आया  ।  आज  तक  ऐसा  निकम्मा
 बिल  और  इस  निकम्मे  तरह  से  पायलट  किया
 गया  बिल  मेरी  इल्म  में  नहीं  आया,  न  किसी
 डेमोक्रेसी  में  आया  न  किसी  कम्युनिस्ट  कंट्री  में
 आया  न  किसी  सोशलिस्ट  कंट्री  में  आया  ।  जिस
 तरह  अमेंडमेंट  पर  अमेंडमेंट,  असेंसमेंट  पर  अटेंड
 मेंट  सरकार  खुद  ले  आई  उसको  देखते  हुए  यह
 किसी.  तरह  भी  सराहना  के  मुश्ताक़  नहीं  हो
 सकते  ।  यह  खुश  हैं  कि  यह  बिल  पास  कर  रहे
 हैं।  मे ंभी  खुश  हूं।  लेकिन  i8  के  बाद भी
 अगर  खुश  होंगे  और  यह  चेहरे  खुश  रहेंगे  तो  में
 इन  को  बधाई  दूंगा  v

 आंख  जो  कुछ  देखती  हैं  लब  पे  वह  धाता  नहीं  1
 मह॒वे  हैरत  हैँ  कि  दुनिया  क्‍या  से  क्‍या  हो

 जायगी

 अगर  उलट  पलट  हो  गई  हल्के  बाद  तो  फिर

 यह  बिल  कौन  चलाएगा  ?  कौन  इसको  इटली-
 मेंट  करेगा  ?  ...(व्यवधान)...  अरे  भाई  में
 घर  का  भेदी  हूँ  1  मेरे  तुम  बच्चे  हो।  में  सन्‌
 V7  में  पालिटिक्स  में  आया  तुम  कल  जाए.  हो।
 डिप्टी  स्पीकर  साहब,  बिल  की  सराहना  करते

 हुए  भी  और  मुबारकबाद  देते  हुए  भी  जिस
 निकम्मे  (रुके  से  यह  बिल  लाया  गया  है,  उस
 की  मैं  सराहना  नहीं  कर  सकता  और  मैं  उसमें

 भागीदार  नहीं  बनना  चाहता  इसलिए  मैं  बाक
 आउट  करता  हूँ  t
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 (Shri  Abdul  Ghani  Dar  then  left.,the

 Hause.

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Minister...(/nterruptions).  This  is  a
 solemn  occasion  when  the  House  fs  putting
 its  steel  of  approval  on  this  Bill.  Hon.

 mbers  must  remaio  calm.
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 SHRI  GOVINDA  MENON:  On  this
 solemn  and  memorable  occasion  I  do  not
 feel  like  answering  any  of  the  criticism
 made  here  from  any  side...(Inferruptions).
 Iam  rather  overwhelmed  by  the  support
 which  I  received  while  piloting  this  Bill
 from  various  sections.  Yourself  and  those
 who  sat  on  the  Chair  in  your  absence  have
 been  indulgent  towards  me  (Jinterruptions).

 ti  शिव  चन्द्र  झा:  उपाध्यक्ष  महोदय,
 भाष  दो  चार  मिनट  भी  हमें  नहीं  देंगे  !  आप
 का  यह  तरीका  बेइंसाफी  का  तरीका  है।  मैं

 कहना  चाहता  हूं  कि  मैं  इस  विधेयक  के  साथ

 हैँ  लेकिन  आप  के  इस  तरीके  के  विरोध  में  वाक
 आउट  करता  हूँ।

 SHRI  GOVINDA  MENON  3
 the  third  reading  of  the  amended  Bill,
 from  the  way  in  which  the  previous
 reading  Is  over,  I  want  to  go  on  record
 that/as  the  original  time  which  was
 fixed  by  you  and  the  Business  Advisory
 Committee  for  the  discussion  of  the  Bill
 has  been  overstepped  several  times,  and
 since  last  Monday  we  have  been  conti-
 nuously  sitting  over  this  Bill,  there  can
 be  absolutely  no  grievance  on  this  matter.
 I  received  support  from  all  sections  of
 the  House  and  intriguing  feature  is  that  I
 have  received  support  even  from  these
 sections  of  the  House  which  walked  out  be-
 fore  the  third  reading  was  going  to  be  voted.

 So,  on

 Finally,  I  want  to  say,  by  way  of
 disgression,  how  gratified  I  feel  that  I
 would  move  Parliament  for  the  adoption
 of  this  Bill,  Sir,  in  955  or  1956,  when  I
 was  a  member  of  the  National  Develop-
 ment  Council,  in)  my  capacity  as  the
 Chief  Minister  of  my  State,  I  had  occasion
 to  raise  the  question  of  nationalisation  of
 Insurance  in  the  Development  Council.
 And  although,  Mr.  Deshmukh,  the  then
 Finance  Minister,  and  the  Prime  Minister,
 Panditji,  did  not  say  anything  about
 that  matter,  |  was  surprised  to  hear  a  few
 days  later  on  the  radio  that  life  insurance
 in  this  country  was  being  nationalised.
 After  having  had  to  so  much  to  do  with
 the  nationalisation  of  ‘ife  insurance,  I
 have  today  a  feeling  that  even  with  respect
 to  the  nationalisation  of  these  major  banks
 in  the  country,  I  could)  play  my  own
 humble  part  and  for  that  |  am_  thankful

 to  the  House,  to  yourself  and  to  everyone.

 May  I  in  this  connection  ask  for  one
 more  indulgence?  When  you  were  not
 in  the  Chair,  there  was  a  big  uproar  in
 the  House  and  with  respect  to  claause  7,
 regarding  the  tribunal,  we  wanted  to
 change  the  word  “‘the’’  into  ‘‘a”  in  three
 or  four  places;  and  I  read  out  the
 numbers  of  four  amendments,  but  only
 one  went  on  record.  The  other  threo
 amendments  are  intended  only  to  change
 the  word  ‘‘the’’  into  ‘‘a’’  In  clause  7  of  the
 Bill.  I  pray  therefore  that  amendment
 Nos.  4I0,  4I]  and  42  may  be  passed.

 Slmilarly,  in  the  great  rush  at  that
 time,  twe  amendments  which  we  did  not
 want  to  move—amendment  Nos.  35  and
 36—were  moved  and  passed.  Therefore,
 J]  request  you  to  give  me  one  more
 indulgence  by  allowing  these  verbal  amend-
 mens  to  be  moved.  (Jnterruption).

 SHRI  P,  RAMAMURTI:  For  verbal
 changes,  the  Speaker  himself  can  do  it.

 SHRI  GOVINDA  MENON:  It  is
 only  a  verbal  change.  The  other  two
 amendments  should  be  withdrawn.

 MR.  DEPUTY-SPEAKER  :  We  have
 taken  certain  decisions.  You  must  say
 that  those  decisions  must  be  rescinded.
 Please  repeat  it.

 SHRI  GOVINDA  MENON  :  I  reqnest
 that  amendment  Nos.  435  and  36  may  be
 rescinded  and  amendment  Nos.  4I0,  4I!  and
 42  be  allowed  to  be  moved  and  passed.

 I  move  :

 “That  the  decision  of  the  House
 adopting  Amendments  Nos.  35  and
 36  to  clause  22  of  the  Banking
 Companies  (Acquisition  and  Transfer
 of  Undertakings)  Bill,  ‘1969,  be
 rescinded.”’

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  ;

 “That  the  decision  of  the  House
 adopting  Amendments  Nos,  35  and
 36  to  clause  22  of  the  Banking
 Companies  (Acquisition  and  Transfer


